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 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 (Mr.  SPEAKER  iw  the  Chasr}

 ORAL  ANSWERS  TO  QUESTIONS

 ares  पोलियो  वैक्सीन

 *3y9.  क्रि  एम०  एल०  त्रिवेदी  :

 क्‍या  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा
 करेंगी  कि

 (क)  भारत  को  अमेरिका  से  सिल्क
 पोलियो  वैक्सीन  के  निर्माण  का  सूत्र  किन
 गर्तों  पर  मिला  है;

 (व)  क्‍या  वह  वैक्सीन  भारत  की

 जलवायु  में  लाभप्रद  पायी  गई  है;  शौर

 (ग)  क्‍या  सरकार  ने  वैक्सीन  को  बड़े
 पैमाने  पर  बनाने  के  लिये  कोई  योजना  बनाई

 है,  और  यदि  हां,  तो  उसका  ब्योरा  क्‍या  है  ?

 eared  उपमंत्री  (श्रीमती  चना हो खर )  :

 (क)  इसके  लिये  कोई  भी  दाते  नहीं  रखी
 न्मयी  है  |

 (खि  प्रभी  तक  भारत  में  उस  वैक्सीन

 का  प्रयोग  नहीं  किया  गया  है  ।

 (ग)  जी,  नहीं  t

 क्रि  एम०  एल०  'हिंदी  :  मैं  यह
 जानना  चाहता  हूं  कि  क्या  इस  वैक्सीन  का

 प्रयोग  अमरीका  में  हुआ  है  कौर  उससे  लाभ

 हुआ  है,  यदि  हां,  तो  उसके  आघार  पर

 “भारत  में  उसके  बारे  में  क्या  योजना  है  ?

 i87  LSD.
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 Shrimati  Chandrasekhar:  It  was
 Proved  not  very  successful,  and  -we
 have  not  started  using  the  vaccine  here.

 Shri  M.  L.  Dwivedi:  I  wanted  to
 know  whether  experiments  had  been  made
 in  America  and,  if  so,  what  is  the  result  of
 those  experiments.

 Mr.  Speaker:  She  has  replied  to
 that  question.  She  said  jt  has  not  been
 very  successful.

 ShrimatiChandrasekhar:  Recently,
 that  is  a  few  weeks  back,  it  was  shown
 that  the  vaccine  has  produced  poliomyelitis
 in  children  to  whom  the  vaccine  was
 given.  So  to  introduce  satety  methods,
 steps  arc  being  taken.

 Shri  M.  L.  Dwivedi:  If  the  efficacy
 of  the  vaccine  has  not  been  very  successful
 in  America,  what  are  the  reasons  why
 india

 has  accepted  it  for  manufacture
 here?

 Shrimati  Chandrasekhar:  We  have
 not  accepted  it;  the  vaccine  has  not  been
 tried  in  India  at  all.

 Shri  M.  L.  Dwivedi:  I  am  referring
 to  the  formula.

 Shrimati  Chandrasekhar:  It  has
 not  been  accepted.

 Dr.  Rama  Rao:  Is  it  a  fact  that  this
 great  advance  in  medical  science  has  been
 misused  by  a  certain  firm  which  manufac-
 tured  the  vaccine,  the  use  of  which  gave
 devastating  results,  thereby  bringing  this
 vaccine  into  contempt;  and  may  I  know
 what  steps  Government  are  taking  to  uti-
 lise  the  formula  given  by  the  American
 Government  रे

 Shrimati  Chandrasekhar:  We  need
 not  do  anything  about  American  firms  and
 the  American  Government.  We  are  not
 using  it  here.

 Mr,  Speaker:  The  point  of  the  ques-
 tion  as  T  fave  understood  it  is  that  while
 the  manufacturers  supplied  something
 which  is  not  up  to  the  standard,  the  American
 Government  Pas  adopted  certain  formulac;
 and  he  wants  to  know  what  the  Govern-
 ment  are  doing  for  worki.

 i)  Siig
 formulac

 instead  of  purchasing  it  the  firms,
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 Shrimati  Chandrasekhar:  We  have
 done  certain  researches  on  the  vaccine
 that  has  been  used  in  America,  and  we
 find  that  the  strains  of  the  types  of  virus
 for  which  this  vaccine  has  been  used  are
 also  seen  in  India,  That_  is  what  we
 have  found  in  the  Polio  Research  Unit
 of  the  Indian  Council  of  Medical  Research.

 Dr.  Rama  Rao:  The  American

 Mr.
 Speaker

 :  We  need  not  discuss
 the  scientific  part  of  it.  The  hon.  Member
 may  discuss  it  elsewhere,

 Dr.  Rama  Rao:  The  American
 Government  has  announced  the  formula
 at  a  ceremonial  function,

 Industrial  Diaputes  Act,  1947

 "35
 8  Shri  Radha  Reman:  Will

 the  Minister  of  Labour  be  pleased  to
 state  the  amendments  that  have  been  pro-
 posed  to  the  Industria]  Disputes  Act,  1947,
 by  the  Conference  of  Labour  Ministers
 held  recently  ?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Al  :  The  recommendations
 relating  to  the  amendment  of  the  Industrial
 Disputes  Act,  19475  made  by  the  Labour Ministers’  Conference  are  stil)  under  consi-
 deration  of  Government  and  it  will  not  be
 in  the  public  interest  to  disclose  them  at
 present.

 Shri  Radha  Raman:  May  I  know
 if  the  Conference  of  Labour  Ministers
 recommended  that  the  amendments  should
 be  il

 before  the  House  in  an  amending Bill?
 Shri  Abid  Ali:  The  amendments

 will  certainly  be  brought  before  the  House
 through  an  amending  Bill  when  these  are
 finalised.

 Shri  Radha  Raman:  May  I  know
 how  many  Labour  Ministers  attended  this
 conference  ?

 Shri  Abid  Ali:  Almost  from  all
 States.

 Shri  B.  8.  Murthy:  May  I  know
 whether  the  Labour  Ministry  has  accepted the  recommendations  made  by  the  con-
 ference  ?

 Shri  Abid  Ali:  That  is  exactly  what
 is  under  consideration,  Sir.

 Regional  Research  Institutes

 PR
 Shri  Barman:  Will  the  Minis- ter  of  Food  and  Agriculture  be  pleased १0  state:

 (a)  whether  the  recommendation  of
 the  Estimates  Committee  in  their  Tenth
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 Report  for  the  setting  up  of  four  Regi
 al  cattle  breeding  and  dairying  insti-

 a
 has  been  accepted  by  Government;.

 an

 (b)  if  go,  the  steps  taken  towards
 furtheranc®  of  the  project  ?

 The  Minister  of
 —

 |
 P.  Ss.  Deshmukh):  (a)  Yes.

 ae  ie

 (b)  The  proposals  are  being  included
 in  the  Sccond  Five  Year  Plan.  200  acres  of
 additional  land  is  being  obtained  from  the
 Mysore  Government  for  developing  the
 existing  Institute  at  Bangalore  into  a  Regional
 Station  for  the  Southern  Region.  The
 National  Dairy  Institute  at  Karnal  will
 cater  to  the  needs  of  the  Northern  Region.
 The  sites  for  the  Eastern  and  Western
 Regional  Stations  will  be  selected  in  con-
 sultation  with  the  State  Governments
 concerned  when  the  Second  Five  Year
 Plan  is  finalised.

 Shri  Barman:  In  that  Report  it
 has  been  mentioned  that  the  three  varieties,
 namely,  Sahiwal,  Tharparkar  and  Red
 Sindhi,  have  been  concentrated  at  Karnal
 and  that  they  should  be  dispersed  to  other
 centres  to  avert  any  epidemic  or  calamity
 occurring  in  that  centre.  Before  this
 regionalisation  is  actually  done,  have
 Government  thought  about  that  matter
 to  decentralise  these  herds  and  not  concen-
 trate  them  in  the  one  place?

 Dr.  P.  S.  Deshmukh:  I  have  no
 information  at  the  moment  about  what
 decision  has  been  taken  on  this  recommen-  t
 dation;  but  I  am  sure  the  recommendation
 will  be  considered  in  its  due  perspective when  we  bring  this  Institute  into  being.

 ShriB.K.Das:  May  I  know  whether
 there  is  any  idea  of  having  a  central  Insti-
 tute  anywhere?  I  understand  that  Karnal
 has  been  the  central  Institute.  After  the
 regional  Institutes  are  started  I  want  to
 know  whether  there  wil!  be  any  such  central’
 Institute  or  not.

 Dr.  P.  S.  Deshmukh:  I  think  Karnal
 will  be  the  central  Institute;  the  others  will
 be  Regional  Stations,  and  not  Institutes.

 Shrimati  Kamliendu  Mati  Shah:
 In  the  North,  may  I  know  in  how  many
 places  and  at  what  places  exactly  these
 Regional  Institutes  are  proposed  to  be
 opened  ?

 Dr.  P.  S.  Deshmukh:  In  this  parti- cular  scheme,  Karnal  will  be  the  only, Institute  in  the  North.

 Shri  Barman:  Will  buffalo  improve- ment  and  dairying  be  also  included  in  the. functions  of  the  Regional  Stations?

 Dr.  P.  S.  Deshmukh:  Buffalo. continues  to  play  a  very  predominant  part in  our  dairy  development.
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 Employees  of  Insurance  Companies

 "364.  Shri  Gidwani:  Will  the
 Minister  of  Labour  be  pleased  to  refer
 to  the  reply  given

 /
 tarred  Question

 No,  2096  on  the  gth  +  7955,  and  stated

 (a)  whether  it  is  a  fact  that  a  depu-
 tation  of  the  Insurance  Employees’  Fede-
 ration  met  him  in  Bombay  on  the  5
 May,  1955  and  submitted  another  memo-
 randum  in  connection  with  the  Insurance

 Industry  in  general  and  some  of  the  Insurance
 companies  in  particular;

 (b)  whether  it  is  also  a  fact  that  the
 deputation  requested  him  that  the  dis-
 pute  be  referred  to  a  tribunal  for  adjudica-
 tion;

 (c)  if  so,  whether  Government  have
 considered  the  proposal  and  taken  any
 decision  thereon?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  Yes.

 (c)  One  of  the  cases  has  since  been  settled
 in  mutual  negotiation,  Government  do  not
 consider  that  the  other  cases  merit  reference
 for  adjudication.

 Shri  Gidwani:  What  are  the  reasons
 for  not  referring  them  for  adjudication?

 Shri  Abid  Ali:  These  are  retrench-
 ment  cases.  The  insurance  companies
 concerned  have  been  losing  business  consi-
 derably  every  year,  and  therefore  the
 retrenchment  was  found  to  be  justified.

 Agricaltural  Development  Programme

 *365.  ShriDabhi:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  subjects  discussed  at  the  recent
 mference  with  the  representatives  of

 State  Governments  for  framing  an  Agri-
 cultural  Development  Programme;  and;

 (ib  whether  any  targets  for  the  Second
 Five  Year  Plan  have  been  decided  upon?

 The  Minister  of  Agriculture  (Dr. P.  S.
 Deshmukh):  (a)  The  Conference of  States’  Representatives  discussed  pro-

 posals  relating  to  agricultural  production,
 animal  husbandry  and  dairy  development,
 fisheries,  soil  conservation,  forestry,  agri-
 cultural  education,  agricultural  research
 and  training  and  resettlement  of  landless
 labourers,  etc,

 (b)  The  targets  for  the  Second  Five
 Year  Plan  are  still  under  consideration  in
 consultation  with  the  Planning  Commission
 and  the  State  Gove:nments.
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 eg  soni
 development  during  the  Second

 ive  Year  Plan?

 Dr.  P.  S.  Deshmukh:  That  is  one
 of  the

 things
 which  is  still  under  discussion,

 and  it  will  be  very  wrong  to  give  any  figure
 at  this  stage.

 Shri  R.  S.  Diwan:  The  amounts

 granted
 by  the  Central  Government  to  the

 tate  Governments  for  agricultural  develop-
 ment  have  in  many  cases  not  been  consum-
 ed  for  want  of  technical  personnel.  May
 I  know  if  this  subject  was  discussed
 in  the  conference  and  what  the  Govern-
 ment  is  going  to  do  in  respect  of  that?

 Dr.  P.  S.  Deshmukh:  I  could  not
 say  whether  this  side-issue  was  raised  by
 sumebody;  I  am  unable  to  give  the  informa-
 tion,

 st  विभूति  मिथ :  नया  इस  कान्फ्रेंस
 में  यह  भी  बात  तय  हुई  थी  कि  एग्रीकल्चरल
 कमोडिटी  की  कीमत  मैनुफ़ैक्चर्ड  गुड्स
 के  साथ  टैग  की  जाय  ?

 Dr.  P.  S,  Deshmukh:  In  the  deve-
 lopment  of  agriculture,  prices  certainly
 play  an  important  part.  There  is  no
 resolution  on  record,  but  I  am  sure  that
 directly  or  indirectly  this  must  have  figured
 in  the  deliberations  of  the  Conference,

 Rural  Water  Supply  Scheme

 *366.  Shri  S.  C.  Samanta:  Will
 the  Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  locations  of  the  two
 pilot  projects

 a  the  vision  of  ade-
 quate  water  supply  an  4  yeopar

 sewage
 bora

 in  villages  have  since  been  ly
 set  3

 (b)  what  special  considerations  were
 taken  into  account  in  selecting  the  sites
 for  the  pilot  projects;  and

 (c)  whether  Government  propose  to
 take  up  any  more  such  pilot  projects  in
 the  near  future  ?

 The  Depu  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  Not
 yet.

 (b)  Does  not  arise.
 (c)  There  is  no  such  proposal  at  present.
 Shri  S.  C.

 Samanta:  5
 Since  one

 rly
 we  are  hearing  about  these  projects.

 y  I  know  the  reason  why  the  location  has
 not  yet  been  settled  ?

 Shrimati  Chandrasekhar:  We  have  re-
 ferred  the  matter  to  the  52  Governments,
 We  have  not  yet  received  replies  from  the
 State  Governments.  Till  then,  we  cannot
 decide  where  to  locate  these  two  projects
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 Shri  S.  C,  Samanta:  May  I  know
 what  will  be  the  share  of  the  Central
 Government  in  this  scheme  and  what  will
 be  the  share  of  the  W.H.O.  ?

 Shrimati  Chandrasekhar:  The
 W.H.O.  will  be  providing  two  Public  Health
 Engineers  for  two  years—one  for  assignment to  each  of  the  States  where  the  projects
 may  be  started.  ‘They  will  work  in  the
 projects.  The  Government  of  India  will
 provide  all  personnel,  materials  supplies
 and  equipment  necessary  for  the
 Projects,  transport,  all  incidental  expenses

 mmeauding
 local  transportation,  medical

 care  hospitalisation  charges  of  the
 international  personnel.

 Shri  S.  C,  Samanta:
 wiay

 Tkno
 the  area  that  would  be  covered  by  this
 scheme  or  the  population  that  would  be
 included  in  the  area  ?

 Shrimatl  Chandrasekhar  :  Each
 project  will  cater  to  the  needs  of  00  villages
 or  about  £00,000  people.

 Kurnool  Head  Post  Office

 #3967.  Shri  C.  R.  Chowdary:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  any  site  has  been  acquired
 for  the  construction  of  a  Head  Post  office
 at  Kurnool;  and

 (b)  the  estimated  cost  thereof?
 The  Minister  of  Communications

 (Shri  Jagjivan  Ram):  (a)  Yes.  Pos-
 session  of 2  €  site  has  not  yet  been  obtained
 as  instructions  are  awaited  from  the  State
 Government.

 (b)  Rs,  82,764/-.
 Shri  C.  R.  Chowdary:  May  I  know

 whether  there  is  any  provision  for  provi
 quarters  to  the  staff  under  this  san  |

 Shri  Jagjivan  Ram:  Some  quarters have  already  been  constructed  and  some
 are  under  construction,

 Shri  Nanadas:  May  [  know  the
 extent  ०  the  House  site  acquired  ?

 Shri  Jagjivan  Ram:  It  is  .:7:  acres
 for  the  office  building.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  site  is  also  intended  to  house
 the  Directorate  of  Posts  and  Telegraphs,
 Andhra?

 Shri  Jagiivan  Ram:  |  am  not  quite
 sure;  but,  a  the  present,  it  will  accom-
 modate  the  Dire  :toratec  also,

 Foedgrains  Import

 PhS
 फर्क  व  ता

 a
 ter
 to  state  the  amount  of  freight  a  mand on
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 imported  foodgrains  to  Indian  owned
 ships  and  foreign  ships  separately,  during
 the  years  1953-54  and  1954-55?

 The  Minister  of
 Pl

 culture  (Dr.
 P.  S.  Deshmukh):  :  freight  paid
 on  imported  foodgrains  to  Indian  owned
 ships  and  foreign  ships  during  the  years
 1953-54  and  1954-55,  separately  is  as  under:

 Freight  (in  Lakhs  of  Rupees)
 Indian  Foreign
 owned  ships
 ships

 Ye  ar
 795  3-54  53  759
 ‘1954-55  44  259

 थी  इश्रा हिस  :  क्‍या  में  जान  सकता  हूं
 कि  फारेन  टिप्स  को  इतना  फ्रंट  क्‍यों  दिया
 जाता  है  ?

 Bo  do  एस०  बेदा मुख  हमारे
 पास  इतने  जहाज  नहीं  थे  कि  हम  प्रिया
 सारा  माल  अपने  ही  जहाजों  में  लाने  1

 Indigenous  System  of  Medicines

 *370.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Health  be  pleased  tw  state
 the  action  taken,  if  any,  on  the  recom-
 mendations  of  the  Central  Health  Council
 for  the  constitution  of  a  Committee  for

 layi
 ing  down  a  uniform  policy  for  the

 ucation  and  regulation  of  the  practice
 of  Vaids,  Hakims  and  Homocopaths?

 The
 Deputy  Ps

 uty  Minister  of  Health
 (Shrimatd  asekhar):  The  Gov-
 ernment  of  India  appointed  a  Co

 me  End on  the  27th
 Apel

 I955,  under  thé  Chair-
 manship  of  Shri  shankar  Trikamji
 Dave,  Minister  for  Health,  Government
 of  Saurashtra,  to  go  into  the  question.

 Shri  Jhulan  Sinha:  May  I  know  if
 the  Government  are  aware  of  the  varying
 standards  obtaining  in  this  country,  bord-

 almost  on  chaotic  conditions  and  the
 need  for  taking  the  earliest  steps  in  the
 matter  ?

 Shrimati  Chandrasekhar:  All  this
 ‘will  be  gone  into  b

 or
 Commit  ec  that  has

 been  appointed,  ॥  they  submit  the
 report,  all  that  would  be  taken  into  canai-
 deration.

 Shri  Achuthan:  May  I  know  whether
 that  Committee  includes  allopathic  doctors  ?
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 All  India  Soil  Survey

 SY
 fee  Shri  Bishwa  Nath

 ole
 :  Will

 the  Minister  of  Food  and  A  lture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  undertake  an  All  India
 Soil  Survey  for  the  purpose  of  agricultural
 improvement;  and

 (b)  if  805,  whether  any  decision  has
 taken  for  starting  new  Agricultural

 Research  Stations  in  the  country?
 The  Minister  of  Iture  (Dr.

 P.  S.
 err  oars

 wore es.  A  scheme
 of  All  India  Soil  Survey  to  be  conducted in  four  regional  zones,  has  been  sanctioned
 from  this  year.  Indian  Agricultural  Re-
 search  Institute  will  co-ordinate  the  work

 of  these  four  zones.

 (b)  No,
 Shri  Bishwa  Nath  Roy:  May!  know

 whether  this  year  soil  survey  has  been  under-
 taken  in  area?  ee

 Dr.  P.  S.  Deshmukh:  Soil  surveys
 beyond  the  scheme  that  is  proposed  are  being
 carried  out  by  some  of  the  States  themselves.
 These  four  zones  will  be  starting  very
 soon,

 Shri  Bishwa  Nath
 Roy:

 May  I  know
 whether  any  scheme  is  wu  consideration
 for  starting  new  research  stations  under  the
 Second  Five  Year  Plan?

 Dr.  P.  S.  Deshmukh:  That  is  still
 under  discussion  so  far  as  extension  of
 research  is  concerned.

 Shri  Bishwa  Nath  Roy:  May  |  know
 how  many  research  stations  there  are  at
 present  in  the  country?

 Dr.  P.  S.  Deshmukh:  I  could  not
 off  hand  say.

 Shri  V.  P.  Nayar:  May  I  know
 what  is  the  duration  of  this  course?  What
 will  be  ‘the  number  of  students  who  will
 undergo  this  course  every  year  ?

 Dr.  P.  S.  Deshmukh:  I  have  not
 referred  to  any  course  of  training.  This  is
 a  soil  survey  which  is  going  to  survey  the
 various  areas,

 Shri  R.  S,  Diwan:  Before  under-
 taking  any  fresh

 survey
 »  May  I  know  if

 Government  have  upon  the  survey
 reports  of  the  regions  which  have  already
 been  surveyed,  for  example,  by  Ramamurthi
 and  other  people  ?

 Dr.  P.  s.  Deshmukh:  I  am  sure  no
 survey  has  remained  un-used.  Surveys
 are  carried  out  with  some  purpose  and  I  am
 sure  the  purpose  is  pursued,

 Purchase  of  Indigenous  Stores

 “37m
 Shri  Bibhuti  Mishra:  Will

 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  indigenous  pro-
 ducts  standardized  for  use  on  Railways
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 as  a  result  of  trials  arranged  to  test  their
 suitability;  and

 (9)  the  approximate  value  thereof ?
 The  Deputy  Minister  of  Railways

 and  T
 aie

 (Shri  Alagesan
 a

 (a)
 and  (b).  If  the  Hon'ble  Member  has  in
 mind  the  Press  Note  recently  issued  inviting
 offers  from  indigenous  manufacturers
 for  trials  of  their  products,  then  it  is  too
 early  to  say.

 शमी  बिभूति  मि :  क्‍या  सरकार  इन्ही-
 जिस  सामानों  की  बड़ी  बड़ी  फैक्टरियों  से
 खरीदेगी  या  जो  गांव  गरीब  प्रौढ़  छोटे-छोटे

 लोहार  बनाते  हैं  उनसे  भी  खरीदेगी  ?
 Shri  Alagesan:  The  articles  that  are

 in  use  in  the  railways  are  not  capable  of
 being  manufactured  by  the  hand,

 att  बिभूति  मिशन  :  बहुत  से  'राव  के
 सामान  एस  होते  हैं  जैसे  पेंच  पूर्व  शौर
 छोटी  छोटी,कांटी  जिनको  गांव  के  गरीब  लोहार
 बनाते  हैं  ।  अगर  लबें  उनको  ख़रीदे  तो
 उनकी  जीविका  चले  सकती  है।  क्‍या

 सरकार  इस  पर  ध्यान  देंगी  ?

 रेलवे  तथा  परिवहन  मंत्री  (ली  एल०
 to  शरारती)  :  ध्यान  तो  सिर्फ  रेलवे  को

 ही  नहीं  सारी  गवर्नमेंट  को  देना  है  ।  लेकिन
 जो  चीज  जहां  आसानी  से  बन  सकती  है
 कौर  सस्ते  में  बत  सकती  है  वहां  बनानी

 पड़ेगी  ।  अगर  एक  फैक्ट्री  पुजो  के  बनाने
 के  लिये  बनाई  गई  तो  वहां  छोटे  पूर्व  भी
 बनते  हैं  तो  वे  लग  तो  फिर  नहीं  बनाये
 जा  सकते  ।

 फफूंदी दी
 +३७३,  लिये  who  वेशभूषा  :  नया

 बाथ  तथा  कृषि  मंत्री  यह  बताने  की  कपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  १६५४-५५
 में  पंजाब  में  गेहूं  की  फसल  पर  फफूंदी  से

 उत्पन्न  होने  वाला  एक  रोग  देखने  में  प्राया
 था;

 (ख)  क्‍या  यह  सच  है  कि  इस  रोग  से
 पंजाब  में  गेहूं  की फसल  को  ४०  लाख  पाये
 की  क्षति  हुई  है;  जौर

 (ग)  यदि  हां,  तो  इस  रोग  को  रोकने
 के  लिये  सरकार  ने  क्‍या  कार्यवाही  की  है  ?
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 चली  मंत्री  (डा०  पी०  एस०  देशमुख)  :

 (क)  से  (ग).  सभा  के  टेबिल  पर  एक  विवरण

 रख  दिया  गया  है  |  [देखिये  परिशिष्ट  रे

 अनुवाद  संख्या  २५]  |

 भी  के०  की०  देशमुख  :  क्‍या  मैं

 जान  सकता  हूं  कि  इस  के  पहले  भी  कभी

 इस  रोग  का  असर  हमारे  देश  में  हुआ
 था  ?

 Dr.  P.  8.  Deshmukh  :  I  think,  Sir,  it
 has  occurred  before  as  carly  as  the  year
 1952,  afd  probably  before  also.

 st  Go  ate  बेदा मुख  :  जो  उपाय

 पहले  किये  गये,  क्‍या  बह  काश्तकारों  को

 बतलाये  गये  हैं  ?

 tro  पी०  एस०  देशमुख  :  जी  हां,

 इस  बारे  में  कोशिश  हो  रही  है,  जैसा  कि
 स्टेटमेंट  में  बताया  गया  है  ।

 शी  के०  to  देशमुख  :  इस  रोग  का

 शहर  किसी  खास  किस्म  के  गेहूं  पर  होता  है
 या  सभी  प्रकार  के  गेहूं  पर  होता  है  ?

 Blo  do  उच्च  देशम :  यह

 इन्फॉरमेशन  फ़िलहाल  मेरे
 .

 पास  नहीं,

 हैं  |

 Dr.  Rama  Rao:  Government  have
 developed  two  varieties  resistant  to
 this  discase  and  they  have  developed
 ample  method  of  fighting  this  disease.
 In  spite  of  these  two  facts,  may  I  know
 why  this  disease  is  stillso  prevalent?  What
 are  the  Government  doing  to  popularise
 these  two  methods?

 Dr.  P.  S.  Deshmukh:  It  has  been
 already  stated  in  the  statement  that  we  are
 trying  to  treat  a  very  amount  of  seed
 with  this  method  and  it  Me  Beco  ming  popular
 with  the  cultivators  also.  I  am  sure  the
 incidence  of  the  disease  will  diminish  as
 time  gocs  on.

 रेल  बूटा

 *Qov.  sit  रघुनाथ  सिह  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २४  मई

 १६५५  को  खरधोदा  रेलवे  साइडिग  पर  एक
 मालगाड़ी  एक  टर्क  सेटकरा  गई  जिस  से

 पांच  व्यक्तियों  की  मृत्यु  हो  गई;  और

 3  AUGUST  955  Oral  Answers  3280

 (ख)  यदि  हां,  तो  दुर्घटना  के  कारण
 क्‍या  थे  ?

 रेलवे  तथा  परिवहन  मंत्री  के  सभा-
 सचिव  (श्री  शाहनवाज  लो):  (क)
 शौर  (ख).  विवरण  सभा  पटल
 पर  रखा  है  |  [देखिये  परिशिष्ट  ३

 अनुबंध  संख्या  २६]

 भरी  रघुनाथ  सिंह  :  में  जानना  चाहता
 हूं  कि  जिन  पांच  आदमियों  को  मृत्यु  हो
 गई  थी,  क्‍या  उनको  कोई  हरजाना  भी
 दिया  गया  है  या  नहीं  ?

 की  शाहनवाज  सवों:  न  कोई  हरजाना
 दिया  गया  है  और  न  इसकी  मांग  हो  की
 गई  है  ।

 Safety  First  Committees  in  Railway
 Workshops

 Mi
 "375.  ShriA.K.Gopalan:  Will  the

 nister  of  Railways  be  pleased  to  state:
 (a)  the  number  of  accidents  report- ed  by  the  “Safety  First  Committees”

 on  the  Southern  Railway  during  the  period from  the  rst  January,  1954,  to  the  ३60
 June,  19553

 (b)  the  number  of  accidents  recog-
 nised  as  such  by  Government;  and

 (c)  the  amount  of  compensation  paid
 in  each  case  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  ese
 Committees  do  not  report  accidents  to  the
 administration.

 (b)  Information  is  being  collected.

 (cy
 A  statement  is  laid  on  the  Table  of

 the  House  giving  particulars  of  the  com-
 pensation  paid  in  the  Golden  Rock  Work-
 shops  of  the  Southern  Railway  during
 3954  and  for  six  months  of  955  [See
 Appendix  IJI,  annexure  No.  27],  but
 similar  information  is  not  readily  available
 in  respect  of  the  other  workshops  of  that
 Railway.

 Shri  A.  K.  Gopalan:  May  I  know
 whether  any  such  information  of  some
 accident  at  Shoranur  in  the  Southern
 Railway  has  come  to  the  notice  of  the
 Government  ?

 Shri  Shahnawaz  Khan:  |  do  nor
 have  any  definite  information  with  me  now
 but  I  shall  obtain  the  information  for  the’
 hon,  Member.
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 Shri  V.  P.  Nayar:  In  answer  to  part
 ‘(b)  of  the  question,  the  hon,  minister  said
 that  information  is  being  collected.  Am  I
 to  understand  that  at  present  there  is  no
 ‘arrangement  by  which  accidents  are  report-
 ed  to  some  central  organisation  as  and  when
 they  occur  ?

 The  Deputy  Minister  of  Railways
 ‘and  Transport  §  (Shri

 Alage
 san):

 This  information  is  with  the  Railways.
 They  have  not  been  able  to  send  it  in  time. ‘We  are  expecting  that  information  and  it
 can  be  placed  on  the  Table  of  the  House.

 Shri  V.  P.  Nayar:  Unfortunately
 that  is  not  the  question.  He  says....

 Mr.  Speaker:  ‘The  hon.  Member
 wanted  to  ta  whether  there  is  a  central
 organisation  at  which  all  this  information
 -cemes  in  so  that  it  can  be  readily  available.

 Shri  V.  P.  Nayar:  350  that  such
 ‘answers  can  be  avoided  in  future.

 Shri  Alagesan:§  This  is  with
 rp

 ct
 to  the  peniod  ret  January  to  30th  June.
 ‘We  have  not  had  information  so  far.

 Warchouees

 "377.  Shri  Jethalal  Joshi:  Will  the
 Minister  of  Feod  and  Agriculture  be
 ‘pleased  to  state:

 (a)  whether  Government  propose  to
 construct  warehouses  in  every  village
 to  store  foodgrains;

 (b)  If  so,  how  many  warehouses  will
 be  constructed  by  the  end  of  19563  and

 (c)  the  total  expenditure  proposed  to
 be  incurred  on  this  account  ?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  It  is  not  intended
 to  construct  warchouses  at  every  village, but  the  objective  is  to  have  warehouses  and

 :‘godowns  at  all  important  points  of trade.

 (b)  and  (ce).  The  proposals  are  at
 present  in  a  formative  stage.

 Shri  Jethalal  Joshi:  Wil!  the  Govern-
 ment  encourage  private  persons  to  cons-
 truct  warehouses  in  case  the  Government
 finds  it  unable  to  do  so?

 Dr.  P.  s.  Deshmukh  :  I  do  not  see
 any  reason  why  we  should  not  encourage it  provided  the  proposal  and  the  scheme
 are  In  consonance  with  our  ideas  and  policy.

 Shri  Jethalal  Joshi:  May  I  know how  many  of  the  store-houses  arc  at  present
 Government-owned,  and  how  many  arc
 taken  on  hire?

 Dr.  P.  S.  Deshmukh:  It  is  difficult
 to  reply  to  this  question  because  I  do  not
 know  if  the  hon,  Member  wants  only  the

 hha
 of  India’s  store-houses.

 pet  information  is  not  available  with
 me  at  the  moment.
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 Shri  T.  S.  A.  Chettiar:  As  this
 matter  is  connected  with  rural  banking, when  does  Government  propose  to  intro-

 =  the
 Bill  which  they  promised  to  intro-

 uce

 Dr.  P.  S.  Deshmukh:  Very  shortly,
 Within  a  week  or  two.

 सरदार  Yo  एस०  सहगल  :  क्या  मैं
 जान  सकता  हूं  कि  जिस  वक्‍त  फूड  कंट्रोल
 आर्डर  था  उस  वक्‍त  तमाम  स्टेट्स  में  बेयर

 हाउस  बनाये  गये  थे,  क्‍या  वे  तमाम  बेयर

 हाउस  केन्द्रीय  सरकार  के  कब्जे  में  हैं  या
 प्रान्तीय  सरकारों  के  कब्जे  में  ?

 Bo  पी०  एस०  देशमुख  :  जो  हमारे
 अपने  वेयर  हाउस  थे  वे  हमारे  पास  हैं।  शर
 भी  काफी  गोडाउंस  हमारे  पास  हैं  हमारे
 पास  गल्ला  इतना  ज्यादा  है  कि  उसको  रखने

 के  लिये  हमारे  पास  जगह  नहीं  है  I

 Shri  N.  8,  Chowdhury  :  May  I  know
 whether  the  proposed  constructions  will
 be  by  the  Government  themselves,  or  the
 work  would  be  entrusted  to  the
 Warehousing  Board  ?

 Dr.  P.  S.  Deshmukh  :  I  would  like
 my  hon,  friend  to  await  the  introduction
 of  the  Bill,

 धन  आयोग

 AVE.  mt  भागवत  AT  प्रा जाब  :  क्‍या

 खाद्य  और  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  एक
 वन  आयोग  स्थापित  करने  का  विचार  कर

 रही  है।  कौर

 (ख)  यदि  हां,  तो  इस  आयोग  को

 कौन  से  काम  के  सौंपे  जाने  की  सम्भावना

 है  ?

 कृषि  मंत्री  (डा०  पी:  एस०  देशमुख)  :

 (क)  सरकार  एक  वन  आयोग  स्थापित

 करने  के  प्रश्न  पर  विचार  कर  रही  है  ।

 (ख)  स्थापित  हो  जाने  परस  ह...

 है  कि  आयोग  नीचे  दिखलाये  हुये  कदम  के

 काम  करे  |
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 (१)  कार्य  प्रणाली  की  प्रधान  योज-

 तारों  कौर  निर्धारित  रीति  में

 फेरफार  की  सूक्ष्म  परीक्षा

 करना  ।

 (२)  वन  सम्बन्धी  आंकड़ों  श्लोक

 समाचार  का  संग्रह  कर  के

 उन्हें  नियमित  रूप  देना

 कौर  पूरे  समय  पर  प्रकाशित
 करना

 (३)  मंडियों  में  ख़रीदी  बिक्री
 भ्र ौर  दूसरी  हालतों  का

 भ्रध्ययम  करना  ।

 (४)  राज्यों  कौर  विदेशों  से

 प्राप्त  टेक्निकल  जानकारी

 को  एकत्रित  करके  उस

 का  प्रसारण  करना  |

 संभव  है  कि  वन  सम्बन्धी  बातों  को

 लोकप्रिय  बनाने  के  लिये  भ्रायोग  विस्तार

 कार्य  भी  हाथ  मेले  |

 क्रि  भागवत झा  आजाद  :  क्‍या  विभिन्न
 राज्यों  ने  हस  सम्बन्ध  में  प्रगति  कोई  सम्मति
 केन्द्रीय  सरकार  के  पास  भेजी  है  ?

 पी०  एस०  बेदा मुख  :  हमने  एक
 फारेस्ट  बोर्ड  की  मीटिंग  बुलाई  थी  श्र

 वहां  पर  मालूम  हुआ  कि  सभी  इसके  पक्ष
 में  हैं  1

 श्री  भागवत  झा  प्रासाद  :  चूंकि
 समस्त  हिन्दुस्तान  में  जंगलों  कौर  जंगलों  से
 उत्पन्न  विभिन्न  चीजों  का  बड़े  पैमाने  पर

 दुरुपयोग  हो  रहा  है,  तो  क्‍या  यह  प्रयोग
 इस  बारे  म  भी  सिफारिशें  करेगा  कि  इन
 सम्पत्तियों  को  बचाने  के  लिये  नया  उपास

 सरकार  करे  ?

 डा०  Flo  एस०  देशमुख  :  मैने  काफ़ी

 तफ़्सील  में  इस  भ्रायोग  के  बनाने  के  उद्देश्यों
 को  बतलाया  है  ।  इन  उद्देश्यों  को  देख

 कर  मैं  समझता  हूं.  सदस्य  महोदय  ख्याल

 कर  सकते  है  जो  वात  उन्होंने  कही  है,  बह
 इस  में  भा  सकती  है  या  नहीं  ।
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 at  भागवत  झा  प्रासाद  :  क्या
 सरकार  यह  बता  सकती  है  कि  चूंकि  समस्त

 हिन्दुस्तान  में  जंगलों  और  जंगलों  से  पैदा

 होने  वाली  सम्पत्तियों  का  बड़े  पैमाने  पर

 दुरुपयोग  हो  रहा  है,  इसलिये  आयोग  से

 एक  निश्चित  समय  से  पहले  अपनी  रिपोर्ट
 देने  को  कहा  जाये  ?

 डा०  पी०  एस०  बेहामुख :  यह
 बात  जो  माननीय  सदस्य  ने  बतलाई  है
 उस  को  हल  करने  के  लिये  कमीशन  की
 आवश्यकता  नहीं  है  ।  इस  में  हम  दिल-

 चस्पा  ले  रह ेहैं  प्रौढ़ इस  पर  गौर  भी
 कर  रहें  हैं।

 शनी  भक्त  दिक्कत  :  क्‍या  यह  सत्य

 नहीं  है  कि  जो  कार्य  इस  झ्रायोग  को  सौंपे
 जाने  हैं,  जिन  के  बारे  में  कि  कभी  माननीय
 मंत्री  जी  ने  बतलाया,  यह  कार्य  अभी  भी

 वन  विभाग  द्वारा  किये जा  रहे  हैं  ?

 डा०  पी०  एस०  बेदा मुख:  जी  नहीं.
 उतने  पैमाने  पर  नहीं  जितने  पैमाने  पर

 कि  हम  चाहते  है  ।  साथ  ही  हमारे  पास

 काफी  स्टाफ  भी  नहीं  है  ।  सूक्ष्म  परीक्षा,
 जैसा  कि  अभी  बताया  गया  है,  करने  के  लिये

 फिलहाल  बन्दोबस्त  नहीं  है  ।

 Fishing  Craft  Training

 #380.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Food  and  Agriculture  be.
 pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 open  a  training  school  for  imparting
 training  to  fishermen  in  the  handling  of
 fishing  craft  worked  by  engines;

 (b)  if  so,  where  the  training  institu-
 tion  will  be  located;  and

 (c)  how  many  persons  will  be  trained
 there  every  year?

 The  Minister  of  Agriculture  (Dr.
 P.  8S.  Deshmukh):  (a)  Yes,  Sir.

 (b)  Satpati  (Bombay),  Tuticorin  (Mad-
 ras)  and  Cochin  (Travancore-Cochin).

 (c)  ‘120.
 Shri  V.  P.  Nayar:  May  I  know

 whether  this  number  has  been  fixed  with
 reference  to  the  possible  number  of  people:
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 who  will  be  required  to  haadle  the  machanised
 fishing  industry  in  the  course  of  the  next
 Five  Year  Plan  ?

 Dr.  P.  S.  Deshmukh:  I  am  not  sure
 if  it  bears  a  very  direct  and  proper  relation-
 ship  to  that,  but  we  have  to  take  into  account
 various  other  considerations  also  in  deter-
 mining  the  number  of  candidates  we  can
 train,  but  |  will  certainly  bear  this  sugges-
 tion  in  mind.

 Shri  V.  P.  Nayar:  May  I  know
 whether  the  number  of  IIo  as  given  out
 by  the  Minister  is  the  total  number  for  all
 these  three  schools,  or  is  it  r:0  each?

 Dr.  P.  S.  Deshmukh:  =  It  is  the  total.

 Shri  Nanadas:  May  |  know  the  faci-
 lities  proposed  to  be  given  to  the  trainees  ?

 Dr.  P.  S.  Deshmukh:  I  have  not
 got  a  list  of  the  facilities  here.  We  will
 certainly  make  the  necessary  arrangements,
 It  being  a  six  months  course,  all  the
 necessary  facilities  which  will  make  a

 success  of  the  centre  will  be  provided.

 Shri  B.S.  Murthy:  May  Iknow....
 Mr.  Speaker:  Next  question.

 डाक  तथा  तार  विभाग

 +३८१.  श्री  भक्त  बन :  क्‍या  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  डाक  तथा
 तार  विभाग  के  कार्यों  में  बुद्धि  हो  जाने  के
 कारण  परिमण्डल ों,  मण्डलों  जौर  खण्ड

 मण्डलों  (निरीक्षक  क्षेत्रों]  की  संख्या  बढ़ाने
 और  उनका  पुनर्गठन  करने  पर  विचार

 किया  जा  रहा  है;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  मैं  अरब
 तक  क्या  प्रगति  हुई  है  ?

 संचार  मंत्री  (क्रो  जगजीवत  शाम)  :

 (क)  जी  हां,  परिमण्डलों  को  छोड़  कर,
 यह  बात  ठीक  है  -  फिर  भी  राज्य  पुनः
 संगठन  कमीशन  की  रिपोर्ट  प्राप्त  होने
 पर  कुछ  एक  परिमण्डल ों  का  पुनः  संगठन
 करना  ग्रावश्यक  हो  सकता  है  t

 (ख)  मद्रास  शौर  मध्य  प्रदेश  परि-
 मण्डलों  का  विभाजन  करके  प्राचीन  और

 राजस्थान  में  दो  नये  परिमष्डल  १६४३  में
 बनाय  गये  @  चाय  परिमण्डलों  की  मनवा
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 बढ़ाने  की  कोई  विशेष  झावव्यकता  नहों
 है  1  १६५३  से  ४१  डाक-सम्बन्धी  रत्ती--

 रिक्त  मण्डल,  ६  रेल  डाक  मण्डल  तथा
 तार  विभाग  में  ११  न्य  इंजीनियरिंग
 मण्डल  बनाये  जा  चुके  हैं  ।  जहां  कहीं  उचित'
 समझा  जायेगा  कुछ  झौर  नये  मण्डलों  की

 मंजूरी  भी  दी  जायेंगी  t

 डाक-घरों  तथा  मेल  लाइन  संस्थानों
 की  संख्या  में  बृद्धि  होने  क ेसाथ  साथ  निरी--
 क्षणों  की  संख्या  भी  बढ़ायी  जा  रहो  है।

 शी  भक्त  बग :  क्या  इस  सम्बन्ध
 में  सारे  दंश  क॑  लिए  किसी  योजना  का  निशा
 तैयार  कर  लिया  गया  है  कि  जिस  समय
 डाक  तथा  तार  की  सुविधाओं  का  विस्तार

 पूरा  हो  जायेगा,  सब  देश  को  कितने  परि-.-

 मण्डलों,  मण्डलों  शौर  हंस्पैक्टर्ज  रियाज़:
 की  प्रा वध्य कता  होगी  ?

 शी  जगजीवन  शान  :  यह. तो  विकास
 के  ऊपर  निर्भर  करता  है--यह  सिर्फ़  मण्डलों,
 निरीक्षकों  की  सख्या  घ्रौर  सिफ  डाकखानों
 की  संख्या  पर  निर्भर  नहीं  करता  है,  बल्कि
 काम  पर  निर्भर  करता  है  |  जैसे  जैसे
 काम  बढ़ता  जाता  है,  बैसे  वैसे  मण्डलों,
 खंड  मण्डलों  शौर  निरीक्षकों  की  संख्या  भी

 बढ़ा  दी  जाती  है।  पहले  से  ही  कोई  योजना  -

 बना  लेना  सम्भव  नहीं  है  ?

 क्रि  भक्त  दर्शन  :  क्‍या  यह  सत्य  है
 है  कि  अरब  जो  नये  मण्डल  अर्थात्  डिवीजन
 खोले जा  रहें  हैं,  वे  एक  ही  जिले के  लिये

 एक  के  हिसाब  से  खोले  जा  रह ेहैं,  जब  कि

 पुराने  मण्डल  तीन  तीन,  चार  चार  जिलों
 के  लिये  खुले  ह्य  हैं  कौर  उनके  पास  काफ़ी
 काम  है  ?

 शी  अग जो बत  राम  :  यह  तो  काम
 के  ऊपर  निर्भर  करता  है।  प्यार  एक

 ही  जिले  में  बहुत  ज्यादा  काम  है,  तो  समय

 है  कि  उस  ज़िले  में  दो  मण्डल  खोले  जायें.
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 कौर  अगर  वहां  ज्यादा  काम  नहीं  हे  तो  सम्भव

 हूँ  कि  दो  तोन  जिलों  में  एक  मण्डल  खोला

 जाये  |

 Shri  Thimmaiah  :  May  I  know  whe-
 -ther  there  is  any  separate  development
 wing  in  cach  division  or  the  in%pector
 nimzelf  hasto  attend  to  the  development
 work  ?

 Shri  Jagjivan  Ram  :  It  is  not  possible
 to  have  a  development  wing  in  cach  divi-
 sion,  Perhap:,  toe  hon.  Member  is  aware
 that  division  ix  a  very  small  unit.
 The  work  of  development  has  to  be  done  at
 a  central  place,  cither  in  the  Directorate  or
 in  the  Circle  office.

 F,  A.  0.

 #382.  Shri  Nanadas:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Food
 and  Agriculture  Organisation  have  worked
 out  a  scheme  for  making  available  to  India
 surplus  food  from  other  countries;  and

 (b)  if  so,  the  details  thereof?

 The  Miniater  of  Agriculture  (Dr.
 Pp.  §.  Deshmukh):  (a)  and  (b).  No
 scheme  as  such  has  been  worked  out  by
 F,  A.  O.  A  pilot  study  on  “Uses  of  Agri-
 cultural  surpluses  to  finance  economic
 development  in  under-developed  countries”
 has,  however,  been  carried  out  by  the  F.  A.
 OQ.  Copies  of  this  re

 port
 have  been  placed

 in  the  library  of  the  Lok  Sabha.

 Shri  Nanadas  :  May  I  know  whether
 Government  have  examined  this  pilot
 study,  and  if  so,  what  decision  have  Govern-
 ment  taken  in  this  respect  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  This  study
 came  u

 B  for  ¢
 consideration  in  Rome  recently

 in  the  ittee  for  Commodity  Problems.
 It  was  discussed  in  a  general  way,  but  the
 final  decision  on  this  scheme  was  post-
 poned  to  the  next  session.

 Shri  Nanadas  :  In  view  of  the  fact
 that  the  prices  of

 =
 are  falling

 in  the  country,  may  know  whether
 Government  have  examined  the  effect  of

 importing
 such  surplus  food  into  this

 coun

 Shri  A.  P.  Jain  :  That  question  is  al-
 ways  before  us  ;  and  before  we  decide
 upon  import  we  take  that  point  into  consi-
 Aeration.

 8  AUGUST  955  Oral  Answers  3288

 बाप  पशु

 #303.  सेठ  गोबिन्द दास  :  क्‍या  ae

 और  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  १६५४-५४  में  वन्य  पशुओं  के  संरक्षण
 पर  कितना  व्यय  किया  गया  ?

 कृषि  मंत्री  (डा०  पी०  एस०  बेदा मुख)  :

 वन्य  पशुओं  के  सरक्षण  पर  भारत  सरकार
 ने  कोई  भी  व्यय  नहीं  किया  है  ।  किन्तु
 इन्डियन  बोर्ड  श्रॉफ  वाइल्ड  लाइफ  के  कार्यों
 के  सम्बन्ध  में  सन्‌  १६५४-५५  में  १२३०
 रुपये.  १४  कराने  का  व्यय  हुआ  है  ।  इस
 बारे  में  राज्य  सरकारों  द्वारा  किये  गये
 व्यय  की  जानकारी  इकट्ठी  की  जा  रही
 है पौर  यथासमय  सभा  पटल  पर  रख
 दी  जायेंगी  ।

 सेठ  गोविन्द  दास:  इन  वन्य  प्शुभों
 में  कौन  कौन  से  पशु  आते  हैं  ?  क्या  सरकार
 के  पास  कोई  तालिका  है  ?

 Bo  do  एस०  बेध मुख:  उन  सभी  पणुभों
 की  लिस्ट  देना  कठिन  है,  जो  कि  वनों  में

 रहते  है---भोर  वहू  लिस्ट  कुछ  फाइनल  भी

 नहीं  हैं,  क्योंकि  नये  जानवर  भी  वहां  जा
 सकते  हैं  |

 सेठ  गोविन्द  दास  :  कया  यह  बात

 सही  है  कि  अंग्रेजी  राज्य  के  समाप्त  होने  के
 बाद  शिकारियों  की  कमी  की  वजह  से  सिंहों
 और  दूसरे  वन्य  पशु भों  की  रक्षा  बहुत  हद
 तक  अपने  बाप  ही  हो  गई  है  ?

 कार्य!  और  कृषि  मंत्री  (शो  ए०  पी

 जैन:  नहीं,  बात  इसके  उलट  है।  अब

 पशु--भोर  खास  तौर  पर  शेर  कौर  चीता
 ज्यादा  बेरहमी  से  मारे  जा  रहे  हैं  1

 Employment  Exchanges

 *384.  Pandit  D.  N.  Ti  :  Wi
 Minister  of  Labour  be  please  to  at

 (a)  whether  it  is  a  fact  that  the  durati
 of  the  registrations  at  the  Employment
 Exchanges  is  only  two  months;
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 (b)  whether  the  registrations  of  those
 wh.»  fail  to  renew  thelr  registrations
 within  two  months,  are  considered  as
 new  registrations  ;  and

 (c)  whether  Government  are  aware  that
 this  rule  adversely  affects  the  rural  can-
 didates,  who  are  not  able  to  go  to  the
 Emoloyment  Exchanges  for  some  reason

 -or  the  other?

 The  Minister  of  Labour
 (Shri  Abi  At  :  (a)  Yes.

 (b)  Yes,  if  they  fail  to  renew  within  two
 months.  <A  period  of  grace,  of  three  days,

 iis  however,  allowed,

 (c)  This  rule  should  in  no  way  adversely
 affect  rural  candidates  because  such  can-
 didates  are  permitted  to  renew  their  regis-

 ‘trations  by  post.

 पंडित  Sto  एन०  तिबारी  :  क्‍या  में
 जान  सकता  हूँ  कि  क्या  सरकार  के  पास  कोई

 से  आंकड़े  है,  जिन  से  मालूम  हो  कि  कितने
 परसेंट  नाम  रिन्यूअल  न  कराने  के  कारण
 कट  जाते  हैं  ?

 शी  झाबी  चली:  जी  हां,  एसे

 आंकड़े  हमारे  पास  हैं  और  प्यार  नोटिस
 दिया  जाय,  तो  मैं  पेश  कर  दूगा  |

 पंडित  tte  एन ०  तिवारी  :  क्या
 सरकार  को  यह  बात  मालूम  है  कि

 भाग्यशालियों  को  छोड़  कर  सब  लोगों  को,
 जिनका  नाम  दर्ज  होता  है,  नौकरी  छः

 महीने  के  बाद  मिलती  है,  पहले  नहीं  ?

 थी  आबिद  दलों  :  मुमकिन  है  कि

 कुछ  लोगों  को  एक  साल  नौकरी  न  मिले

 कौर  कुछ  को  दो  साल  भी  त  मिले  और
 कुछ  को  जल्दी  मिल  जाये  ।  यह  बात  तो

 जगह  और  उसके  उम्मीदवारों  की  सख्या
 पर  प्रलंबित  है  q

 पंडित  vto  एन०  'लिबासों:  इस  समय
 को  छः:  महीने  तक  बढ़ा  देने  में  सरकार
 को  क्या  विरोध  है  ?

 श्री  साजिद  बलों  :  इसलिये  कि  हमें
 मालूम  हो  सके  कि  जिन  लोगों  ने  खुद  का

 रजिस्ट्रेशन  कराया  है,  उनको  नौकरी  मिल

 गई  है  या  नहीं,  कौर  बे  नौकरी  चाहते  भी

 हैं  या  नहीं  4
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 Shri  A.M.  Thomas:  May  I  know
 whether  the  qualifications  being  equal,
 in  sending  applicants  to  the  rceruiting
 authority,  priority  of  registration  is  a
 guiding  principle  ?  May  I  also

 ena
 uire

 whether  complaints  have  been  reaching
 Government  that  in  the  matter  of  sending
 the  applicants  to  the  recruiting  authority, favouritism  is  shown  either  by  the  em-
 Ployment  exchange  or  at  the  instance  of
 the  recruiting  authority  ?

 Shri  Abid  Ali  ३  Subject  to  the  prio-
 rities,  other  qualifications  being  equal,
 first  registered  gets  first  opportunity.
 With  regard  to  favouritism,  I  have  been
 hearing  this  often,  and  I  have  always  been
 requesting  my  friends  to  give  us  some
 specific  instances  to

 help
 us  to  find  out

 favouritism,  if  any.  ith  regard  to  the
 employing  authority,  we  have  no  control.

 wilt  20  ee
 eae

 inister  re
 be  pleased  to  state  :

 (a)  whether  Government  are

 plying
 Tice  at  a  reduced  price  for  the t  of  the  districts  which  are  vulner-

 able  to  floods  ;

 (bit  so,  the  quantity  which  will  be
 given  to  each  State  ;  and

 (c)  the  price  at  which  it  will  be
 given  ?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh)  ;  (a)  Rice  and/or
 other  foodgrains  are  issued  by  Govern-
 ment  for  concessional  sale  in  districts
 which  are  actually  affected  by  floods,
 and  not  which  are  merely  vulnerable  to

 (b)  and  (९),  The  need  of  the  floo  affected
 areas  and  the  extent  of  distress  caus-

 which  such  gales  should  be  made.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  the  Government  of  West  Bengal
 has  approached  the  Central  Government
 for  certain  subsidies  to  sell  rice  at  a  cheap
 rate  in  the  areas  which  were  affected  by
 droght  and  floods  last  -year  ?

 ‘ood  Bengal
 that  relief  for  flood  and  drought  may
 be  given  according  to  the  accepted  for-
 mula,  namely  50  per  cent.  up  to  an  expen-
 diture  of  Rs.  2  crores,  and  75  per  cent.  in
 respect  of  any

 a
 ure  in  excess  of

 Rs.  2  crores  ;  and  I  have  approved  of  it.
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 Bombay  Port

 ele
 Shri  M.  S.  Gurupadaswamy  :

 Will  the  Minister  of  Transport  be  pleased
 to  state  :

 (a)  whether  the  first  berth  in  the
 Marine  Oil  Terminal  at  Bombay  has  been
 completed  ;

 (b)  if  so,  the  total  expenditure  incur-
 red  thereon  ;  and

 (c)  the  progress  made  for  the  com-
 pletion  of  the  other  berths  ?

 The  Minister  of  Railws

 ond
 Trantpost  (Shri  Alagesan)  :  S es.

 (b)  It  is  difficult  to  determine  how
 much  of  the  expenditure  on  the  Marine
 Oil  Terminal  pertains  to  berth  No.  I.
 The  total  expenditure  of  the  project  upto

 Ist  March,  95§,  amounted  to  about
 fe  63  crores,

 (c)  The  second  berth  was  completed
 on  the  r2th  July,  ‘1955.  The  work  on
 the  third  berth  is  progressing.

 Shri  M.  S.  wamy  :  May
 I  know  how  much  time  is  required  to
 complete  all  the  berths  ?

 a
 Alagesan  :  The  third  berth  also

 will  be  completed  very  soon,
 Shri  M.  S.  Gurupadaswamy  :  May

 I  know  how  many  foreign  technical  per- sonnel  have  been  employed  for  the  pur-
 pose  of  these  works  ?

 Shri  Alagesan  :  This  has  been  let
 on  contract,  and  Messrs.  Royal  Nether-

 oon
 Harbour  Works  are  executing  the

 wor!

 Shri  M.  S.  Gurupadaswamy:  To
 which  country  do  they  helong  ?

 Shri  Alagesan  :  I  think  they  are  from
 Holland.

 y

 ला धान नों  का  क्रय

 *acc.  श्री  alto  के०  दास:  क्‍या
 खाद्य  और  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  ने  ENYA RE
 में  राज्यवार  कितने  मूल्य  का  गेंहूं  भ्र ौर  ज्वार
 खरीदा  2  ;

 (ख)  इस  खरीद  के  लिये  राज्य  सरकारों
 को  क्‍या  कोई  किसान  या  मेहनताना  दिया
 गया  है  ;
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 (7)  यदि  हां,  तो  किस  दर  से  और

 प्रत्येक  राज्य  को  कितनी  राशि  दी  गई;

 कौर

 (घ)  क्‍या  ख़रीद  किये  हुये  खाद्यान्न
 को  सरकार  किसानों  को  बीज  के  रूप  में  बांटने

 का  विचार  करती  है  ?

 The  Minister  of  Agriculture  (Dr..
 P.  S.  Deshmukh)  :  (a)  A  statement  ifs
 laid  on  the  Table  of  the  Lok  Sabha  [See
 Appendix  III,  annexure  No.  28].

 (9)  and  (०),  No  Commission  or  =  re+
 muneration  is  being  paid  to  the  State
 Governments  for  these  purchases.  The
 arrangement,  however,  is  that  in  the  case:
 of  jowar,  the  actual  out  of  pocket  expenses.
 are  being  paid  to  the  State  Governments,.
 and  for  wheat  the  State  Governments
 are  being  paid  at  a  flat  rate  which  is  in-
 tended  to  cover  all  expenses  for  purchase-
 and  preservation  of  wheat  for  six  monthe.
 A  statement  showing  the  flat  rate  payable:
 to  each  State  for  wheat  is  placed  on  the-
 Table  of  Lok  Sabha.  [See  Appendix  ITI,
 annexure  No,  28).

 (d)  There  is  no  scheme  to  distribute:
 corn  so  purchased  as  seed,  but  at  their
 request  the  U.  P.  Government  have  been
 authorised  to  sell  jowar  for  seed  purposes.
 to  those  who  may  wish  to  buy  it.  Similar
 requests  from  other  Governments  will
 be  considered  on  merits.

 Shri  B.  K.  Das  :  In  the  statement
 the  names  of  six  States  from  which  wheat
 wen

 potoee
 ed  and  of  severn  States  from

 which  jowar  was  purchased  are  given.
 Do  I  understand  that  the  price  of  wheat
 in  other  wheat-producing  States,  such  as
 Bihar,  is  above  Rs.  70  per  maund  ?

 Dr.  P.  S.  Deshmukh  :  I  think  the-
 inference  is  correct.

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.

 Jain)
 :  May  I  add

 that  in  certain  parts  of  wheat  is  selling
 at  Rs.  18  per  maund  ?

 Shri  B.  K.  Das  :
 pos  I  know  whether

 there  is  any  scheme  for  gi  price-sup-
 port  to  any  other  foodgrain  fa  any  part
 of  the  country  ?

 Shri  A.  P.  Jain  :  If  need  arises,  we-
 shall  give  price-support  to.  other  grains-
 also.

 सेठ  चल  सिह  :  क्‍या  मंत्री  महोदय
 बताने  की  कृपा  करेंगे  कि  जो  ज्वार  और

 गेहूं  स्टेंट  गवर्नमेंट  ख़रीद  रही  हैं  उसके  नफ़े

 और  नुकसान  का  जिमेदार  कौन  होगा  ?
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 at  To  पी०  जेन  उसके  नफे

 'और  नुकसान  के  जिम्मेदार  हम  हैं।

 Dr.  Rama  Rao  :  The  purchase  price
 eof  wheat  has  been  given  as  Rs.  0  per
 maund.  May  I  know  how  this  compares

 ‘with  the  price  we  pay  for  the  wheat  we
 get  from  the  United  States  of  America

 ‘under  the  recent  agreement  ?

 Shri  A.
 P.  Jain

 :  The  price  of  imported
 -wheat  varies  from  time  to  time  according
 ito  the  prevailing  price  there.  Of  late,
 speaking  in  a  general  way  it  has  varied
 from  Rs.  138-0  to  Rs.  ‘1§-12  at  the
 sports.

 Cc.  T.  0.

 "389.  Shri  Kamath  :  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state  :

 (४)  whether  any  complaints,  protests
 -or  resistance  have  been  reported  to
 “Government  from  any  States  against  the
 *Ceotral  ‘Tractor  Organisation;

 (b)  if  so,  from  which  States  ;

 (c)  the  nature  of  such  complaints,
 “protests  and  resistance  ;  and

 (4d)  the  action  taken  by  Government
 in  the  matter  ?

 The  Minister  of  Agriculture  (Dr.
 ‘P.  S.  Deshmukh)  :  (a)  to  (d).  A  statement
 “is  placed  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  III,  annexure  No.  29].

 Shri  Kamath  :  With  regard  to  the
 “statement  laid  on  the  Table  o  the  House,
 so  far  at  least  as  Madhya  Pradesh  is  con-
 -cerned,  is  it  a  fact  that  the  opposition  to
 the  tractor  operations,  particularly  in

 hangabad)  district,  has  arisen  not
 merely  on  account  of  the  hi

 gn
 charges,  as

 mentioned  in  the  first  part  of  the  anwser,
 but  also  because  these  operations  have
 been  undertaken  without  the  consent  of
 the  cultivators  concerned,  and  have  been
 compulsory  ?

 Dr.  P.  8S.  Deshmukh  :  The  CTO  acts
 saceording  to  a  certain  plan  and  we  are
 guided  by  the  proposals  of  the  State
 Government.  But  in  a  particular  area
 where  we  want  that  tractorisation  should

 "be  done,  there  can  be  a  few  cultivators
 who  do  not  like  it;  but  for  the  benefit
 of  the  larger  number,  the  State  Govern-
 ment  and  we  had  agreed  to  tractorise

 “the  land.
 Shri  Kamath  :  Has  the  attention  of

 ‘Government  been  drawn  to  an  incident
 ‘in  Banapura  Tahsil  of  Hoshangabad  dis-
 ‘trict  where  women  and  children  them-
 ‘selves  prostrate  in  front  of  a  tractor  and
 ithe  tractor  had  to  be  withdrawn  on  ac-
 count  of  that  ?
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 Dr.  P.  S.  Deshmukh  :  Such  tricks  are
 often  resorted  to  in  many  places  and  in
 many  instances.

 Shri  Kamath  :  With  regard  to  the  last
 p  art  of  the  answer  laid  on  the  Table  of
 t  he  House,  may  I  ask  whether  Govern-

 ment  have  received  representations  for
 reduction  in  the  rates  of  interest  on  trac-
 tor  saccavi

 Dr.  P.  S.  Deshmukh:  I  am  not  aware  of
 this  specific  representation,  but  represen-
 tations  are  always  being  made  since  popu- lar  Ministries  have  come  into  being.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain)  :  May  I  add  tha the  rate  charged  for  tractorisation  has
 been  reduced  from  Rs.  52  to  Rs.  45,  and
 recently  it  has  been  reduced  —  from
 Rs.  45  to  Rs.  40  per  acre  >

 Shri  Kamath  :  The  last  sentence the  ‘last  part  of  the  statement  says  op further  reductions  are  now  under  consi- deration.  When  do  Government  expect to  announce  these  further  reductions  ?
 Shri  A.  P,  Jain  :  Under  the  Second Five  Year  Plan.

 Shri  Kamath  :  Second  Fj
 Plan  ?  Too  fate.

 ive  Year

 Employees’  State  Insurance  Corporation
 *390.  Shri  I.  Eacharan  :  Wi

 Minister  of  Labour  फट  pleased.  me state  :

 Bi)  ila  ba
 it

 -
 a  fact

 ployees  tate  Insurance  Corpora
 tion  Let  en  ane

 from  _recruit-
 ing  candidates  through  the  Employ- ment  Exchanges;  *

 (b)  if  so,  the  reasons  there  for;  and
 «  (c)  the  number  of  other  departmen under  the  Central  Government  which have  been  exempted  from  recruitments
 through  the  Employment  Kxchanges  ?

 The  ज  Minister  of  Labour
 (Shri  Abid, Ali)  :  (a)

 5
 b).  Statutory corporations  like  the  E  *  State Insurance  Corporation  which  ‘have  inde

 pendent  powers  under  the  Law,  do  not at  t  come  within  the  Government

 that  the

 Government  but

 question
 of  making  the  Bplay ure  obligatory  on

 also  is  tinder  considersiee
 ry

 call
 them

 (ट)  No  Ministry  or  Department  of  the Central  Government,  to  which  general rules  of  recruitment  under  the  Govern- ment  of  India  apply,  has  been  exempted from  recruitment  through  the  Employ- ment  Exchanges.
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 Shri  Abid  AH  :  Mostly.
 Shri  Nanadas  :

 Mey
 know  the  cate-

 gories  of  jobs  for  whi
 given  at  present,  and
 giving  such  kind  of  exemption  ?

 Shri  Abid  Ali  :  |  have  already  stated
 that  no  exemptions  are  given.

 Workshop  at  Jagadhari

 "391.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to  refer
 to  the  reply

 given
 to  Starred  Question  No.  76

 on  the  23rd  February,  .9§5  and  state  :

 (a)  whether  it  has  been  finally  de-
 cided  to  establish  a  locomotive  workshop  at
 Jagadhari  ;

 (b)  ifso,  when  the  construction  work
 will  start  ;  and

 (०)  the  estimated  recurring  and  non-
 recurring  expenditure  to  be  incurred
 on  this  workshop  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan)  (9)  No.

 (b)  and  (८),  Do  not  arise.
 Sardar  Iqbal  Singh:  May  I  know

 whether,  with  the  loss  of  the  railway  work-
 shop  at  Lahore,  Government  will  consider
 the  proposal  to  establish  one  Railway  work-
 shop  inthe  Punjab  region  ?

 Shri  Shahnawaz  Khan  :  The  idea  of
 establishing  «  first-rate  railway  workshop
 in  Punjab  lis  been  accepted  in  principle.
 Negotiations  are  going  on  with  the  Govern-
 ment  of  East  Punjab  regarding  ac

 que the  Punjab  Government's  Central  Work-
 shop  at  itsar.  As  soon  as  the  ne-,
 gotiations  are  completed,  we  will  go  ahead.

 Sardar  Iqbal  Singh:  MayI  know
 whether  Government  want  to  shift  this
 Central  Workshop  from  Amritsar  to  some-
 where  else  or  want  to  run  the  workshop there  ?

 Shri  Sheahnawaz  Khan:  The  ne-
 gBotiations  are  still  going  on.  Before  we
 can  think  of  shifting  it  from  Amritsar,  the
 Negotiations  must  be  completed.

 The  Minsster.of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  The  work-
 shop  is  not  to  be  transferred  from  Am-
 ritsar  $  it  will  remain  there.  The  Pun-
 jab  Government  has  agreed  to  transfer  the
 workshop  to  the  railways  ;  the  detail, are  being  looked  into.

 The  Prime  Minister  and  Minister of  External  Affaire  (Shri  Jawaharlal
 Nehru):  The  question  is  not  of  trans-
 fer  of  the  workshop  It  is  only  transfer  of
 the  organisation  from  the  Punjab  Govern- ment  to  the  Government  of  India.  But  the
 thing  remains  where  it  is,
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 Railway  Lines  in  Orissa

 Shri  B.C.  Das:  Will  =  the
 Minister  of  Railways  be  plearcd  to
 state  :

 (a)  whether  the  Railway  Board  hae
 received  any  suggestions  from  the  Govern-

 ‘ment  of  Orissa  as  the  construction  ofa
 railway  line  connecting  Berhampur.
 Gopalpur  and  Durgaprasad  ;  and

 (b)  if  so,  when  the  survey  is  to  be

 undertaken
 ?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Tran
 (Shri  Shahnawaz  Khan):  (a)
 Orissa  State  Government  have  not  included
 this  proposal  when  recommending
 lines  to  be  taken  up  in  the  and  Plan
 Period.

 (b)  Does  not  arise.

 Shri  B.C.  Das:  May  I  know  whe-
 ther  sometime  in  I944  or  79455  there  wasa
 survey  ‘

 conducted  by  the  railway  autho-
 rities  for  a  major  part  of  this  line  from

 Berhasnpur
 to  Russelkorda  (Bhanjansa-

 gar
 Shri  Shahnawaz  Khan:  No  survey

 as  such  was  carried  out.  But  this  prospect
 was  looked  into  and  it  was  also  exrmined  by
 the  Central  Board  of  Transport  in  March

 a
 49,  and  it  has  been  decided  to  drop  this

 idea.
 Shri  B.  C.  Das:  May  I  know  whe--

 ther  Government  are  aware  that  this  line
 connects  the  tribal  area  of  Phulbani  district;
 with  the  modern  world  ?

 The  Minister  of  Railways  and&
 Transport  (Shri  L.  B.  Shastri):  That
 may  be  so,  but  there  are  many  other  im-
 portant  lines  which  have  been  given  first
 priority.  We  have  totake  them  up  first  ;.
 this  line  will  have  to  be  considered  at  the
 appropriate  time  some  time  later.

 Shri  B.C.  088  3  May  I  know  whe-.
 ther  Government  have  received  recom-.
 mendations  from  the  conference  of  the
 M.  Ps.  and  MLAs.  of  Ganjam  district
 to  include  this  line  in  the  Second  Five  Year-
 Plan  ?

 Shri  LL.B.  Shastri:  |  have  nor
 seen  the  resolution  of  thal  conference  but
 the  State  Government  have  certainly  sent
 their  recommendation.

 Milk  Colonies

 *395.  Shri  Veeraswamy:  Wil!  the-
 Minister  of  Food  and  Agriculture  be.
 pleased  to  state  :

 (2)  whether  it  is  a  fact  that  Govern-
 Macat  propose  to  start  Milk  Colonics  in
 the  country  ;
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 (b)  if  so,  their  number  and  the  names

 -
 places  where  they  will  be  located  ;

 a
 (९)  estimated  cost  of  this  scheme  ?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh  )  (a)  Yes.

 (b)  and  (c).  The  number  and  names
 of  places  and  the  total  estimated  cost  will
 become  available  only  after  all  the  State
 Schemes  to  be  included  in  the  Second  Five
 Year  Plan,  which  are  in  the  course  of  pre-
 paration  or  discussion  are  finalised.  Neces-

 er  poe
 of  funds  to  cover  these  schemes

 will  be  made  in  the  Plan.

 सेठ  गोबिन्द  दास  :  क्‍या  मैं  जान

 सकता  हूं  कि  जहां  तक  दूध  का  यह  प्रबन्ध

 है  इन  स्थानों  में  क्या  इस  बात  का  भी  प्रयत्न

 किया  जायगा  कि  जो  जानवर  रखे  जांय

 उनकी  नस्ल  का  भी  सुधार  किया  जाय  ?

 Dr.  P.  S.  Deshmukh:  I  think  it
 would  be  possible  to  pay  some  attention
 to  this  also.

 Shri  B.S.  Murthy:  May  I  know
 whether  in  establishing  these  .  milk  co-
 lonies  the  population  of  different  States  will
 be  taken  into  consideraton  ?

 Dr.  P.S.  Deshmukh:  The  main
 question  is  the  resources  and  not  the
 population  ;  it  will  also  depend  upon  the
 milk  habit  of  the  people.

 Shri  Veeraswamy:  May  I  know
 whether  the  object  of  the  Government  in
 starting  th:  milk  colonies  is  to  make  milk
 available  at  cheap  rates  to  the  poorer  masses
 also  ?

 Dr.  P.  S.  Deshmukh  :  Yes,  Sir.  We
 aim  at  various  objectives.  As  a  matter  of fact,
 we  also  want  to  remove  the  nuisance  of
 cattle  from  big  cities  ;  we  want  to  preserve
 them  and  we  want  to  increase  the  yield  of
 milk  and  we  also  want  to  look  to  the  wel-
 fa

 heed
 the  consumer  and  give  him  cheaper

 milk.

 रेल  दुर्घटना
 eG,  a  झतिदषद्ध सिह  :  क्‍या  रेलों

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  १४  जुलाई
 १६५५  को  नरकटियागंज  से  सिमरिया  घाट

 जाने  वाली  ट्रेन  उत्तर-पूर्व  रेलवे  के  दरभंगा
 स्टेशन  पर  एक  लगेज  बैन  से  टकरा  गई  ;

 (ख)  यदि  हां  तो  दुर्घटना  के  कारण
 क्या थे  ;  ,
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 (7)  उससे  जन  घन  की  क्या  क्षति

 हुई  ;  जौर

 (घ)  क्या  दुर्घटना  की  कोई  जांच

 की  गई  है  और  यदि  हां,  तो  उसका  बया

 परिणाम  निकला  ?

 रेलवे  तथा  परिवहन  मंत्री  के  सभा-

 सचिव  (भी  शाहनवाज  at):  (क)
 जी  हां,  १४-७-५५  फो  शाम  के  ५  बज  कर

 ७  मिनट  पर  जब  ३३२  डाउन  सवारी  गाड़ी

 पूर्वोत्तर  रेलवे  के  नरकटियागंज-समस्तीपुर
 सेक्शन  के  दरभंगा  स्टेशन  में  दाखिल  हो

 रही  थी  वह  बन्द  सा४'2ग  (Dead  end:

 siding)  पर  चली  गयी  शौर  वहां

 खड़े  सामान  के  डिब्बे  (Luggage  Van)
 से  टकरा  गयी  ।

 (ख)  और  (घ),  इस  घटना  4

 विभागीय  जांच  की  गयी  है  जिसकी  'रिपोर्ट...

 कभी  तैयार  नहीं  है  ।

 देखने  में  तो  दुर्घटना  का  कारण  ह
 जान  पड़ता  है  कि  सवारी  गाड़ी  तेज्ञी  के
 साथ  प्लेटफार्म  से  बाहर  निकल  कर  बन्द

 साइडिंग  में  चली  गयी  जिसके  कांटे  गलत
 ढंग  पर  बदले  गये  थे  ।

 (ग)  न  कोई  मरा  और  न  घायल

 हुआ  ।  इससे  रेलवे  को  लगभग  ३००  रुपये
 की  हानि  हुई  ।

 श्री  अनिष्  सिह  :  इस  दुर्घटना  के
 लिये  जो  जवाबदेह  व्यक्ति  हैं  उनके  लिये
 क्या  कोई  विभागीय  दंड  देने  कौ  व्यवस्था

 की  गई  है  ?

 शी  शाहनवाज  हां  :  इस  मामले  की
 जांच  पड़ताल  मुहकमा ना  तौर  पर  की  गई

 है  और  उसकी  फाइनल  रिपोर्ट  कभी  नहीं
 श्मा  सकी है  ।

 Delhi  Transport  Service

 *399.  Shri  Radha  Raman:  Will  the
 Minister  of  Trameport  be  pleased  to  state:

 (8)  the  number  of  buses  that  have  heen
 added  so  far

 suring  Oe
 year  98¢-56  ty  -he-

 fleet  of  the  Delhi  Tranaport  Scrvicc,.
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 (b)  the  amount  of  Joan  given  to  the
 D.R.T.  Authority  by  the  Central  Government
 during  this  vear  so  far;  and

 {e)  the  total  amount  of  loan  १0  far
 given?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  75.

 (b)  Nil.

 (९)  55  lakhs,

 Shri  Radha  Raman:  May  I  know
 how  many  buses  will  be  added  to  the  fleet
 during  the  remaining  portion  of  this  vear?  '

 Shri  Shahnawaz  Khan:  59.
 Shri  Radha  Raman:  May  I  know

 what  is  the  amount  of  loan  so  far  given  to
 ‘the  D.  R.  T.  by  the  Government  and  what
 sis  the  rate  of  interest  charged  by  the  Govern-
 «ment?

 Shri  Shahnawaz  Khan:  As  |  said
 betore,  the  total  amount  of  loan  so  far
 given  is  Rs,  7§5  lakhs.

 Shri  Radha  Raman:  May  I  know  the
 .interest  which  Government  is  chaiging

 and  how  it  is  going  to  be  repaid  ?

 Shri  Shahnawaz  Khan:  The  rate  of
 interest  varies  trom  year  to  year.  For  thef
 year  1953-54,  it  was  4t  percent,  for  I954-
 §5  again  it  was  4f  per  cent.  It  is  being
 returned  by  instalments.  No  instalment

 :  deduce  in  the  vear  1954-55.
 Shri  Radha  Raman:  May  |  know

 what  will  be  the  total  number  of  buses
 sWanoing  on  the  roads  at  the  expiry  of  the
 First  Five  Year  Pian  in  Delhi  State?

 Shri  Shahnawaz  Khan:  405.
 Shri  V.  P.  Nayar:  It  was  said  that  the

 total  loans
 given

 to  the  company  amoudted
 to  Rs.  7§5  lakhs.  In  the  report  of  the  Public
 Accounts  Committee  for  ‘1953,  they  have
 pointed  out  that  there  is  gross  mismanage-
 ment  in  financial  affairs,  over-estimating,

 ~ainder-valuation  of  properties  taken  over
 by  the  Delhi  Road  Transport  Authority
 and  excessive  annual  recurring  expenditure.
 May  T  know  what  is  the  amount  actually

 vend
 after  the  publicnrion  of  this  re-

 port
 Sbri  Shahnawaz  (Khan:  |  shall

 require  notice.

 Rolling  Stock

 *qoo.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to  lay  a
 statement  on  the  Table  of  the  House  show-
 ing:

 (a)  the  number  of  locomotives-
 boilers,  coaches,  wagons  and  cranes  manuf
 factured  in  India  during  the  year  1955-56
 ~o  far;  and
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 (b)  their  number  supplied  by  foreig
 manufacturers  during  this  period?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Al

 peat
 (a)  and

 2
 A  statement  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  II],  annexure

 No  +30].
 Shri  D.  C.  Sharma:  May  I  know  if

 the  import  figures  as  given  in  this  statement
 are  samples  of  the  imports  that  are  made
 every  vear?  I  mean  to  say  within  the  first
 two  months  73  locomotives,  r9  boilers,  §I
 coaches,  27  wagons  and  8  cranes  have  been
 imported.  May  I  know  whether  if  this
 is  divided  by  2  and  multiplied  by  12  it
 will  represent  the  total  imports  in  a  year
 made  by  the  Railway  Administration  ?

 Shri  Alagesan:  The  assumption  is
 wrong.

 Shri  D.  C.  Sharma:  May  |  know
 what  efforts  are  being  made  to  bridge  the

 ip  berween  imports  and  indigenous  manu-
 fants  so  far  as  locomotives  are  concerned  ?
 I  find  that  73  have.  been  imported  and  28
 have  been  locally  manufactured.

 Shri  Alagesan:  As  far  as  the  loco-
 motives  are  concerned,  for  the  past  1o
 months  we  have  been  producing  at  the  rate
 of  t0  locomotives  per  month  and  also  8
 boilers  at  Chittaranjan.  The  previous
 target  was  720  locomotives  and  50  spare
 boilers  per  year  and  it  has  been  decided  to
 take  it  upto  200  locomotives  and  roo
 spare  boilers.  So  far  as  the  target  of  the
 TELCO  is  concerned  it  has  been  substan-
 tially  raised.  In  spite  of  all  this  we  will
 have  to  import  locomotives  for  some  time
 to  come.

 Shri  D.  C,  Sharma:  Are  there  no
 facilities  for  manufacturing  cranes  in  this
 country  because  I  find  that  all  the  8  cranes
 have  been  imported  from  abroad?

 Shri  Alagesan:  At  present  no  capacity
 has  been  developed;  but,  we  are  trying  to
 develop  capacity  for  the  manufacture  of
 cranes.

 Defalcations

 “402.  Shri  Gidwaal:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  the  total  number  of  cases  of  defal-
 cations  or  loss  of  public  money  which  came
 to  light  in  the  Post  and  Telegraph  Depart-
 ment  during  the  year  19549553

 (b)  what  was  the  total  amount  involved
 in  these  cases;  and

 0)  how  many  officials  of  the  Depart-
 a  are  involved  in  these  cases?
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 The  Minister  of  Communications
 ‘(Shri  Jagjivan  Ram):  (a)  1256.

 (b)  Rs.  615,300  (approximately).
 (c)  870.

 Shri  Gidwani:  Has  any  punishment
 yrbeen  awarded  to  the  officers  who  were  in-

 volved  in  these  defalcatiens  and,  if  so,
 ~what  is  the  nature  of  the  punishment  ?

 Shri  Jagjivan  Ram:  Two  types  of
 vections  are  taken  against  them.  Some
 -Cases  are  referred  to  courts  and  in  other
 departmental  action  is  taken.  During
 “year,  378  persons  were  prosecuted  out  of
 ‘which  127  have  been  convicted  and  27
 |

 nop
 ed.  The  others  have  been  dealt

 departmentally,  the  figures  for  which
 have  not  yet  arrived  at  the  Directorate,

 Shri  Gidwani:  May  I  know  whether
 tthe  Government  have  included  in  the  losses

 all  public  money  apart  from  _defalcation;
 anand,  if  so,  what  are  the  losses?

 Shri  Jagjivan  Ram  :  These  are  the
 “losses;  where  defalcation  takes  place  public
 umoney  is  also  involved;  either  it  is  insurance
 .or  money  order  or  things  like  that.

 Shri  Gidwani:  My  question  was,
 tapart  from  defalcation,  what  is  the  loss
 incurred  by  way  of  loss  of  insurance,  parcels
 and  other  things.

 Sori  Jagjivan  Ram:  That  figure  I
 have  not  got  at  present.  That,  I  think,

 ज़बां!।  not  be  any  appreciable  _  figure.
 Shri  B.  s.  Murthy:  May  I  know

 vhow  many  out  of  these  27  persons  who  have
 been  acquitted  are  still  in  service  and,  if

 so,  has  any  departmental  action  been  taken
 sagainst  them?

 Shri  Jagjivan  Ram:  -That  d
 eagle ‘upon  the  nature  of  the  jydgment  the

 court.  In  some  cases  where  the  acquittal
 is  quite  clean,  departmental  action  is  not
 taken.  In  some  cases,  even  after  acquittal

 tby  the  court,  some  departmental  action  is
 taken.

 Shri  Gidwani:  Apart  from  defalca-
 ttion,  may  I  know  whether  the  loss  of  public
 money  is  due  to  lack  of  sufficient  accommo-
 dation  in  many  post  offices,#  non-provision
 of  security  measures  etc.,  and,  80,  will
 «Government  take  steps?

 Shri  Jagjivan  Ram:  That  is  hypo-
 *thetical  do  concede  that  in  certain  post
 ‘offices  there  is  lack  of  accommodation.
 Wut  that  has  not  been  the  cause  of  any

 —
 loss  of  goods  or  parcels  or  other

 things.

 SHORT  NoTIcR  QUESTION  AND  ANSWER

 Floods  in  U.P.

 suo
 .No  Shri  Ragh

 (on  behalf  of  Shri  Algu  Ral  =  be
 the  Minister  of  Food  Agriculture  be
 pleased  to  state:

 8)  the  extent of  da  to  life  and
 oats  by  heavy  floods  in  the  districts

 387  LSD
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 of  Uttar  Pradesh  caused  by  incessant  rains
 on  the  r5th/r6th  July,  19555,

 (b)  the  names  of  the  districts  severel
 affected  by  floods;

 (c)  the  extent  of  the  aid  given  by  the
 tral  Government  to  the  districts  affect-

 ed_  by  floods  and  the  source  from  which  the
 aid  was  given?

 The  Minister  of  Food  and  Agricul-
 (Shri  A.  P.

 ys)
 (a)  to  (c),  I  have  got

 t  which  I  may  read  out

 STATEMENT
 The  Districts  of

 ae
 h,  Faizabad,

 jeenyue
 Gorakhpur  and  ti  in  Eastern

 ae
 have

 pee  severely  ve  on
 the ls  since  Ist  uly,  ‘1955.  trens

 has  also  been  caused  in  certain  other  dis-
 tricts  of  the  State.

 a  It  has  not  yet
 nero  fod

 sible  for  the
 State  Government  to  ¢  a  precise
 assessment  of  the  havoc  caused  by  floods
 in  these  districts,  Although  no  loss  to
 life  or  cattle  has  so  far  been  reported,  it
 is  feared  that  heavy  damage  has  been  caused
 to  crops  and  houses,  many  low  lying  areas
 having  been  inundated

 3.  The  State  Government  has  made
 adequate  arrangements  for  supply  of  food-
 grains,  fodder  for  cattle,  medical  relief
 and  building  material.  The  Army  autho-
 rities  have  also  offered  to  su

 ि

 three
 units  each  of  200  men  of  Auxi  Cadet
 Corps  for  rescue  operation  work  in  the  areas,
 and  tents  for  three  thousand  persons,  The
 ‘Army  is  also  establishing  one  mobile  |‘  wire-
 less  station  in  h  and  another  in
 Lucknow.

 4.  The  State  Government  have  reported
 sanctioning  of  an  amount  of  7.4  lakhs
 towards

 patton
 relief.  To  the  severel

 affected  districts  of  Azamgarh,  Faizabad,
 r  one  lakh

 each  has  been  sanctioned.  ie
 reps districts  have  also  been  provided  with  funds

 to  cover  gratuitous  relief:—
 Allahabad  and  Sultanpur  —Rs.  35,000  each.
 Balia  and  Doria  —Rs.  20,000  each.
 Bahraich,  Banaras,  Berabanki
 Farrukhabad,  Ghazipur,  Gonda,
 Hamirpur,  Moradabad  &  Sitapur—Rs,  10,000
 Bareilly  —Rs,  6,000  each

 _Pratapgarh  —Rs.  4,000
 Rampur  —Rs.  2,000

 —Rs.  ‘1,500 ’Unnao
 Shahjehanpur  &  Hardoi,  —Rs.  500  each

 In  addition  to  the  above,  the  State
 Government  has  further  sanctioned  the
 follewing  amounts  for

 nds  Ponte houses  to  give  protection  to  ¢  victims
 of  the  flood  from  the  Chief  Minister's  Dis-
 tress  Relief  Fund

 Re
 Districts  of  Deoria  &  Sitapur  .  20,000  each
 Gorakhpur,  Basti  &  Ballia.  (15,090  each
 Districts  of  Azamgarh.

 Gonda,  Ghazipur,  Banaras  &
 10,000,  cach.
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 Districts  of  Faizabad,  Farrukhe-
 bad,  Hamirpur,  Barabank:
 Unnao,  Shahjehanpur,  Pa-
 daun,  Hardoi,  Sultanpur,  and
 Moradat  :  7

 Re.  508

 A  sum  ot  Ra,  20,000/~  has  also  been  sanc-
 tioned  by  the  Minister  (Food  &  Agriculture)
 for  relief  measures  in  affected  areas  from
 the  Indian  People’s  Famine  Trust  Fund.

 .  The  Minister  for  Food  approached
 the  i  Inion  Minister  for  Food  &  Agriculrure
 in  connection  with  the  relief  measures
 He  has  been  assured  that  Central  assistance
 will  be  available  on  the  basis  and  in  terms
 of  principles  adopted  by  the  Govt.  of  India
 for  Snancial  assistance  to  States  on  account
 of  natural  calamitics,  namely—

 The  State  Government  will  be  eligible
 for  grant  of  half  the  total  expenditure  on
 ‘gratuituous  relief  upto  Rs.  2  crores  and
 fr  fourths  of  im  excess
 thereof.  In  addition  the.  Central  Govern-
 ment  will  be  prepared  to  render  the  follow-
 ing  assistance  as  a  part  of  the  flood  relief
 measures

 (i)  A  grant  equal  to  half  the  epxenditure  on
 "ie  repairs  of  Govt.  roads,  bridges,
 embankments,  etc.  damaged  by  flonds
 in  cases  where  such  expenditure  does
 not  produce  any  new  assets  to  the
 State.

 i)  A  grant  equal  to  half  the  cost  of  re-
 to  administrative  and  other  Govt.

 Puildings,  and
 (iii)  in  the  case  of  roads  and  buildings  of

 local  bodies  whose  resources..are  exi-
 guous  and  to  whom  the  State  Gove.
 cannot  give  the  whole  of  the  necessary

 additional  assistance,  @  grant  equal  to
 37%  per  cent.  of  the  cost  of  such  re-
 pairs.
 The  State  Government  have  further been  assured  that  wheat,  jowar,  and  rice  in

 any  quantity  they  require  will  be  made
 ble  to  them.

 pal  that
 the

 peng
 bas

 t  ror  ur  to  hour  an  ly
 te  ean  cod 6  reply  to  this  question  is me

 yer  than
 ‘ens L  wag  receiving  more  information

 thig-reply  waa  submitted  to  the
 Parliament Secretariat,  I  have  received  som

 information  which  I  would  like  to  give  :—

 @  Distribution  —  gratuitous
 relief  ‘or  rebuilding
 Jaunpur  Rs,  25,000;  Azamgarh

 eg Basti  Rs.  2,<0,000;  Gorakhpur  Rs.
 as,000;  Faizabad  Rs.  2§,0003,
 Allahabad  Rs.  25,000;  Sultan~
 pur  Rs.  25,000.

 (®)  इक्रबदाणं  Basti  Ra.  2,090,900;
 #  -Ly00,000,

 .  1,00,000;,
 1,00,000;,  है]
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 Rs.2,00,000;  Faizabad  Ra,  T,00,000 5
 Sultanpur_  Ras.  ‘1,00,000;  Rai
 Bareilly  Rs.  '1,00,0005,  Ballia
 Rs.  20,000.

 (sf)  Flood  situation  :  Rivers  ghagra
 and  Rapti  rising  in  Deoria  and  in
 Gorakhpur  Rapti  water  entered  a
 part  of  the  city.
 River  Naraini  receding
 Deoria  and  Gorakhpur.  Overall:
 improvement  in  situation  at
 other  places.

 भरी  रघुनाथ सिह  :  फीडर  के  रास्ते  क्‍या
 इंतजाम  हुआ  था  जिस  की  इस  वक्‍त  खास
 आवश्यकता  हु  ?

 Mr.  Speaker:  Order,  order.  I
 will  just  invite  the.  hon.  Member's  atten-
 tion  that  this  is  hardly  a  question  on  which
 supplementaries  can  be

 put,
 really  speaking. He  himself  has  tate

 though
 for  a  statement

 €  does  not  use  the  word  ‘
 exhaustive  statement  of  this  kind  ‘hés

 been  made  gnd  the  hon.  Minister  has
 said  that  the  situation  has  been

 Fo  ia from  hour  to  hour.  It  is,  therefore, no  use  taki
 mentaries.
 the  hon.  Minister  for  Planning  is  also-
 going  to  make  a  statement.

 up  time  in
 putting

 supple-
 addition,  if  P  mistake  not,

 Shri  A.  P.  Jain:  He  has  made  &
 Statement.

 Mr,  Speaker:  I  know  he  has  made  a
 statement,  but  he  said  at  the  end  of  that
 statement  that  he  was  going  to  make:
 statements  from  time  to  time.  So  let  us
 have  the  statements,  and  after  studying those  statement,  if  any  question  arises, it  may  be  put  as  a  question
 ‘WRITTEN  ANSWERS  TO  QUESTIONS

 Godowns
 *360.  Shri  D.  C.  Sharma:  Will  the

 and  Agriculture  be
 Pleased  to  state  the  spproxima'  te  capa—
 city  and  cost  of  ‘godowns  to  be  cons-
 tructed  for  the  storage  of  foodgrains
 during  1955-56?

 Food  and  Agri.
 culture  (seri  A.  P.  Jain):  About  8  Iskh

 pong
 capacity  at  an  estimated  cost  of  Rs. क  crores.

 we  पांचाल
 =

 :

 +१६१.  gto  सत्यवादी  :  क्या
 स्वास्थ्य  मंत्री  यह  बताने  को  कृपा  करेंगी
 कि  Gi

 ‘(m)  क्‍या  खनकार  ने  देश में  बाल
 पक्षाघात  की  बीमारी  के  विषव  में  कोई
 सर्वेक्षण  किया  है;  |  घौर
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 (@)  यदि  हां,  तो  क्‍या  सरकार  एक
 विवरण  प्रस्तुत  करने  का  विचार  करती  है
 जिसमें  यह  दिखाया  गया  होती  देश  में

 कितने  रोगी  हैं  प्रौढ़  किस  राज्य  में  इस  रोग

 का  सब  से  भ्र धिक  प्रभाव  है  ?

 स्वास्थ्य  उपमंत्री  (भारती  शमा दो सर  :

 (क)  इस  तरह  का  कोई  सर्वेक्षण  नहीं  किया

 गया  है

 (ख)  यह  प्रश्न  नहीं  उठता।

 बिल्ली-रियाड़  कल  सम्पर्क

 ३६३,  श्री  मिल  प्रभाकर:  कया  रखे

 मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  रेलवे  पर  दिल्ली  कौर

 रिवाजों  के  बीच  बड़ी  लाइन  बिछाने  का  कोई
 विचार  है;  भौर

 (ख)  यदि  हां,  तो  इस  कार्य  क ेकब  तक

 पूरा  हो  जाने  की  सम्भावना  है  ?

 लबे  तथा  परिवहन  मंत्री  के

 सभासचिद्ष  (६  शाहनवाज  ला)  :  (क)
 दिल्ली  शोर  रेवाड़ी  के  बीच  मीटर

 लाइन  पहले  से  है  कौर  उसकी  जगह
 पर  बड़ी  लाइन  बनाने  का  भारती  कोई  विचार

 नहीं  है

 (ख)  सवाल  नहीं  उठता  ।

 Khandwa—Hin  goll  Link

 Krishnacharya  Joshi:  Will
 the  "Riser  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  starred
 tion  No.  596  on  the  6th  September,  i954 and  state  :

 (a)  the
 Progress

 esn  made  so  far  in  the
 construction  the  railway  line  between
 Khandwa  and  Hingoli

 (b)  the  amount  spent  on  its  construc-
 tion  so  far  >?

 The  Parliamentary  Secretary  fo  the
 Minister  of
 (Shri  Shahnawar  Khan  ):  (a)  The  overall

 so  far  made  on  this  construction
 ‘8 5%,

 b)  The  total  expenditure  booked
 the  end  April  i955  is  taths
 qppemimnetely

 against  an
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 Ayurveda  Post-Graduste  Training

 *376.  Shri  Punnoose  :  Will  the  Minis-
 ter  of  Health  be  pleased  to  refer  to

 ly
 given  to  Starred  Question  No.

 478  on  the  3rd  March,  7955  and  state  :

 (a)  whether  a  post-graduate  training
 centre  in  Ayurveda  has  since  been  estab-
 lished  at  Jamnagar  ;

 (b)  if  so  who  are  the  members  of
 the  Governing  Body  of  the  Centre  and
 which  organisations  they  represent  ?

 The  Deputy  Health
 (Shrimati  Chandrasekhar):  (a)  Yes.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appen  x  I),
 annexure  No.  31).

 Japanese  Method  of  Rice  Cultivation

 "378.  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  ¢
 pleased  to  state  the  total  amount  spent
 so  far  on  propagation  of  the  Japanese
 method  of  Rice  Cultivation  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  P.  Jain  ):  The  total
 amount  spent  by  the  Government  of
 India  for  the  propagation  of  the  Japanese
 method  amounts  to  Rs.  2530,141  since  the
 beginning  to  the  end  of  ‘1954-55,
 952-§3  the  expenditure  was  007

 in  ‘1953-S4,  Rs.  37,500.  This
 whole  amount  of  Ra.  40,507  was  8
 mostly  on  preparation  of  blicity
 material  and  its  distribution.
 Out  of  R-  189,  34  !  pent

 1954-355  Rs.  405555  were  spent  on
 publicity  material  and  its  distribution;
 and  the  rest  ‘was  giv  n  to  State  Govern-
 ments  in  the

 shape
 of  subsidy,  grarts  or

 Irans  «as  stated  in  the  statement  laid  on
 the  Table  of  the  Lok  Sabha.  [See  Appendix
 ITI,  annexur:  No.  323).

 Newton  Chikoli  Colliery  Disaster

 “38s.  Shri  T.  8,  Vittai  Rao:  Will  tne
 Minister  of  Labour  be  pleased  to  re
 to  the  reply  given  to  Starred  Question
 No.  457  on  the  3rd  March,  195)  ‘and
 state  :

 (a)  whether  the  Court  of  Inquiry
 axpointed  to  go  into  the  causes  of  the
 accident  in  th  Newton  Chikoli  Colliery
 on  the  roth  December,  7954  has  subm.ttea
 its  report

 (b)  if  0  «whether  :  therenf  will
 be  laid  on  tne  Table  of  the  Fx couse?

 The  Minister  of  Labour
 (Shri

 Ania  प्
 All):  (a)  Yea,  it  was  received

 on  the  3270  Jul,,  1955.
 (b)  Yes.
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 Import  of  Sugar

 '  "393.  Shrimati  ‘Tla  Palchoudhury  :
 Will  the  Minister  of  Food  and  Agri-
 eulrure  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  sugar  has
 been  imported  from  East  Germany  during
 th:  carrsa  year;  (

 (b)  if  so,  ths  quantity  imported  so
 ar;

 (९)  how  the  quality  and  price  of
 this  su;  compare  with  the  quality  and
 price  of Taga  produced  in  India;  and

 (d)  whether  any  sugar  has  been
 imported  from  Wes:  Germanv  during  th:
 above  period  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain  de  fa)  Yes.

 (b)  80,533  tone.

 (c)  East  German  sugar  is  manufactured
 from  Sugat  beet  while  the  sugar  in  India
 is  produced  from  sugarcane.  Taking  into
 consideration  th:  colour  and  size  of  grain East  German  sugar  is  equal  to  I.S.S.E,  29
 gtade  of  Indian  sugar.  In  view  of  the
 fact  that  Rast  German  czar  is  produced  from
 beet  and  has  comparatively  inferior  pack-
 ing,  it  sells  at  9  discount  of  -/r2/-  to  Rs.2/£/-
 per  maund,  as  co.npared  with  similar  grad of  Indian  sugar.

 (d)  No.

 Fertilizers

 *394.  Shri  Ram  Shankar  Lal:  Will
 the  Minister  of  Faod  and  Agriculture
 be  pleased  to  state  :

 (a)  the  total  quantity  of  fe-tilizers
 imported  so  far  under  th:  Indo-U.  $.
 Technical  Co-operation  Agreement;

 (b)  whether  it  is  a  fact  that  most  of
 thes:  f-ttilizers  have  been  given  free
 of  cost  to  the  State  Governments;  and

 c)  if  so,  the  terms  on  which  the
 State  Governments  are  required  to
 distribute  them  to  cultivators  ?

 The  Minister  of  Food  and  Agricul- ture  (Shri  2.7,  Jain)  :  (a)  24395400  tons
 of  various  fertilizers  as  on  +30-6-1955. Part  of  it  was  in  transit.

 (b)  No.  Only  6,936  tons  were  supplied ree  of  cost  to  States  upto  the  end  of
 March,  ‘1955.

 {c)  A  statement  is  laid'on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  III,

 nnexure  No.  33].
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 Calcutta  Port

 "396.  Shri  B.D.  Shastri  :  Will  the
 Minister  of  Transport  be  pleased  to
 state  the

 eae
 sa  made  as  far  in  the

 construction  of  a  suction  dredger  at
 the  Calcutta  port?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  An order  for  the  construction  of  a  suction
 dredger  for  the  Port  of  Calcutte  was  placed
 in  June,  1955.  The  dredger  is  expected
 to  be  delivered  in  August,  ‘1957.

 Machkund  Project

 *397.  Shri  Sanganna  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 starred  question  No.  2672  on  the
 28th  April,  7955  regarding  the  Mach-
 kund  Project  Soil  Erosion  Scheme
 and  state  the  stage  at  which  the
 matter  now  stands?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.P.  Jain):  Tac  scheme  was
 fully  considered  and  a  Subsidy  of  Ra.
 4;70,I00,  and  a  loan  of  Rs.  9,40,200
 have  since  been  sanctioned.

 स्वयंचालित  तुला

 #Y0R.  ot  मिल  प्रभाकर  :  क्‍या

 लवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  स्वयंचालित  तुला  (एक  माना

 डालने  पर  भार  बताने  वाले  यंत्र)  शब  तक
 कितने  स्टेशनों  पर  लगाये  गये  हैं:  कौर

 (ख)  REYWHKY  में  इन  यंत्रों  =

 कितनी  राय  हुई  ?

 रेलवे  तथा  परिवहन  मंत्रो  के  सभा-

 सचिव  (  भी  शाहनवाज  खो)  :

 (क)  ११३  |

 (ख)  १,१६,०६६  रुठ  (44  अा"

 ३  पाई  ।

 Eastern  Shipping  Corporation

 *qoq.  Shri  Ibrahim  :  Wil]  the  Minis-
 ter  of  Transport  be  pleased  to  lay
 a  statement  on  the  Table  of  the
 House  showing:

 (a)  the  total  number  of  ships  with
 their  respective  purchase  costs  owned
 Ft  present  by  the  Eastern  Shipping
 Corporation;  and

 Written  Answers  3308
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 (b)  the  total  amount  invested  in
 this  Corporation  by  the  Centrel
 Government  upto-date  and  the  per-
 centage  of  shares  held  by  them?

 ‘The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  (a)  and
 (b).  A  statement  is  laid  on  the  Table  of

 =  मर  कब
 [See  Appendix  III,  annexure

 0.  34).

 भारतीय  विसात  निगम  के  विमान  की

 दुर्घटना

 कं४  ०५.  श्री  रघुनाथ  सिह  :  क्‍या

 संचार  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  भारतीय

 एयर  लाइन्स  का  एक  चिटगांव  जाने  वाला

 विमान  जिसमे  १२  यात्री  शोर  ४  चालक

 थे  हवाई  भु  से  उड़ने  के  पश्चात्‌  शीघ्र  ही

 दुर्घटनाग्रस्त  हो  गया  कौर  उसके  एक  इंजन
 में  आग  लग  गई;  भौर

 (ख)  यदि  हां  तो  दुर्घटना  के  कारण

 बयाने  ?

 संचार  मंत्री  (भी  जगं जी बन  राम)  :

 (क)  और  (ख),  श्रीमान्  में  सभा

 पटल  पर  एक  वक्तव्य  प्रस्तुत  कर  रहा  हूं
 जिसमें  प्रेरित  सूचना  दी  गई  है।  [  बोलिये
 परिशिष्ट  ३,  प्रनुवस्थ  संख्या  ३४]  |

 Central  Rinderpest  Control  Committee

 *406.  Shri  K.G.  Deshmukh  :  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  lay  on  the  Table  of  the
 House  a  statement  showing:

 (a)  the  principal  recommendations
 made  by  the  Central  Rinderpest  Con-
 trol  Committee,  at  its  mecting  held
 at  Ranchi  on  the  7th  May,  19553  and

 (b)  how  far  Government  have  imple-
 mented  them  ?.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.P.  Jain)  (a).  A  statement  is
 Isid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  III,  annexure  No.  36l.]

 (b)  The  recommendations  are  being
 communicated  to  the  Central  and  State
 Governments  and  other  authorities  con-
 cerned  for  finalising  the  schemes.  These
 schemes  will  be  taken

 a
 druing  the  Second

 Five  Year  Plan  period.
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 ओऔषधौय  जड़ी  बूटियों

 Foy.  शी  भक्त  बच्चान :  क्‍या  लाश
 तथा  कि  मंत्री  १०  मार्च  १६५५  को
 दिये  गये  तारांकित  परवन  संख्या  ६९४  के
 सम्बन्ध  में  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  तात्कालिक  प्रयोग  तथा  भ्र स्प तालों
 में  परीक्षण  के  लिये  जिन  जड़ी  बूटियों  की
 सिफारिश  राज्य  सरकारों  से  को  गई  थी
 उनकी  उपयोगिता  के  सम्बन्ध  में  क्‍या  [राज्य
 सरकारों  ने  अपने  मत  व्यक्त  किये  हैं  ;

 (स्व)  यदि  हां,  तो  उनका  स्वरूप  क्‍या
 है।  कौर

 (ग)  कया  उनके  उत्पादन  तथा  विकास
 के  लिये  कोई  कार्यवाही  की  गई  है  या  की

 जाने  वाली  है?

 साध  तथा  कृषि  मंत्री  (शमी  go  पी०

 केन:  (क),  राज्य  सरकारों  के  मत
 इतनो  जल्दी  पाने  की  प्रत्याशा  नहीं  की
 जा  सकती  ।  कुछ  चुनी  हुई  देसी  जड़ो
 बूटियां  कई  पीयू  चिकित्सक  भ्रस्पतालों  में
 प्रयोग  को  जा  रही  हैं  कौर  किसी  विश्वस्त
 नतोजे  पर  पहुंचने  के  पहले  ज़रूरी  है  कि
 उनका  पशतूनों  की  काफो  संख्या  पर  प्रयोग
 हो

 (ख)  तथा  (ग),
 उठता  1

 प्रदान  ही  नहीं

 Rail  Equipment  Exhibition

 Mi
 "408.  Shri  Jethalal  Joshi:  Will  the

 nister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Rail
 Equipment  Exhibition  was  held  in  Madras
 in  the  first  week  of  June,  19553  and

 (b)  if  so,  how  much  of  this  ent
 was  indigenous  and  how  much  eee

 The  Deputy  Minister  of  Railways
 =

 Transport  (Shri  Alagesan):  (a).
 es.

 (b)  1/3  of  the  items  displayed  represent
 indigenous  and  the  balance  2/3  represent
 imported  material.
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 Passenger  Rolling  Stock

 409.  Pandit  0.  N.  Tiwary:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  the  coaches  (especially  of  the  upper
 classes)  running  on  the  North  Eastern
 Railway  are  in  very  bad  condition;

 (b)  whether  it  is  a  fact  that  there  have
 been  very  few  replacements  and  additions
 of  coaches  on  the  North  Eastern  Railway;
 and

 (c)  if  so,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawar  Khan):  (a).  The  con-
 dition  of  some  of  the  coaches  in  use  on
 the  North  Eastern  Railway  is  not  upto
 the  standard.

 (b)  No,  Sir.  #  statement  showing
 the  number  of  new  coaches  added  on  the
 North  Eastern  Railway  since  1952)  is
 placed  on  the  Table  of  the  House,  [See
 Appendix  III,  annexure  No.  37).

 (c)  Does  not  arise.  है

 Mines  Inspector’s  Report
 *
 cond

 Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labour  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  876  on  the  4th  March,  7955  and  state
 when  the  Chief  Inspector  of  Mines  in
 India  is  expected  to  submit  his  annual
 report  for  the  year  1954?

 The  uty  Minister  of  Labour
 (Shri  atid  Ali):  Tabulation  of  the
 annual  statistical  returns  is  more  or  less
 over  and  drafting  of  the  report  has  been
 taken  up.  The  report  is  expected  from
 the  Chief  Inspector  in  about  3  months’
 time.

 Tractors

 *4ir.  ShriKamath:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  plea-
 sed  to  state:

 (a)  the  total  number  of  tractors  imported
 by  the  Central  Tractor  Organisation  so
 at;

 (b)  their  cost;  and
 (c)  the  number

 for  Indian  conditions?
 The  Minister  of  Food  and  -

 eultere  (Shri  A.  P.  Jain)  :  (a).  df oO.
 qurchased  372:  mported  tractors
 the  D.G.S.  &  D.  for  reclamation  pur-
 poses.  In  addition,  C.T.O.  purchased  2ar9
 tractors  from  American  Army  Surpluses
 through  D.G.S.&  D.

 found  unsuitable
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 (b)  The  value  of  372  tractors  is  abow
 Rs,  a°5  crores,  while  the  value  of  ?
 tractors  along  with  other  equipment  is
 about  Rs,  28  lakhs.

 (c)  No  tractor  has  been  found  unsui-
 table  for  Indian  conditions.

 North  Eastern  Railway

 Shrimati  Ila  Palchoudhury:
 “413  {er  Barman:

 Will  the  Minister  of  Railways  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  certain
 offices  of  the  North  Eastern  Railway
 now  located  in  Calcutta  are  proposed
 to  be  transferred  to  Gorakhpur  ;  and

 (b)  if  so,  the  number  of  the  offices
 and  the  staff  which  will  be  affected  by
 such  a  move  ?

 The  Deputy  Minister  of  Railwa

 =
 Transport  (Shri  Alagesan):  ©.

 a
 (b)  The  move  will  affect,  for  the  present,

 ca
 three  offices  and  387  staff,  all  of  whom

 be  absorbed  on  the  Eastern  and  South
 Eastern  Railways.

 Transport  Advisory  Council

 “4i4.  Shri  Sanganna:  Will  the
 Minister  of  Transport  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  860  on  r6th  April,  r955
 and  State:

 (a)  whether  the  views  of  all  the  State
 Governments  in  regard  to  the  free  move-
 ment  of  road  transport  in  the  country
 and  reduction  in  taxes  on  motor  vehicles
 have  been  received;  and

 (b)  if  so,  the  final  decision  taken  in
 the  matter?

 The  Deputy  Minister  of  Railwa:
 and  Transport  (Shri  yt  ra and  (b).  Some  of  the  Gate  Coren sovernments are  still  to  ratify  the  conclusions  reached
 at  the  last  meeting  of  the  Transport  Advisory
 Council  and  they  are  being  reminded.  ‘The

 os
 achieved  in  the

 sapmeniatice f  the  Council’s  recommendations  will,
 however,  be  reviewed  at  the  next  meeting
 of  the  Council  which  is  likely  to  be  held
 in  October  or  November  this  year.

 Posts  and  Telegraphs  Forms

 ‘arg.  Shri  0,  C.  Sharma:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  how  many  kinds  of  forms  and
 receipts  made

 baer
 of  by  the  Posts  and

 Telegraph
 8  authorities  have  been  prin-

 ted  i  Hindi  afd  the  regional  languages so  far;  800
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 (b)  how  many  such  forms  and  receipts
 are  still  priNted  only  in  English

 tion:
 (Shri

 Jagiivan
 Ram):  (a).  For  the

 present  such  forms  as  are  used  by  the
 public  in  their  daily  transactions  will  be
 printed  in  Hindi.  There  are  76  such  forms
 and  receipts  (Postal  ‘SI,  Telegraph  Ids
 Telephone  2,  General  6)  of  which  six  have
 already  been  prifted  in  Hindi.  The  rest
 are  iN  the  process  of  being  translated  into
 Hindi  in  consultation  with  the  Ministry

 of  Education.  P  &  T  forms  are  not  being
 printed  in  regional  languages

 (b)  About  two  thousand,

 Defence  Savings  Bank  Accounts

 "a7  16.  Shri  Gidwani  :  Will  the

 Fs]  bad
 of  Communications  be  pleased

 ©  state

 (a)  whether  it  is  a  fact  that  during
 ‘the  course  of  audit  of  the  Defence  Savings
 Bank  transactions  of  a  Head  Post  Office
 or  the  months  of  September  to  November
 19475  it  was  noticed  that  in  a  batch
 of  Defence  Savings  Bank  Accounts,
 payments  had  been  made  twice;

 (b)  if  so,  what  was  the  amount  of
 -overpayment;  and

 (c)  the  action  taken  against  the  offi-
 cials  responsible  for  such  withdrawals  ?

 The  Minister  of  Communication
 (Shrijagjivan  Ram):  (a)  Yes,in  Meerut
 Head  Post  Office.

 (b)  Rs.  4,700  (approximately)
 (c)  Offenders  have  beeN  convicted  in

 a  Court  of  Law  and  dismissed.  Depart-
 mental  action  against  others  responsible

 ‘for  contributory  negligence  has  beeN  mooted.

 Betwa  River  Bridge

 “417.  Shri  Radha  Raman:  Will
 the  Minister  of  Transport  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  sanctioned  the  construction
 of  a  high  level  bridge  over  the  Betwa  river

 ae
 Jhararghat  on  Jhansi-Saugar  Road

 (b)  if  so,  when  the  construction  will
 startand  whenit  is  expected  to  be
 completed  and  ready  for  use?

 The  Deputy  Minister  of  Railways
 bmg  Transport  (Shri  Alagesan)!  (a)

 (b)  The  construction  of  the
 bridge is  expected  to  be  commenced  shortly

 and  completed  in  about  two  years.
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 बड़ो साथ  को  रेल  से  जोड़ता

 IC,  भी  रघुनाथ  सिह  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  क्‍या  बद्रीनाथ  धाम  तक  रेलवे  लाइन
 बनाने  की  कोई  योजना  है?

 रेलवे  तथा  परिवहन  उपमंत्री  (भी
 अल गेबान)  :  जी  नहीं

 Ships
 168,  Shri  hunath  Singh:  Will

 the  Minister  ae  ransport  be  pleased
 to  state  the  Number  of  coastal  aNd  sea-
 going  ships  owned  either  by  Indian
 concerns  or  coNcerns  sponsored  by  Gov-
 erOmeNt  which  are  more  than  twenty
 years  old?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  28
 coastal  phe!  .  of  61,763  gross  registered
 tons  afd  one  overseas  vessel  of  5797  gfoss
 registered  tons.

 Hide  Flaying

 “169,  Dr.  Satyawadi:  Will  the
 Minister  of  Food  and  Agriculture  be

 fone
 to  refer  to  the  reply  given  to

 Nstarred  Question  No.  752  on  the  yath
 April,  .955  and  state

 (a)  the  Number  of  trainees  at  prc-
 sent  receiving  training  at  the  Train-

 ing  Centre
 in  Hide  Flaying,  etc.  at  Lucknow;

 an.
 (0)  the  conditions  for  admission  of

 the  candidates  in  this  Centre?
 The  Minister  of  Food  776  Agricul-

 ture  (Shri  A.  P.  Jain):  (a).  Sweaty.
 (b)  The  information  is  being  collected

 afd  wil]  be  laid  on  the  Table  of  the
 Lok  Sabha.

 Solar  Eclipse

 Shri  S.  C.  Samanta  :
 Shri  Kamath  :

 |  Dr.  Ram  Subhag  Singh:
 i70,.  <  Chaudhri  Muhammed

 Shafee:
 Shrimati  lia  =  Palchou-

 dhury:

 Will  the  Minister  of  Communications
 be  pleased  to  state  :

 (a)  whether  a  report  of  their  ob-
 servations  on  the  recent  Soler  Eclipe
 has  been  submitted  by  Indian  Scen-
 tists  and  Astronomers  as  made  in  this
 country  and  in  Ceylon;  and
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 (b)  whether  Government  will  lay
 a  copy  of  the  report  on  the  Table  of
 the  House?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  (a)  and  (b).  The
 observations  on  the  Solar  Eclipse  of  the
 zoth  June  ‘1955  made  in  this  country
 and  in  Ceylon  by  the  Indian  scientists  and
 astronomers  are  still  being  studied  and  it
 will  take  some  time  to  analyse  fully  the
 observational  data  collected.  A  copy  of
 the  publication  containing  the  results  of
 the  analysis  will  be  laid  on  the  Table  of
 the  Sabha,  as  soon  as  it  is  ready.

 Sambalpur-Balangir-iituagarn  Kail
 Line

 I  Shri  R.  N.  S.  Deo  :  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  99  on  the  14th  March,
 7955  and  state  :

 (a)  whether  it  is  a  fact  that  a  pre-
 liminary  engineering  survey  of  the
 Sambalpur-Balangir  section  was  done
 in  1946-475

 (b)  whether  the  survey  of  the
 Sambalpur-Titilagarh  project  now
 undertaken  will  include  also  the

 ol
 of  the  Balangir-Sambalpur  section,

 an

 (c)  if  so,  the  reasons  therefor:  ?

 The  Deputy  Minister  of  Railways

 Ca  oro
 (Shri  Alagesan):  (a),

 es,  Sir.

 (b)  No,  Sir.  Only  the  figures  of  the
 1946-47  Preliminary  Engineering  Survey
 of  the  Balangir-Sambalpur  portion  are
 being  revised.  New  survey  has  been
 sanctioned  for  Balangir  to  Titilagarh  por-
 tion  for  which  there  is  no  existing  sur-
 vey.

 (c)  Does  not  arise,

 Tube-wells

 r7a.  Shri  Karni  5
 wy  eee

 :  Will  the
 Minister  of  food  and  ture  be
 Pleased  to  state  :

 (a)  the  number
 ae

 tube-wells  sunk
 80  in  asthan  (Division  wise)
 under  th:  “Grow  Mote  Food’?  Schemz;
 an

 (b)  the  programme  of  sinking  tube-

 wells  Gurley
 the  ,year  9§5-56  (District-

 wise

 3  AUGUST  955  Written  Answers  3376

 The  Minister  of  Food  and  Agricul-
 ture(Shri  A.P,  Jain):  (a).  The  number  of
 tube-wella  sunk  so  ar  in  Rajasthan  under
 the  “  Grow  More  Food’  Scheme  is
 eleven.  These  tube-wells  have  been  sunk
 in  the  Jaipur  Division.

 (७),  No  programme  for
 7285

 5-56  has  yet
 been  approved  by  the  State  vernmenty

 Employment  Exchanges}

 27१73  Shri  Karni  Singhji  :  Will  the
 Minister  of  Labour  be  pleased  to
 refer  to  the  reply  given  to  unstarred.
 question  No.  324  on  the  3rd  March,.
 I955  and  state

 (a)  the  number  of  Intermediates.
 registered  with  the  Employment  Exe--
 changes  in  Rajasthan  from  October
 I952  to  December  ‘19545  year-wise.

 (b)  the  number  amongst  them  who
 got  employment  §  through  these  Ex-
 changes  during  the  above  period;  and

 (c)  the  approximate  number  of
 those  who  could  not  be  employed  due
 to  scarcity  of  posts  ?

 The  Deputy  Minister  of  Labour:
 (Shri  Abid  Ali):  (a)  and  (b).

 No.
 No.  placed

 Year  registered  in
 employ-

 ment.

 7952  (Oct.-Dec.)  I06  5
 1953,  7  880  36
 7954  990  rg

 TOTAL  I,976  60

 (c)  256  Intermediates  remained  on  the
 Live  Registers  of  Exchanges  seeking  jobs,
 on  the  ‘Ist  December,  ‘1954.

 New  Railway  Lines

 174.  Shri  Radha  Raman  :  छग!"  the
 Minister  of  Railways  be  pleased’  to
 refer  to  the  reply  given  to  Starred
 Question  No.  2323  on  the  760  April
 I955  and  state

 (a)  the  approximate  cost  of  laying
 two  broad  gauge  lines  near  Delhi  ;  and

 (b)  the  benefits  to  be  derived  there-
 from  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  (a).
 It  is  presumed  the  hon.  Member  is  re-
 ferring  to  the  two  additiunal  lines  which
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 are  being  surveyed  near  Delhi,  Enginece
 ing  and  Traffic  surveys  have  not  yet  been
 completed  and  and  it  would  be  ible
 ‘to  indicate  the  cost  of  the  lines  0 Boge when
 survey  reports  are  finalised.

 (b)  The  proposed  lines  are  primarily
 meant  for  abe

 ing
 the  traffic  from  Bombay

 side  to  Delhi-Ferozepore  and  Delbi- Karnal-Ambala-Amritsar  routes  and  vice
 versa,  avoiding  its  passing  through  the

 Sangested
 yards  at  New  Delhi/Delhi

 in,

 Railway  Employees

 IS.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  number  of  employees
 of  the  Eastern  Railway  suspended  dur-
 ing  the  year  79545

 (b)  how  many  of  them  are  still  under
 suspension  ;  and:

 (c)  the  main  reasons  therefor?

 The  Deputy  Minister  of  Railwa
 (Shri

 reg
 Transport  Alagesan):  rs)

 )  261.

 (c)  The  main  reasons  are  the  cases  being
 either  under  trial  in  the  Law  Courts  or
 under  investigation  by  the  Police.

 National  Malaria  Control  Programme

 176.  Shri  D.C.  Sharma  :  Will  the
 Minister  of  Health  be  plearr'd  to  state
 the  measure  of  success  achieved  so
 far  in  Punjab  under  the  National
 Malaria  Control  Programme?

 The  Deputy  Minister  of  Health
 (Shrimati  Chanderasekhar)  Assessment
 of  the  —  anti-malaria  work  carried
 out  has  revealed  an  unprecedented  reduc-
 tion  in  the  number  of  malaria  cases
 in  Punjab  during  954  as  compared  to
 the  previous  years,  This  is  evident  from
 the  data  reproduced  below:
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 There  has  also  been  appreciable  reduc-
 tion  in  the  number  of  fever  deaths  which  is.
 evident  from  the  following  data  :

 Total  number  of:
 Year  fever  deaths.

 I950  (2,10,961
 9457  .  158,871:
 7953  1,63,140
 7953  184,858
 7954  *  +1,25,055

 No.  of  Malaria
 cases  recorded
 in  the  _  hospitals

 Year  and  =  dispensarice
 of  the  =  State

 I950  .  6,80,059
 I95I  नि  SsIL,775
 I952  $516,777
 I953  (5,08,636
 7954  3,80,496

 The  number  of  labour  days  lost  during,
 954  on  aceount  of  malaria  was  22,82,996
 as  compared  to  40,80,354  during  ‘1950.

 There  have  been  reports  in  regard.
 to  improved  attendance  of  labour  in.
 factories  and  projects  and  for  work  in.
 connection  with  the  production  of  crops..
 Effective  malai:a  control  measures  have
 been  chiefly  responsible  for  considerable
 increase  in  paddy  production  throughout
 the  State  and  reduction  of  school  absen--
 teeism  to  the  minimum  in  rural  areas.

 बाल  पक्षाघात  (पोलियो)  गवेषणा  कना,
 बम्बई

 १७७.  Bo  सत्यधावी:  क्या  स्वास्थ्य
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  बाल  पक्षाघात  गवेषणा  केन्द्र,
 बम्बई  में  किस  प्रकार  का  गवेषणा  कार्य
 शब  तक  किया  गया  है;

 (ख)  भ्रम  तक  उस  पर  कितना  व्यय

 हो  चुका  है;  भभोर

 (ग)  गवेषणा  के  परिणामस्वरूप  बाल
 पक्षाघात  की  चिकित्सा  में  क्‍या  सुधार
 हुये  हैं  ?

 स्वास्थ्य  उपमंत्री  (गोमती  चन्ददोलर)  :

 (क)  ,  (ख)  व  (ग)  एक  विवरण  समा
 की  मेज  पर  रख  दिया  गया  है।  [देखिये
 परिशिष्ट  ३,  अनुबन्ध  संख्या  ३८]

 यात्री  होड

 tes.  भी  सबल  प्रभाकर  :  कया
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सराय  रोहिल्ला  शौर  सब्जी
 मंडी  रेलवे  स्टेशनों  का  विस्तार  करने  तथा

 वहां  बॉड  का  व्यवस्था  करने  का  कोई  विचार

 है;  )
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 (ख)  क्या  इन  स्टेशनों के  स्टेशन  मास्टरों

 से  यात्रियों  के  प्रावागमन  के  सम्बन्ध  में  कोई

 प्रतिवेदन  मांगा  गया  है;  कौर

 (ग)  यदि  हां,  तो  पिछले  दो  वर्षों

 में  इन  स्टेशनों  से  कितने  व्यक्तियों  ने

 यात्रा  को  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (शो

 झल गे शन)  :  (क)  इन  स्टेशनों  को  बढ़ाने
 का  कोई  विचार  नहीं  है  ।  तो  भी  प्रगति

 माली  साल  में  सब्जी  मण्डी  रेलवे  स्टेशन

 पर  साढ़े  तीन  तीन  सौ  फ़ीट  लम्बे  दो  शेड

 बनाने  का  विचार  है  और  रेलवे  अधिकारियों

 से  कहा  गया  है  कि  दूसरी  पंचवर्षीय  योजना

 में  सराय  रोहिल्ला  स्टेशन  पर  अधिक  शेड

 बनाने  के  सम्बन्ध  में  विचार  करें ।

 (ख)  कौर  (ग)  झ्रलावदयक  सूचना  इस
 प्रकार  है:
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 वर्ष  जानेवाला  प्रा नं वाल

 यात्री  यात्री

 रेलवे  स्टेशन  का  नाम  ---सब्जी  मण्डी

 REXR-UY  ३०७४५०४  २र४६४२८

 १६५४-५४  ३४४६५३  १६  २७४४
 रेलवे  स्टेशन  का  नाम--सराय  रोहिला
 REMAN  ३६०१८५६  २७२४२०

 १६५४-५५  ३७६६८१  २५०५०६
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 (a)  विवरण  सभा-पटल  (  Table

 of  the  House)  पर  रख  दिया
 गया

 _  देखिये  परिशिष्ट  ३,  अनुबंध
 संख्या  ३६]

 रख  कारें

 so.  भी  नवल  प्रभाकर:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कालका-शिमला  सैक् यान  पर  इस
 समय  कितनी  रेल  कारें  चल  रही  हैं;  और

 (ख)  इन  रेल  कारों  के  द्वारा  १६५०
 से  १६५४  तक  प्रति  वर्ष  कितने  यात्रियों  ने
 यात्रा  की  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (शी
 अलगे धम)  :  (क)  कालका  भर  शिमला
 के  बीच  ग्राम  तौर  पर  रोज़  एक  रेल-का २  कराती
 जाती  है  ।  लेकिन  यदि  प्रो-जाने  वालों
 की  संख्या  अधिक  हो,  तो  दोनों  तरफ  से

 एक  रेल-कार  और  चालू  कर  दी  जाती
 है  4

 _(ल)

 साल  रेल-कारों  से  जाने  वाले

 पहाड़  भत्ता

 १७६,  श्री  नवल  प्रभाकर  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कालका-शिमला  सैक्शन  पर

 स्थित  स्टेशनों  के  रेलवे  कर्मचारियों  को  कोई

 'पहाड़  भत्ता  दिया  जाता  है;  कौर

 (ख)  यदि  हां,  तो  किस  हिसाब  से?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री
 अलगे शन)  :  (क)  जी  हाँ  ।  कोटी  और
 उससे  भागे  वाले  स्टेशनों  के  कर्मचारियों

 की

 यात्रियों  की  कुल  संख्या

 १६५०  ४४६२
 रैट५१  VaR
 १६५२  ४२६४
 १६४५३  vay
 १६५४  aa)

 Wagons

 181.  Shri  Ibrahim  :  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state  :

 (a)  the  total  number  of  Broad
 Gauge  wagons  on  Government  Rail-
 ways  at  present;

 (b)  the  average  carrying  capacity of  cach  wagon;
 (c)  the  tonnage  carried  during  the

 year  1954-553
 (d)  the  average  turn  round  of

 ‘wagons?
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 The  Deputy  Minister  of  Reilwa:
 and  Transport  (Shri  Alagesan)  ४  7)
 The  total  number  of  broad  gauge  wagons
 for  public  use  on  Indian  Government
 Railways  as  on  jist  March,  i954  is
 155,079

 (0)  The  average  carrying  capacity  per
 broad  gauge  wagon  works  out  to  2I-9

 tons,  ;

 (c)  The  latest  information  available  re-
 lates  to  :953-§4  only,  during  which  the
 tonnage  originating  amounted  to
 '7§3029,000  on  the  Broad  Gauge  Railways.
 Statistics  of  954-5§  are  not  yet  avail-
 able.

 (d)  The  average  turn  round  of  wagons
 during  1954-55  was  I0°5  days  on  broad
 gauge.

 Telephone  Connections

 182.  Shri  Jhulan  Sinha  :  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  ;

 (a)  the  number  of  applications  for
 telephone  connections  still  lying  undis-
 posed  of  at  Patna;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Minister  of  Comarunications
 (Shri  Jagjivan  Ram)  :  (a)  161.

 (b)(i)  Additional  cables  are  proposed
 to  be  laid  in  the  near  future.

 Gi)  An  Automatic  Exchange  of  3000  lines
 ‘thas  been  planned  for  the  year  1957-58.
 ‘These  will  enable  the  existing  demands
 to  he  met  and  provide  for  future  expan-
 sion.

 Demurrage  Charges

 ‘183.  Shri  Jhulan  Sinha  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  amount  of
 demurrage  charges  paid  by  Govern-
 ment  due  to  delay  in  unloading  of
 foodgrains  from  ships  during  the
 Jast  three  years  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  total  amount
 of  demurrage  charges  paid  by  Government
 due  to  delay  in  unloading  of  foodgrains
 from  ships  during  the  last  three  years
 a.e.  from  April,  I952  to  March,  7955  is
 about  25  lakhs  of  rupees.

 Late  Running  of  Trains

 184.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  passenger  trains
 Tunning  daily  between  Shoranur  and
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 Stations  on  the  Southern

 Railway  and  the  average  daily  num-
 ber  of  passengers  who  made  use  of

 ne
 trains  from  January  to  June

 (b)  the  number  of  ocaasions  on
 which  these  trains  ran  to  schedule
 during  the  above  period;

 RO}  the  reasons  for  their  late  run-
 ning,  and

 (d)  the  steps  taken  to  ensure  punc-
 tuality  ?

 The  Deputy  Minister  of  Railways
 and  Transpert  (Shri  Alagesan)  :  (a)
 Six  trains  cach  way  run  on  the  Shoranur-
 Calicut,  Calicut-Cannanore  and  Cannan-
 ore-Payyanur  sections,  and  five  trains
 each  way  on  the  Payyanur-Mangalore
 section.  The  approximate  daily  average
 number  of  Passengers  booked  both  ways, on  the  various  sub-sections  of  the  Shoran-
 ur-Mangalore  section  during  January to  June,  I955  were  as  follows:—

 The  approximate  daily
 average  number  of

 Month  passengers  booked
 on.

 Shoranur  Calicut-  Canna-
 Calicut  Canna-  _  nore-
 Section  nore  Payya-

 Section  nur-
 Manga-

 lore
 section

 January  795६5  8,800  8.84  ‘10,680
 February  1955 -  9,064  7,957  ‘10,667
 March  i955  9,006  8,836  I,I80

 ry
 ril  3955  8,583  7,890  12,080

 ay  I955  7,864  6,822  0,7§I
 June  1955  8,714  7932  ,4I8

 (b)

 Percentage  of  right
 Month  time  arrival  at

 destination.

 January,  I955  7861
 February  7955  77.8
 March  955  60.9

 Ap
 riligs5;  57.5

 ay  3955  64.5
 June  3955  90.4

 (c)  Every  year,  during  the  summer,
 there  is  some  deterioration  in  the  pun-
 etuality  performance  of  trains  on  the

 gp  age  am
 ore  section  mainly  due

 to  shortage  of  water  at  most  of  the  water
 ing  stations  on  the  section  and  due  to  water
 turning  brackish.
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 (d)  All  feasible  efforts  were  made  to
 overcome  the  shortage  of  water.  Water
 was  regularly  carried  to  Calicut  and
 Mangalore  and  alternative  temporary
 water  columns  were  also  provided.  Ins-

 ecting  officials  are  deputed  to  travel  very
 Frequently  on  important  trains  on  the  sec-
 tions  to  eliminate  avoidable  delays.
 There  has  been  an  improvement  in  the
 performance  of  trains  on  the  section
 during  June,  ‘1955.

 Seed  Bulls

 ‘185.  Shri  K.  P.  Sinha  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  the  number  of  seed  bulls  import-
 from  U.S.A.  upto  May  7955

 since  the  new  Scientific  Cattle  Breed-
 ing  Scheme  was  launched;  and

 (0)  their  total  cost?

 The  Minister  of  Food  and  Agricul-
 ae

 (Shri  A.  P.  Jain):  (a)  Six  Jersey

 (0)  They  are  a  gift  from  the  United
 States  Technical  Co-operation  Mission
 in  India.

 Sugar  Stocks

 (  Shri  K.P.  Sinha:
 186.  <  Pandit  D.N.  Tiwary  ;

 Shri  MLL.  Agrawal  :
 Will  the  Minister  of  Food  and  Agri- culture  be  pleased  to  state  :

 (a)  the  total  quantity  of  sugar  in
 stock  on  the  rst  January,  95§  with
 the  factories;  and

 (b)  the  quantity  of  sugar  imported from  January  to  May,  1955?
 The  Minister  of  Food  and  Agricul-

 ture
 (Shri  A.P.  Jain):  (a)  3:03  lakhs

 (b)  3-r0  lakh  tons  including  3:06  lakh
 tons  of  Refined  Sugar  and  4000  fons  of
 Raw  Sugar.

 बोकारो बेकारी

 १८७.  सेठ  गोबिन्द  दास:  क्या  अस
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जून,  १६५५  के भ्रन्त  तक  बेकार
 व्यक्तियों  को  कुल  सख्या  क्या  थी;  कौर

 (ख)  इनमें  से  शिक्षित  व्यक्ति  कितने
 थे?
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 1  उपजी  (श्री  झ्राबिद  अली )  :

 (क)  प्लोर  (ख), जून  १६४५  के  प्रीत  तक

 ६,२४,०७४  बेकार  व्यक्ति  नियोजनात्मक

 सहायतार्थ  नियोजन  केन्द्रों  में  रजिस्टर  किये

 गये  थे,  जिन  में  २,०६,५२१  व्यक्ति  शिक्षित

 थे  ।  बेकार  व्यक्तियों  की  कुल  संख्या

 प्राप्त  नहीं  ।

 Telegraph  Offices

 ‘188,  Shri  Rishang  Keishing  :  Will:
 the  Minister  of  Communications  0८
 pleased  to  state  =

 (a)  the  names  of  the  district  and
 sub-division  Headquarters  in  the
 hilla  of  Assam,  Manipur  and  Tripuri where  telegraph  offices  have  heen
 opened  during  the  period  from  TQ5E: to  9553

 (9)  the  amount  that  Government  had
 to  spend  for  the  opening  of  the
 offices  and  the  expenditure  incurred  on:
 their  maintenance  annually;  and

 (c)  the  effort  Government  are  mak--
 ing  to  provide  every  district  and
 sub-divisional  Headquartrs  of  the
 three  States  with  a  telegraph  office  ?

 The  Minister  of  Communications.
 (Shri  Jagjivan  Ram)  :  (a)  A  statement
 showing  the  required  information  ts  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  annexure  No.  40].

 (b)
 (in

 rupees)

 Cost  Cost
 of  of

 erection  Maintena-
 nee

 ‘1952-53
 1953-54  4460  I75
 I954-55  मा  2003  680

 (c)  Steps  are  being  taken  to  provide
 telegraph  facilities  at  the  remaining  dis-
 tricts  and  Sub-Divisional  headquarters
 towns  during  the  current  year.

 Rice  Cultivation  in  Manipur

 ‘189.  Shri  Rishang  Keishing  :  Wil
 the  Minister  of  Food  and  Agriculture
 be  pleased  state:

 (a)  the  total  acreage  of  lands  un-
 der  rice  cultivation  in  Manipur  in  79545

 (b)  the  quantity  of  rice  produced
 there;  and
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 ic)  the  quantity  and  value  of  rice
 exported  from  there  upto  June,  79557

 The  Minister  of  Food  and  Agricul-
 dure  (Shri  A.P.  Jain):  (a)  2°01  lakhs  acres
 approximately.

 (b)  About  40  lakh  maunds  of  paddy.
 (c)  Permits  for  export  of  2,500  maunds

 of  paddy  were  issued  upto  end  of  June,
 1955.  Estimated  value  is  Rs.  18,750/-.

 Rice

 rg0.  Chaudhri  Muhammed  Shaffee:
 ‘Will  the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state  :

 (a)  whether  Government  have  built
 up  rice  stocks  at  strategic  points  in

 ‘each  =  such  $=State;  and

 (b)  If  so,  the  names  of  the  places
 State-wise,  where  stocks  have  been
 built  up  and  the  quantity  stocked  there-
 in?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  3.7,  Jain):  (a)  Yes  Sir.

 (0)  Two  statements  are  placed  on  the
 “Table  of  the  Sabha  showing:

 (i)  the  stocks  held  by  the  Government
 of  India  in  each  of  the  Central  Reserve
 Depot  in  Bihar,  West  Bengal  and
 U.P.;  and

 (ii)  the  stocks  of  rice  in  the  possession
 of  each  of  the  States  of  Assam,
 Bihar,  West  Bengal,  U.P.,  and
 Orissa.  [See  Appendix  III,  anne-
 xure  No.  gr].

 बुर्घटनाय

 १६१.  श्री  एम०  एल०  द्विवेदी  :  क्‍या
 रेलवे  मंत्री  १६  नवम्बर,  १६५४  को  तारों-

 शक्ति  प्रदान  संख्या  ४७  के  उत्तर  में  दिये  गये
 -आश्वासन  को  कार्यान्वित  करनें  के  हेतु  १२  मार्च

 १६५४५  को  सभा  पटल  पर  रखें  गये  अनुपूरक
 किं वरण  संख्या  ३  (मद  संख्या  २१)  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दुघंटनाप्रों  के  लिये  उत्तरदायी

 'ठहराये  गये  व्यक्तियों  के  विरुद्ध  किस  प्रकार
 को  ग्रनुशासनीय  कार्यवाही  को  गई  कौर

 ष्णेमे  कर्मचारियों  को  संख्या  क्या  थी  ;

 (ख)  वें.  स्थान  कौन-कौन  से  है  जहां
 दुर्घटनाओं  को  रोकने  के  लिये  यान्त्रिक  उपाय
 किये  गये  हैं;  कौर
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 (7)  क्‍या  इसके  परिणामस्वरूप

 घटनाओं  में  कमी  हुई  है  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री
 अलगे दान  )  :  (क)  अनुशासन  की  जो

 कार्यवाही.  (  Disciplinary  Action  )
 की  गयी  :---

 नौकरी  से  हटाना
 पद  गिराना
 सालाना  तरक्की  रोकना
 उपदान  (Gratuities  )  रोकना
 प्रिविलेज  पास  बन्द  करना

 जर्मनी
 लानत-मलामत
 चेतावनी

 ऐसे  कर्मचारियों  को  संख्या  जिनके  विरुद्ध

 पग्रनुशासन  की  कार्यवाही  की  गयी

 KEE

 (ख)  रेलवे  कर्मचारियों  की  गलतियों
 को  रोकने  के  लिये  MEARY  जिन  स्टेशनों
 कौर  खण्डों  पर  यांत्रिक  उपाय  (Mecha-
 nical  Devices)  काम  में  लाये
 गये  उनके  माम  नीचे  दिये  गये  हैं  —

 मध्य  रखें:

 स्टेशनों  क ेनाम  :---कीरत गढ़,  चाकू,
 बरखेड़ा,  पोम लवा डी,  सोगांव,  लागरगांव,
 टोंडला,  गोपावरम्‌,  प्रम दारा,  पोण्डिल्लापल्ली,
 पतवारा  बरबतपुर,  टिकोरी  ।

 खण्डों  के  नाम  :--चालिसगांव,

 भुसावल,  खंडवा-इटारसी,  भ्रामक-कैट

 दिल्ली,  नागपुर-भुसावल,  कल्याण-पूना,
 भुसावल-खंडवा,  झांसी-बीना,  इटारसी-

 जबलपुर,  बारसी-कुरडवाडी-पुलियार,  जबल-

 पुर-इलाहाबाद  ।

 रब  रेलवे  :

 स्थानों  क ेनाम  :--गुमा दा,  जमादीपेट,

 सिंगापुर  रोड,  थरूवाली,  विषम कटक,

 मुनी गुड़ा,  डोहइकल्लु,  भ्रम्बोदला,  लॉजीगढ६
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 रोड,  छपरा  रोड,  मु रीव हाल,  हरिशंकर
 रोड,  लिखना,  लख रि यार  रोड,  वॉग बहुरा,
 मामलों,  वेलसोन्डा,  महासामुंड,  ARTS,

 गिद्धों,  रतनपुर,  जमुई,  मननपुर,  बंसीपुर,
 कपिल,  टाटानगर,  गो महा रिया,  सिनी,

 महालीमारूप,  राजखारसमवा  जे,  बड़ा
 अम्बो,  चक्रधरपुर,  लोटा  पहाड़,  सोनुवा,
 गोइलकेरा,  पोसोइता,  कौर  मनोहरपुर  |

 पूर्वोत्तर  रेलवे:

 स्टेशनों  के नाम  :---एंडोरा,  सोनाली,

 क्षाउप्ना,  दल कोला,  सुहानी,  सूर्यकमल,
 तैरता,  कंकी  ।

 खण्डों  के  नाम  :--इन्‍्दारा-सलीमपुर  1

 पर्चियों  रेलवे  :

 प्रमेय  के  रेल  कारखानों  में  श्रुट्सूसअक
 मंत्र  (Supersonic  Flaw  Detecors)
 लगा  दिया  गया  है  ।

 स्टेशनों  के  नाम  :--बच पुर  स्टेशन

 थाड,  चिल हर घाट,  कट हरी,  मालीपुर,
 पटियाला,  गाज़ियाबाद,  जींद  जैकलीन,

 कनोई,  शोध,  शाहजहांपुर,  नगरिया

 सादत,  मिला,  शाहिद  नगर,  चीलों,
 नोखा,  सूरपुरा,  तालछापर,  सुजानगढ़,
 इलाहाबाद,  भाऊपुर,  रूरा,  भ्रम्बियापुर,
 शींझक,  कोरिया,  मानपुर,  क्योकि,

 कानपुर-लोकों,  इटावा,  टंडला,  दलपतपुर,
 मुडापांड,  फीरोजपुर  ।

 खण्डों  के  नाम  :--बनारस-मुझ  लसराय
 शैली-पचरंगा,  भ्रयोध्या-दशंननगर,  प्रताप-

 गढ़-मोपियामऊ,_  धनधारी-गुसाई  गंज,
 फैजाबाद-बिलबिला,  जलंधर  सिटी-मुकेरियां,
 रामगंगा  ब्रिज-बशारतें,  दुतारा-श्रॉफ़-

 पुर  शौर  चुनार-शक्तेशगढ़  ।

 बकल्िरा  रेलवे  :

 'सूचना  मंगायी  जा  रही  है  धौर  बाद  में

 दी.  जायेगी  1
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 (ग)  'भचटूबर  सन्‌  १९४४  से  मार्च

 १९५५तक  होने  वाली  मालगाड़ी  की  दुर्घटनाओं
 की  संख्या  अप्रैल,  ५४  कौर  सितम्बर,  ५४
 के  बीच  होने  वाली  दुर्घटनाओं  से  कम  है  ।

 लेकिन  यह  नहीं  कहा  जा  सकता  कि  दुर्घटनाओं
 में  जो  कमी  है  वह  कहां  तक  उन  उपायों  के

 कारण  है  जो  प्रघन  के  क'  कौर  'ख'  भाग

 में  बतायें  गये  हैं  ।

 Tractors

 ‘192.  Shri  Kamath  :  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  ple-
 ased  to  state  :

 (a)  the  number  and  types  of  trac-
 tors  belonging  to  the  Central  Trac-
 tor  Organisation  which  are  at  work
 in  the  country  at  present  ;

 (b)  their  break  down  State-wise;
 (c)  the  various  purposes  for  which

 they  are  used  in  the  different  States;
 (d)  the  acreage  of  land  so  far

 tractorized  in  each  State;  and
 (e)  the  period  for  which  they  have

 been  at  work  in  those  States?

 The  Minister  of  Food  and  A
 gricul- ture  (Shri.  A  .P.  Jain):  (a)  The  Central

 Tractor  Organisation  operates  260  heavy
 tractors  of  the  aa

 alae  i
 types  for  reclama-

 tion  of  jungle  lands  and  lands  infested  with
 Kans  wee  ds  —_

 Nos.

 ‘Allis-Chalmers’,  Model
 HD-i9  gI
 ‘Cletrac’  Model  FDE  Br
 ‘Caterpillar’,  Model  D-8  58
 ‘International  Harvester’,

 Model  TD-24  30

 260

 The  reclamation  season  is  from  October
 to  May/June,  and  as  such  the  tractors
 are  not  working  at  present.

 (b)  In  the  last  (1984-55)  reclamation
 season  the  distribution  of  the  tractors
 was  as  follows  :—

 State  Type
 Number

 ०
 Tractors

 Uttar  Pradesh  TD-ag  30
 Do  HD-39  78]

 as
 Pradesh  D-8  23

 oO.  FDE  30
 Do  .  «  HD-i9  30

 Madhya  Bharat  D-8  35
 Do.  FDE  ३0
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 State  of  Number
 tractors

 Bhopal  FDE  al
 Do.  HD-r9  है:  ॥

 Assam  HD-r9  15

 260

 Distribution  for  the  next  season  has  not
 yet  been  finally  decided.

 ©
 The  main  function  of  the  C.T.O.

 hitherto  has  been  reclamation  of  Kans-
 infested  lands  and  jungle  lands.  In  the
 last  season  230  tractors  were  engaged  on
 Kan  clearance  and  30  on  jungle  clearance
 In  Assam  jungle  clearance  alone  was  done,
 while  in  Bhopal  Kans  clearance  as  well  as
 lungle  clearance  was  done.  In  other  States

 Kans  clearance  was  the  only  work  done

 (d)
 acres

 UP.  319,172  These
 ‘Madhya  Pradesh  4:78,549°  figures
 Madhya  Bharat  3,19,835  are  pro-
 Bhopal  (3527,992  visional
 Punjab  I3,52t  asthe
 Assam  975  figures

 for
 14,60,044  ‘1954-55

 have  not
 yet  been
 finalised.

 (९)  The  reclamation  seasons  during  which
 the  C.T.O.  has  worked  in  the  various
 States  are  indicated  below:—

 U.P.  1947-48  to  I954-55
 Madhya  Pradesh  D
 Madhya  Bharat  1948-49  to  1954-55
 Bhopal  949-SOto  1954-55,
 Punjab  .  +  1948-49  to  1949-50
 Assam  ‘1954-55.

 All  India  Mango  Shows

 193.  Shri  P.  Ramaswamy  :  Will  the
 Minister  of  Food  and  Agriculure  be
 pleased  to  state  :

 (a)  whether  any  All-India  Mango
 Shows  have  been  held  so  far  ;

 00)
 whether  these  Shows  are  regu-

 lated  by  any  Central  ,  body  and  if  so,
 the  name  of  that  body;

 (c)  the  efforts  made  towards
 standardisation  of  mengoes  and  pro-
 pagation  of  best  varicties;  and

 qd)  the  names  of  the
 which  find  good  export  market?

 The  Minister  of  Food  and  >
 tare  (Shri  A.P.  Jam):  (a)  Two  Afridi -India
 Mango  Shows  have  been  held  so  far,  one
 at  Bombay  and  the  other  at  New  Delhi.

 varieties
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 (b)  These  shows  were  held  by  the
 Indian  Council  of  Agricultural  Research.

 (c)  Final  grade  specifications  have
 been  laid  down  in  respect  of  Bathua  छह
 Alphonso  varieties  of  mango.  Tentative

 grade
 specifications  have  been  Jaid  down

 or  17  other  varieties.

 Efforts  are  being  made  by  all  State
 Goverrtments  to  propagate  best  varieties
 of  mango  in  their  States.

 (d)
 Alphonso,

 Langra,  Dasehri,  Swaran-
 rekha,  Banganpalli,  Peter,  Malgoa  snd
 Neelam.

 Magazines

 i94.  Sardar
 Po  wo

 Singh  :  Will  the
 Minister  of  ays  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  diffe-
 rent  Zonal  Railways  publish  theis
 own  Magazines;

 (b)  if  so,  their  object;  and
 (c)  the  amount  spent

 4
 each  Rail-

 way  on  publication  such  maga=-
 zines  in  the  yerr  1954-55?

 The  Deputy  Minister  of  Rallways

 and
 Transport  (Shri  Alagesak):  (a)

 es.
 (d)  The  object  is  to  foster  *  espirit  de

 corp
 *  am  all  classes  of  railway  men

 also  to  hel p  in  the  technical  and  general
 education  of  staff  by  publishing  articlés  of

 general
 interest  and  on  railway  subjects.

 he  magazines  also  educate  the  travelling
 public  on  Railway  matters  and  foster  good
 relationship  with  them.

 ()  No  amount  is  spent  by  Railways  on
 the  publication  of  these  magazines.

 Rural  Post  Offices

 19s.  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Communications  be  ple-
 ased  to  state  the  number  of  Post  Offi-
 ces  in  the  rural  areas  of  Punjab  which
 are  run  in  schools  and  where  teachers
 act  as  Post-Masters?

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  1891.

 बीमार  जाते  बालो  सड़क

 १६६  भरी  कृष्णा चाय  लोभी:  क्‍या

 परिवहन  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि

 (क)  क्या  तीर्थयात्रियों  की  सुविधा
 के  लिये  ज्योतिमठ  की  बद्रीनाथ  से  मिलाने
 वाली  सड़क  बनवाने  का  विचार  किया  जा

 रहा  है;  भौर
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 (ख)  क्‍या  हरिद्वार  से पीपलकोटी  तक

 की  सड़क  की  मरम्मत  के  लिये  सरकार

 अधिक  वित्तीय  सहायता  देने  का  विचार

 "करती  है?

 रेलवे  तथा  परिवहन  उप मंत्रो  (भी

 “झल गे शन)  :  (क)  उत्तर  प्रदेश  की  सरकार

 से  जो,  मुख्यतः  इस  सड़क  से  संबंधित  है,
 परामर्श  हो  रहा  है  भौर  विषय  विचाराधीन

 है;

 (ख)  सड़क  के  सुधार  तथा  पुलों  के
 “लिय  खर्चे  का  दो  तिहाई  के  बराबर

 १२,६८,०००  रुपये  तक  का  अनुदान  स्वीकृत
 'किया  जा  चुका  है  ।

 Training  in  Civil  Aviation

 197.  Shri  B.D.  Shastri  :  Will  the
 ‘Minister  of  Communications  be  ple-
 -ased  to  state  the  total  expenditure  in-
 ‘curred  by  Government  on  the  Offi-
 cers  of  the  Civil  Aviation  Depart-
 ment  sent  abroad  for  training  in
 Civil  Aviation  during  1954-55?

 The  Minister  of  Communications
 Shri  Jagjivan  Ram):  Rs.  47,000-
 approximately,  inclusive  of  Rs.  16,000,

 ‘on  account  of  the  pay  and  allowances  of
 athe  Officers.
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 Sugar  Cane

 198.  Shri  M.  L,  Agrawal  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  quantity  of  sugar,
 cane  crushed  during  the  3954-5§  season,
 State-wise  ?

 The  Minister  of  Food  and
 ture  (Shri  A.  P.  Jain):  The  quantity  of
 sugercane  crushed  during  1954-55  season
 State-wise  is  as  under  :—

 Cane
 crushed

 States‘  in  r000
 tons.

 Uttar  Pradesh.  9347
 ihar  ‘i  (2104

 West  Bengal  7  86
 Punjab  पु  217,
 Orissa  30
 Maaras  52I*
 Rajasthan.  6
 Travancore-Cochin  56
 Bombay  :  7486
 Bhopal  2  45
 Mysore  :  n  500
 PEPSU  :  I03
 Hyderabad  हि  425
 Madhya  Bharat  >  III
 Andhra  नि  676

 ToTaL  .  75973

 *One  factory  is  still  working
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 LOK  SABHA

 Wednesday,  3rd  August,  955

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 (Mr.  Speaker  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 12-8  P.M.

 PAPER  LAID  ON  THE  TABLE

 RATIFICATION  BY  INnpra  or  I.  L.  0.
 ConvENTION  No,  5

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  I  beg  to  lay  on  the
 Table  a  copy  of  the  statement  regard-
 ing  ratification  by  India  of  I.  L.  O.
 Convention  No.  5  fixing  the  minimum
 age  for  admission  of  children  to  in-
 dustrial  employment.  [See  Appendix
 गा,  Annexure  No.  42]

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TurrTy-SECOND  REPORT

 Shri  Altekar  (North  Stara):  I  beg
 to  present  the  Thirty-second  Report
 oi  the  Committee  on  Private  Mem-
 hers’  Bills  and  Resolutions.

 ALLEGED  ILL-TREATMENT  OF  A

 SATYAGRAHI  BY  PORTUGUESE
 POLICE

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Yesterday,  Sir,  there  was  8
 motion  before  you  in  connection  with

 97  LSD

 ’  998

 certain  allegations  about  the  Portu-
 guese  police  and  you  were  pleased  to
 Say  that  I  might  obtain  information
 on  the  subject  and  place  it  before  the
 House.  This  was  in  regard  to  Shri
 S.  M.  Nandedkar.  द

 Shri  Nandedkar  entered  Goa  toge-
 ther  with  a  number  of  other  satya-
 grahis  on  the  l6th  July.  Nearly  all
 the  others  were  pushed  back  the  next
 day.  Shri  Nandedkar  and  two  others
 were  kept  in  Goa  till  midday  the
 27th  July,  when  they  were  pushed
 out  of  Portuguese  territory  in  an  in-
 jured  condition.  First  aid  was  given
 immediately.  Shri  Nandedkar  was
 then  admitted  into  the  Sawantwadi
 Hospital  and  on  the  Ist  August  trans-
 ferred  to  the  Belgaum  Civil  Hospital.

 The  following  report  has  been  re-
 ceived  by  us  about  Shri  Nandedkar’s
 injuries:

 “He  had  black  eyes  with  hard
 swelling  on  the  right  eye.  The
 eyes,  according  to  the  doctor,  are
 safe.  On  both  the  arms  there
 were  multiple  contusions.  There
 were  no  signs  of  branding,  but
 there  were  bruises  on  the  wrists
 and  on  the  head,  There  was  also
 some  swelling  on  the  face.

 REPRESENTATION  OF  THE  P£O-
 PLE  (AMENDMENT)  BILL

 The  Minister  in  the  Ministry  of
 Law  (Shri  Pataskar):  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Representation  of  the
 People  Act,  1950,  and  to  make  certain
 consequential  amendments  in  the
 Government  of  Part  C  States  Act,
 95l.
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 Mr.  Speaker:  The  question  ts:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Representation  of  the  People
 ‘Act,  1950,  and  to  make  certain
 consequential  amendments  in  the
 Government  cf  part  C  States
 Act,  1951.”

 The  motion  was  adopted.

 Shri  Pataskar:  I  introduce  the  Bill.

 REPRESENTATION  OF  THE  PEO-
 PLE  (SECOND  AMENDMENT)

 BILL

 The  Minster  in  the  Ministry  of
 Law  (Shri  Pataskar):  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Representation  of  the
 People  Act,  95l  and  to  make  certain
 conSequential  amendments’  in  the
 Government  of  Part  C  States  Act,
 95l.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Representation  of  the  People
 Act.  95]  and  to  make  certain
 consequential  amendments  in  the
 Government  of  Part  C  States
 Act.  1951.”

 The  motion  was  adopted.

 Shri  Pataskar:  I  introduce  the  Bill.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 *  Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  considera-
 tion  of  the  motion  moved  by  Shri
 Pataskar  yesterday.  It  refers  to  the
 Code  of  Civil  Procedure  and  I  do  not
 think  that  I  should  read  the  whole
 motion.  Along  with  that  motion
 there  is  the  amendment  of  Shri
 Agrawal.

 Shri  S.  V.  Ramaswamy  (Salem):
 Mr.  Speaker,  yesterday  I  was  saying
 that  the  Bill  was  wholly  welcome
 because  it  was  inocuous.
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 If  you  kindly  permit  me  to  go
 through  these  clauses,  there  are  four
 clauses  on  one  subject,  Clauses  8,  6
 (5),  ॥  and  8  relate  to  execution
 proceedings......

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  will  kindly  make  it  as  interest-
 ing  as  possible.  Yesterday,  we  had
 thrice  to  ring  the  bell.  Otherwise,
 we  will  finish  the  debate  early.

 Shri  S.  द  Ramaswamy:  There  are
 very  few  cases  pending  under  section
 68  to  72  of  the  Civil  Procedure  Code.
 Therefore,  there  can  be  no  objection
 to  the  clauses  relating  to  this.  Clause
 2  relates  only  to  a  verbal  amend-
 ment  to  bring  it  in  line  with  Article
 133.  Clause  4  has  become  necessary
 in  view  of  the  decision  of  the  Rajas-
 than  High  Court  to  bring  that  sectior
 in  conformity  with  article  14.  The
 other  clauses  2,  4,5,  1,  9,  10,  5  and  6
 are  quite  unobjectionable.  I  would
 unly  make  a  comment  upon  clauses
 2,  ]  and  6  before  I  state  my  objec-
 tions  to  clauses  6  and  13.

 Clause  2,  I  think,  is  very  welcome.
 The  decision  of  the  High  Courts  with
 regani  to  the  payment  of  interest  had
 varied.  I  will  just  give  three  exam-
 ples.  One  view  is  that  the  contract
 rate  should  be  allowed;  the  ofher
 view  is  that  2  per  cent.  is  reasonable
 and  there  is  a  third  view  that  even
 24  per  cent.  is  not  high.  The  views
 of  the  courts  vary  from  person  to
 Person  and  we  should  not  allow  the
 courts  to  function  in  such  a  manner
 that  the  amount  decreed  varies  from
 court  tu  court  and  from  case  to  case.
 Six  per  cent.  I  think  is  reasonable
 and  it  must  be  accepted.

 With  regard  to  clause  l  my  hoo
 friend,  Shri  A.  M.  Thomas  objected
 to  the  raising  of  the  level  from
 Rs.  500  to  Rs.  1,000,

 Shri  8.  s.  More  (Sholapur):  We
 are  unable  to  hear.  Something  is
 wrong  with  the  mike.  We  are  very
 much  interested  in  what  my  hon
 friend  says,

 .  Mr.  Deputy-Speaker:  He  may  raise
 nis  voice.
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 Shri  Ss.  द  Kamaswamy:  Are  the
 reporters  able  to  hear?

 Shri  Kamath  (Hoshangabad):  He
 ean  move  tn  the  front  bench.

 Shri  8,  8,  More:  That  does  not
 depend  upon  him.

 Mr.  Deputy-Speaker  Nor  does  it
 depend  upon  Shri  Kamath.

 Shri  S.  ्,  Ramaswamy:  There  shall
 be  no  objection  with  regard  to  clause
 2;  it  is  most  welcome.  With  regard
 to  clause  4]  my  friend  Shri  A.  M.
 Thomas  objected  to  the  raising  of  the
 level  from  Rs.  500  to  Rs.  1,000.  The
 tendency  now  is  to  raise  the  jurisdic-
 tion  of  courts.  For  instance  recently
 in  Madras  they  passed  an  Act  by
 which  the  jurisdiction  of  the  courts
 of  the  District  Munsifs  had  been
 raised  from  Rs.  3,000  to  Rs.  5,000.
 They  also  passed  an  Act  by  which
 the  jurisdiction  of  the  City  Civil
 Courts  had  been  raised  to  Rs.  50,000.
 This  got  the  desired  effect  of  taking
 800  suits  from  the  original  side  of
 the  High  Court.  That  is  the  tendency
 now  and  I  do  not  see  any  objection
 why  summary  proceedings  should
 not  be  raised  to  the  level  of  Rs.  1,000
 from  Rs.  500.  That  also  is  welcome.

 My  main  objection  is  to  clause  6,
 which,  I  am  afzaid,  may  lead  to  many
 difficulties.  Clause  6  deals  with  sec-
 tion  47;  in  so  far  as  tt  attempts  to
 settle  the  question  whether  the  pur-
 chaser  at  a  court  auction  Is  a  party
 to  the  proceedings  or  not,  it  is  quite
 good  and  welcome.  But  I  am  afraid
 that  clause  6  is  going  to  lead  to  diffi-
 culties  for  this  reaSon.  The  note  on
 clause  6  says:

 “The  principle  of  res  sudicata,
 including  those  of  constructive
 res  judicata  are  expressly  pro-
 vided  in  the  case  of  suits  under
 section  ll.  There  is  no  such

 specific  provision  in  regard  to  ex-
 ecution  caSes,  Courts  have,
 however,  applied  the  principles
 under  lying  section  l]  to  execu-
 lion  cases  also.  There  is  a  diffe-
 rence  of  opinion  among  the
 various  High  Courts  as  to  how
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 far  these  principles  can  be  appli-
 ed  to  execution  cases.  This
 claus:  seeks  to  provide  expressly
 how  far  the  principle  of  res  fudi-
 cata  should  be  applied  to  execu-
 tion  cases.”

 I  am  afraid  by  expressly  providing
 this,  complications  are  likely  to  arise.
 If  you  look  into  the  original  section
 47,  you  will  see  that  the  explanation
 to  sub-clause  3  there  is  incorporated
 here  us  explanation  (l).  Explanation
 (2)  to  the  present  clause  is  explana-
 tion  (2)  to  section  ll  of  the  original
 Code  and  explanation  (3)  is  analog-
 ous  to  the  explanation  (3)  of  section
 ll.  I  can  understand  explanations
 (2)  and  (5)  for  section  l  being
 omitted  in  its  application  to  clause  6,
 but  what  about  explanation  4.  My
 friend,  Shri  A.  M.  Thomas  touched
 upon  it  but  did  not  go  wholly  into
 the  matter.  Explanation  IV  to  sec-
 tion  ll  reads  thus:

 “Any  matter  which  might  and
 ought  to  have  been  made  ground
 of  defence  or  attack  in  such  for-
 mer  suit  shall  be  deemed  to  have
 been  a  matter  directly  and  sub-
 stantially  in  issue  in  such  suit.”

 The  effect  of  excluding  this  from  the
 explanation  will  be  to  restrict  the
 scope  of  this  clause  only  to  cases
 where  it  has  been  specifically  taken.
 I  see  that  even  as  early  as  6  Allaha-
 bad.  it  has  been  noted:

 “Section  7]  is  not  applicable  to
 execution  proceedings  as  it  relates
 to  matters  decided  in  suits.  It  is
 only  on  principles  analogous  to
 that  section  that  res  judicata  can
 be  applied  to  execution  proceed-
 ings.”

 Now,  when  it  is  clear  that  explana-
 tion  IV  to  section  l]  has  also  been
 judicially  construed  as  applicable  to
 execution  proceedings,  when  you
 exclude  explanation  IV  ६0  section
 1  from  being  incorporated  in  clause
 6,  it  comes  to  this:  the  “might”  and
 “ought”  clause  of  explanation  IV
 cannot  hereafter  be  applied.  Then
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 what  becomes  of  those  judicial  deci-
 sions  by  which  this  “might”  and
 “ought”  clause,  which  hag  been  a
 headache  to  all  civil  lawyers,  has
 been  applied?  What  happens  to  them?
 Does  it  apply  to  execution  proceed-
 ings,  What  happens  to  those  judicial
 deciSiong  which  have  been  made
 hitherto  applicable?  I  am  afraid  the
 House  would  like  to  have  a  fuller
 clarification  of  this  point  from  the
 hon.  the  Law  Minister.

 The  Minister  in  the  Ministry  of
 Law  (Shri  Pataskar):  What  is  the
 opinion  of  the  hon.  Member?  Should
 it  be  applied?

 Shri  8.  V.  Ramaswamy:  I  cannot
 anticipate  things.  It  may  have  to  go
 to  the  Supreme  Court  and  we  shall
 have  to  wait  and  see  the  complica-
 tions  that  arise

 What  I  am  contending  now  is  that
 the  existing  law  will  be  disturbed
 when  you  specifically  state  the  scope.
 of  the  section  and  limit  it  to  the  parti-
 cular  aspect.  You  cannot  apply  the
 judicial  decisions  which  have  grown
 around  this.  Therefore,  this  ts  a  limi-
 ting  factor  and  how  it  will  react  on
 the  exiSting  decisions  remains  to  be
 seen.  I  am  afraid  it  will  lead  to  an
 element  of  great  complication.

 Again,  what  about  explanation  VI
 of  section  7  Why  has  it  been  ex-
 eluded  from  the  operation  of  clause
 6?  Explanation  VI  to  section  l!  reads
 thus:

 “Where  persons  litigate  bona
 fide  in  respect  of  a  public  right
 or  of  a  private  right  claimed  in
 common  for  themselves  and
 others,  all  persons  interested  in
 Such  right  shall,  for  the  purposes
 of  this  section,  be  deemed  to
 claim  under  the  persons  so  litiga-
 ting.”

 Supposing  there  are  execution  pro-
 ceedings  in  respect  of  Some  decree
 arising  out  of  a  suit  where  there  is
 a  boda‘fide  litigant  in  respect  of
 public  right;  what  happens  to  such
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 suits?  What  happens  to  the  execution
 proceedings  in  such  suits?  I  do  not
 know.  I  think,  here  again,  the  Law
 Minister  will  be  pleased  to  explain
 why  he  has  excluded  explanation  VT
 of  section  l]  from  being made  appli-
 eable  in  clause  6  of  the  Bill.

 The  other  point  that  I  wish  to  con-
 test  is  clause  13.  I  am  afraid  ]  must
 state  clearly  that  I  am  never  for  res-
 tricting  the  revisional  jurisdiction  of
 High  Courts  which  is  one  of  the
 great  safeguards  of  human  liberty.
 It  may  be  that  there  is  abuse  of  this
 power  but  I  cannot  conceive  of  the
 revisional  powers  bemg  replaced  by
 any  other  which  will  guarantee  or
 ensure  the  just  interests.  of  the  peo-
 ple.  When  the  hon,  Minister  seeks
 to  limit  it  to  such  of  those  cases
 where  there  is  no  appeal  and  drives
 the  party  to  wait  till  such  time  as  he
 can  appeal  against  such  things,  I  am
 afraid  he  is  restricting  the  right  of
 the  parties  and  the  rights  of  the  par-
 ties  may  be  gravely  jeopardised.  It
 is  in  that  sense  I  say  that  the  revi-
 sional  powers  of  the  High  Court  should
 not  be  restricted  in  any  manner.

 Then  there  is  clause  i6.  As  I
 pointed  out,  clause  16(5)  is  conse-
 quential  to  clauses  है  and  17.  I  do
 not  see  why  clauSe  16(4)  has  become
 necessary.  ‘Now,  read  Order  XX,
 rule  l.  The  existing  Order  XX,  rule
 l  is  quite  all  right  and  there  is  no
 need  to  change  it  in  terms  of  clause
 16(4).  The  Statement  of  Objects  and
 Reasons  with  regard  to  clause  16(4)
 reads  thus:

 “This  clause  seeks  to  give  a
 statutory  direction  to  courts.  to
 pronounce  judgements  as  early  as

 possible  after  the  hearing  of  the
 case.”

 Now,  what  does  Order  XX,  rule  l
 say?  It  says

 “The  Court,  afterthe  case  has
 been  heard,  shall  pronounce  judg-
 ment  in  open  Court,  either  at
 once  or  on  some  future  day,  of
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 which  due  notice  shall  be  given
 to  the  parties  or  their  pleaders.”

 The  word  used  there  is  also  “shall”
 and  so  it  is  mandatey,  Therefore,
 I  do  not  see  any  justification  for  in-
 troducing  this  new  clause  at  all.

 .Now,  I  had  dealt  with  the  expenses
 and  delay  in  civil  proceedings.  The
 question  of  reduction  of  expenses  in
 a  sense  can  be  Solved  if  delay  can
 be  avoided.  But,  the  major  problem

 *is  this.  So  long  as  the  State  Govern.
 ments  depend  for  their  revenues  on
 tthe  income  from  the  administration
 of  justice,  |  am  afraid,  the  expenses
 will  mount.  I  am  hoping  for  a  day
 when  no  State  will  depend  upon—
 what  shall  I  say—the  “profits”  from
 the  administration  of  justice,  to  run
 the  general  administration.  It  should
 never  be  the  aim  of  a  State  to  make
 money  out  of  the  business  of
 administering  justice.  Justice  should
 be  made  as  cheap  as  possible.  In-
 stead  of  that,  because  the  tax  struc-
 -ture  in  the  States  is  so  inelastic  and
 the  resources  are  so  restricted,  the
 States  reSort  to  the  Court  Fees  Act
 as  a  sort  of  Kamadhenu  to  take  out

 ,as  much  money  as  possible  out  of  the
 litigant  public.  This  attitude  must
 ehange.  Unless  this  attitude  changes
 I  am  afraid  the  questton  of  reducing

 expenses  cannot  be  properly  tackled.
 That  will  lead  me  to  subjects  other
 than  Civil  Procedure  Code  because

 ‘the  methods  will  have  to  be  devised
 ‘by  which  the  revenues  of  the  States
 can  be  augmented  and  made  indepen-
 dent  of  the  revenue  from  the  ad-
 ministration  of  justice.

 Sir,  I  will  give  you  one  example..
 You  may  remember  the  timc—possib-
 ly  you  were  in  practice  at  that  time—
 when  the  court  fee  on  copy  stamp
 was  one  anna.

 “Shr:  Pataskar:  May  I  bring  to  the

 ‘notice  of  the  Chair  that  there  ts  a

 “good  deal  of  criticism  since  yesterday
 ‘about  the  court  fee  being  levied  by
 ‘the  States?  I  do  not  know  what  I  am
 ‘expected  to  do  about  tha:  matter  in

 the  Civil  Procedure  Code
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 Shri  S.  द  Ramaswamy:  I  was  only
 bringing  to  the  notice  of  the  House
 that  the  claim  need  not  be  made  that
 this  Bill  seeks  to  reduce  the  expenses.
 That  is  my  humble  contention

 Shri  Pataskar:  So  far  as  |  can  see
 that  is  envisaged  under  this.  Bill.

 Shri  8.  V.  Ramaswamy:.  Take  ‘for
 instance  Order  XV,  I  want  an  Order
 XV-A  to  be  introduced  for  this  pur-
 pose.  Often-times  after  issues  have
 been  settled  some  courts  write  like
 this  on  the  notes  paper:  “For  trail  or
 settlement.  Posted  to  such  and  such
 a  date”.  But,  no  court  applies  its
 mind  after  settlement  of  issues  to  see
 that  ४  particular  suit  is  settled  as
 early  as  possible.  They  automatically
 write  on  the  notes  paper  as  I  said
 before.  No  attempt  is  made  by  the
 court  to  apply  its  mind  to  the  ques-
 tion  of  settling  it  -before  the  trial.
 If  by  chance  the  parties  come  to  some
 understanding  and  they  report  settle-
 ment,  the  court  is  only  too  pleased
 because  it  means  disposal.  They
 welcome  such  a  thing.  But  I  want
 that  after  the  settlement  of  isSues,  a
 suit  must  be  posted  for  a  particular
 date  for  a  settlement,  if  possible,
 after,  I  suggest  applying  Order  15.

 Mr.  Deputy-Speaker:  Are  there  not
 complaints  that  some  munsifs  are  raji
 or  compromise  munsifs  and  that  they
 coerce  the  parties  and  compel  them
 to  come  to  terms?

 Shri  5.  V.  Ramaswamy:  The  ele-
 ment  of  compulsion  is  there.  That  is
 the  thing  which  is  objectionable.  If
 it  could  be  possible  that  after  the
 settlement  of  issues  they  thrash  out
 the  thing  and  explore  the  possibili-
 ties  of  settling  the  suit  it  would  be  all
 to  the  good.

 Mr.  Deputy-Speaker:  I  think  there
 must  be  conciliation  officers  appoint-
 ed.

 Shri  5.  द  EKamaswamy:  That  vis
 what  I  am  emphasising.

 Shri  Pataskar:  Supposing  the  judge
 tries  to  effect  a  compromise  and  he

 ‘finds  that  same  varties  are  obdurate
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 and  do  not  agree,  naturally  there  is  a
 prejudice  created  in  his  mind  about
 the  parties  concerned,  and  so  I  do
 not  think  that  will  be  a  very  good
 Procedure  to  be  followed.

 Shri  8.  V.  Ramaswamy:  When  we
 are  having  conciliation  procedure  for
 conciliation  and  arbitration,  why  is  it
 not  possible  for  the  courts  to  apply
 their  minds,  after  the  settlement  of
 issues,  to  clarify  the  issues  and  to
 narrow  down  tne  issues,  to  try  to
 bring  the  parties  together  and  see  if
 they  cannot  effect  a  settlement  before
 going  to  trail?  If,  of  course,  after
 exploring  these  possibilities,  the  suit
 must  go  to  trail,  by  all  means,  let  it
 go,  but  let  this  be  done  before  the
 issue  of  summons  to  witnesses.  It
 will  be  a  matter  of  Saving  for  the
 parties,  It  will  be  a  matter  of  saving
 of  trouble  for  the  witnesses  and  for
 the  litigant  public  also.  It  appears
 that  such  a  new  order  like  order  5-A
 might  be  introduced.

 There  are  other  things  for  Sugges-
 tion.  The  question  ig  whether  ques-
 tion  could  be  settled  at  the  district
 court  level  and  what  is  the  category
 of  such  queStions.  There  are  other
 questions  like  hearing  of  first  appeals
 by  itinerating  division  benches  of
 High  Courts  if  possible.  This  will  also
 reduce  the  pendency  of  suits  and  ex-
 pedite  justice.  I  do  not  want  to  take
 much  more  time.  If  one  is  invited
 to  make  suggestions,  so  many  sugges-
 tions  could  be  made.

 With  regard  to  the  motion  moved
 by  Shri  M.  L,  Agrawal  that  the  matter
 may  be  opened  up  for  suggesting
 other  amendments  to  the  other  por-
 tions  of  the  Code,  I  am  very  diffi-
 dent  as  to  what  would  happen.  You
 will  remember  that  when  I  introduced
 by  private  Member's  Bill  for  the
 limited  purpose  of  abolition  of  asses-
 sor  and  jury  systems  in  the  applica-
 tion  of  the  criminal  Procedure  Code,

 ‘the  then  Minister  of  Home  Affairs
 got  up  and  said  that  he  would  come
 forward  with  a  very  comprehensive
 measure  for  the  ref
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 persuade  me  to  withdraw  the  Bill.
 But  I  stuck  on  and  I  was  contending
 that  I  shall  not  withdraw  the  Bill  til)
 such  time  as  the  promised  compre-
 hensive  Bill  came  up  for  the  con-
 sideration  of  the  House.  When  the
 Bill  did  come—as  it  has  now  come—
 it  was  far  from  being  comprehensive.
 It  dealt,  just  like  the  Civil  Proce-
 dure  Code  is  now  being  dealt  with,
 with  only  few  sections.  But  then  it
 was  suggested  and  it  was  accepted  by
 the  Minister  and  the  hon.  Members  of
 this  House  that  the  Committee  might
 receive  Suggestions  with  regard  to
 amendments  covering  other  sections
 not  dealt  with  by  the  amending  Bill,
 and  many  of  us  have  circulated  print-
 ed  amendments  covering  other  points
 as  well.  But  so  many  were  the
 amendments  that  were  received  by  the
 Committee  that  the  Committee,  in  its
 report,  submitted  that  this  is  too  vast
 a  subject  and  that  it  cannot  deal  with
 those  amendments  and  that  question
 may  be  deferred  till  such  time  as  a
 more  comprehensive  Bill  could  be
 put  up.  I  fancy  that  similar  will  be
 the  fate  of  those  suggeStions  and  if
 the  House  accepts  that  the  sugges-
 tions  for  amendments  with  regard  to
 the  other  sections,  orders  and  rules
 might  also  be  given,  we  shall  certain-
 ly  get  Dusy  and  send  so  many  amend.
 ments,  but  ultimately  I  think  the
 result  will  be  the  same,  and  the  re-
 port  will  say  that  there  are  so  many
 amendments  that  a  comprehenmve
 Bill  may  be  brought  forward  later!
 With  these  words,  I  support  the  Bil

 Shri  Eamath:  Sir  the  Minister  of
 Law—I  am  sorry,  the  Minister  in
 the  Ministry  of  Law  is....

 Mr.  Deputy-Speaker;  It  is  some-
 thing  like  a  son-in-law  and  a  father-
 in-law.

 Shri  Kamath:  The  Minister  in  the
 Ministry  of  Law  is  piloting  a  measure
 which,  to  my  mind,  is  a  child  of  the
 Government's  predilection  nay  passion
 for  change,  and  of  its  indifference  to
 the  cause  or  the  interests  of  real
 justice



 92009  Code  of

 Turning  first  to  the  Statement  of
 Objects  and  Reasons,  the  Minister  has
 observed  thus:

 “While  a  thorough  overhaul  of
 the  Code  of  Civil  Procedure  is  a
 dificult  task  which  should  be

 entrusted  to  an  expert  Committee,
 some  amendments  of  the  Code
 appear  to  be  desirable  from  the
 point  of  view  of  reducing  the
 delay  and  expense”.

 Some  of  the  amendments  proposed
 in  this  Bill  appear  to  be  designed  to
 reduce  the  delay  and  expense  but
 only  at  the  cost  of  the  highest  stan-
 dards  of  justice  which  have  been
 objective  and  our  goal  in  this  count-
 ry  for  so  many  decades.  It  is  unfortu-
 nate  that  merely  with  a  view  to
 reducing  delay  and  expenditure,  cer-
 tain  salutary  provisions  of  the  Code
 of  Civil  Procedure  should  be  sought
 to  be  amended.  It  will  only  deprive
 our  litigants,  who  are  already
 suffering  in  many  ways  in  the  lower
 courts,  of  their  right  of  appeal  and
 revision.

 Much  has  been  said  on  various
 clauses  of  the  Bill  and  I  do  not  wish
 to  traverse  the  ground  which  has
 already  been  covered.  I  will  confine
 myself  to  two  or  three  clauses  of  this
 Bill.  I  shall  not  deal  in  the  order
 in  which  they  appear  in  the  Bill  but
 I  shall  take  them  as  I  deem  fit.  I
 will  take  up  first  the  clause  concern-
 ing  exemptions—clause  4  of  the
 Bill—about  which  a  lot  was  said
 yesterday  by  my  friend  Shri  8.  8.
 More  and  other  hon.  Members  too  in
 thig  House.  It  seeks  to  amend  section
 33  of  the  principal  Act.  Exemption
 ig  Sought  to  be  conferred  upon  a

 .  whole  cart-load  of  dignitaries  of  the
 Indian  Union.  The  Speaker  is  one,
 the  President  is  one,  the  Vice-Presi-
 dent  is  one,  but  Ministers  are  at  least
 300,  I  think,  in  the  whole  of  India.
 If  you  take  all  the  27  States  and  add
 up  the  number  of  Ministers  there  will
 be  at  least  300  to  400  Ministers  in  the
 Indian  Union,

 Shri  8.  दै  Ramaswamy:  Then  it  is
 a  train-load,  not  a  cart-load.
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 Shr:  Kamath:  Cart-load  or  a  car-
 load  or  even  train-load,  as  you  please.
 May  I  submit,  in  this  connection,  that
 firstly  it  is  not  clear  whether  this
 term  ‘Minister’  includes  Deputy
 Minister,  Ministers  of  State  and  also
 Parliamentary  Secretaries.  The  list
 of  Members  as  given  by  the  Lok
 Sabha  Secretariat  contains  in  the
 first  few  pages  the  whole  list  of  the
 Cabinet  Ministers,  Ministers  of  the
 Cabinet  rank  but  not  Members  of  the
 Cabinet,  Ministers  of  State,  etc,

 Shri  8.  8.  More:  Our  rules  of  pro-
 cedure  define  Ministers  as  including
 Parliamentary  Secretaries.

 Shri  Kamath:  In  the  Centre,  as  you
 are  very  well  aware,  their  number
 has  been  enlarged  recently  and  it  is
 I  believe,—if  my  memory  does  not
 betray  me—only  four  short  to  make
 a  complete  pack  of  cards.

 Shri  Asoka  Mehta
 Excluding  joker.

 Shri  Kamath:  If  the  joker  be  in-
 cluded,  it  would  be  five  short.  Of
 course,  we  have  got  the  aces,  kings
 and  queens  etc.,  Sut  only  the  dukke
 are  lacking.

 Mr.  Deputy-Speaker:  The  hon.
 Member  goes  in  an  indirect  manner
 into  the  appointment  of  Ministers,
 which  is  very  wrong.  He  can  just
 Say,  all  these  categories  of  persons
 ought  not  to  be  exempted.  But  it  is
 another  thing  to  say  that  Ace  or  Jack
 has  been  exempted.

 Shri  Kamath:  I  never  disputed  the
 Government's  right  or  President's
 right  to  appoint  any  number  of  Minis-
 ters.  I  only  stated  as  a  fact  that
 there  are  so  many  Ministers,

 Mr.  Deputy-Speaker:  Of  course
 there  are  a  number  of  Ministers,  but
 to  go  into  details  that  he  is  Ace  or
 Jack  is  wrong,

 Shri  8.  8,  More:  He  is  only  adding some  humour  in  order  to  keep  the
 quorum  in  the  Houre.

 Mr.  Deputy-Speaker:  But  there  are
 limits  to  it.

 (Bhandara):
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 Shri  Kamath:  It  is  not  merely
 humorous;  it  is  a  serious  statement,
 Sir.  There  ave  309  Ministers  in  the
 Lndian  Union.  Of  course  I  do  nol
 wish  to  dispute  anybody’s  right  to
 appoint  any  number  of  Ministers.
 My  point  in  this  connection  is  that  if
 any  of  these  dignitaries—President,
 Vic2-President,  Speaker  and  Minis-
 ters—happens  to  be  a  plaintiff  in  a
 civil  suit,  he  should  not  be  exempted
 from  personal  appearance  in  court.
 Exemption  may  be  granted  in  other
 cases;  but  exemption  should  not  be
 granted  in  cases  where  any  of  these
 dignitaries  happens  to  be  a  plaintiff
 in  a  civil]  suit.  Recently  we  have
 had  some  measure  about  defamation.
 Some  case  might  arise  in  which  sume
 Minister  might  file  a  suit  for  dama-
 ges.  It  may  not  be  for  defamation,
 but  for  damages,  which  is  a  civil
 action.  In  that  case,  if  Minister  files
 a  civil  suit  against  Somebody  for
 damages,  the  Minister  should  not  be
 exempted  from  attendance,  because
 he  becomes  a  plaintiff.  What  is
 given  in  the  Bjll  is  a  blanket  pro-
 vision  that  so  many  persons  in  the
 Indian  Union  shall  be  exempted.
 This  must  certainly  be  amended  to
 this  extent  that  if  any  of  these  per-
 sons  happens  to  be  a  plaintiff  in  a
 civil  sult,  he  skould  not  be  exempted
 or  allowed  to  claim  exemption.

 Then,  as  regards  the  reason  for
 umending  section  33  of  the  Code,  the
 explanatory  memurandum  says  that
 the  Rajasthan  High  Court  ruled  that
 section  33  of  the  Code  was  ultra-
 vires  of  articles  24  of  the  Constitu-
 tion.  This  is  mentioned  in  the  note
 on  clause  4  of  the  Bill.  I  am  sorry

 ‘I  could  not.  get  u  copy  of  the  judge-
 ment  of  the  Rajasthan  High  Court.
 If  it  was  attacked  by  the  Rajasthan

 ‘High  Court  on  the  ground  that  the
 State  Government  had  been’  em-
 powered  to  notify  for  exemption  cer-
 tain  persons,  then  I  concede  this
 amendment  wil'  serve  the  purpose.
 But  if  the  exemption  of  certain  per-
 sons  has  been  attacked  on  the  ground
 of  inconsistency  with  article  4  of
 the  Constitution.  then  I  do  not  under-
 stand  how  this  asunenadmenc  will  work.
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 Shri  Pataskar:  For  the  information
 of  the  hon.  Member,  I  may  tell  him
 that  the  Rajasthan  High  Court  judge-
 ment  proceeds  on  the  basis  that  in
 all  “such  matters  there  should  be
 some  sort  of  8  classification.  The
 object  of  the  present  section  of  the
 Bill  is  to  prevent  exemption  beiug
 given  to  anybody  arbitrarily.  That  is
 the  object.  I  can  send  the  judgement
 or  the  Rajasthan  High  Court  to  the
 hon.  Member  if  he  likes.  The  present
 section  has  been  considered  ag  not
 ultra  vires  by  another  High  Court—
 Punjab  High  Court.  We  du  not  want
 to  leave  the  section  in  this  condition.

 I  was  going  to  deai  with  this  point
 in  my  reply,  but  now  that  so  many
 Members  are  raising  this,  point,  I
 would  Like  to  point  oul  to  hon.  Mem-
 bers  ‘that  the  basis  for  a  distinction
 ought  to  be  some  sort  of  a  classifica-
 tion  and  it  should  not  be  left  to  the
 arbitrary  decision  of  the  Government
 as  to  who  should  be  exempted.  You
 can  say  these  are  the  persons  who
 should  be  exempted  and  you  can  also
 include  687  ex-rulers.  I  would  like
 to  explain  this  also:  The  preSent
 position  is  that  there  are  agreements
 of  merger  in  which  it  has  been  agreed
 that  these  persons  would  get  exemp-
 tion,  We  have  to  continue  it  now.

 Shri  8.  8.  More:  All  ex-rulers  are
 ‘not  ‘Rajpramukhs.

 Shri  Pataskar:  I  just  wanted  to
 explain  the  position  regarding  the
 decisions  of  the  High  Courts.  There
 is  one  High  Court  which  has  held
 this  section  is  not  ultra  vires;  there
 ig  another  High  Court  which  says  that
 this  is  rather  arbitrary  and  from  that
 pyint  of  view  it  is  not  consistent  with
 the  Constitution,  We  have  made  an
 attempt  here  to  sec  that  all  these  con-
 troversies  are  scttled.

 Shri  Kamath:  If  the  Rajasthan
 Hign  Court  suggested  that  there
 should  be  a  reasonable  classification,
 was  any  cxact  type  of  classification
 mentioned  in  the  judgement?

 Mr.  Deputy-Speaker:  It  will  take
 some  time  for  the  hon.  Minister  tw
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 refer  to  the  judgement  and  give  the
 information.  Whatever  informatior.
 the  hon.  Member  has  ordered  will  be
 given,  but  the  hon.  Member  can  con-
 tinue  his  speech.

 Shri  Kamath:  If  section  33  of  the
 principle  Act  was  declared  ultra  vires
 of  article  14  of  the  Constitution  on
 the  ground  of  equality  before  law,  I
 fail  to  understand  how  the  present
 section  in  the  Bill  will  meet  the  re-
 quirements.  This  also  may  be  held
 by  the  Supreme  Court  as  being  ultra
 vires  of  the  Constitution.  Also,  I  am
 afraid  that  it  will  not  be  held  reason-
 able  to  include  so  many  dignitaries
 of  the  Union.  Further  I  would  ask
 the  Government  to  straightway  make
 it  clear  as  to  what  categories  are  in-
 cluded  in  ‘Ministers’.  In  the  last
 Parliament  when  the  question  of  dis-
 qualification  of  Membership  of  Par-
 liament  arose,  the  Government
 brought  an  amending  Bill  to  include
 the  Deputy  Ministers  also  within  the
 scope  of  exemption  from  disqualifica-
 tion  on  account  of  offices  of  profit.
 Therefore,  just  to  obviate  any  diffi-
 culty  which  might  arise  later  on,  they
 Should  define  the  term  ‘Minister’  in
 this  Bill.

 Mr.  Deputy-Speaker:  I  believe  there
 is  only  one  category  of  Ministers  in
 the  Constitution.

 Shri  Kamath:  Council  of  Ministers
 is  mentioned.  There  is  no  Minister
 mentioned  individually  or  as  such

 Mr.  Deputy-Speaker:  Al]  of  them
 are  members.

 Shri  5.  S.  More:  May  |  bring  to

 your  notice  that  in  the  Rules  of  Pro-
 cedure,  ‘Minister’  has  been  defined
 It  has  been  defined  in  Such  a  way  as
 to  include  even  a  Parliamentary
 Secretary.

 Mr.  Deputy-Speaker:
 another  thing.

 That  is

 Shr'  S.  S.  More:  My  hon.  friend
 Shri  Kamath  is  perfectly  right  in

 making  the  statement  that  the  word
 ‘Minister’  ought  to  be  detined.
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 Shri  Kamath:  Next  Sir,  My  hon.
 friend  Shri  S.  S.  More,  yesterday
 made  out  a  point  with  very  cogent
 arguments  that  you  too,  Mr.  Deputv-
 Speaker,  should  also  be  exempted.

 Mr.  Deputy-Speaker:  Why?
 Shri  Kamath:  He  argued’  very

 rightly....

 Shri  8.  S.  More:  lt  is  not  a  ques-
 tion  of  you.  When  Ministers  are
 exempted,  if  the  Deputy  Ministers  are
 exempted,  why  not  the  Deputy-
 Speaker?

 Mr.  Deputy-Speaker:  Unless  it  is
 absolutely  necesSary  and  I  make  a
 request,  hon.  Members  need  not  plead
 my  case  here.

 Shri  s.  S.  Mere:  |  was  mainly  res-
 ponsible  for  making  that  point.  You
 yourself  were  absent.  Otherwise,  it
 would  have  been  awkward  for  me.
 Apart  from  the  personality,  the  occu-
 pant  of  this  office  should  be  exempte4

 Pandit  Thakur  Day  Bhargava  (Gur-
 gaon):  If  the  Speakers  of  the  State
 legislatures  are  exempted,  our
 Deputy-Speaker  is  more  dignified.
 There  is  no  doubt  about  that.

 Mr.  Deputy-Speaker:  Order,  ordar.

 Shri  Pataskar:  I  shall  be  very
 happy  if  the  Deputy-Speaker  is  also
 included.  People  need  not  argue
 about  it.

 An  Hon.  Member:  When  the  House
 is  in  session,  what  about  the  Mem-
 bers?

 Shri  Sadhan  Gupta  (Calcutta  South-
 East):  What  about  the  panel  of
 Chairmen?

 Bhri  Pataskar:  |  am  not  prepared
 to  go  further  at  pr-sent.  The  Select
 Committee  might  consider  anything.

 Shri  Kamath:  My  point  in  this  con-
 nection  was  whether  it  is  the  Pres!-
 dent  or  the  Vice-President  or  any-
 body  else  right  down  to  the  lust  cate-
 gory,  if  he  happens  to  be  a  plaintiff
 in  a  civil  suit,  he  should  not  be  ex-
 empted  by  the  court.  He  should  be
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 [Shri  Kamath)
 required  to  appear  in  the  court.  If
 he  fai's  ta  do  so,  the  presumption
 should  be  as  much  against  him  as
 against  any  ordinary  citizen  of  the
 land.

 Pandit  Thakur  Das  Bhargava:  What
 is  the  warrant  for  legal  presumption?
 If  they  do  not  appear  themselves,  the
 court  may  not  force  them  to  come.
 Supposing  they  are  able  to  come  and
 they  do  not  appear,  the  presumption
 will  be  against  them.

 Mr.  Deputy-Speaker:  Merely
 because  there  is  a  suit,  each  one  of
 them  ought  not  to  fall  ill.  Notwith-
 standing  the  fact  that  they  are  hale
 and  healthy  and  strong,  if  they  do
 not  appear,  no  presumption  can  be
 drawn  when  there  is  a  statutory  pro-
 vision  under  which  they  can  absent
 themselves,

 Pandit  Thakur  Das  Bhargava: Because  they  are  exempted,  the  court
 will  not  compel  them.  Suppose  a
 Person  chooses  to  come,’  cannot  he
 cume?

 Mr,  Deputy-Speaker:  He  can.

 5५
 29590  Thakur  Das  Bhargava:  In

 hig  own  interest,  it  is  for  him  to
 Appear.  If  he  does  not  appear  the
 presumption  of  law  will  be  there  that
 he  does  not  want  to  appear.

 Mr.  Deputy-Speaker:  It  is  not  for
 us  to  consider  what  the  court  is  likely to  do.  A  person  is  exempted.  The
 option  is  to  him  to  appear  or  not.
 If  he  takes  advantage  of  this  provi- sion,  whether  there  is  presumption  or
 not,  it  is  for  the  courts  to  decide.  We
 are  not  giving  any  hypothetical  rul-
 ings  upon  what  may  happen  or  may mot  happen.  If  the  presumption
 arises,  it  will  arise.  If  there  is  no
 presumption,  there  will  not  be  any
 Presumption.  There  is  already  an
 Act.  The  High  Court  or  the  Central Government  may  grant  exemption  to
 various  persons.  The  Government
 has  only  to  notify  to  the  High  Court.
 In  view  of  some  judgement,  the  Gov-
 ernment  wants  to  categorise  them, The  only  point  is  whether  you  snould
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 have  any  categories,  or  whether  there
 are  too  many  categories  or  some  more
 have  to  be  included.  Whether  any
 presumptions  will  arise  or  not  is  not
 a  matter  for  our  decision  here.

 Shri  Kamath:  The  question  of  pre-
 sumption  must  be  considered.  I  difi-
 nitely  demand  that  as  plaintiffs  they
 should  be  required  to  appear  in
 court.

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  May  I  draw
 attention  to  clause  3  of  section  55
 as  it  stands?  It  is  on  page  5  of  the
 booklet  that  has  been  circulated.  It
 says.

 “Where  any  person  so  exempted
 vlaims  the  privilege  of  such
 exemption,  and  it  is  consequently
 necessary  to  examine  him  by
 commission,  he  shall  pa;  the
 costs  of  that  commission,  unless
 the  party  requiring  his  evidence
 pays  such  costs.”

 The  only  chamge  which  is  now  pro-
 posed  is  the  deletion  of  the  word  ‘so
 exempted’.  What  I  am  pointing  out
 is  this.  The  mere  fact  that  their
 names  are  in  the  new  clause  (l)  does
 not  mean  that  they  will  be  automati-
 cally  exempted.  They  have  got  to
 claim  the  privilege.  If  by  reason  of
 the  claim  it  is  found  that  the  other
 party  will  be  damunified,  Because  he
 has  to  take  out  a  commission  for  hus
 examination,  the  costs  of  the  commis-
 sion  will  have  to  be  paid  by  the  per-
 son  who  claims  exemption.  I  am  onry
 pointing  this  out;  {  am  not  making
 any  comments.  I  only  want  to  draw
 attention  to  the  existing  clause  3  or
 Sectiua  133.

 Shri  8.  8,  More:  It  is  a  sort  of  =
 deterrent.

 Shri  Kamath:  My  point  is  abou:
 the  examination  in  court:  not  on
 commission,  which  is  quite  different
 from  appearance  in  court.  I  say,  as
 a  plaintiff,  Ke  should  not  have  the
 benefit  of  examination  on  Commis-

 sion.
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 Pandit  Thakor  Das  Bhargava:  This
 shows  that  he  does  not  get  any  bene-
 St.

 Shri  Kamath:  As  the  plaintiff,  he
 should  not  be  allowed  to  claim  it.

 Mr.  Deputy-Speaker:  The  point
 seems  to  be  that  he  ought  not  to
 avoid  the  witness  box  and  a  public
 cross-cexamination.  Commission  is  an
 entirely  different  thing.

 Shri  Raghavachari:  Appearance  is
 under  two  categories:  as  a  party  and
 as  a  witness,  My  friend  is  saying  it
 appMes  to  both.

 Shri  S.  5.  More:  It  does  aprly.  It
 dues  not  say,  as  a  witness,

 Shri  Raghavachari:  Exactly.  It  is
 only  as  a  witneSs  that  he  has  to  pay
 the  costs  of  the  commission.

 Shri  Kamath:  Coming  to  clause  ]
 of  the  Bill,  it  seeks  to  rafse  the  pecu-
 niary  floor  limit  for  second  appeals
 from  Rs.  500  to  Rs.  1,000.  I  think,
 in  the  conditions  prevailing  in  India
 today,  this  is  a  retrograde  proposal.
 It  will  affect  the  poorer  section  of  the

 population  very  adversely.  A  Gov-
 ernment  committed  to  a  welfare  state
 and  what  not,  should  not  be  desirous
 of  or  should  not  even  dream  of  affect-
 ing  the  poorer  classes  in  any  adverse
 manner  at  all.  I  have  not  practised
 law  myself.  But,  I  have  for  a  short
 while,  Sir,  administered  the  law.  I
 have  heard  lawyers,  haranguing,
 fighting  like  kilkenny  cats  on  occa-
 sions.  I  have  learnt  from  them  a  lot,
 though  not  very  much  from  books.  I

 *  personally  feel  that  if  the  right  of
 second  appeal  in  respect  of  suits
 below  Rs.  1,000  in  value  is  sought  to
 be  taken  away,  and  the  litigant  is
 deprived  of  this  right,  I  am  afraid
 the  lower  courts  and  the  small  cause

 courts  would  behave  more  arbitrarily
 than  they  are  doing  at  present.  There

 are  no  smal]  cause  courts  in  all  places;
 in  particular  courts  there  are  Small

 cause  days  in  a  week.  I  have  per-
 sonally  heard  it  said;  these  days  are

 referred  to  as  bazaar  days  for  that

 court,  because  there  fs  such  a  crowd
 and  such  a  rush  of  people,  that  it  is

 not  even  possible  to  get  into  it.
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 Mr,  Deputy-Speaker:  Has  the  hom
 Member  experience  of  civil  judicial
 work  also;

 Shri  Kamath:  |  was  additional  Dis-
 trict  Judge  for  two  years.  The  Small
 Cause  Judge  happened  to  be  my
 neighbour  for  a  year.  I  knew  what
 used  to  pass  in  that  small  cause
 courts.

 Mr.  Deputy-Speaker:  I  am  sure  the
 hon.  Member's  judgements  have  never
 been  taken  in  appeal.

 Shri  Kamath:  I  did  not  decide
 small  cause  sults.

 Pandit  Thakur  Das  Bhargaca:  May
 4  Know  what  was  the  percentage  of
 appeals  accepted  in  respect  of  your
 judgements,

 Shri  Kamath:  I  want  notice,  Sir.
 |  was  referring  to  small  cause  judges
 and  if  you  will  permit  me,  I  shall
 refer  to  the  observations  made  by  a
 full  bench  of  the  Supreme  Court  con-
 sisting  of  Chief  Justice  Mahajan,
 8.  R.  Das,  Ghulam  Hassan,  Bhagwati
 end  Venkatarama  Aliyar.  In  the  re-
 ported  case  of  Dhakeswari  Cotton
 Mills,  they  held  that  the  tncome-tax
 officer  and  the  tribunal  pasted  their

 joagement
 on  pure  guess-work.  Here

 the  relevant  portion  of  the  judge-
 ment.

 “....it  is  equally  clear  that  in
 making  the  assessment  under
 sub-section  (3)  of  S.  23  of  the
 Act,  the  Income-tax  Officer  is
 not  entitled  to  make  a  pure
 gues  and  make  an  assessment
 without  reference  to  any  evidence
 or  any  material  ‘at  all.”

 Mr.  Deputy-Spceaker:  We  are  not
 on  the  Income-tax  Act  now.

 Shri  Kamath:  Our  small  cause
 courts  may  behave  worse  than  when
 they  know  there  is  no  second  appeal.

 Shri  Pataskar:  The  very  nature  of
 the  word  “small  cause”  shows  that
 they  are  for  small  causes,  not  con-
 nected  with  immovable  property  ete.
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 Mr.  Deputy-Speaker:  The  value  of
 Rs.  1,000  today  is  not  more  than
 Rs.  500  of  earlier  days.

 Shri  Kamath:  It  may  not  be.  For
 poor  people,  it  means  quite  a  lot.  In
 the  course  of  the  trail  of  my  election
 ease  in  the  Supreme  Court,  Chief
 Justice  Mahajan  remarked  that  if
 this  protection  by  appeal  and  revision
 under  articles  226  and  227,  36  etc,
 were  not  there,  these  courts,  tribunals
 and  others  would  behave,—and  they
 have  behaved,  like  petty  dictators
 That  was  the  remark  made  during
 arguments  in  my  case.  It  is  good  the
 Constitution  has  given  more  than
 powers  of  revision.  Otherwise,  the
 lower  courts  may  run  amuck,  and  I
 do  feel  that  there  is  no  case  for  rais-
 ing  the  pecuniary  floor  limit  in  the
 circumStances  prevailing  today.  This
 may  be  considered  perhaps  at  a  later
 stage  when  the  country  is  more  pros-
 perous  and  we  have  settled  down  and
 the  Civfl  Procedure  Code  is  revised
 by  an  expert  committee  as  the  Mini§-
 ter  has  promised  in  the  Statement  of
 Objects  and  Reasons,  but  at  the  pre-
 sent  day  there  is  absolutely  no  case
 for  raising  the  floor  limit  from  Rs.  500
 to  Rs.  1,000.

 While  I  am  on  the  subject,  l  may
 refer  to  this  expert  committee.
 Though  it  is  not  part  of  the  Bill,  it
 is  part  of  the  Statement,  of  Objects
 and  Reasons.  The  Minister  has
 referred  to  the  future  revision—
 “overhaul”  is  the  word  used  here—
 of  the  Civil  Procedure  Code  by  an
 expert  committee.  I  do  not  know
 what  exactly  is  meant  by  the  ward
 “expert”.  Experts  very  rarely  agree and  they  very  often  differ,  fight
 a  aong  themselves,  quarrel  among
 themselves.  If  it  is  entirely  legal
 experts,  I  hope  the  Minister  will  not
 take  such  a  step.  and  I  hope  that
 when  Government  appoints  this  com-
 ‘mittee,  it  will  also  include  persons
 who  have  been  conversant  with  social,
 economic  and  political  fe  and  de
 velopments  in  this  country.  Not
 mere  lawyers  would  do.  I  hope  Gov-
 ernment  will  hear  that  In  mind  before
 they  proceed  with  the  appointment  of
 this  committee.  This  is  only  a  sub-
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 sidiary  observation  because  it  is  nt
 immediately  relevant  to  the  considera-
 tion  of  the  Bil.  lt  has  been  provok-
 ed  by  the  remark  made  by  the  Minus-
 ter  in'  the  Statement  of  Objects  and
 Reasons.

 Coming  to  clause  13,  it  seeks  to
 amend  section  l5  of  the  principle
 Act.  The  effect  of  that  would  be
 that  revisional  powers  of  the  High
 Courts  in  certain  cases  would  be
 restricted.  The  High  Court  would  be
 deprived  of  its  revisional  powers
 where  an  appeal  lies.  Now,  there
 ave  various  stages  in  a  civil  Suit.  It
 is  not  clear  whether  this  particular
 provision  refers  to  all  stages,  inter-
 locutory  and  final.  There  are  stages
 where  an  issue  of  law  may  arise
 which,  in  my  judgement,  only  a  High
 Court  should  decide  and  not  any
 lower  authority.  The  ex-Chief  Jus-
 tice,  of  India,  Shri  Mahajan,  shortly
 before  his  retirement,  saiq  in  Ambala
 or  somewhere  else  that  the  iower
 ranks  of  the  judiciary  were  showing
 an  unhealthy  tendency  to  become
 subservient  to  the  e-:ecutive.  He  said
 that  he  deprecated  this  tendency  and
 he  hoped  thst  the  judiciary  would
 maintain  tle  highest  standards  so  far
 ag  the  administration  of  justice  was
 concerned.  Now,  if  the  High  Court  is
 deprived  of  the  powers  of  revision
 where  issues  of  law  are  cuncerned,
 it  will  affect  many  litigants  adversely
 because  revision  on  an  issue  of  law
 is  quite  different  from  an  appeal  on
 issues  of  fact.  The  High  Court  can
 sift  the  evidence  affecting  particular
 issues,  and  decide  the  matter  verye
 quickly  and  remand  it  to  the  lowar
 court  for  trail.  A  lower  appellate
 court,  judging  by  the  way  things  are
 going  in  many  parts  of  the  country,
 will  not  decide  it  as  _  efficiently.  or
 even  as  quickly  perhaps,  as  a  High
 Court  will  do.  As  a  matter  of  fact.
 the  section  in  the  principle  Act  refers
 to  only  issues  of  law.  What  does  .t
 say?

 a
 lin  aca  appears

 (a)  to  have  exercised  a  jurisd{c-
 tion  not  vested  in  it  by  law,
 or
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 (9)  to  have  failed  to  exercise  a
 jurisdiction  so  vested,  or

 (c)  to  have  acted  in  the  exercise
 of  its  jurisdiction  illegally  or
 with  material  irregularity,”

 These  are  issues  of  law,  not  issues
 of  fact  at  all,  which  may  even  call
 for  exercise  of  the  powers  of  High
 Courts  under  article  226.  Under  this
 article  the  High  Courts  have  the
 power  to  issue  writs  of  certiorari  and
 other  writs.  These  are  however  not
 affected  by  this,  as  the  law  cannot
 override  the  ConStitution.  Under
 article  227  the  powers  of  su:perinten-
 dence  given  to  the  High  Courts  are
 ‘ery  wide,  and  in  my  own  case  a

 culing  was  given  fur  the  first  time  by
 the  Supreme  Court  that  by  superin-
 tendence  is  meant  not  only  adminis-
 trative  superintendence,  but  also  judi-
 cial  superintendence.

 Mr.  S.  s.  More:  May  I  ask  if  clause
 3  takes  away  the  original  power  of
 revision,  because  the  only  word
 omitted  ts  “thereto"?  By  omitting
 this  word,  on  the  contrary,  the  power
 of  revision  is  widened.  My  friend  is
 arguing  on  the  assumption  that  this
 clause  3  would  take  away  the  powers.

 Mr.  Deputy-Speaker:  Till  now  no
 revision  was  allowed  except  in  cases
 where  an  appeal  lay  to  the  High
 Court.  Appeals  may  Ile  to  subordi-
 nate  courts.  Even  then,  under  this
 amendment  omitting  the  word
 “thereto”,  it  is  open  to  have  revision
 to  the  High  Court,  wherever  an
 appeal  lies,  from  the  Munsif  to  the
 District  court  etc.

 Shri  8.  8S.  More:  S:,  am  I  right
 when  I  -ay  that  by  the  omission  of
 the  wori  “thereto”...

 Shri  Pataskar:  That  is  to  say,  it  ts
 quite  clear  that  if  there  is  the  remedy
 by  wa  of  appeal  open  to  the  person
 concerned,  then,  naturally,  he  will  not
 be  able  ty  go  the  High  Court,  if
 this  amendment  is  accepted.

 Mr.  Deputy-Speaker:  Wherever  the
 appeal  may  Iie.
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 Shri  Pataskar:  The  whole  idea  is
 where  there  is  a  remedy  by  way  of
 an  appeal  even  to  another  court,  in
 that  case,  there  will  not  be  a  revision
 application  to  the  High  Court.  I
 would  just  like  to  aSk  the  hon.  Mem-
 ber:  is  it  not  the  common  experience
 that  interim  proceedings  like  walting
 tur  record  etc.,  cause  an  amount  of
 delay”

 Shri  Biswas:  If  I  might  interrupt,
 as  a  Matter  of  fact,  the  object  of  the
 present  section  ‘115  is  quite  well
 known.  The  remedy  is  provided  by
 way  of  a  revision  petition  to  the  High
 Court  for  this  reason,  namely  that
 even  if  there  is  an  appeal  open  to  a
 district  court,  say  from  a  munsif  to
 a  subordinate  judge  er  from  subordi-
 nute  judge  to  a  district  Judge,  7  may
 still  be  necessary  i0  move  the  High
 Court  by  an  interlocutory  application
 Otherwise,  a  lot  of  money  and  time
 may  be  wasted.  If  there  is  a  point
 of  law,  and  you  go  up  to  the  High
 Court  all  at  once  and  get  a  decision
 on  that  point  of  law,  that  may  finally
 conclude  the  case,  and  then  other
 proceedings  in  the  lower  courts  may
 be  wholly  unnecessary.

 What  has  happened  is  that  section
 5  has  come  to  be  abused  to  a  large
 extent.  Advantage  has  been  taken  of
 the  words  ‘with  material  irregularity’
 in  sub-section  (c)  of  section  l5.

 “My  hon.  friend  Shri  Kamath  pointed
 out  the  various  provisions,  but
 referred  only  to  pointa  of  law.  Now,
 so  far  as  points  of  law  are  concerned,
 if  you  go  to  the  High  Court  only  for
 a  final  decision  on  a  point  of  law,
 which  will  practically  render  other
 proceedings  unnecessary  in  the  lower
 courts,  one  can  underStand  it..  But
 taking  advantage  of  these  other  words
 ‘with  material  irregularity’;  even
 when  the  point  is  something  beyond
 a  point  of  law,  people  rush  to  the
 High  Court,  and  the  High  Court  is
 over-flooded  with  numerous  petitions
 in  revision,  moSt  of  which  ultimately
 come  to  be  thrown  out.  The  result
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 [Shri  Biswas]
 is  that  in  the  meantime  ‘ic...
 much  valuable  time  wasted  as  well  as
 money.  Owing  to  the  accumulation
 of  work  in  the  various  High  Coitrts,
 these  reviSion  petitions  have  come  to
 be  regarded  as  a  clog  in  the  adminis-
 tration  of  justice.  That  is  why  this
 change  has  been  made.  Although
 there  was  a  good  deal  to  be  said  in
 favour  of  an  immediate  recourse  to
 the  High  Court  to  get  a  point  of  law
 Settled,  still  after  taking  all  matters
 into  consideration,  in  the  balance,  it
 was  found  that  we  might  try  and  see
 what  is  the  effect  of  an  amendment
 like  the  one  which  has  now  been  pro-
 posed.

 Pandit  Thakur  Das  Bhargava:  The
 logical  course  then  would  have  been
 to  take  away  the  words  ‘with  material
 irregularity’  rather  than  to  take  away
 the  entire  right.  According  to  my
 hon.  frie,  the  entire  right  is  very
 uSeful,  So,  only  the  words  ‘with
 material  irregularity’  could  have  been
 removed.

 Shri  Biswas:  I  was  explaining  the
 ecnsiderations  which  moved  Govern-

 ment  to  adopt  this  course.  One
 might  or  might  not  accept  that  view.
 There  might  be  other  ways.  I  am  not
 suggesting  that  the  object  might  not
 be  attained  by  other  ways.  I  am  only
 explaining  what  led  Government  to
 make  this  amendment.

 Shri  B  8,  Murthy  (Eluru):  Why
 should  there  be  ४  total  denial  of  the
 right?

 Shri  Sadhan  Gupta:  May  I  know
 whether  Government  ‘have  any  figures
 to  show  the  extent  to  which  this  purti-
 cular  provision  hug  been  abused,
 because  normally  I  would  have
 thought  that  the  High  Court  would
 promptly  reject  any  application  in  a
 matter  in  which  appeal  Hes  to  another
 court  or  to  itself,  and  it  is  only  in  very
 abnormal  circumstances  that  such  an
 application  would  be  accepted.

 Mr.  Deputy-Speaker:  Is  not  the
 hon,  Member  aware  of  the  cases
 where  lists  of  documents  have  not
 been  admitted?
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 Shri  Sadhan  Gupta:  No  appeal!  Lies
 from  that.  The  particular  thing  re-
 mains  unaffected  even  now.

 Mr.  Deputy-Speaker:  An  appeal
 lies  against  that  order  only  when  the
 appeal  lies  against  the  case  itself.
 Now,  in  interlocutory  orders,  there  is
 no  appeal.

 Shri  S.  S.  More:  Even  with  the
 present  amendment,  parties  who  have
 ample  funds  to  spend  will  rush  to  the
 court  and  come  back,

 Shri  Pataskar:  The  provisions  of  the
 Constitution,  as  I  pointed  out  yester-
 day,  are  already  there.  So,  we  aware
 of  that.

 Shri  Kamath:  The  hon.  Minister
 Shri  Biswas  has  been  an  eminent  judge

 4  would
 ask  him  to  tell  us  whether  he  was
 speaking  from  personal  experience
 when  he  said  that  the  High  Courts  are
 flooded  with  these  applications  for
 revision.  He  has  decided  many  well
 Known  cases  like  the  Bhowal  sanyasi
 case,  and  he  has  been  a  judge  for
 many  years.  During  his  tenure  of
 office,  was  he  flooded  with  these
 applications  for  revision?  I  would  like
 to  know  that.

 Shri  Biswas:  My  friend  is  asking
 me  to  state  my  own  experience.  I
 will  say  this  that  I  have  sat  with
 several  colleagues  on  the  High  Court
 Bench.  Well  the  juditial  mind
 changes  like  the  Chancellor's  foot,  and
 particular  judges  have  particular
 views  on  these  matters.  Some  are
 very  liberal;  some  are  very  strict.  I
 need  not  give  names.  But  there  it  is.
 If  you  have  a  strong  colleigue  who
 can  assert  himself,  the  other  judge
 may  yield.  Otherwise,  the  personal
 equation  prevails,  and  that  is  the  real
 position.  If  I  might  mention  one
 name,  for  instance,  if  people  went  to
 the  late  Justice  Sir  Ashutosh  Muker-

 jee,  they  might  be  sure  almost  in
 every  case  of  getting  a  rule,  whatever
 the  ultimate  result  might  be.  If  on
 the  other  hand,  you  went  to  a  judge,
 the  late  Mr.  Justice  Buckland,  it  was
 very  difficult  to  get  any  rule.  That
 personal  equation  prevails  even  now.
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 We  cannot  help  it.  And  there  you
 are.  You  have  to  decide  here  whe-
 ther  you  should  or  should  not  retain
 the  existing  provision  or  make  a

 change.

 Shri  Kamath:  I  proceed  on  the
 assumption  that  our  High  Court
 judges  will  be  liberal  and  just.  At
 the  same  time....

 Shri  Pataskar:  There  is  no  doubt
 about  it.  All  of  them  are  just.

 Shri  Kamath:  I  hope  there  will  be
 a  liberal  interpretation  of  law,  liberal
 so  far  as  the  citizen  is  concerned,  as
 against  the  State.

 I  submit  that  it  is  wrong  to  cur-
 tail  or  restrict  the  powers  of  revision
 that  have  been  conferred  on  the  High
 Courts  by  section  Ws  of  the  principal
 Act.  If  that  is  not  accepted,  I  am
 afraid  that  the  only  remedy  in  cer-
 tain  cases  might  be  to  have  recourse
 to  the  constitutional  powers  con-
 ferred  on  High  Courts  under  articles
 226  and  227;  but  it  is  not  always
 easy  to  invoke  these  powers.  So,  I
 would  earnestly  plead  that  this
 clause  seeking  to  curtail  the  powers
 of  revision  should  not  be  accepted,
 and  the  powers  of  revision  as  they
 are  today  should  continue.

 In  this  connection,  I  would  only
 briefly  mention  in  passing  that  this
 fustrates  a  tendency  which  has  been
 noticeable  in  very  recent  months.
 There  has  been  a  spate  of  specula-
 tion  in  the  press,  and  there  have  been
 rumours,  that  Government  want  to
 curtail  the  powers  conferred  on  the
 High  Courts  under  articles  226  and
 227

 Shri  Pataskar:  But  there  is  no
 justification  for  any  such  thing.

 Shri  Kamath:  There  have  been  80
 many  rumours  and  reports.

 Shri  Pataskar:  They  are  rumours
 only  and  nothing  more;  and  abso-
 lutely,  there  is  no  intention  on  the
 part  of  Government  to  do  anything
 of  that  kind.
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 Shri  Kamath:  May  I  take  R  that
 this  is  a  definite  assurance  and  pro
 mise  by  the  hon.  Minister?

 Shri  Pataskar:  I  do  not  know  what
 more  is  required  than  this.  |  say
 there  is  nothing  under  consideration
 before  Government  to  take  away
 those  powers.  The  matter  is  not
 under  consideration.

 Shri  Kamath:  I  might  draw  tne
 attention  of  the  hon.  Minister  to
 article  226  where  the  last  phrase  is
 ‘for  any  other  purpose’.  There  was
 a  very  strong  rumour  that  this
 phrase  ‘for  any  other  purpose’  was
 sought  to  be  deleted,  and  that  Gov-
 ernment  would  introduce  an  amend-
 ing  Bill  even  in  this  session  or  the
 next  session.  But  I  am_  =  gtad  over
 what  the  hon,  Minister  in  the  Minis-
 try  of  Law  hag  stated,  and  I  hope
 that  will  be  endorsed  by  his  senior
 colleague  also  on  behalf  of  Govern-
 ment.

 Shri  Biswas:  4  can  say  this,  that  so
 far  there  is  no  proposal  to  that
 effect.

 Shri  Kamath:  That  is  a  very  half-
 hearted  ‘so  far’.

 Shri  S.  8.  More:  They  cannot  speak
 for  eternity.

 Shri  Biswas:  I  cannot  speak  for
 the  future.

 Shri  Kamath:  Has  it  been  mooted
 any  time  in  the  Cabinet?

 Shri  S.  8.  More:  That  is  a  Cabinet
 secret.

 Shri  Kamath:  If  it  is  not  a  secret,
 he  could  tell  us.

 Shri  Biswas:  Whatever  takes  place
 in  the  Cabinet  is  a  secret,  and  I  am
 on  an  oath  not  to  speak  about  it.

 Shri  Vallatharas  (Pudukkottai):
 There  is  no  quorum.  We  are  only  39.

 Shri  Chattopadhyaya  (Vijayavada):
 This  lack  of  quorum  seems  to  be  like
 history  which  repeats  itself.  It  re-
 peated  itself  three  times  yesterday.
 We  should  adjourn  the  Hcuse  now.
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 Shr:  Altekar  (North  Satara):  There
 is  mo  question  of  quorum:  between  )
 and  2-30  P.M.

 Shri  Ss.  8.  More:  May  I  bring  to
 your  notice  that  the  recent  statement
 that  during  the  lunch  period  the
 question  of  quorum  should  not  be
 raised....

 Shri  Vallatharas:  It  is  said  that
 there  need  not  be  quorum  between  |
 and  2-30  p.m.  So  I  withdraw  my
 remark.

 Shri  S.  5.  More:  is  absolutely
 wrong?  In  the  House  of  Commons,
 there  is  no  statutory  provision  for  the
 purpose  of  maintaining  quorum  and,
 therefore,  they  can  develop  a  con-
 vention  which  cannot  be  in  conflict
 with  any  statutory  provision,  in  our
 Constitution,  there  is  a  regular  pro-
 vision,  an  article  which  says  that  50
 shall  be  the  number  required  to  form
 quorum,  and  a  convention  which  con-
 flicts  with  this  constitutional  provision
 cannot  have  any  validity.  l  respect
 the  dignitary  who  made  that  sort  of
 suggestion,  but  looking  to  the  brass-
 tacks,  that  sort  of  convention,  not  to
 count  out  the  House  during  this
 period  is  in  conflict  with  a  provision
 of  the  Constitution,  and  will  therefore
 have  no  validity.  Therefore,  if  any-
 body  raises  that  question,  you  will  be
 kind  enough  to  take  this  into  con-
 sideration.

 Shri  Chattopadhyaya:  I  refer  to
 clause  (3)  of  article  00  of  the  Con-
 stitution.

 Shri  S.  S.  More:  That  is  whar  I
 refer  to.

 Pandit  Thakur  Das  Mhargava:  lf
 there  is  no  quorum,  all  this  argument
 is  useless.

 Shri  Pataskar:  You  will  remember
 that  when  we  decided  to  sit  conti-
 nuously  even  during  lunch  hour,  it
 was  a  Sort  of  understanding  that
 nobody  should  raise  this  objection.  If
 we  do  not  have  quorum,  then  the  only
 course  ig  to  wait  for  quorum......

 Shri  8.  8.  More:  If  you  want  to
 have  any  convention,  amendment  of
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 the  Constitution  will  be  the  easiest
 way.

 Shri  Biswas:  So  far  as  the  puint
 raised  by  Shri  8.  s.  More  is  con-
 cerned,  he  is  strictly  right  from  the
 legal  point  of  view,  We  recognise
 the  necessity  of  amending  the  Consti-
 tution,  and  that  may  be  done.

 Mr.  Deputy-Speaker:  Until  that  is
 done,  what  is  my  position?

 Shri  Biswas:  That  lies  in  the  hands
 of  the  occupant  of  the  Chair.  There
 was  that  understanding,  a  gentleman’s
 understanding,  while  the  full  House
 was  here,  and  whether  we  should
 adhere  to  that  or  not  is  a  matter  for
 the  Members  to  decide  for  them-
 selves.

 Shri  S.  S.  More:  |  want  to  make  a
 very  sober  suggestion  for  your  con-
 sideration.  People  are  _  interested
 much  more  in  their  lunch  than  in  the
 discussion  here.  Will  it  not  be  more
 honest  and  straightforward  to  adjourn
 for  lunch  so  as  not  to  put  Members
 to  the  necessity  of  either  foregoing
 their  lunch  or  foregoing  their  resp-nsi-
 bilities  to  the  House?

 Pandit  Thakur  Das  Bhargava:
 Quite  right.

 Mr.  Deputy-Speaker:  All  I  can  say
 is  that  during  this  period  no  vote  is
 taken,  unless  there  is  a  unanimous
 vote.  So  far  as  the  decision  is  con-
 cerned,  the  decision  is  of  a  full  House.
 It  means  50  and  above;  that  is,  the
 quorum  is  full.  It  is  a  question  of
 making  speeches  and  then  trying  to
 convince  the  others.  Yesterday,  as
 hon,  Members  arr.  aware,  it  was  not
 during  lunch  time  that  there  was  no
 quorum,  but  at  tea  time.  Then  there
 may  be  dinner  time  and  80  on;
 various  times  come  one  after  the  other
 and  there  is  want  of  quorum.  There-
 fore,  tt  is  not  mere  lunch  time  that
 takes  away  the  quorum,  but  other
 times  also.  Therefore,  I  would  urge
 upon  hon.  Members  not  to  raise  the
 question  of  quorum  during  this  period;
 I  will  also  feel  that  there  is  quorum.
 We  can  go  on  for  some  time  because
 we  have  to  get  through  the  worm.
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 Not  that  I  sav  there  can  be  any  con-
 vention  uverriding  8  statutory  pro-
 vision,  but  we  get  on  as  if  there  is
 quorum;  nobody  brings  it  to  my
 notice  and  I  do  not  take  notice.

 Shri  8,  S.  Mere:  It  becomes  a  gen-
 tleman's  understanding  which  goes
 against  the  spirit  of  the  Constitution.

 Mr.  Deputy-Speaker:  After  all,  if  it
 is  modified  day  after  tomorrow,  we
 are  absolutely  in  the  right.  Nothing
 is  sought  to  be  forced.

 Shri  Kamath:  We  cannot  leave  it,
 unless  it  is  withdrawn.

 Shri  ,Vallatharas:  I  have  alréady
 withdrawn  it,

 Shri  Biswas:  There  are  sou  many
 things  which  we  shut  our  eyes  and
 ears  to.

 Shri  Vallatharas:  I  only  brought  it
 to  the  notice  of  the  chair  because  no
 quorum  situation  is  often  talked  of  in
 the  bazaar  openly.

 Mr.  Deputy-Speaker:  I  shall  take
 care  that  except  during  the  lunch
 hour,  the  deliberations  are  conducted
 with  quorum,  whether  the  matter  is
 brought  to  the  notice  of  the  Chair  or
 the  Chair  itself  takes  notice  of  it.
 Without  quorum,  no  proceedings  will
 be  conducted,  but  during  this  period,
 quorum  is  assumed  to  continue;  only
 hon.  Members  need  not  bring  it  to
 the  notice  of  the  Chair.  The  Chair
 also  need  not  take  notice  of  it.

 Shri  Chattopadhyaya:  That  is  highly
 imaginative.

 Mr.  Deputy-Speaker:  If  we  do  not
 accept  the  convention,  I  shall  bring
 it  to  the  notice  of  the  hon.  Speaker
 who  started  this  convention,  and  I
 will  leave  it  to  his  decision.

 Shri  Biswas:  May  I  have  your
 leave  to  leave  the  HouSe,  although  I
 am  oot  a  Member  of  this  House?

 Shri  s.  S.  More:  He  cannot  be  a
 part  of  quorum.

 Mr,  Deputy-Speaker:  The  hon.
 Minister,  Shri  Pataskar,  is  here.

 97  LSD,  a”
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 Shri  Kamath:  I  am  only  submitting
 on  that  voint  that  without  quorun:
 this  will  be  unconstitutional.

 Mr.  Deputy-Speaker:  No  decision  is
 taken.

 Shri  Kamath:  There  is  artucle  700
 (3)  of  the  Constitution.  This  is  ४
 Parliament  which  has  to  function
 within  the  limits  of  the  Constitution.
 It  is  our  duty  to  uphold  the  Consti-
 tution

 Mr.  Deputy-Speaker:  I  can  only
 ask  hon.  Members  to  sit  for  a  while,
 because  there  is  no  quorum.

 Shri  Kamath:  I  was  on  the  point  of
 the  High  Court’s  powers  of  revision,
 and  I  can  only  hope  that  that  is  not
 the  shape  of  things  to  come,  or  what
 is  very  expressively  said  in  another
 phrase,  coming  events  cast  their
 shadows  before.  I  do  hope  that  the
 assurance  given  by  the  Minister  will
 not  preve  to  be  a  three  days’  wonder
 but  will  be  honoured  and  respected
 at  least  tor  some  reasonable  time  to
 come.  I  cannot  of  course  bind  him
 for  an  indefinite  future,

 Shri  Pataskar:  Why  attach  so  much
 importance  to  rumours?

 Shri  Kamath:  It  is  not  only  rumour.
 Some  rumours  precede  Government
 announcements,  I  have  seen  that  on
 many  occasions.  I  cannot  bind  the
 Minister  for  the  entire  future,
 because  he  too  may  not  be  there.  So
 for  a  reasonable  time,  he  must  assure
 us  that  the  High  Courts’  powers  and
 Supreme  Court's  powers  in  regard  to
 issuing  writs  and  in  other  matters,
 namely,  articles  226,  227,  132,  133,
 36  and  so  on,  will  not  be  curtailed

 or  abrogated  or  restricted.  I  hope
 that  the  Joint  Committee  will  take
 note  of  the  suggestions  I  have  made
 on  these  three  clauses,  namely,  High
 Courts’  powers  of  revision,  exemption
 of  dignitaries  from  attendance  in
 courts  and  raising  of  the  pecuniary
 floor  limit  in  the  matter  of  second
 appeals.  I  hope  that  these  suggestions
 will  commend  themselves  to  the  Joint
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 Committee  and  these  will  be  incorpo-
 rated  in  the  Bill  when  it  comes  back
 to  the  House  from  the  Joint
 Committee.

 Shri  S.  S.  More:  Don’t  be  so  upti-
 mistic.

 Shri  Altekar:  Speed,  efficiency,
 impartiality  and  cheapness  are  the
 principal  objectives  to  be  attained  in
 the  administration  of  justice—tfull

 proper  justice.  If  we  take  up  two  of
 these,  impartiality  and_  efficiency,
 they,  of  course,  cannot  be  so  much
 effected  by  any  procedre.  Impartialiy
 has  to  be  vuuchsafed  by  the  Constitu-
 tion,  by  making  the  judiciary  inde-

 pendent,  and  that  has  been  so  done.
 With  respect  to  efficiency,  I  would
 like  to  point  out  that  it  depends  upon
 the  personnel,  the  proper  choice  of
 the  personnel.  For  that,  of  course,  a
 great  effort  will  have  to  be  made.  I
 think  so  far  as  civil  justice  Is  con-
 eerned,  it  enjoys  the  confidence  of
 the  public  to  a  great  extent.  So  far
 as  speed  and  cheapness  are  concerned,
 this  Procedure  Code  has  to  do  a  good
 deal  in  that  respect.  But  cheapness
 can  be  obtained  only  by  revising  the
 Court  Fees  Act  and  by  changing  the
 present  structure  of  the  judiciary  so
 as  to  establish  primary  village  courts
 for  simple  matters.  If  cheapness  is
 to  be  secured  the  court  fees  and
 other  costs  of  litigation  will  have
 to  be  curtailed  to  a  great  extent
 and  the  expenses  of  the  judi-

 ciary  will  have  to  be  reduced  in  such
 a  way  as  to  pave  the  way  for  the
 reduction  in  the  costs  of  administra-
 tion  of  Justice.  From  that  point  of
 view,  a  radical  investigation  into  the
 Code  of  Civil  Procedure,  as  also  the
 Court  Fees  Act  and  the  Evidence  Act
 will  have  to  be  undertaken.  That
 cannot  be  done  unless  and  until  the
 Commission  which  has  been  contemp-
 lated  by  the  Government  takes  these
 matters  in  hand  ami  goes  through
 them.

 Meanwhile,  the  question  is  that  if
 there  are  some  important  reforms
 that  could  be  brought  in,  whether
 they  should  not  be  attempted.  If  a
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 very  fundamental  reform  is  under-
 taken  the  criticism  is  that  this  should
 not  be  done  merely  by  the  Minister
 but  rather  the  question  should  be  put
 into  the  hands  of  a  competent  Com-
 mission.  That  is  the  sort  of  criticism
 we  saw  at  the  time  of  the  Criminal
 Procedure  Code  (Amendment)  Bill.
 Now,  when  the  reform  that  is  sought
 is  I  may  Say,  moderate  the  criticism
 that  is  levelled  is  why  introduce  such
 a  Bill  at  all.  I  would  like  to  point
 out  that  when  such  a  great  investiga-
 tion  requires  time  we  should  bring
 about  changes  which  are  very  essen-
 tial,  and  which  could  be  brought  about
 without  any  sort  of  controversy.
 From  that  point  of  view  there  are,  I
 think,  many  provisions  in  the  Bill
 which  are  very  salutary  and  they
 require  to  be  enacted  into  law.

 Take,  for  instance,  the  question  of
 repealing  sections  68  to  72  and  the
 Third  Schedule  of  the  Civil  Proce-
 dure  Code.  We  have  seen  that  when
 decrees  are  transferred  to  the  Collec-
 tors  they  take  a  lot  of  time.  I  have
 seen  proceedings  in  which  when  the
 matter  is  sent  to  the  Collector  for
 partition  it  has  dragged  on  for  5,  6,  7,
 8  or  even  40  years.  In  the  case  of
 maintenance  decrees  also,  when  they
 are  sent  to  the  Collector  for  the  sale
 of  the  land,  they  take  a  good  number
 of  years.  I  have  seen  cases  in  which,
 in  the  meanwhile,  we  have  amended
 the  execution  applications  by  adding
 year  after  year  additional  claims
 during  the  pendency  of  that  execution
 proceeding.  So,  it  is  quite  necessary
 and  desirable;  and  it  is  a  reform  that
 is  called  for  from  all  classes  that  .he
 execution  of  the  decree  should  be
 made  by  the  court  rather  than  be  sent
 to  the  Collector.  I  have  seen,  in  a
 partition  sult  brought  by  an  adop-
 tive  father,  where  the  son  took  pos-
 session  of  the  property,  the  father  had

 to  sue  for  partition  and  possession
 and  the  case  was  decided  and  the
 decree  was  given.  But,  when  the
 matter  was  sent  for  execution  to  the
 Collector  it  went  on  for  years.  The
 father  died  meanwhile,  and  the  son
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 remained  in  exclusive  possession  un-
 disturbed  as  before.  So,  there  was
 absolutely  no  use  of  such  proceedings.

 So  far  as  this  reform  is  concerned,
 I  have  discusSed  this  with  many  of
 my  friends  at  the  Bar  as  also  some
 gentlement  who  are  working  for  the
 cause  of  social  reform  and  so  on.
 All  of  them  say  that  this  is  a  very
 useful  and  salutary  reform.  I  think
 that  if  the  execution  of  those  decrees
 which  heretofore  were  being  trans-
 ferred  to  the  Collector  for  execution
 are  ultimately  executed  by  the  court
 itself,  a  gcod  deal  of  time  will  be
 saved.  From  the  point  of  view  of
 achieving  speed  in  the  execution  of
 justice,  I  think,  this  is  a  step  in  the
 right  direction.  The  only  thing  would
 be  that  perhaps  some  clerks  fit  to
 serve  in  the  Survey  Department  will
 have  to  be  engaged  in  courts  or  if  a
 partition  of  land  has  to  be  effected
 some  commission  will  have  to  be  is-
 sued  to  a  survey  or  in  the  office  of
 the  District  Land  Records.  Apart
 from  that,  I  think,  this  is  a  step  in
 the  right  direction,  and  will  spell  no
 difficulty.

 Another  point  which  I  think  of
 equal  importance  is  in  connection  the
 determination  once  for  all  of  the  con-
 troversial  question  of  the  status  of  the
 auction  purchaser  at  a  _  court  sale.
 There  was  a  great  controversy  and
 that  has  been  set  at  rest.

 Yet  another  point  which  has  been  a
 matter  of  controversy  here  is  res
 judicata  in  execution  proceedings.  I
 think  that  the  principles  that  apply
 in  suits  in  regard  to  res  judicata  or
 Order  IJ,  Rule  2,  cannot  apply  in  the
 case  of  execution  proceedings  because
 there  are  certain  matters  in  which
 orders  are  passed  only  in  connection
 with  the  matters  that  are  in  issue  at
 the  time  being.  In  a  suit,  the  plaintiff
 is  bound  to  seek  for  all  the  reliefs
 that  he  is  entitled  to  get.  If  he  does
 not  do  so,  then,  he  cannot  subsequent-
 lv  agitate  the  matter  by  a  different
 Suit,  But,  in  execution  proceedings
 we  often  see  that  when  a  decree  is
 passed  for  so  many  reliefs  the  plaintiff
 yust  asks  for  the  execution  of  some
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 of  them;  and,  he  can  ask  for  the  rest
 within  the  period  of  limitation.  It  is
 not  so  in  respect  of  suits.  Therefore,
 in  execution  proceedings  only  those
 points  that  have  been  actually  plead-
 ed,  denied  or  accepted,  will  be  matters
 of  res  judicata,  That,  J  think,  should
 be  the  proper  approach.

 Another  important  point  that  has
 beea  taken  up  in  this  Bill  is  in  con-
 nection  with  restitution.  Orders  were
 not  the  subject-matter  of  restitution
 under  section  44  and  they  have  now
 been  so  taken  and  I  think  that  is  the
 proper  thing  to  be  done.

 But,  in  connection  with  the  amend-
 ment  of  section  115,  that  is  the  revi-
 sional  powers  of  the  High  Court.  I
 am  rather  not  of  the  same  mind  as
 the  hon.  Minister  of  Law.  I  think
 there  are  certain  types  of  interlocu-
 tory  orders  which,  if  not  allowed  to
 be  taken  in  revision  to  the  High
 Court,  would  entail  great  cost  upon
 the  parties.  Take,  for  instance,  the
 question  of  the  amendment  of  plaint.
 If  section  5  is  amended  as  it  is
 Sought  now,  then  in  a  case  where  a
 proper  amendment  of  the  plaint  is
 not  allowed  to  be  made—this  being
 an  order  against  which  there  is  no
 appeal—it  cannot  be  hereafter  taken
 to  the  High  Court.  However,  when
 the  case  is  decided  and  when  the
 party  goes  to  the  appellate  court  the
 question  can  be  taken  up  there  whe-
 ther  the  amendment  was  not  allowed
 rightly  or  otherwise.  Under  these
 circumstances,  the  situation  would  be
 that  if  this  revision  was  there  he
 could  take  it  to  the  High  Court  and
 get  it  decided  at  comparatively  less
 cost,  and,  of  course,  earlier  than  it
 would  be  when  it  is  decided  by  going
 through  a  regular  appeal.  If  this
 amendment  is  made  that  particular
 facility  which  was  there—I  myself
 have  availed  of  it  about  half  a  dozen
 times  and  thrice  Successfully—to  a
 litigant  would  be  taken  away.  This
 is  a  point  which  is  worthy  of  con-
 sideration  by  the  hon.  Minister  and
 also  by  the  members  of  the  Select
 Committee.

 In  connection  with  speed,  there  are
 eertain  other  considerations.  Great
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 criticism  was  levelled  against  the
 judges  yesterday  that  they  do  not
 decide  cases  quickly.  Unfortunately,
 there  is  no  representative  of  the
 judges  here  and  if  any  one  were  there
 we  would  have  heard  what  obtained
 in  the  courts.  Many  times  the  cases
 are  adjourned  because  the  pleaders
 apply  for  adjournments  and  the  judges
 are  unwilling  to  grant  adjournments
 and  when  they  allow,  it  is  often  with
 great  reluctance.  I  would,  at  the
 same  time,  like  to  point  out  that  the
 situation  in  our  country  is  Such  that
 expeditious  trial  will  not  be  possible
 until  the  position  of  the  masses  in
 regard  to  education  improves.  We
 know  it  for  a  fact  that  most  of  them
 are  illiterate  and  they  do  not  know
 what  documents  are  required.  Many
 times  when  we  ask  them  to  procure
 extracts  from  the  record  of  rights  or
 copies  of  decisions  in  old  cases  and
 when  we  get  them  in  our  hands  we
 get  some  information  and  from  that
 we  ask  them  to  get  some  more  docu-
 ments.  We  are  not  able  to  get  that
 information  in  time  because  they  are
 illiterate  and  because  they  are  not
 well  acquainted  with  their  own  cases
 and  only  when  we  get  information  in
 this  way  we  know  what  documents
 are  necessary,  even  then  copies  are
 not  supplied  in  time  by  some  depart-
 ments—.  That  being  so,  it  sometimes
 happens  that  even  written  statements
 are  not  being  .given  in  time.  Of
 course,  they  could  be  given  in  one
 month  or  two  months  if  necessary  in-
 formation  would  be  made  available.
 It  so  happens  that  owing  to  the  igno-
 rance  on  the  part  of  the  general  liti-
 gant  public,  it  is  erv  difficult  to
 expedite  the  litigation  as  we  intend,
 in  the  present  circumstances  in  the
 country.  Of  course,  we  should  try  to
 do  our  best.  Not  many  adjournments
 for  written  statements  should  be
 given  and  no  unnecessary  adjourment
 for  the  purpose  of  hearing  also  should
 be  given,  but  it  should  not  work  in
 such  8  way  as  would  ultimately
 defeat  the  ends  of  justice  by  not
 allowing  the  proper  case  to  be  put  up

 and  proper  documents  or  evidence  to
 be  produced  before  the  court.  This
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 should  be  taken  into  consideration  in
 the  peculiar  social  level  or  Social  cir-
 cumstances  that  obtain  in  the  country.
 All  these  facts  have  to  be  taken  intu
 consideration  when  we  are  speaking
 about  expediting  the  administration  of
 juStice.  This,  in  particular,  is  a  very
 important  factor  and  should  not  be
 overlooked.

 In  connection  with  another  point—
 interest  on  costs,  I  would  rather  say
 that  the  deletion  of  that  particular
 sub-section  will  not  be  in  any  way
 desirable,  because  in  many  cases  it  so
 happens  that  the  court  exercises  its
 discretion  by  looking  into  all  the  cir-
 cumstances  of  the  particular  cauSe
 that  is  being  agitated  before  it.  As
 pointed  out  by  one  of  my  friends  here
 the  other  day,  on  account  of  some
 complicated  and  intricate  ‘points  the
 litigation  itself  drags  on  for  a  number
 of  years  and  under  such  circumstances
 the  party  who  has  contracted  debt
 for  litigation  and  has  to  await  the
 result  for  a  long  time,  Should  not  be
 put  to  additional  strain.  Many  tim
 it  so  happens  that  the  other  side  puts
 in  certain  pleas  that  are  quite  not
 legitimate  and  proper—of  course,
 under  section  35A  there  is  a  compen-
 satory  clause.  But  in  every  case,  the

 compensatory  costs  will  not  be  allow-
 ed.  There  are  certain  cases  in  which
 the  pleas  put  in  by  the  other  side  may

 not  exactly  come  within  section  35A,
 but  the  court,  taking  all  facts  into
 consideration,  may  allow  interest  on
 cost8.  So,  I  think  that  that  particular
 clause  should  be  retained,  sub-section
 (3)  of  section  35.

 In  connection  with  section  92,  I  sub-
 mit  that  the  addition  that  is  being
 Sought  is  quite  desirable,  because  of  a
 trustee  is  removed  and  he  is  in
 possession  of  the  property,  then  the
 new  trustee  that  is  appointed  should
 be  given  possession  of  that  property
 and  the  possesSion  from  the  old  trus-
 tee  should  be  taken  away.  That  will
 prevent  multiplicity  -of  suits  and  it
 has  been  provided  for  rightly  in  this
 Bill.

 In  connection  with  clause  16,  I  have
 to  point  out  that  there  are  very  salu-
 tary  provisions  suggested  therein  with
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 respect  to  the  service  of  summons  by
 registered  post  and  so  on,  but  with
 respect  tn  sub-clause  (3),  I  have  to
 bring  one  circumstance  to  the  notice
 of  the  Select  Committee  as  also  of  the
 hon.  Minister.  It  says:

 “Where  any  party  to  the  suit
 has,  at  any  time  on  _  or  before
 the  day  fixed  for  the  hearing  of
 evidence,  filed  in  the  Court  a  list
 of  persons  either  for  giving  evi-
 dence  or  for  producing  documents,
 the  party  may,  without  applying
 for  summons  under  rule  l,  bring
 any  such  person,  whose  name
 appears  in  the  list,  to  give  evi-
 dence  or  to  produce  documents.”

 So  far  as  production  of  witnesses  is
 concerned,  I  have  no  objection,  but  so
 far  as  it  relates  to  the  production  of
 documents,  I  submit  that  if  a  person
 in  that  list  produces  the  documents  on
 the  day  of  hearing,  the  other  party
 has  no  notice  of  it  and  connot  know
 what  documents  the  opposite  party
 wants  to  produce.  The  pleader  for
 other  party  has  to  take  information
 and  instructions  from  his  client,  and
 only  after  taking  such  information,
 he  can  croSs-examine  or  conduct  the
 case  further.  Or  he  may  be  also
 thinking  of  producing  any  evidence
 for  rebuttal.  Though  it  may  not  be
 necessary  to  have  a  summons  for
 documents  being  produced  in  court,
 the  list  should  be  given  quite  early—I
 may  say  on  a  previous  date  before  the
 day  of  hearing.  The  documents  may
 be  produced  without  any  summons  by
 the  witnesses.  But  if  the  list  is  to  be
 given  the  same  day  on  which  the
 document  is  to  be  produced  and  the
 case  to  be  heard,  then  it  will  take  the
 other  side  by  surprise.  In  spite  of  the
 present  provisions  in  the  Code,  there
 are  certain  practitioners  in  law  who
 desire  to  take  the  other  side  by  sur-
 prise  and  to  produce  documents  at  the
 latest  stage.  They  would  get  a  license
 to  do  so.  That  should  not  be  allowed.
 So,  in  the  case  of  documents  which
 are  to  be  produced  in  court,  a  list
 should  be  given  at  least,  say,  fifteen
 days  before  the  date  of  hearing  and

 ‘summons  need  not  be  given  to  the
 witnesses,  They  may  produce  the
 documents  on  the  day  of  hearing,  but
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 the  list  and  the  information  as  regards
 the  documents  should  be  given  suffi-
 ciently  early  so  that  the  other  side
 may  get  an  opportunity  to  take  full
 information  in  connection  with  the
 documents  and  also  to  produce  certain
 documents,  if  it  is  necessary  to  pro-
 duce,  by  way  of  rebuttal.  This  aspect

 of  the  caSe  deserves  to  be  considered
 by  the  Select  Committee.

 I  have  not  much  to  say  with  regard
 to  the  security  from  parties  and  other
 things,  which  are  matters  for  the
 Select  Committee  to  go  into,  but  I
 have  brought  the  important  aspects
 to  the  notice  of  the  House.  What  I
 have  to  say  in  connection  with  this
 Bill  generally  is  that  there  are  cer-
 tain  matters  which  have  been  touched
 upon—many  of  them  are  not  contro-
 versial  but  some  of  them  are  ,very
 important,  and  from  that  point  of
 view  the  hon.  Law  Minister  has  done
 well  in  bringing  the  Bill  before  the
 House.  If  it  is  to  be  kept  back  until
 the  whole  enquiry  is  completed  by
 the  Law  Commission,  which  may
 perhaps  take  other  Acts  also  for  con-
 sideration  first,  it  may  be  a  long  time
 before  anything  can  be  done  in  this
 matter.  As  I  have  already  stated,
 two  or  three  Acts  will  have  to  be
 taken  into  consideration  in  order  to
 bring  about  an  expeditious  measure
 of  administration  of  justice;  the  Evi-
 dence  Act,  for  instance,  will  have  to
 be  considered.  In  certain  cases,  in
 the  case  of  registered  documents,  we
 do  not  know  with  which  of  the
 aliances  or  which  of  their  heirs  the
 document  lies  so,  that  it  is  difficult  to
 get  produced  the  original  in  time.
 What  is  usually  being  done  is  that

 certified  copies  of  the  documents  are
 produced,  and  if  the  law  is  to  be
 strictly  followed,  and  copies  are  not
 allowed  to  be  exhibited  it  will  be  a
 long  time  before  a  proper  procedure
 is  followed  for  producing  the  docu-
 ments.  Generally,  in  the  caSe  of
 certified  copies,  it  is  the  practice  to
 admit  them,  but  if  it  is  not  done,  it
 will  be  rather  difficult  to  get  exped:-
 tious  trials.  The  sections  in  connec-
 tion  with  the  admission  of  documenw,
 secondary  evidence  and  other  matters
 also  in  the  Evidence  Act  will  also
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 have  to  be  considered.  So  the  Evi-
 dence  Act,  the  Criminal  Procedure
 Code,  the  Court  Fees  Act  and  several
 other  Acts  should  be  looked  into
 thoroughly  and  then  alone  the  con-
 templated  thorough  and  complete
 revision  of  the  Civil  Procedure  Code
 will  come  in.  It  will  take  quite  a  lot
 of  tume  and  before  that  the  very
 important  provisions  that  are  sought
 to  be  made  by  this  Bill  are  properly
 dome  and  I  support  this  Bill  subject

 to  the  Suggestions  made  by  me.

 पोत  ठाकुर  दास  भार्गव  :  इस  बिल  को  पेश
 करते  वक्‍त  हमार  ला  मिनिस्टर  साहब  ने  यह
 बातें  नहीं  कहीं  कि  वह  इसके  जारी  से  कोई

 रिवोल्यूशनरी  चेंज  इस  बिल  क॑  द्वारा  पाटिल
 प्रोसीजर  कोड  में  लाने  जा  रहे  हैं।  जेसा  कि  इस
 बिल  के  आब्जेक्ट्स  एंड  रिजर्व  मेँ  लिखा  हैं  थ्

 कोई  फंसा  बिल  नहीं  हैं  जिसके  जारी  से  कि
 जितनी  भी  शिकायतें  मुकदमेबाजी  की  हैँ  वह
 सब  दूर  हो  जाएंगीं।  जेसा  कि  कहा  गया  हैं  'क

 यह  मामूली  सी  एम॑ंडमेंट्स  हैँ  जिससे  कक  जरूर

 फायदा  होगा  आर  माँ  भी  समझता  हूं  कि  इसमें
 कोई  शक  भी  नहीं  हैं  फक  इन  से  कुछ  फायदा

 होगा  इस  बात  में  कोई  शक  नहीं  हैं  फक  यह

 एंमेंद्रमेंट्स  फायद॑गन्द  हैं।

 श्री  कामत  :  अनन्द  एक  |

 पोत  ठाकुर  वास  आर्ग:  चन्द  एक  एसी  हैं
 जो  कि  प्रकट  में  आई  हुई  हैँ।  एंसी  बात  नहीं

 हैं  कि  अगर  यह  बिल  न  आए  तो  उन  पर  अमल

 होना  बन्द  हो  जाए।  लोकन  माँ:  तो  कहना  चाहता

 हूं  कि  उनका  वह  जो  कहना  हैं  फक  हम  थोड़ी
 सी  ऑर  मामूली  सी  एमेंडमेंट्स  लाए  हैं  जो  शक

 आम  तार  पर  कबूल  की  जानी  चाहिएं,  यह

 दुरुस्त  ही  मालूम  होता  हैं  ऑर  मेर  विचार  माँ

 उन्होंने  इस  बिल  को  लाकर  पलीटगेट  पब्लिक

 के  लिए  एक  अच्छा  काम  किया  हैं।.  मता

 श्री  पाटनकर  साहब  से  भी  यह  एक्सपोर्ट  कर  रहा
 भा  कि  वे  एक  एसा  बल  लाएंगे  जो  कि  एक

 बुनियादी  बिल  होगा  ॉ  जिससे  खर्च  व  तेज

 इंसाफ  में  बहुत  फर्क  पड़  जाएगा।  लोकल  नहों

 मं खुद  ही  फरमा  दिया  कि  बह  हँसी  सब  चीजें

 एक्सपर्ट  .कमेटी  पर  छोड़  दना  चाहते  हैं  ऑर  माँ
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 समझता  हूं  फक  यह  दुरुस्त  बात  भी  हैं।  काट
 साहब  जब  अपना  बिल  लाए  थे  तो  हम  ने  बहुत
 कछ  नुक्ताचीनी  की  थी  ऑर  आखिर  में  भी  बिस

 दिन  यह  बिल  पास  होना  था,  जनाबेवाला  को
 याद  होगा.  माँ  ने  अर्ज  किया  था  फक  उस  बिल  पर
 अमल  नहीं  होना  चाहिए।  रीजनल  प्रांसीजर
 कोड  में  जो  तबदीलीयां  की  गई  थीं  वह  हंसी
 थी  जिनसे  फक  इसकी  खूबसरती  ऑर  पाए

 (Poise)  दी  खत्म  हो  जाते  हैं  आँख  इसीलिए
 मेर॑  खयाल  माँ  यह  बेहतर  होता  फक  हम  डौलदार
 करते।  लकन  यह  एमेंडमेंट्स  जो  इस  जिल  मेँ

 लाई  गई  हैं  इनसे  कोई  लम्बा  चौडा  फक

 सिविल  प्रोसीजर  कोड  में  नहीं  पड़ता  ऑर  इसलिए
 माँ  डस  बिल  के  लाए  जाने  पर  कोई  एतराज  नहीं
 करता  |

 अब  इस  बल  में  ो  बातें  दर्ज  हैं  ऑर  जसे
 मैने  अर्ज  किया  वह  इस  किस्म  की  नहीं  हैं  जो

 बुनियादी  हो  आर  जिनके  बार॑  में  बहुत  कुछ
 कहने  की  जरूरत  हो।  जहां  तक  खर्च  का  सवाल

 हैं  यह  मानी  द्  बात  हैं  फक  सभी  कोर्ट एस  माँ

 खर्चा  होता  ही  हैं।  लीक  जो  बहुत  ज्यादा  खर्चा

 होता  हैं  उस  फजूल  खर्च  को  रोकने  क॑  लिए  इस
 जिल  में  कहीं  कोई  एमेंडमेंट  नहीं  हँ।  यह

 एमेंडमेंट्स  प्रोसीजर  को  ता  स्मूद  करती  हैं
 लेकिन  खर्च  क  बार  में  कुछ  भी  नहीं  कहा  गया

 हैं  सिवाय  इसके  कि  अगर  आप  अपील  या  टीवी-
 उन  करना  चाहें  तो  न  करीं  तब  तो  खर्चा  पड़ने
 का  सवाल  ही  नहीं  उठता।  खर्चा  कस  में  होता
 हैं?  'सिविल  कार्ट:स  में  सब  सं  पहले  तो  वकील

 की  फीस  का  -सवाल  उठता  हैं।  उसकी  फीस  का

 यह  बिल  टच  नहीं  करता।  बहुत  से  बढ़े  बह

 मुकदमों  में  वकीलों  को  पांच  फीसदी  फीस

 मिलती  नहीं  हैं  जो  आप  सर्च  के  अन्दर  पिलाता

 हैं।  छोट  मुकदमों  में  वकील  ज्यादा  लेते  हैँ  आर
 आप  दलाते  हैं  पांच  फीसदी।  तो  यह  दोनों

 तरह  के  कसो  में  ख़राबी  की  बात  Fa  इसमें  कुछ
 कमी  करने  के  बार॑  में  कुछ  नहीं  किया  गया  हैं।
 आपने  कोई  एसी  इंस्टीट्यूशन  बनाने  का  सुझाव
 भी.  नहीं  दिया  जहां  से  गरीब  आबादियाँ  को

 मुफ्त  स्विस  मिल  सके  था  बार  एसोसियेशन
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 ga  हिज़ाम  करं।  अगर  एसी  कोई  बात  इस
 बिल  में  होती  तो  भी  खर्चा  कुछ  कम  हो  सकता  था

 लेकिन  एसी  बात  कोई  नहीं  tf)
 जिस  चीज  पर  आँख  खर्चा  होता  हें  वह  हें  कोर्ट

 फीस  के  मुताल्लिक।  अभी  मेरे  दोस्तों  ने  कहा  कि

 रोज  मर्रा  कोर्ट  फीस  बढ़ती  ही  जा  रही  हैं।  क्योंकि

 प्राविधि  गवर्नमेंट  को  रुपए  की  जरूरत  होती

 हैं  ऑर  कोर्ट  फीस  को  बढ़ाना  उनके  अख्तियार

 में  हैँ  इस  वास्ते  वे  कोर्ट  फीस  बढ़ा  दत्ता  हैं।
 मेर  देखते  दखते  जब  से  माँ  ने  प्रॉडक्टस  शुरू
 की  हें  इसका  कोई  अन्दाजा  नहीं  हैँ  फक  कोर्ट

 फीस  कितनी  बढ़  गई  हैं।  जब  कोर्ट  फीस  बढ़ती
 जा  रही  हैं  तो  माँ  पूछता  हूं  कक  खर्चा  कसे  कम

 हो  सकता  हैं...

 श्री  कामत:  अवाम  की  भलाई  के  लए!

 पंडित  ठाकुर  वास  आएगा:  मेँ  यह  नहीं  कहता
 शक  अव्वाम  की  भलाई  के  लिए  यह  बढ़ती  गई

 हैं  परन्तु  कोर्ट  फीस  जब  बढ़ती  हैं  तो  कई  बार

 एसा  होता  हैं  फक  इस  बढ़ती  दु  कोर्ट  फीस  को

 दखते  दबाए  जो  लोग  फजूल  से  कोर्स  दायर  करत॑

 हैं  वे  फंसा  नहीं  कर  पाते  ऑर  इसके  साथ  ही  साथ

 जो  लांग  सच्चे  केस  को  लड़ते  हैँ  वे  भी  इस  बढ़ी

 ड्  कोर्ट  फीस  को  दखते  ह्यए  इनको  छोड़  दत

 a)

 अब  ऑ  मां  खर्च  होते  हैं  सिविल  कोर्स  में

 उनकी  तरफ  माँ  आपका  ध्यान  दिलाना  चाहता

 हूं।  आपको  शायद  मालूम  न  हदो  क  वहां  पर

 गिरने  रुपए  वकील  की  फीस  र  कोर्ट  फीस

 वर्गो रह  के  अलावा  खर्चा  होते  हैँ  क्योंकि  पाटनकर

 साहब  ने  शायद  लॉयर  कोर्स  मेँ  प्रैक्टिस  न  की

 हो।  माँ  ने  चूंकि  छोटी  से  छोटी  कोर्ट  में  भी

 प्यास  की  हैं  आकर  वहीं  से  माँ  ने  प्रैक्टिस  शुरू
 की  थी,  हस  रास्ते  जो.  वहां  पर  ख़राबियां  हैं,  वह

 चुभो  मालूम  ft...

 श्री  कामत  :  आपकी  प्रयास  अधिकतर  क्राम-

 मल  रही  न?

 Shri  Pataskar:  I  have  also  practis-
 ed  in  all  courts  from  the  bottom  to
 the  top.

 चित्त  ढाक यर'  वास  आर्ग :  उस  जमाने  में

 जब  माँ  ने  प्रैक्टिस  शुरू  की  थी  उस  जमाने  में

 3  AUGUST  955  Civil  Procedure  9242
 (Amendment)  Bill

 पुराना  सिविल  प्रोसीजर  कोड  चलता  था  ऑर

 १६०८  में  नया  सिविल  प्रोसीजर  कांड  आया।  हम
 ने  1  दस्तख़्वान  पास  किया  था  वद्ध  १८५८२  के  एक्ट
 के  अंडर  किया  था।  उस  जमाने  में  ऑर  आज  के

 जमाने  में  बहुत  फर्क  आ  गया  हैँ।  उस  जमाने  माँ

 मैंने  दा  कि  जां  सिपाही  अदालत  के  बाहर  खड़ा
 रहता  था  अगर  उसको  चार  आने  द॑  दिये  जात॑

 थे  तो  वह  कुछ  इन्फॉरमेशन  आप  को  ला  कर

 द॑  पता  था।  अगर  किसी  अहलकार  को  या  नाजिर
 को  एक  रुपया  रद  दिया  जाता  था  तो  वह  खुश  हो
 जाता  था  आर  आपका  काम  चल  जाता  था।  आज
 कल  जां  सर्बाडनेट  कोर्ट  के  क्लार्क'  हैँ  उनके

 ही  खर्च  इतने  बढ़  हुए  हैं  फक  कछ  ठिकाना  ही
 नहीं  हैं.

 श्री  कामत:  स्टैंडर्ड  बढ़  गया  हैं।
 (Sarr  Barman  in  the  Chair]

 पीड़ित  ठाकर  दास  आर्य  :  इसके  अलावा  जा
 सम्मन  इशु  करता  हैं  उसको  भी  जब  तक  आप  दो
 रुपए  न  द॑  द  तब  तक  उससे  भी  काम  करवाना

 मुश्किल  हैं।  इसी  तरह  से  जब  तक  आप  ह ।
 सम्मन  तामील  कराने  के  लए  जाता  हैं  उसकी

 मुट्ठी  गर्म  न  कर  दा  तब  तक  सम्मन  की  तामील

 ही  नहीं  होती।  एक  दो  किस्से  मुझे  सिविल

 कोर्ट  के  याद  आते  हैं  ऑर  उनको  माँ”  यहां  पर
 खर्ज  कर  दना  मुनासिब  समझता  हूं।  माँ  करीम-
 नल  प्रैक्टिस  भी  कर  रहा  हूँ  लोकन  जिस  वक्‍त
 माँ  ने  प्रीक्ट्स  शुरू  की  थी  तो  माँ  ने  दंखा  था
 फक  मेरी  आमदनी  इतनी  नहीं  थी  जितनी  फक
 मेर  वालिद  साहिब  के  अर्दली  की  आमदनी  थी।
 में  समझता  हूं  क  उस  वक्त  एक  अर्दली  एक

 मामूली  प्रैक्टिस  करने  वाले  वकील.  स॑  ज्यादा
 आमदनी  कर  लेता  जाता  माँ  जज
 करता  हूं.  कि  यह  खर्च  की  जो  मद  हैँ

 इसमें  कमी  करने  की  बात  को  सोचना  चाहिए
 था।  जब  कोई  मामूली  आदमी  मुकदमा  करने  के

 लिए  आता  हैं  कोर्ट  फीस  बगर  छोड़  कर,  बकौल
 का  खर्चा  छोड़  कर,  अगर  वह  चाहे  तो  वकील  कर
 सकता  हैं  आँ  अगर  न  चाहे  त्  नहीं  भी  कर  सकता
 हैं,  वकील  बहुत  सस्ते  भी  मिल  जाते  हैँ,  "किस

 तरह  से  उसके  खच  में  कमी  आ  सकती  हें,  इस.
 पर  पाटनकर  साइब  को  सोचना  चाहिए  था  |  आज
 कल  कोड  भी  काम  नहीं  होता  कोर्ट  के  अन्दर



 9243  Code  of

 [वित्त  ठाकर  दास  भार्गव]

 जब  तक  कि  सब  की  मुट्‌ठी  गर्म  न  कर  दी  जाए।
 नाजिर,  चपड़ासी,  अहलमद  वर्गौरह्ठ  सब  की  मुट्ठी
 उसको  गर्म  करनी  पड़ती  हैँ।  रीडर  का  तो  कहना
 ही  क्या।  वह  जां  चाहे  लिख  दंता  हैं।  इसका  कोई
 इलाज  नीं  किया  गया  हैं।  यह  न  ता  स्पीड  ही
 होने  पता  हैं  ऑर  न  मुकदमेबाजी  को  सस्ता  ही
 रहने  दृता हैं।  आपने  इसके  बार  में  सोचने  की

 कोशिश  नहीं  की।

 श्री  कामत:  यह  ओवर हाल  मेँ  आएगा।

 बोहत  ठाकर  वास  आगही:  मेँ  चाहता  था  फक

 इसक  बार  में  कुछ  तो  कर  दिया  होता।  खर्चा

 बढ़ाने  वाली  जो  एक  दूसरी  मद  हैं  वह  जेसा  मक
 अल्तेकर  साहब  ने  कहा,  रूल्स  इतने  ट्रस्ट  हैं
 रजिस्टर्ड  डाकुमेंट्स  के  बार मेँ  भी  क  जब  तक
 लांगो  को  गवाही  मेँ  पेश  न  करं  ow  तक  काम

 ही  नहीं  हो  सकता।  जब  तक  आप  दस्तखत  को

 साबित  न  कर,  स्टटमॉट  को  साबित  न  करं
 तब  तक  महज  कापी  से  काम  नहीं  चलता  हैं।

 साट फाइड  काबिज  कोर्ट  के  अन्य?  मौजूद  होती
 हैं  उसकी  जब  तक  आप  कातिब  या  गवाहान  की

 गवाही  से  साबित  न  कर  तब  तक  It  is
 not  admissible  in  evidence.  yet  तरह

 से  जब  हक  आप  २०,  to  ate  2,  २०  रुपए  कापी
 लेने  के  लिए  कार्विग  क्लाक  को  या  कार्ड

 एजेंट्स  को  न  द॑  दा  तब  तक  आपके  लए  कापी
 लेना  मुश्किल  हैँ।  यह  जो  लिटीगेंट  पिछली  को

 खर्च  करना  पड़ता  हैं  यह  खर्च  की  दूसरी  मद  हैं।

 इसका  आपने  कोई  इलाज  नहीं  किया  हैं।  जा जज
 जो  रिश्वत  लेते  थे  उसका  माँ  जिक्र  नहीं  करना

 चाहता।  अब  उस  तरह  से  रिश्वत  जाजिम  माँ
 नहीं  चलती  उसे  पक  पहले  चलती  थी।  आज  की

 ज्यूडिशरी  पहले  की  ज्यूडिशरी  से  बेहतर  हैं।

 पहले  जमाने  मेँ  माँ  ने  दिखा  हूँ  के  जज  खूब
 रिश्वत  लिया  करते  थे।  एक  किस्सा  मुझे  याद

 हैँ  कि  जब  हम  एक  मुर्नीसफ  के  यहां  रूबरू  पेश

 हुए  ऑर  उनसे  आरबिट्रेशन  करने  की  दरखास्त
 पेश  की  आर  जिसमें  वुकला  खुद  ही  पंच  व  सरपंच
 बन  गए  थे  आर  कहा  किक  गांव  में  आ  कर  मुकदमे
 का  फैसला  कर  दगे,  राजी  नामा  करा
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 दंगे  तो  मुर्शरफ  साहब  कहने  लगे
 इतना  तो  इसको  मिल  गया  इतना  इसको
 पैनल  गया।  इतना  जां  पंच  होगा  उसे  मिलेगा,
 मगर  मुझे  क्‍या  मिलेगा।  वह  मुंसिफ  साहब  उस
 वक्‍त  शराब  में  मार  थे  आर  एसी  बेतुकी  बातें
 करने  लगे।  आप  ये  बातें  सुन  कर  हैंरान  होंगे,
 लेकिन  वह  पुराना  जमाना  था।  यह  आज  के  जमीनें
 की  बात  नहीं  हैं।  आज-कल  तो  बहुत  से  ato

 Qo,  एल०  एल०  बी०  जजेस  बनते  हैं  n  अब  जुडी
 में  ज्यादा  पढ़  लिखे  लॉग  आते  हैं।  माँ"  समझता

 हूं.  कि  जहां  तक  कूइबरी  का  ताल्लुक  हें,  वह
 पहले  से  काफी  कम  हो  गईं  हें  --माँ  यहां  'सिविल

 कोर्ट एस  का  पज़ीर  कर  रहा  हूं  -  आज  जुडिशल
 का  कॉीलवर  भी  ऊंचा  हो  गया  हैं।  इस  'सि लौस लें

 में  काफी  इम्प्रूवमेंट  हुई हैं।

 लोकन  इसके  साथ  ही  माँ  अदब  से  अर्ज  करना

 चाहता  &  कि  अगर  आपका  मकसद  चीप  आर
 स्पीडी  जस्टस  प्रोवाइड  करना  हैं)  तो  आप  को

 एक  नई  तरह  का  सिस्टम  शुरू  करना  चाहिए।
 पिछले  दिनों  दिल्‍ली  का  एक  एक्ट  सिलेक्ट
 कमेटी  मेँ  गया  था  आर  हम  सब  ने  मिल  कर

 तस्वीरें  पेश  की  थी।  सिस्टम  यह  होना  चाहिए
 फक  हर  एक  कोर्ट  में  दस  चीज़  नाम  'आरवबिब्ट्रंटर्
 के  होने  चाहिए,  जो  कि  प्राह  मोरट  आर  इन्टीगूटी
 के  शख्स  हाँ।  हर  कोर्ट  में  इस  किस्म  की  एक
 लिस्ट  होनी  चाहिए  आर  जब  कोई  मुकदमा  आए
 ्तो  कोर्ट  का  यह  फर्ज  होना  चाहिए  कि  वह  पार्टीज

 को  कहे  क  “
 तुम्हार॑  जले  के  ये  नाम  हैं,  इनमें

 से  "कसी  को  पंच  बना  लीजिए  आप  अपना  फैसला
 कर  लीजिए।”  माँ  अर्ज  करना  चाहता  हूं  कि  अगर

 आप  जस्टस  7'  स्पीड  लाना  चाहते  हैँ  तो  मुक्तक
 मात  में  पंचों  का  इन्तजाम  कर  दीजिए-  कोर्स-

 लिएजन  का  इन्तजाम  कर  दीजिए।  पिछले  पदना

 हमने  डाइवोर्स  के  लिए  कॉन्‍न्सीलएशन  को

 जरूरी  कगर  दिया  हैं  क्‍यों  न  हर  मुकदमे  के

 लिए  कान्सीलएशन  का  प्रोविजन  किया  जाए?

 यह  निहायत  जरूरी  हैँ  ।  मेने  देखा  हैं  'कसा विल

 कोर्ट  में  जब  कोई  टिक् नकल  आब्जेक्शन

 होता  हैं,  तो  वकील  की  बार  खिल  जाती  हैं।



 9245  Code  of

 मैंने  देखा  हैं  फक  लाखों  रुपए  के  मुकदमा  (टिकट
 न  लगी  होने  की  बिना  पर  खारिज  कर  दिए  जात॑

 है।  18  बाकी  निकलती  हैं-जां  बैलंस  होता  हैं,
 उस  पर  अगर  एक  आने  का  (टिकट  नहीं  लगा  हैं.
 तो  मुकदमा  खारिज  हो  जाता  हैं,  क्योंकि  तब  वह
 “प्रॉमिस  दुबे  नहीं  होता  हैं।  इस  तरह  कितने

 ही  मुकदमे  खारिज  हो  जाते  हैं।  हमार  जितने

 जया  हैँ,  उनका  फर्ज  हैं  फक  हमार  पुराने  ख्याल
 ऑ  हमारी  पुरानी  सभ्यता  के  मुताबिक  वे

 मुकदमों  का  फैसला  करी।  मुकदमा  जिस  कोर्ट
 में  भी  जाए,  उसका  फैसला  सही  तार  रि  किया

 जाए  आँ  टेक्निकल  बातों  की  तरफ  ज्यादा  ध्यान
 नन  दिया  जाए।  आज  एटीएस  के  सिलसिले  में

 यह  होता  हैं  कि  कोर्ट  काक्स  की  गेम  (मुरदों
 की  लड़ाई)  माँ  एफ  स्पेक्टेटर  की  तरह  बैठी

 दत्त  हैं  ऑर  अपना  फर्ज  अदा  नहीं  करती  हैं।

 बह  पार्टीज  को  यह  नहीं  बताती  फक  इस  एटीएस
 की  कमी  हैं,  इसको  लाओ।  वह  महज  यह  लिख

 दंती हैं  फक  “एयर  इज  नां  एविडेंस  आन

 रिकार्ड  1  आज-कल  ता  कोर्ट  सिर्फ  तमाशा

 देखती  हें।  उसका  यह  फर्ज  होना  चाहिए  कि  वह

 सदी  फैसला  करने  की  गरज  से  पार्टी  को

 डायर॑क्शन्ज  दाँ।

 हमारी  पार्लियामेंट  ने  हिन्दुस्तान  मेँ  आइन्दा

 एक  साशौलौस्टक  पैटर्न  आफ  सोसाइटी  कायम

 करने  का  फैसला  कर  लिया  हैं।  इसलिए  माँ

 निहायत  अदब  से  अर्ज  करना  चाहता  &  कि

 उसका  कोई  न  कोई  नमूना  हमको  अपने  मुल्क
 के  जस्टस  माँ  लाना  होगा  ऑर  देखना  होगा।

 बाइ  दिन  हुए,  हमने  रिफ्यूजी  के  लिए  पीलिया-

 मुझमें  तक  ला  पास  किया  था  डेट्स  एडजस्ट-

 मेंट  एक्ट।  उसमें  हम  ने  यह  फैसला  किया  था

 फक  जिस  आदमी  की  आमदनी  २५०  रुपए  से  कम

 होगी;  उसकी  कोई  चीज  एच  नहीं  हो  सकेगी,

 लोन  दफा  ६०  मां  हमने  वही  पुराना  दकियानूसी

 नुक्ता-एनालाग  कायम  रखा  हुआ  हैं  आर  प्रोवाइडर

 किया  हुआ  हैं  क  फलां  फलां  चीजें,  जसे  कार्ड

 आँत  परतौ  को  लहंगे  वगैरह,  एटॉच  नहीं  हो

 सकती  हूँ  मेयार  ऊंचा  होने  पर  मामूली  सामान  आर

 too  से  कम  तनख्वाह  या  मजदूर  कक  न  होनी
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 चाहिए।  ये  सब  बातें  हमको  तबील  कर  नी

 होंगी।

 मुझे  इस  सिलसिले  में  एफ  वाकया  याद  आता

 हैं।  हमार  जिले  हिसार  में  कहकर  (Skinner)
 फैमली  की  दूसरी  स्किनर  (Skinner)
 फैमिली  पर  कई  लाख  रुपए  की  डिक्री  हो  गई।
 वह  डिक्री  कई  बरस  के  कंगन  के  बाद  सन;  १६९५
 में  ु  थी,  लेकिन  जब  RERE-BO  में  मेँ  अपने
 जिले  में  जब  माँ  सिविल  कोर्ट  की  अपनी  प्रैक्टिस

 खत्म  की  उस  वक्त  भी  एक्जीक्यूशन  का  झगड़ा
 चल  रहा  था।

 श्री  कामत:  क्‍या  हिसार  में?

 पंडित  ठाकुर  वास  आगण :  जी  हां।

 डिटर्जेट  के  मुख्तार  मुझे  कहते  थे  कि  रुपया
 मरने  के  लिए  थैलियाँ  सिलवा  ला।  इसकी  वजह
 यह  थी  फक  हम  जानते  थे  कि  हर  एक  ज़रदारी
 के  बाद  सिविल  सूट  होता  था  ऑर  वह  पृथ्वी
 हासिल  तक  पहुंचता  था।  हमार॑  किसी  जज  ने
 ठीक  दी  कहा  भी  हुआ  हैं  कि  लिटीगेंट  की
 तकलीफ  डिक्री  से  नहीं  बालक  एक्जीक्यूशन  से

 शुरू  होती  fi  पाटनकर  साहब  से  माँ  कहना  चाहता

 ह्  कि  सस  जुड़िकेटा  के  सिलसिले  में  उन्होंने
 जो  प्रोविजन  दिया  हैं,  वह  काफी  माइकल  हैं।  माँ
 समझता  हूँ  कि  अगर  वह  इस  सारी  बातों  सस

 जुडिकंटा  को  लिख  फंसे,  तो  झगड़ा  पढ़  जाता।

 उन्होंने  एक  भज़ाइ़  का  फैसला  कर  दिया  हैं।
 जां  कुछ  उन्होंने  लिखा  हैं,  वह  मुनासिब  हैं।

 आईन्दा  जब  एक  दफा  फैसला  हो  जाएगा,  तो

 दोबारा  उस  ह  झगड़ा  न  होगा।  माँ"  ने  अभी

 जिक्र  (किया  हैं  पक  एक्जीक्यूशन  के  मुकदमे
 प्रति  हासिल  तक  जाते  रहे  हैं।  इस  लिए  माँ

 अदब  से  अर्ज  करना  चाहता  हूं  कि  यह  प्रोविजन

 हमार  लिए  बहुत  मुफीद  हैं।  जसा  फक  अभी  मोर

 दोस्त  अल्तेकर  साहब  ने  फरमाया  हैं,  जिस  बकल

 न्  कमेटी  (कमेशन)  बानगी,  तब  नए  रूल्स  आफ

 एटीएस  बनेंगे।  मेँ  कहना  चाहता  दूं.  कि

 हमार  मौजूदा  र्ल्ड  एक  एसे  मुल्क  से  आए  हैं,
 जहां  के  ज्यादातर  लोग  पढ-लखे  हैँ।  पहले  हमार
 यहां  इतनी  लिटीगेशन  नहीं  थी.  लोकल  अब

 लिटीगेशन  ज्यादा  हो  गई  हैँ।  अब  तो  अगर
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 [वित्त  ठाकुर  दास  भार्गव]

 किसी  आदमी  ने  किसी  तरह  आक्शन  कर

 दिया  तो  वह  उस  पर  अड़ा  ही  रास्ता  हैं।  लोकल

 माँ  समझता  &  कि  अब  भी  अगर  हमारी  जीनियस
 के  मुताबिक  रूल्स  बनेंगे,  तो  मुझ  पूरा  यकीन  हैं
 पक  हमारी  ये  आदतें  खत्म  हो  जाएंगी  ऑर  हमको
 चीप  आर  अच्छा  होस्टस  मलेगा।  यह  माँ  जानता

 हूं.  कि  जिस  जमाने  में  माँ  ने  प्रैक्टिस  शुरू
 की  थी,  उसक  मुकाबले  में  आज  बहुत  फर्क  हो
 गया  हैं।  अब  पंचायतों  को  भी  कड  अशख्तयारात

 मिल  गए  हैँ।  अब  वे  पाटिल  केसेज  सर  छोट

 छोट॑  क्रिमनल  केसेज  करती  हैं।  माँ  नहीं  जानता

 मक  वे  कहां  तक  इन्साफ  करती  हैं।  जहां  तक  माँ

 ने  सुना  हैं,  उससे  मुझे  तसल्ली  नहीं  हुड  यह
 ठीक  हैं  कि  अब  गांवों  में  भी  वही  पुरानी  राह-

 बॉल,  पार्टी बाजी,  अदावतों,  दुश्मीनयां  आर  जेले-

 सीज  चल  रही  हैं,  लीक  मेरा  ख्याल  हैं  कि  अब

 भी  रिसेप्शन  की  गुंजायश  हैँ।  छोट॑  छोट  मुकद-
 मात  को  पंचायतों  क॑  सुपुर्द  कर  दिया  जाए  आर

 (रिविजन  आर  अपील  की  ज्यादा  गुंजायश  न  रहे.
 तो  मुमकिन  हैं  कि  गांवों  में  एक  दूसर  क॑  सामने

 लॉग  भ्  बोलने  की  जरूरत  न  समझें।  माँ

 जानता  हूं  फक  आज  किसी  को  अदालत  के  सामने

 सफेद  मठ  बोलने  मेँ  भी  कोई  पकड़कर  नहीं  होती

 fi  पंजाब  में  एक  मसल  हैं  कि  जो  अदालत  में

 सच  बोलता  हैं  सर  पंचायत  में  सच  नहीं  बोलता

 हैं,  वह  अपने  बाय  का  बेटा  नहीं  हैं।

 एक  बात  मेँ  अदब  से  कहना  चाहता  हूं  ऑर

 उम्मीद  करता  हाँ  कक  सात  भवन  इसको  नोट

 करना।  विलायत  मैँ  प्रथा  हैँ  कक  जब  बच्चा  बहुत
 छोटा  होता  हैं,  तो  मदरसे  में  अच्छा  से  अच्छा

 उस्ताद  उस  Ad  मिलता  हैं  ऑर  उसकी  आदतों  को

 मोल्ड  करता  हैं।  कालिज  में  भी  प्रोफेसर  अच्छा

 होने  चाहिएं.  लकन  स्कूल  में  थो  मास्टर  हो.  वह

 अव्वल  दर्ज  का  होना  चाहिए।  इसी  तरह  हमार

 गरीब  लोगों  के  लिए  अच्छा  से  अच्छा  जज  आने

 चाहिएं,  लोकल  वे  नहीं  जाते ।  जब  यहां  पर  यह

 कानून  बनाया  गया  था  कि  सुप्रीम  कोर्ट  में  बीस

 हजार  से  कम  ककी  रॉल्यू  की  कोई  अपील  न  होगी.

 सी  मेँ  ने  कॉजस्टट्यूएँट  असेम्बली  में  अर्ज  किया
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 था  ऑर  इस  वक्‍त  उसको  सफर  दोहराना  चाहता

 हूं. कि  यह  उसूल  गलत हें  कि  कोई  शख्स
 मालियत  की  बिना  पर  बड़ी  से  बड़ी  अदालत  में
 जा  सकें  यह  दुरुस्त  नहीं  हँ।  एक  गरीब  आदमी
 को.  जिसका  हालत  का  आइडियल  एक,  दो  या
 पांच  हजार  रुपए  का  हैँ,  अनी  जायदाद  उतनी  ही
 अजीज  हैं,  जितने  कि  एक  करोड़पति  को  अपने

 करोड़  रुपए  अजय  हैं।  यह  उसल  गलत  हैं  फक
 आप  हायर  केसेज  के  "लिए  अच्छा  जजेज  रखें  ऑर
 छोट  कमंद  के  "लिए,  जो  'क  गरीबों  के  होते  हैं,
 अच्छा  जजेज  न  रखें  ऑर  यह  मुकर्रर  कर  दे  कवि
 पांच  हजार  की  मालया  का  मुकदमा  हाई  कोर्ट
 में  जाएगा  आर  बाकी  नहीं  जाएंगे।  अगर  हे

 डडिस्टिकशन  (Legally  mooted  point)

 ममगई  के  पायंट  की  बिना  पर  किया  जाए,  त्यों
 उसको  तो  माँ  समझ  सकता  हूं,  लकन  मालियत
 की  गबना पर  फंसा  करने  पर.  मुझे  सख्त  एतराज
 हैं।  सोशॉलौस्टक  पैटर्न  आफ  सोसाइटी  कायम
 करना  हमारा  एम  हैं।  इसौली  बीस  हजार  या
 तीस  हार  की  यह  हद  रख  दना  मुनासिब  नहीं
 vi

 श्री  कामत:  इससे  ताल्लुक?

 चालित  ठाकुर  वास  भागती:  इससे  ताल्लुक  हैं।
 अभी  तो  आप  हजार  रुपए  ऑ२  yoo  रुपए  के  बार
 में  फरमा  रहे  थे।  आप  ही  की  स्पीच  सुन  कर  तो

 मुझे  यह  पर मार्का  करना  जरूरी  हुआ  झाँस  आप  ही
 यह  फरमाते  हैं  क  इससे  क्या  ताल्लुक  हैं।

 तो  मेँ"  यह  अदब  से  अर्ज  करना  चाहता  &  कि

 जहां  तक  जुरिस्डक्शन  yoo  रुपए  का  हो  तो

 उसको  बढ़ा  कर  ६०००  कर  दिया  जाए  यह  माँ

 पसन्द  नहीं  करता।

 अभी  ला  मिनिस्टर  साहब  ने  फरमाया  कि

 सेक्शन  ५९५  इलाज  02  के  फंसे  मामले  जो  कान्ती

 मामले  हैँ  उनको  अगर  हाई  कोर्ट  ले  जाने  की

 इजाजत  दी  जाएगी  तो  मुकदमे  लम्बे  हो  जाएंगे।

 लकन  माँ  समझता  हूँ  कि  उन  मुकदमों  को  हाई

 कोर्ट  ले  जाने  की  इजाजत  नहीं  वी  जाएगी  तो  य॑
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 vot  लम्बे  हो  जाएंगे।  अगर  इंटरलोक्यूटरी
 -आर्डर  के  सिलसिले  में  कोई  झगड़ा  हाई  कोर्ट

 जाता  हैं  तो  वह  यह  रू  लग  दी  हैं  कि  अगर  यह
 सर्फ  इन्द्रलोक्यूटरी  (Interlocutory)  है  तो  हम

 हंट रा फियर  नहीं  करेंगे  ।  अगर  यह  पाइंट  मुकदमे
 की  जड़  तक  जाता  हैं  तभी  हम  इंटीरियर  करेंगे  ।

 इसलिए  अगर  कोई  पाइंट  मुकदमे  की  जड़  तक

 जाता  हें  तो  उसमें  वह  इंटीरियर  करते  हैं  वरना

 नहीं  करते  लेकिन  अगर  आप  कहते  हैं  'कि  एस
 मामलों  का  हाई  कोर्ट  में  जाना  बन्द  कर  दिया  जाए
 तौ  आप  लागों  को  उस  रं मंडी  से  महरूम  कर  दंगे
 जिसका  कि  वह  से  दराज  से  एंजाय  करत॑  आए

 है  आर  जिसके  बार  में  कोई  फैक्ट्स  आर  फिगर्स

 हमार  पास  नहीं  &  फक  वह  एब्यूज  होती  हैँ।

 जनाब  वाला,  इस  मुल्क  मों  गलत  तार  पर  था

 सर्दी  तौर  पर  हाई  कोर्ट  ऑर  सुप्रीम  कोर्ट  मेँ

 लोगों  का  बड़ा  विश्वास  हैँ  ऑर  इस  कद?  विश्वास

 हैं  कक  अगर  हाई  कोर्ट  से  ऑर  सुप्रीम  कोर्ट  से

 इंसाफ  न  मिले  तो  लोग  कहते  हैँ  कि  कानून  में

 गलती  हैँ।  इसौली  जहां  पर  कोई  हाई  कोर्ट  या

 सुप्रीम  कोर्ट  के  जुरिस्डिक्शन  में  इंटर फियर
 करता  हैं  तो  पोलक  में  वही  सेंसेशन  होता  हैं
 जो  मिस्टर  कामथ  में  २२६  के  बार  में  होता  हैं।  मेँ”

 चाहता  हूँ  कि  द्वार  कोर्ट  ऑर  सुप्रीम  कोर्ट  के

 जुरिस्डिक्शन  को  कम  न  किया  जाए।  जब  हमने

 कांस्टीट्यूशनल  बनाया  उस  वक्त  जितनी  कोशिश

 हो  सकी  हमने  की  कि  इस  अदालतों  का  जूरी-
 पस्डक्शन  बढ़ाया  जाए।  लीक  जो  र्ल्स  बनाए

 गए  उनकी  रू  से  to  हजार  या  २०  हजार  से  कम

 के  मुकदमे  सुप्रीम  कोर्ट  में  नहीं  जाते।  यही  चीजें

 हैँ  जो  कि  इंसाफ  के  मिलने  में  खलल अन्दाज़

 होती  हैं  ऑर  मुझे  अफसोस  के  साथ  कहना  पड़ता

 ¥  फक  जो  हमारा  मंशा  था  वह  पूरा  नहीं  हो  रहा

 हैं।  मेँ  ने  हसा  हैं  कभी  जो  पावर्स  हमने  सुप्रीम
 कोर्ट  को  दी  थीं  उनसे  वह  गरज  पूरी  नहीं  हो

 रहीं  जिनके  लिए  हमने  वह  पावर्स  दी  थीं।  इसमें

 जजेज  का  कसर  नहीं  हैं।  सेक्शन  ९२४  ऑर

 १२६  की  रू  से  उन्होंने  अपने  चारों  तरफ  एक

 आयरन  वाल  बना  ली  हैं।  माँ  चाहता  दूं  कि  यह

 आयरन  वाल  हाई  कोर्ट  ऑर  सुप्रीम  कोर्ट  क

 3  AUGUST  955  Civil  Procedure  9250
 (Amendment)  Bill

 चारों  तरफ  न  रहे।  इन  टेक्निकल  रूल्स  की

 वजह  से  इन्साफ  क॑  रास्ते  में  रूकावट  पड़ती  हैं।
 हम  इन्साफ  चाहते  हैं।  हम  नहीं  चाहते  कि  हन
 र्ल्स  की  बजह  से  इन्साफ  में  #कसावट  पड़े।  इस
 बिल  में  हंसी  कोशिश  की  गई  हैं  फक  इस  किस्म
 के  कुछ  रूल्स  को  हटाया  जाए,  लोकन  कुछ  एसे
 रूल्स  को  वापस  लाने  की  भी  कोशश  की  गईं
 ti

 जहां  तक  रिव्यू  का  सवाल  हैं  उसके  लिए  माँ

 देखता  &  कि  आर्डर  ४७  रूल  २  हैं।  अब  तक

 यह  था  फक  अगर  उसी  जज  के  सामने  मामला  न

 हो  तो  उसका  सक संसर  नोटिस  जारी  नहीं  कर
 सकता  था।  यह  चीज  हटाई  जा  रही  हैं।  माँ  खुश
 &  कि  इसका  लिबर ला इज  किया  जा  रहा  हैं।

 इसी  तरह  से  एक  बड़ा  सवाल  हैं  जिसके  बार॑  में

 असेंसमेंट  करने  का  जिक्र  हँ।  सन,  ९६०८  के

 एक्ट  के  पहले  तक  सिविल  कोर्ट:स  को  जायदादों
 को  नीलाम  करने  का  ऑआख्तियार  था।  लेकिन  सनी
 १६०८  मेँ  यह  स्याल  किया  गया  कक  शायद  रवैया
 अथारिटीज  एगृगीकल्चरिस्ट  के  इंटरेस्ट  को  ज्यादा
 अच्छी  तरह  से  समझ  सके  इसलिए  यह  काम

 एवेन्यू  कोर्ट  को  द॑  दिया  गया।  लोकल  इसमें
 हर  बहुत  होने  लगी  क़्योंकि  सिविल  कोर्ट  में

 एग्जीक्यूशन  मां  बहुत  द॑री  होती  थी।  वह  मामले
 उतनी  जल्दी  ्  नहीं  दिए  जितनी  कि  उम्मीद  की

 गई  थी।  हसी  वजह  से  पाटनकर  साहब  ने  अधेड-
 मंट  दिया  हैं।  लीक  पेश्तर  डु सके  क  इस
 समतों  पर  सिलेक्ट  कमेटी  गाँ?  कर॑  माँ"  यह  जानना

 चाहेगा  फ्  इस  असेंसमेंट  से  फंसा  ता  नहीं  होगा
 फक  जो  फायदा  हम  एग्गीकत्चरिस्ट  को  पहुंचाना
 चाहते  थे  उससे  वह  महरूम  हो  जाए।  माँ  चाहता

 &  कि  दस  बात  की  तहकीकात  करने  क॑  बाद  ही
 यह  अमेंडमॉंट  किया  जाए।  मम  मानता  हूं  कि
 आजकल  इन  मामलों  माँ  द॑री  होती  हैं  जाँ  हो
 सकता  हैं  कक  इनके  सिविल  कोर्ट  में  जाने  से

 इतनी  ही  न  हो।  लकन  हमको  यह  द॑ख  लेना

 चाहिए  कि  एग्रकल्चीरिस्ट  को  जो  फायदा  पहुं"
 चाना  महसूस  था  उससे  तो  वह  महरूम  नहीं  हो



 925  Code  of

 [पीड़ित  ढाकते  दास  भार्गव]

 आएगा।  माँ  चाहता  दूं  कि  इस  मामले  को  से

 कर  लिया  जाए।

 एक  यह  जिक्र  आया  हैं  कि  कास्ट  के  ऊपर

 इंटरेस्ट  नन  लिया  जाए।  उसलन  तो  माँ'  इसक
 खिलाफ  नहीं  एवं  क्या  जो  हार  जाता  हैं  उसको

 कास्ट  द॑ना  हदी  मुश्किल  हो  जाता  हैं।  लोकन  माँ

 जानता  &  फ्क्  अदालत  पूरी  कास्ट  तो  दंती  नहीं

 हैं।  सिफ  कायद॑  का  खर्चा  दिलाया  जाता  हैं।

 एसी  हालत  में  अगर  किसी  आदमी  ने  डिग्गी
 हासिल  की  हैं  जाँत  उसका  कंस  जस्ट  था  ऑर

 डिफरेंट  ने  डिसआनंस्टी  की  हे.  तो  माँ"  नहीं

 समझता  कि  कास्ट  एस  इंटरेस्ट  ब्याँ  न  दिया

 जाए।  पिजन  लागा  को  बेजा  नि  पर  कारण  मिलती

 हैं  उन  पर  अगर  सख्ती  की  जाए  तों  में!  समान

 सकता  हूं  लेकिन  अगर  एक  आदमी  का  जस्ट

 कंस  हैं  तो  मेँ”  नहीं  समानता  कि  क्‍यों  इंटरेस्ट  न

 किया  जाए।  जिस  रोज  वह  आदमी  डिगा  हासिल
 करता  हे  उसी  दिन  वह  अपना  रुपया  पाने  का

 एकदा?  हैं;  आम  ततार  पर  कोर्ट  कास्ट  पर

 इंटरेस्ट  नहीं  लगातीं।  लोकल  अगर  वह  लगाती

 हैं.  तो  यह  कॉन  से  उसल  के  खिलाफ  हैं।  कोर्ट
 को  डिस्क्रिप्शन  हैं।  उनके  सामने  केसेज  आते  हें
 और  वह  उन  पर  डिस्क्रिप्शन  इस्तेमाल  कर  सकती

 हैं।  हो  सकता  हैं  पक  उनक॑  इस  डिप्रेशन  क्रो

 काट  लेने  से  कुछ  केसेज  में  फायदा  हो  जाए।  लकन
 मेँ"  समझता  &  के  अच्छा  हैं  "के  आप  पहस्क्ीशन

 को  वहीं  रहने  दे  जहां  कि  उसे  रहना  चाहिए।

 श्री  कामत  :  कास्ट  में  वकीलों  की  फीस  कितनी

 होती  हैं  ?

 पीडित  ठाकर  वास  भार्गव:  उनकी  फीस  वही
 होती  हैं  जो  हाइ  कोर्ट  ने  मुकर्रर  की  हुई हैं  कछ
 रकम  तक  ४५  पर  सेंट  होती  हैं  र  उसके  आगे
 ३ पर सेंट  आर  २  पर  सेंट  होती  हैं।  जिसने  बकौल

 कौ  फीस  द॑  दी  उसके  पास  से  तता  फँसा  चला  गया।

 हँसी  हालत  माँ  कास्ट  रिकवर  करते  वक्‍त  हटररस्ट
 दना  गौर  वाजिब  नहीं  हैं।  मुझे  खुशी  हैं  कि  कामत

 साहब  इंटरेस्ट  में  इतना  इंटरेस्ट  ले  रहे  हैं।

 एक  अमॉेंडमेंट  पोस्ट  के  जरिए  तामील  के  बार॑

 मां हैं।  यह  सेक्शन  ९६८२)  के  बार॑  में  हैं।  इसके
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 am  में  माँ  यह  अर्ज  करना  चाहता  हूँ  कि  लांग
 आजकल  इतने  हाशियार  हां  गए  हूँ  फक  यहां  कहीं
 कोई  समन  जाता  हैं  वहां  वह  पोस्टमैन  के  साथ
 जाकर  “ररिफ्यूज्ड  Y  लिखा  लेते  हैं  ।  अगर  सिर्फ
 गॉस्टमेन  अपनी  तरफ  से  यह  लिख  द॑  तो  मुसे:
 एतराज  नहीं,  लकन  लॉग  खुद  जा  कर  पोस्टमैन
 से  यह  लिखा  दत  हैं  ।  पोस्टमैन  को  भी  क्‍या
 गरज  पड़ी  हैं  कि  बार  बार  उस  आदमी  क॑  यहां
 जाकर  देखे  कि  वह  हैं  या  नहीं  इसलिए  एसा
 लिखने  में  दोनों  का  फायदा  होता  हैं  आर  पोस्ट-

 मन  “रिफ्यूजी”  लिखा  लिया  जाता  हैं  एसा

 होने  से  बहुत  से  केसेज  एक्स पार्टी  हो  जाएंगे
 आर  लोगों  का  बहुत  सी  दरख़ास्तें  मसूंखी  दनी

 पड़ा  करेगी।  माँ  अदब  से  अर्ज  करना  चाहता  दूं
 फक  यह  मर  तज  की  बात  dg  at  cad  में  एसे
 केसेज  आए  हैं  फक  जहां  समन  पर  रिफ्यूजी  लिखा

 हुआ  था  लोकल  बद्ध  गलत  MT...

 Shri  Pataskar:  What  about  the
 bailiffs  also?

 पंडित  ठाकुर  वास  भार्गव:  यह  हो  सकता  हैं
 Ta  बेलिफ  गलत  लिख  देते  हैँ  लोकल  बिल

 का  हॉल्फया  बयान  तो  होता  हैं।  पोस्टमैन  का  ता

 कोई  हिलाया  बयान  नहीं  होता।  न  पास्ट मौन  पर

 सिविल  कोर्ट  का  कोई  अख्तियार  होता  हैं।  बिल
 पर  ता  कोर्ट  को  अख्तियार  भी  होता  हैं।  अब  तक

 जो  समन  अनरोजस्टर्डा  भेजे  जाते  हैं  उन  पर  भी
 अगर  Te

 रिफ्यूजी
 1  लिख  दिया  जाता  ईं  तो  उन

 केसेज  को  'एक्स पार्टी  कर  दिया  जाता  हैं।  आपने

 इतना  ्तो  किया  रजिस्टर्ड  इसमें  "किया,  इतना
 तो  किया,  लेकिन  रौजस्टर्द  में  और  नान  रीज-

 स्टड  में  जब  किसी  आदमी  ने  लिफाफा  भेजा,  तो

 उसमें  कोई  लम्बा  चौड़ा  फर्क'  नहीं  रहता,  दोनों
 में  रायगड  लिखना  हैं  I  ढाई,  तीन  आने  का

 स्वर्णा  और  बढ़  गया  हैं,  बाकी  इम्म्वमेंट  इसके
 अन्दर  कोई  नहीं  हुआ।

 जहां  लक  गवाहान  के  लाने  का  आपका  सवाल

 हैं,  उसको  माँ  बिल्कुल  अननेसेसरी  समझता  हैं।
 आज  के  दिन  जो  जज  इसका  प्र जम्प शन  कर,  वह
 वॉयलेट  प्र जम्प शन  करता  हें,  कोई  जम्म  ay
 गवाहान  को  अपने  साथ  ले  जाए,  कोई  'यह  कहे
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 ate  इसको  बिलीव  कर  लें  फक  जितने  गजानन
 हैं  बड़  एस  सीध॑  हें  फक  कोट  दा  सम्मन  गया  तां
 आ  गए  ऑर  कोर्ट  का  सम्मन  नहीं  जाता  तो  वह
 यहां  पर  नहीं  आते।  तो  वह  गलती  करता  हैं,
 सम्मन  आप  भेजें  या  न  भेजें,  हकीकत  यह  हैं  कि

 गवाही  बने  के  लिए  वही  लोग  आते  हैं  जिनकी
 शक  प्ली टफ  ऑर  डिबेट  खुशामद  करके  ले

 ते  हैं।

 कल ४  मेँ  आम  ता?  पर  यह  हांता  हैं  कि  कोर्ट
 अपना  फैसला  दोनों  पार्टीज  को  बुला  कर  सुनाता
 हैँ  वरना  झगड़ा  हो  जाता  हैं  ऑर  उसके  लिए  वह

 डॉट मुकरर  कर  दा  हैं  पहले  से  फक  फलां  तारीख
 को  वह  फैसला  सुनाएगा  i  यह  भी  मेरी  राय  में

 भूतना  नेसेसरी  नहीं  हैं  ।

 *  तो  माँ  अदब  से  अर्ज  करूंगा  कि  इसमें  अद्भुत
 'सारी  बातें  हैं  जो  काफी  साफ  हैं  ऑर  आजकल  भी
 प्रैक्टिस  में  मौजूद  हैं।  बहुत  सारी  बातें  एसी  हैं
 पके  जिनको  हमें  कबूल  कर  लेना  चाहिए  ऑर

 “मुझे  उम्मीद  हैं  फक  सेलेक्ट  कमेटी,  यह  जो  सब
 "मेम्बर  साहबान  ने  एतराज़ात  किए  हैं,  उनके  अंदर
 जाकर  जो  मुनासिब  सम भंगी  करेगी।

 'एक  दूसर॑  सवाल  की  बाबत  माँ  जनाब  की

 डुबाया  से  अर्ज  कर  द॑ना  चाहता  &  कि  मेर  एक
 भाड  ने  अमे मंट  शव  किया  हैं  कि  सिवाय  हन
 सेक्शन्स  के  आर  जितने  सेक्शन्स  हैं,  उनके  बार
 -में  भी  दृजाजत  होनी  चाहिए  कि  सेलेक्ट  कमेटी
 पद्  असेसमेंट  होकर  आ  जाएं।  उसूलन  तो  माँ

 “यह  समझता  हूँ  कि  कोर्ड  लम्बा  चौडा  एतराज
 समें  नहीं  होना  चाहिए  क्योंकि  अगर  श्री  पाट
 'स्तर  साहब  इन  चीजों  को  दख  लेते  ऑर  इसमें
 गल  हल  तो  वह  सारी  चीजें  सेलेक्ट  कमेटी  को

 सपुर्द  हों  जातीं।  अब  अगर  उन्होंने  उनको

 पहनना  मनासिब  नहीं  समस्या  या  नहीं  दावा,
 फीच््सी  तरह  से  नोटस  मेँ  नहीं  आया,  तो  अगर

 को  मेम्बर  साहब  चाहते  हैँ  "के  उन  बाकी

 सेक्शन्स  पर  भी  सेलेक्ट  कमेटी  में  गाँव  हो  जाए,  तो

 “'मसलन  इसमें  कोई  हर्ज  नहीं  हैं,  काड  हर्ज

 महीं  हैं।  लोकल  माँ  अदब  से  अर्ज  करूंगा.  यह

 जरूरी  सवाल  हैं  'कि  अगर  कोई  एसी  तब्दीली  हैं.

 बजर  तबदीली  हैं  ह,  इस  बात  पर  मुन् नही सर  करती
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 हें,  जेसा  कक  श्री  पाटनकर  साहब  का  ख्याल  था  फक

 कहीं  एक्सपर्ट  कमेटी  करके  या  कोई  एसी  बड़ी
 भारी  तबदीली  हैं,  तो  एसी  बड़ी  तबदीली  इसक
 अन्दर  नहीं  आना  चाहिए,  क्‍योंकि  खुद  इस  बिल
 के  अन्दर  पाटनकर  साहब  ने  यह  लिख  दिया  हैं  पीक

 हम  छोट  मिट  मामलों  को  लेना  चाहते  हैं  जिससे
 लोगों  को  फायदा  हो  जाए  आँख  कुछ  न्याय  मिलने
 में  स्पीड  भी  तंज  हो  जाए  आँख  उसके  सम्बन्ध  में

 होने  वाला  खर्च  भी  कम  हो  जाए।  तो  एसी  चीजें

 फबना  लाने  से  फायदा  हो,  एसी  चीजें  जो  अन-

 कंट्रोवीशयल  हों,  एंसी  ही  जिनके  अन्दर  कोई

 मंगला  न  हो,  उनका  आना  मुनासिब  हैं।  सिविल
 प्रांसीज्यार  कोड  की  फील्ड  इतनी  मसीह  हें  कि

 जिसका  कोर्ड  ठिकाना  नहीं,  महीनों  तक  उसको
 आप  एमैंडा  करते  रिहा,  काम  पूरा  नहीं  होगा
 ह  वह  कंट्रो्वाशयल  हो  जाएगा।  श्री  पाहटस्का
 ने  जितनी  चीज़ें  रखी  हैं,  वह  इतनी  ज्यादा

 कंट्रोवाशयल  नहीं  हैं,  इख्तलाफ  राय  हो  सकता

 हैं,  लोकन  बोली  कोर्ट  एख्वलाफ  नहीं  हूँ।

 इस  बल  को  हमें  इस  डाइरेक्शन  के  साथ

 सेलेक्ट  कमेटी  को  भेज  दना  चाहिए  कि  इसके
 अन्दर  जो  एसी  चीजें  &  "के  जो  बहुत  कंट्रोर्वाश-
 चल  न  हाँ,  उन  पर  अगर  असेसमेंट  लाए  जाएं  तो

 कोई  हर्जा  नहीं  हैं  ऑर  उन  पर  भी  गार  करके

 फैसला  कर  लिया  जाए,  वरना  अगर  बुनियादी
 चीजों  पर  वहां  झगड़ा  हुआ  तो  इस  बिल  की

 " नेचर  ही  तबदील  हो  जाएगी।

 Shri  B.  है.  Ray  (Cuttack):  Mr.
 Chairman,  the  motion  before  this
 House  ig  a  very  interesting  one.  With
 regard  to  the  discussion  of  the  Civil
 Procedure  Code,  almost  all  the
 grounds  have  been  covered  and  I  do
 not  propose  to  take  much  time.
 Amongst  the  many  arguments  advanc-
 ed,  one  is  that  the  Civil  Procedure
 Code  stands  now  as  a  harmonious  and
 coherent  structure  and  if  it  ought  to
 be  revised,  it  ought  to  be  revised  as
 a  whole.  There  should  be  no  haste
 about  it.  Let  the  expert  committee
 examine  it  and  then  revise  it.  This
 sort  of  piecemeal  revision  would  bring
 about  disharmony  and  may  do  more
 injustice  rather  than  justice.  This
 argument,  I  should  say,  Js  not  entirely
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 without  force;  but  it  can  be  met  if  we
 extend  the  scope  of  the  Bill.  How  does
 the  Bill  read?  The  Bill  reads,  “a  Bill
 further  to  amend  the  Code  of  Civil
 Procedure,  1908”;  therefore  I  should
 say  that  the  scope  of  the  Bill  is  not
 confined  to  the  clauses  that  have  been
 proposed  there.  Now  for  example,  it
 is  said  that  if  the  witness  has  been
 named,  then  a  party  can  produce  him
 in  court  without  taking  any  summons
 for  his  production.  Till  now,  we  know
 that  every  party  has  got  the  full  right
 to  bring  a  witness  to  court  without
 summoning  him  and  even  without
 previously  naming  him.  This  has  been
 the  practice.  So  far  as  the  provision
 for  summoning  witnesses  is  concerned,
 it  is  just  to  help  a  man  to  call  any
 witness  to  a  court.  I  know  of  a  parti-
 cular  decision  of  a  High  Court  which

 set  the  law  at  rest  in  this  respect.
 Previously  witnesses  brought  into
 courts  without  summons  used  to  be
 discredited  on  account  thereof.  The
 final  decision  of  the  High  Court  was

 that  as  there  was  no  provision  to  pre-
 vent  a  witness  from  coming  to  a  court
 without  summons  on  being  solicited
 by,a  party,  he  should  not  be  discredit-
 ed  on  ‘hat  ground.  Therefore,  if  this
 provisiun  is  enacted,  then  it  will  mean
 that  no  longer  can  anybody  produce  a
 witness  either  without  summons  07
 without  previously  naming  him  in  the
 court.  In  this  way,  some  of  the  am-
 endments  may  adversely  affect  the
 law  as  it  is.  Therefore,  I  give  value  to
 this  opposition  objection.  But  as  the
 hon.  Deputy-Speaker  has  opined—
 which  presumably  is  the  sense  of  the
 House  also—if  such  amendments  of
 the  Code  as  are  incidental  to  the  pro-

 posed  ame..dments  or  as  have  a  rela-
 tion  thereto  so  that,  if  not  inserted
 consequentially,  it  will  lead  to  dere-
 liction  of  justice  and  injudicious  pro-
 cedure,  are  allowed  as  being  within
 the  scope  of  the  Bill,  there  will  be  no
 harm,  but  some  good  will  be  done  to
 the  cause  of  dispensation  of  the  civil
 justice.  Therefore,  I  would  appeal]  to
 the  hon.  Minister  in  charge  of  this  Bill
 to  remember  this  opinion  of  the  De-
 puty-Speaker  the  sense  of  the  House
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 and  accept  amendments  which  have  a
 relation  with  the  remainder  of  the:
 provisions  of  the  Act,

 Secondly,  I  have  found  from  the
 discussions  that  there  is  some  miscon-
 ception  about  the  Civil  Procedure
 Code.  It  is  thought  as  if  the  Civil  Pro-
 veuure  Code  is  the  source  of  all  the
 delays  and  expenses  in  disposal  of
 civil  cases.  In  this  respect,  without.
 claiming  any  infallibility  for  my
 words,  I  should  like  to  express  my
 strongest  possible  opinion  that  the
 Civil  Procedure  Code  is  very  well.
 designed.  It  was  the  result  of  the
 wisdom  of  a  country  whose  jurispru-
 dence  is  highly  developed  and  it  has:
 been  so  enacted  that  if  it  is  strictly
 followed,  all  the  delay  and  expenses
 involved  in  the  administration  of  civil.
 justice  will  be  reasonably  abridged.  It
 is  a  matter  for  pity  that  those  who
 are  in  charge  of  administering  the
 Civil  Procedure  Code  are  not  strictly
 following  it.  I  would  like  the  House  to.
 bear  with  me  for  a  few  minutes.

 When  3  was  the  Chief  Justice  of  a
 High  Court  I  had  been  on  tour.  I  was.
 told  by  a  District  Judge  that  he  want-
 ed  a  subordinate  judge  because  he  had
 got  a  big  case  which  would  take  about.
 two  months  and  fifteen  days  and
 there  were  many  other  old  cases  pend-
 ing.  Therefore  he  thought  that  an.
 additional  man  was  necessary.  I  told
 him:  “You  better  send  the  papers  of
 that  case  to  me  at  the  headquarters.”
 They  were  sent  to  me;  I  read  them;  I
 went  through  the  orders  and  I  found
 that  the  Procedure  Code  had  not  been
 followed.

 Now  what  does  the  Procedure  Code
 say?  The  Procedure  Code  says  that
 there  will  be  a  first  hearing.  What  is
 the  meaning  of  first  hearing?  At  the.
 first  hearing  both  the  parties  will  be
 present;  matters  really  in  dispute  will
 be  sifted,  subtracting  those  that  are
 admitted  or  that  are  unimpeachably
 proved  by  documents,  and  will  have  to.

 be  categorised,  classified  and  put
 down  into  issues.  No  court’  ever-
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 follows  that  procedure.  777५६  hearing
 in  mofussil  court  means—so  far  as  my

 experience,  extending  over  a  period  of
 forty  years  goes—simply  stating  the
 parties,  cases  and  putting  down  some
 issues  tentatively.  Nothing  further  is
 done.

 In  the  Civil  Procedure  Code  there
 are  provisions  for  discovery  and  ins
 pection  of  documents;  there  are  provi-
 sions  for  issue  of  interrogatories;  there
 are  provisions  for  calling  upon  the
 other  party  either  to  admit  or  not  to
 admit  documents  or  facts;  there  are
 provisions  for  examination  of  wit-
 nesses  on  commission.  These  provisions
 are  there  to  facilitate  speedy  disposal.
 if  they  are  strictly  followed,  then
 certainly  by  the  time  the  case  comes
 to  be  heard  a  lot  of  matter  should  have
 been  admitted,  a  lot  of  documents
 should  have  been  admitted  on  record,
 or  proved  on  admission.  There  is  8

 sanction  behind  these  provisions
 because  the  Procedure  Code  provides
 that  if  somebody  wrongfully  disowns
 particular  documents  or  facts  and  the
 same  are  proved  against  him  in  court,
 notwithstanding  the  fact  that  he  wins
 the  case  on  the  whole  he  will  have  to
 pay  the  costs  of  the  opposite  party  in-
 curred  by  him  on  this  particular  item
 which  the  party  has  proved.  Now
 none  of  the  members  of  the  subordi-
 nate  judiciary  follow  these  provisions.

 Going  back  to  my  experience,  I
 transferred  the  case  to  my  file.  Then,
 l  made  the  first  hearing;  I  called  up-
 on  the  lawyers  on  both  sides  to  issue
 interrogatories  of  such  facts  which
 they  thought  may  be  admitted.  Each
 {ssued  interrogatories  on  the  other.
 Then  I  called  upon  both  the  parties  to
 discover  the  documents  and  give  ins-
 pections  thereof  to  the  other  party
 calling  upon  him  to  admit  or  deny.
 That  was  done.  The  majority  of  the
 documents  were  picked  up  and  were
 admitted  to  be  genuine.  Ultimately  it
 was  found  there  were  only  five  docu-
 ments  to  be  proved  by  oral  evidence
 and  three  witnesses  to  be  examined.
 There  the  whole  case  ended.

 Therefore,  it  is  wrong  to  think  that
 the  delay  and  expense  are  due  to  the
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 Civil  Procedure  Code.  I  should  say  it
 is  due  to  the  fact  that  the  Code  has  not
 been  strictly  followed.  If  speedy  and
 cheap  justice  has  to  be  obtained,  I
 think  strict  scrutiny  should  be  made
 by  the  higher  judiciary  of  the  work  of
 the  lower  judiciary.

 Coming  to  the  High  Courts,  what
 happens  in  the  High  Court  is  this.  The
 papers  are  listed  for  being  printed.
 The  printing  presses  take  two  or  three
 years.  That  is  mainly  the  cause  of  the
 delay  in  the  High  Courts,  quite  apart
 from  inadequate  personnel  or  anything
 of  the  kind.

 Suppose  you  introduce  a  rule  that
 the  appellant  whose  appeal  is  admitted
 has  to  produce  all  the  necessary  pa-
 pers,  either  printed  or  typed,  from  the
 very  beginning  and  the  respondent
 will  in  a  short  time  produce  all  the
 papers  that  he  wants  the  court  to  go
 through  a  lot  of  time  would  be  saved?

 Shri  Rane  (Bhusaval):  Why  not
 dispense  with  printing  altogether?

 Shri  B.  हू.  Ray:  In  the  High  Court
 there  are  two  judges  forming  a  Bench
 and  two  sets  of  papers  are  necessary.
 Previously,  the  judges  were  English-
 men  and  translations  had  to  be  ddne.
 Now  things  are  changed.

 Shri  Pataskar:  What  about  the  two
 or  three  High  Courts  which  have  got
 original  jurisdiction?  There  all  the
 procedure  of  the  Civil  Procedure  Code
 is  strictly  followed,  but  the  complaint
 in  their  case  is  that  the  amount  of
 expenditure  is  so  excessive  that  the
 parties  find  it  difficult.

 Shri  8.  EK.  Ray:  There  the  expendi-
 ture  is  due  to  the  system  of  attorneys.
 About  that  also,  I  shall  tell  the  House
 my  experience.

 It  was  recently  decided  that  all  cases
 with  regard  to  companies  under  liqui-
 dation  proceedings  should  be  heard  by
 the  High  Court  in  its  original  jurisdic-
 tion  where  the  Head  Office  of  the  com-
 pany  is  situated.  As  a  result  of  this
 a  large  number  of  cases  from  the  Cal-
 cutta  High  Court  were  to  be  trans
 ferred  to  my  court,  that  is  the  Orissa
 court.  Now  the  liquidator  came  and
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 reported  to  me  that  each  attorney
 wanted  Rs.  500  to  apply  for  and  get
 transfer  of  the  records  in  his  charge
 from  the  Calcutta  High  Court  to  my
 court.  I  asked  my  Registrar  to  write
 to  the  Registrar  of  the  Calcutta  High
 Court.  Thereafter  Sir  Trevor  Harris,
 who  was  the  Chief  Justice,  ordered
 that  all  the  recordg  should  be  sent  to
 Orissa.  Within  a  fortnight  all  the  re-
 cords  were  there.  He  wrote  to  me  that
 ‘with  regard  to  certain  documents  and
 ‘private  papers  with  the  attorneys  he
 ‘could  not  help.

 So,  the  main  expenditure  is  due  to
 the  attorney  system.  Of  course  there
 is  a  moral  aspect  to  the  attorney
 ‘system.  That  keeps  our  barristers  and
 advocates  above  suspicion.  I  should,
 therefore,  urge  that  the.  scope  of  this
 amending  Bill  should  be  widened,  so
 that  the  Civil  Procedure  Code,  or  at
 ‘least  those  parts  of  it  which  will  be
 consequentially  affected  by  the  pro-

 ‘~posed  provisions,  should  be  considered.
 ‘That  has  been  the  sense  of  the  House,
 30  far  as  I  have  been  able  to  understand
 and  that  has  the  sympathy  of  the
 Minister  incharge.  With  regard  to  the
 amendment  of  the  Civil  Procedure
 Code,  there  is  another  answer  to  any
 -objection,  namely  that  some  parts  of
 ‘it  are  severable.  The  fundamental
 ‘principles  are  coherent  and  harmo-
 nious,  but  some  parts  are  severable  for
 example.  So  far  as  exemption  of
 particular  persons  from  appearance  in
 court  is  concerned,  that  has  practically
 nothing  to  do  with  the  rest  of  the

 Code.  There  may  be  similar  amend-
 ‘ments  when  occasions  arise.

 With  these  words,  I  support  the  Bill.
 Shri  Mulchand  Dabe:  (Farrukha-

 ‘bad  Disstt.-North):  :  During  my  ex-
 perience  at  the  bar  for  more  than
 40  years,  I  have  come  to  the  conclu-
 sion  that  the  Civil  Procedure  Code  as
 it  stands  has  not  got  many  defects.  It
 consists  of  two  parts.  one  containing
 sections  up  to  58  and  the  other  con-
 sists  of  Orders  and  Rules.  So  far  as
 tthe  portion  that  deals  with  Orders  and
 Rules  is  concerned,  the  Rules  can  be
 amended  by  the  High  Courts.  very
 High  Court  has  a  Rules  Coremittee
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 which  examines  the  Rules  from  time
 to  time  and  according  to  the  prevail-
 ing  local  conditions,  alters  or  amends
 them.  Therefore,  I  do  not  agree  with
 the  hon,  Minister  when  he  says  that
 overhauling  the  entire  Code  is  a  stu-
 pendous  task  and  requires  a  Committee
 of  experts.  All  that  seems  to  me  to  be
 necessary  is  that  the  State  Govern-
 ments  and  the  High  Courts  should  be
 alerted  so  that  they  may  examine  the
 Orders  and  Rules  and  alter  them  or
 amend  them  according  to  the  condi-
 tions  prevailing  in  each  State.  For
 this  Parliament  to  take  up  the  entire
 Code  consisting  of  Orders  and  Rules
 would  certainly  be  unnecessary,  be-
 cause,  in  that  case,  the  rules  will  have
 to  be  framed  on  a  uniform  basis  with
 the  result  that  they  may  not  be  ade-
 quate  or  fully  applicable  to  all  the
 States  in  the  country.

 So  far  ag  the  sections  are  concerned
 my  submission  is  that  they  lay  down
 very  sound  principles  and  do  not  call
 for  any  change.  When  the  hon.  Minis-
 ter  says  that  the  task  is  stupendous
 and  it  is  dificult  to  overhaul  the  entire
 Code,  the  only  conclusion  to  which  I
 can  come  is  that  the  defects  are  not
 so  patent  as  to  be  easily  visible.  I
 think  this  expression  of  his  supports
 my  view  that  the  Code  as  it  stands  is
 not  as  bad  as  it  is  made  out  to  be.

 In  the  course  of  the  debate  on  this
 Bill  a  question  about  the  incompetence
 of  the  judiciary  has  been  raised.  My
 submission  is  that  there  are  certainly
 delays,  and  sometimes  misappreciation
 of  evidence  also.  But,  the  judges  are
 not  the  only  party  to  blame.  There  are
 three  parties  who  must  share  the
 blame.  The  litigants  aie  responsible
 for  producing  false  evidence  or  setting
 up  false  cases  before  the  court.  The
 advocates  are  also  to  a  certain  extent
 responsible  for  trying  to  win  their
 tases  by  their  skill  in  advocacy;  the
 judges  are  also  responsible  to  a  certain
 extent  for  not  being  able  to  appreciate
 the  evidence  fully.  But,  in  spite  of  all
 this,  it  can  be  said  with  confidence  that
 90  per  cent.  of  the  cases  at  least  are
 @ecided  correctly.  This  is  all  to  the
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 credit  of  the  judges  and  the  great
 experience  and  knowledge  of  human
 nature  that  they  have  to  bring  to
 bear  upon  the  decision  of  these  cases.

 I  shall  now  come  to  the  various
 amendments  that  have  been  placed  be-
 fore  the  House.  The  first  point  is,  I
 have  not  been  able  to  understand  why
 the  Code  is  not  being  made  applicable
 to  the  State  of  Jammu  and  Kashmir.
 When  we  turn  to  section  |  of  the  Code
 as  it  stands  at  present,  it  reads:

 “Tt  extends  to  the  whole  of
 India  except—

 (a)  the  Tribal  Areas  in  the
 State  of  Assam;

 (b)  Save  as  hereinafter  pro-
 vided,  the  Scheduled  areas  in  the
 State  of  Madras;

 (c)  the  State  of  Jammu  and
 Kashmir;  and

 (d)  the  State  of  Manipur;”

 It  appears  from  section  l  that  the
 Code  is  not  extended  to  the  State  of
 Jammu  and  Kashmir.  When  we  come
 to  the  definition  contained  in  sec-
 tion  2  we  find:

 “(7TB)  “India”,  except  in  sections
 l,  29,  43,  44,  78,  79,  82,  83  and  87A
 means  the  territory  of  India  ex-
 cluding  the  State  of  Jammu  _  and
 Kashmir;”

 That  is,  a  part  of  the  Code,  sections  l,
 29,  43,  44,  78  and  others  are  made  ap-
 plicable  to  Jammu  and  Kashmir.  These
 sections  relate  to  service  of  summons,
 execution  of  decrees  and  such  other
 matters.  If  the  Code  could  be  made
 applicable  to  Jammu  and  Kashmir  in
 these  matters,  I  do  not  see  any  reason
 why  it  should  not  be  made  applicable
 to  the  State  of  Jammu  and  Kashmir
 as  a  whole.  I  expect  that  the  hon.  Mi-
 nister  will  clarify  the  position.

 The  first  amendment  that  is  sought
 to  be  introduced  is  that  the  successful
 party  should  be  deprived  of  the  interest
 on  costs  that  he  has  incurred.  I  have
 not  been  able  to  understand  the  reason
 behind  this.  The  successful  party  has

 97  L.S.D.
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 incurred  considerable  costs  and  the
 costs  taxed  against  the  oppusile  party
 represent  only  a  small  part  of  the
 costs  that  have  been  actually  incurred.
 If  a  person,  on  account  of  the  wilful
 default  or  wrong  committed  by  an-
 other  person,  has  been  driven  to  the
 court,  and  has  had  to  incur  expenses
 and  spend  money  from  his  pocket,
 there  does  not  seem  to  be  any  reason
 why  he  should  be  deprived  of  interest
 on  costs  that  he  has  incurred.  It  is
 said  that  it  is  a  matter  of  social  justice.
 My  submi¥sion  is  that  this  kind  of
 thing  is  likely  to  encourage  the  judge-
 ment  debtor  to  desist  from  paying
 Costs  as  they  fall  due.  He  can  with-
 hold  the  costs  and  put  the  decree-
 holder  to  considerable  expenses  and
 trouble  even  after  he  has  obtained  the
 decree.  It  is  a  common  saying  that
 the  troubles  of  the  decree-holder  begin
 only  after  he  has  obtained  the  decree.
 Therefore,  I  do  not  quite  understand
 the  hon.  Minister  when  he  says  that
 costs  should  not  bear  any  interest  after
 the  decree  has  been  passed.

 The  next  amendment  proposed  to
 section  35A  is  a  welcome  and  salutary
 amendment.  Up  till  now,  it  was  neces-
 sary  for  a  party  claiming  special  costs
 or  compensatory  costs  to  raise  that
 objection  at  the  earliest  possible  op-
 portunity.  The  words  ‘earliest  possi-
 ble  opportunity’  are  being  omitted  with
 the  result  that  the  courts  will  be  in  a
 position  to  grant  compensatory  costs
 even  though  they  have  not  been
 claimed  at  the  earliest  possible  oppor-
 tunity  or  even  though  they  have  not
 been  claimed  at  all.  This  is  all  to  the
 good.  This  is  bound  to  result  in  deter-
 ring  unscrupulous  litigants  from  laun-
 ching  vexatious  or  frivolous  claims.
 The  amendment  of  section  47,  bring-
 ing  in  the  principle  of  res  judicata  isa
 welcome  and  salutary  change,  because
 up  to  now  the  principle  of  res  judicata
 was  surely  applied  to  execution  cases,
 but  it  was  constructively  so  applied,  but
 there  was  no  provision  in  the  law  as
 to  whether  that  principle  should  or
 should  not  be  applied.  I  think  it  Is  a
 good  amendment  to  apply  that  princi-
 ple.  My  hon.  friend  Shri  Ramaswami
 said  that  the  question  of  might  or  ought
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 (Shri  Mulchand  Dube]
 should  also  be  applied  to  execution  pro-
 ceedings.  I  do  not  agree  with  him,
 because  it  is  more  a  question  of  cons-
 tructive  res  judicatu.  Therefore,  such
 points  which  have  been  heard  and  fi-
 nally  decided  shuuil  be  res  judicata
 not  others  which  night  and  ought  to
 have  becn  raised  und  have  not  been
 raised.

 The  amendment  to  section  92  is  also
 a  salutary  and  fvod  amendment.  Up
 to  now  what  happened  was  that  a  per-
 son  who  succeed~.!  in  ousting  a  trustce
 from  trust  property  only  got  a  decla-
 ration  and  in  case  he  wanted  to  take
 possession  of  the  property,  he  had  to
 file  another  suit.  Now,  this  is  a  neces-
 sary  amendment  and  this  is  quite  wel-
 come.

 Mr.  Chairman:  The  amendments
 with  which  be  agrev.,  he  need  not  re-
 capitulate  because  it  has  been  said  by
 so  many  Members.  He  should  try  to
 economise  the  time  and  just  speak  on
 those  clauses  where  he  has  something
 to  say.

 Shri  Mulchand  Dube:  In  regard  to
 amendment  of  section  133,  I  have  some
 doubts  as  to  whether  the  proposed
 amendment  is  going  to  meet  the  objec-
 tions  that  have  been  raised  by  the  High
 Courts  in  regard  to  the  exemption  of
 persons.  The  amendment  reads  as
 follows:

 “In  section  33  of  the  principal
 Act,—

 (a)  for  sub-section  (l),  the
 following  sub-section  shall  be
 substituted,  namely:—

 (l)  the  following  persons  shall
 be  entitled  to  exemption  from
 personal  appearance  in  Court,
 namely:—

 (i)  the  President  of  India;
 (il)  the  Vice-President  of  India...”

 Now,  the  opening  words  are  “The
 following  persons”  and  the  exemption
 is  in  regard  to  their  offices.  The
 question  is  whether  the  word  “persons”
 covers.  and  is  comprehensive  enough
 to  include.  the  offices  held  by  these
 persons.  If  the  persons  are  to  be  exem-
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 pted,  it  should  be  clearly  stated  that
 the  persous  holding  the  following  of-
 ces  shall  be  entitled  to  exemption.
 That  would  be,  [  think,  more  correct.
 My  submission  is  that  the  hon.  Minister
 might  take  this  fact  into  considera-
 tion,  because,  in  order  tu  meet  the  ob-
 jection  raised,  in  order  to  bring  the
 clause  in  line  with  the  provisions  of
 article  l4  of  the  Constitution,  we
 should  see  to  it  that  the  proposed
 amendment  is  made  consistent  with  the
 article  of  the  Constitution.

 Article  l4  reads:

 “The  State  shall  not  deny  to  any
 person  equality  before  the  law  or
 tre  equal  protection  of  the  laws
 within  the  territory  of  India.”

 Now,  the  word  used  here  is  “person”
 and  according  to  the  rule  of  interpre-
 tation  contained  in  the  Constitution
 itself,  the  definition  of  “person”  is  to
 be  taken  from  the  General  Clauses
 Act.  In  the  General  Clauses  Act,  this
 word  “person”  includes  any  company
 or  association  or  body  of  individuals.
 whether  incorporated  or  not.  It  would
 be  n-ticed  that  the  definition  leaves  in
 tact  the  ordinary  meaning  of  the  word
 “person”,  which  is  an  _  individual
 human  being.  Therefore,  the  word
 “person”  would  mean  an_  individual
 human  being  and  would  include  any
 company  or  aSsociation  or  body  of
 individuals  whether  incorporated  or
 not.  Now,  these  offices  which  are  men-
 tioned  in  the  amendment  to  section  33
 are  neither  men  nor  associations  of
 men  nor  bodies  of  individuals  incor-
 porated  or  unincorporated.  So,  these
 offices  do  not  come  within  the  defini-
 tion  of  “person”  and  therefore,  in  case
 it  is  considered  necessary  to  give  exem-
 ption  to  these  offices.  it  should  be  sald
 that  persons  holding  these  offices  are
 exempt.  The  amendment  of  the  sec-
 tion  as  it  is  framed  does  not  say  so,  It
 only  says  the  following  persons  are
 exempt  and  then  it  names  the  offices.

 I  think  the  opening  words  of  the  section
 should  be:  “persons  holding  the  follow-
 ing  offices”.  If  it  is  put  in  this  way.
 it  may  be  that  it-might  meet  the  objec-
 tion  to  meet  which  this  amendment  is
 being  brought  forward.
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 The  Minister  of  Nefenee  Organisation
 (Shri  Tyagi):  I  wonder  if  these  offices
 ean  be  treated  as  institutions.

 Shri  Mulchand  Dube:  Institution-~
 are  not  mentioned  anywhere.  —  Insti-
 tutions  do  not  count.  It  is  the  persons
 that  count,

 Shri  Tyagi:  For  instance,  there  is
 ord  Krishna’s  Mandir.  Lord  Krishna
 in  law  is  a  person  although  he  does  not
 exist.

 Mr.  Chairman:  These  are  ali  person-
 alities.

 Shri  Mulchand  Dube:  I  entirely
 agree  with  my  hon.  friend  Pandit  Tha-
 kur  Das  Bhargava  that  justice  should
 be  administered  and  every  person
 should  have  a  right  to  get  justice  in  res-
 .pect  of  any  wrong  that  he  has  suffered
 or  in  respect  of  any  wrong  that  {fs  be-
 ing  done  to  him.  My  —  submission  is
 that  that  is  certainly  an  ideal  which  it
 is  difficult  to  reach,  and  if  all  such
 cases  wore  to  come  to  the  Supreme
 Court  or  the  High  Court,  it  would  be
 impossible  for  them  to  deal  with  the
 plethora  of  such  cases.

 There  is  one  other  point  which  I
 wish  to.  mention  and  that  is  that  the
 revisional  jurisdiction  of  the  High
 Court  should  not  be  curtailed  in  the
 manner  it  is  sought  to  be  curtailed.
 The  High  Court  should  have  the  power
 to  call  for  the  record  of  any  case,  to
 examine  whether  justice  has  or  has  not
 been  done.

 With  these  words,  I  support  the  Bill.

 Shri  Achuthan  (Crangannur):  This

 process  of  codifying  the  Civil  Proce-
 dure  is  not  new,  it  has  been  going  on
 for  a  century  now,  It  is  not  a  new  ins-
 tance  with  regard  to  this  Parliament.
 There  is  no  meaning  in  waiting  till  the
 Law  Commission  exhausts  the  whole

 ‘law  and  comes  out  with  its  recommen-
 dations  before  this  House  to  effect  the

 necessary  changes.  Moreover.  it  may
 take  a  long  time,  so  that.  according  to

 me,  if  this  amending  Bill  goes  to  the
 Select  Committee  and  if  the  Select
 Committee  considers  changes  in  other
 relevent  sections  and  Orders  ot  the

 Civil  Procedure  Code  which  may  have
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 the  effect  of  seeing  that  justice  is
 meted  out  as  quickly  as  possible  and

 in  an  efficient  manner,  it  will  be  well
 and  good.  But  my  concern  is  not  with
 regard  to  the  provisions  in  the  Code
 but  with  regard  to  other  matters  out-
 side  this  Code  and  with  regard  to  the
 judiciary.  We  must  have  a  competent
 judiciary.  We  must  have’  enough
 number  of  judicial  men.  In  some
 States  we  see  there  are  a  number  of
 cases  pending  in  small  courts  where
 the  Munsiff  is  not  able  to  deal  with
 them  in  full.  There  are  cases  which
 are  older  than  five  years.  not  in  the
 High  courts  or  appellate  courts—I  am
 referring  to  the  original  Munsiff
 Courts.

 Shri  Bibhuti  Mishra
 Champaran):  Do  the
 from  0  to  4?

 Shri  Achuthan:  Li  to  5,  excepting  for
 one  hour  for  lunch,  Though  he  may
 not  be  in  the  bench,  he  has  to  do  admi-
 nistrative  work.  You  have  no  expert-
 ence  of  that.  That  is  the  difficulty.

 Mr.  Chairman:
 2  PM,

 Shri  Achuthan:  So  that,  we  are  not
 to  blame  the  judiciary  as  a  whole.
 They  are  as  conscientious  as  we  are.
 The  judges  must  be  properly  paid.  That
 is  my  main  submission.  Unless  the
 judiciary  becomes  contented  and  unless
 they  are  made  to  feel  that  their  future
 is  safe  and  that  they  can  have  a  con-
 tented  and  happly  life,  they  become
 discontented,  and  dissatisfied,  and  as  a
 result,  their  full  energy  and  enthusiasm
 are  not  forthcoming.  So,  it  is  very
 necessary  that  they  must  be  properly
 paid.

 (Stran  cur
 Munsiffs  हा

 Order,  order,

 Secondly.  there  must  be  enough
 number  of  persons  on  the  judiciary.
 And  there  must  be  a  standardisation  in
 their  scales  of  pay.  We  find  that  there
 are  wide  variations  in  their  pay  scales
 at  present  as  between  the  different
 States.  In  one  State,  the  munsiffs
 scale  may  go  up  to  Rs.  300,  but  in  some
 other  States,  it  may  be  very  much  less.

 These  variations  must  now  be  set  right,
 and  their  must  an  all-India  pay  scale
 for  all  these  judicial  men.  That  will
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 {Shri  Achuthan]
 create  the  necessary  atmosphere  in
 which  they  can  feel  that  they  are  inde
 pendent,  and  that  they  form  one  lot
 from  one  end  of  India  to  another;  and
 this  will  also  result  in  the  speedy  dis-
 posal  of  cases.

 Even  more  important  is  the  part  that
 we  advocates  have  to  play.  I  know
 personally  that  there  is  a  good  number
 of  my  fellowmen  in  the  different  courts
 who  may  not  play  the  part  that  is  ex-
 pected  of  them.  You  know  well  what
 sort  of  advice  we  give  sometimes  to  our
 clients.  If  we  make  a  little  introspec-
 tion  we  shall  find  that  in  many  cases
 the  parties  may  not  have  to  go  to  court
 at  all  and  that  the  case  could  be  settled
 better  by  arbitration  or  by  some  sort  of
 compromise  or  conciliation,  and  thus  the
 matter  could  have  been  expeditiously
 dealt  with,  but  yet  the  case  has  been
 taken  to  the  courts,  under  our  advice.
 Unless  we  are  united,  and  we  have  in
 view  the  new  and  changed  social  condi-
 tions,  and  we  adapt  ourselves  to  the
 new  set-up,  I  for  one  feel  that  delay  in
 the  disposal  of  cases  cannot  be  solved
 in  the  near  future.

 Then  comes  the  question  of  the  liti-
 gant  public  and  the  witnesses.  They
 are  also  responsible  sometimes  for
 delay.  They  are  expected  -to  tell  the
 truth  and  the  truth  only,  and  they
 must  abide  by  the  summons  issued  to
 them.  But  I  can  give  you  a  number  of
 cases  in  which  even  though  the  witness-
 es  are  ready  and  it  is  convenient  for
 them  to  go  to  court  and  give  their
 evidence,  yet  they  plead  inconvenience
 98  the  ground  that  they  are  laid  up  or
 that  they  have  some  other  urgent
 matter  and  then  ask  for  postponement
 of  the  case,  or  leave  of  absence.  This
 is  the  sort  of  tactics  that  has  been  em-
 ployed  in  our  courts  beginning  from
 the  lowest  and  ending  with  the  highest.
 In  the  face  of  all  this,  delay  is  certainly
 inevitable.

 Unless  we  realise  all  these  factors,
 and  unless  we  realise  that  quick  admi-
 nistration  of  justice  ig  a  part  and  par-
 cel  of  justice,  and  that  delay  should  be
 reduced  to  the  utmost,  we  shall  find
 this  sorry  state  of  affairs  continuing  in
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 the  future  also.  As  far  as  possible,  we
 must  see  that  the  cases  are  settled  out-
 side  the  court  itself.  Otherwise,  the
 expenses  by  way  of  lawyers’  fees  etc.
 which  the  parties  will  have  to  bear,
 will  mount  up  to  a  high  figure.  More
 over,  in  certain  cases,  it  may  happen
 that  the  status  of  the  parties  to  a  case
 might  be  different;  the  plaintiff  may  be
 a  rich  man,  and  he  may  employ  one  of
 the  biggest  advocates;  then  necessarily,
 the  defendant  alsa,  even  though  he  may
 have  a  strong  case  in  his  favour,  will
 ruo  after  a  big  advocate.  These  big
 advocates  will  be  brought  to  the  lower
 courts,  and  it  is  just  possible  that  on
 that  particular  day,  there  might  be  a
 number  of  other  hearings,  and  this
 particular  case  may  not  be  taken  up  at
 all.  And  yet  the  lawyers’  expenses  will
 be  there.  The  result  of  all  this  will  be
 that  even  though  the  defendant  suc-
 ceeds  ultimately  in  this  case,  yet  with
 regard  to  his  financial  position  he  will
 be  nowhere,  and  he  will  becume  just  an
 insolvent.  We  have  to  take  all  these
 factors  into  consideration  and  see  that
 justice  is  made  as  quick  and  as  cheap
 as  possible.  This  is  py  way  of  general
 remarks.

 Now,  coming  to  this  small  amending
 Bill,  I  feel  that  it  is  not  of  much  signi-
 ficance.  Only  some  very  small  and
 minor  matters  have  been  taken  up.
 And  even  there,  I  find  that  there  are
 some  hardships  likely  to  be  caused  as
 a  result  of  the  proposed  amendments.
 For  instance,  with  regard  to  the  ques-
 tion  of  costs,  everybody  will  admit  that
 when  a  party  spends  some  money  by
 way  of  costs,  he  must  receive  interest
 on  the  same.  What  is  the  justice,  or
 what  is  the  rational  in  saying  that  the
 interest  will  not  be  allowed  on  the
 quantum  of  costs  that  the  party  has
 spent  for  obtaining  the  decree  in  his
 favour?  If  you  say  there  will  be  no
 costs  at  all  paid  to  any  party,  I  could
 quite  well  understand  that.  And  more-
 over,  it  will  act  as  a  deterrent  to  the
 Htigant  public  from  going  to  court,  for
 they  will  not  get  even  a  single  pie  by
 way  of  cost.  If  that  sort  of  provision
 is  made,  I  can  appreciate  that.  But
 there  is  no  point  in  saying  that  while
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 costs  would  be  allowed,  the  costs  will
 not  bear  interest,  and  that  the  ques-
 tion  of  allowing  interest  on  costs  will  be
 left  to  the  discretion  of  the  court.
 Suppose  in  a  particular  document,  2
 per  cent  interest  is  claimed,  and  the
 decree  also  is  granted  in  favour  of  the
 person  concerned,  certainly  the  courts
 are  not  going  to  allow  that  rate  of  in-
 terest.  But  certainly  discretion  should
 be  left  in  the  courts  to  award  such  rate
 of  interest  as  they  think  just  and
 proper.

 Then  I  come  to  tne  question  of  com-
 pensatory  costs.  According  to  me,  this
 is  a  very  important  provision.  Ag  far
 as  my  experience  goes,  there  have  been
 quite  a  number  of  frivolous  and  vexa-
 tious  cases.  Unless  the  courts  are  arm-
 ed  with  full  powers  to  grant  compensa.
 tory  costs  in  respect  of  frivolous,  un
 tenable  and  useless  contentions,  thi
 litigant  public  will  only  be  encouraged
 and  the  {ncidence  will  be  on  the  in-
 crease.  But  if  this  provision  is  there,
 according  to  which  the  court  can  at  any
 time  award  compensatory  costs  to  the
 party  concerned,  then  it  will  have  a
 deterrent  effect  on  persons  contesting
 such  cases  in  the  courts.

 Some  other  devices  also  can  be
 adopted  to  minimise  the  number  of
 these  vexatious  and  frivolous  conten-
 tions.  If  the  parties  could  come  to  a
 settlement  that  there  is  no  substances
 in  the  contention,  then  the  court  fee

 can  be  refunded.  This  kind  of  provi-
 sion  existed  in  our  State,  and  in  fact
 it  exists  even  today.  If  there  is  an
 agreement  between  the  parties  that
 there  is  no  contention  at  all,  then  half
 the  court  fee  will  be  refunded.  This
 acts  as  an  encouragement  to  the  par-
 ties  to  settle  their  cases  outside  the
 court  if  ,ossible.  And  if  the  parties
 come  to  a  settlement  even  at  the  stage
 of  framing  of  the  issues,  then  the  whole
 of  the  court  fee  will  be  refunded.  If
 this  sort  of  provision  is  made,  then
 somehow  or  other  a  tendency  will  be
 created  among  both  the  parties  to  a
 case  to  try  to  settle  the  matter  among
 themselves  and  not  pay  the  court  fee
 to  the  State  concerned.

 The  best  way  to  reduce  the  number
 of  casec  in  courts  is  to  encourage  the
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 system  of  arbitration,  conciliation  or
 compromise.  If  this  course  is  adopted.
 then  in  many  cases,  the  advocates  of
 the  two  parties  could  settle  the  case
 among  themselves  within  one  week.
 That  has  been  our  experience.  But  if
 we  allow  them  to  go  to  court,  we  find
 that  the  case  drags  on  even  for  as  long
 a  period  as  two  or  three  years.  If  we
 advocates  are  certainly  at  it,  and  we
 have  a  mind  to  settle  the  cases  outside
 the  court,  then  we  shall  be  able  to  settle
 many  of  these  cases  within  just  a
 week's  time;  but  if  we  take  those  cases
 to  the  court,  they  might  wel]  drag  on
 for  years.

 Shri  Eaghavachari  (Penukonda):
 All  your  fees  should  be  realised  first.

 Shri  Achuthan:  I  for  one  feel  that
 some  sort  of  provision  must  be  there
 with  regard  to  settlement  of  cases  by
 arbitration  or  compromise  outside  the
 court.  But  I  find  that  there  is  no
 place  for  that  in  the  Civil  Procedure
 Code.  There  is  no  doubt  an  Act  witb
 regard  to  arbitration,  namely  the
 Indian  Arbitration  Act,  but  only  very
 few  persons  have  recourse  to  that.  If
 only  we  could  see  that  the  tendency  to
 seek  arbitration  is  encouraged  among
 the  litigant  public,  thére  will  be  less
 of  delay  in  the  disposal  of  cases  in  the
 courts.  A  number  of  prominent  per-
 sons  also  have  been  saying  the  same
 thing  and  it  will  be  in  the  interests  of
 the  Iltigant  public  themselves  if  they
 resort  to  arbitration  rather  than  go  to
 a  court.

 Now,  I  come  to  the  question  of  res
 judicata,  They  were  in  use  before,
 and  they  are  in  use  even  now  also.  In
 our  State,  there  were  cases  of  res
 judicata  even  in  execution  proceedings
 but  ultimately  it  is  for  the  High  Court

 to  say  whether  a  particular  matter
 could  be  agitated  or  not  on  the  princi-
 ples  of  res  judicata  or  not.  But  I  find
 that  nothing  much  could  be  gained  in
 this  regard  by  means  of  the  present
 amendment.

 Then  I  come  to  the  question  of  revi-
 sion  and  appeal.  According  to  me,  the
 provision  in  regard  to  revision  is  neces-
 sary.  It  is  not  that  I  am  against  revi-
 sion  itself.  When  there  is  very  little
 of  justice,  or  there  is  a  violation  of
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 {Shri  Achuthan]
 justice,  or  a  question  of  an  important
 point  of  law  is  involved,  certainly  the
 parties  would  not  keep  quiet,  and  the
 matter  will  definitely  go  to  the  High
 Court,  where  they  will  try  to  corvince
 the  judge  concerned  that  it  is  a  very
 important  matter  which  will  affect  the
 whole  tide  of  the  case,  that  there  will
 be  a  repetition  of  the  losses.  and  so
 on;  and  on  this,  necessarily  the  High
 Court  will  interfere  and  pronounce  its
 opinion.  At  present,  even  in  regard
 to  some  small  intricate  matters,  the
 party  runs  to  the  High  Court,  even
 though  he  could  get  some  real  relief
 from  the  district  court  itself,  where  the
 case  has  been  dragging  on  for  two  or
 three  years.  If  these  stay  orders  could
 be  got  from  the  district  court  itself,
 then  th:  High  Courts  will  be  left  free
 to  dea!  with  more  important  matters
 only.  At  present,  what  happens  is
 that  because  a  revision  petition  has
 been  filed  in  a  High  Court,  and  it  may
 come  up  only  after  a  year  or  so  be-
 cause  the  High  Court  is  preoccupied
 with  other  more  important  work,  the
 whole  case  comes  to  a  standstill,  and
 the  aggrieved  party  is  put  to  a  great
 loss  and  suffering.

 Then  there  is  the  question  of  appeals
 in  regard  to  small  causes.  I  think  the
 provision  in  this  regard  in  the  Bill  is
 absolutely  necessary.  It  lays  down
 that  only  in  causes  involving  a  corpus
 worth  more  than  Rs.  000  a  second  ap-
 Peal  can  lie.  At  present,  the  provision
 is  that  causes  where  the  valuation  ex-
 ceeds  Rs.  500  can  be  agitated  by  way
 of  second  appeal.  Only  in  cases  where
 some  serious  financial  loss  is  involved
 should  the  matter  be  allowed  to  be
 agitated  by  way  of  a  second  appeal.  So,
 it  is  very  necessary  that  there  must  be
 some  limit  fixed  in  this  regard,  beyond
 which  only  a  second  appeal  can  be
 made.

 Now,  as  regards  service  of  summons
 through  post.  there  is  one  very  serious
 difficulty.  We  must  have  post  offices
 throughout  India.  Unless  we  introduce
 the  postal  service  throughout  India,
 this  difficulty  may  remain.  Now,
 im  villages  with  a  population  of  2,000
 and  above,  we  find  post  offices.  Unless
 we  extend  the  postal  facilities,  I  think
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 the  delay  will  continue.  Even  the  pre- liminaries  take  three  months  or  six
 months,  In  some  big  cases,  where  there
 are  about  200  or  300  defendants,  the
 service  of  summons  will  go  on  for  two
 yeers.  I  know  of  a  case  in  the  Madras
 High  Court  in  which  I  am  interested.
 The  appeal  was  filed  in  1948.  We  are
 now  in  ‘1955.  The  last  date  of  service
 of  summons  has  not  been  completed.
 Seven  years  have  lapsed,  but  still  the
 last  service  is  yet  to  be  completed.
 That  is  the  position.  So  unless  we
 take  it  into  our  heads  to  see  that  the
 postal  service  is  sufficient  for  the  pur-
 pose,  delays  cannot  be  avoided,  as  it
 will  be  prolonged.  So  this  amendment
 in  clause  l6  regarding  the  inclusion  of
 postal  service  instead  of  having  the
 other  service  is  a  welcome  .change
 which  has  to  be  adopted.

 So  also  with  regard  to  the  bringing
 of  witnesses.  Even  now  a  party  brings
 witnesses.  Even  though  the  other
 party  may
 ask  them,  ‘why  have  you  come  at  the
 invitation  of  the  other  party?'’,  the
 court  does  not  take  notice  of  it.  Courts
 nowadays  realise  the  social  conscious-

 ness  of  the  people.  Peupie  now  do  not
 depend  on  the  wealth  of  the  people
 bringing  them.  In  cross-examination,
 the  veracity  and  bona  fides  of  the  wit-
 nesses  can  be  well  understood.  So  not
 much  value  can  be  attached  to  the  fact
 of  witnesses  being  brought  by  the  party.
 Actually,  sometimes  witnesses  may  not
 like  it.  They  say,  ‘We  do  not  want  to
 follow  you.  Let  us  get  the  summons
 and  we  will  come  and  say  what  we
 have  to  say’.  Therefore,  even  though
 we  may  have  this  pvovision  here,  it
 won’t  be  made  much  use  of,  because
 there  are  respectable  witnesses,  they
 ray  not  like  to.  come  with  the  party.
 They  may  consider  it  as  an  insult  to
 go  to  the  party’s  house  and  then  come
 along  with  them.  So  even  though  we
 have  the  provision  incorporated  here,
 it  will  not  be  made  much  use  of  by  the
 parties.

 Then  with  regard  to  sub-clause  (6)
 of  clause  16,  Order  XXV,  rule  ;  asking
 for  security  for  costs,  according  to  my
 experience  in  the  Bar,  we  ought  not  to
 be  content  with  the  existing  provision

 cross-examine  them  and
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 alone.  At  the  hearing  stage,  the  plain-
 ff  who  Is  not  a  resident  there  and  who
 has  no  immoveable  property,  goes  on
 raising  contentions,  and  on  demand  by
 the  other  party,  furnishes  security.
 According  to  me,  even  now  parties  who
 are  settled  here  and  who  have  no  im-

 moveable  property,  raise  a  lot  of  con-
 tention.  But  no  coart  can  demand
 security  for  costs;  it  can  only  have  the
 person  brought  there,  when  security
 for  his  appearance  is  demanded  and
 furnished.  But,  according  to  me,  we
 must  go  a  step  further.  In  a  number
 of  cases,  we  find  that  this  cannot
 stand  for  a  moment,  So  when  the
 court  finds  from  the  written  state-
 ments  and  other  pleadings  that  those
 contentions  are  frivolous—because  the
 process  must  go  on—the  court  must  be
 vested  with  powers,  even  though  the
 parties  concerned  may  be  belonging  to
 the  place  or  have  no  immoveable  pro-
 perty,  to  demand  security  for  costs.
 That  will  also  be  a  check  against  rais-
 ing  frivolous  contentions,  which  are
 ralsed  not  for  succeeding  but  for  the
 sake  of  contention.

 These  are  welcome  changes.  They
 have  to  be  looked  into  and  seriously
 examined  by  the  Joint  Committee.
 Moreover,  provisions  in  Parts  I  and  II
 of  the  Civil  Procedure  Onde  may  also
 be  examined  by  the  Committee,  so  that
 we  need  not  wait  till  the  Law  Com-
 mission  examines  the  matter  and
 comes  out  with  its  exhaustive  report
 dealing  with  so  many  other  matters
 also.  We  shall,  meanwhile,  as  far  as
 possible  try  to  achieve  the  object,
 namely,  reducing  the  time  and  ex-
 pense  and  achieving  more  efficiency.
 Let  us  see  what  can  be  done.  Let  the
 Joint  Committee  go  into  the  matter
 and  revise  all  those  provisions  of  the
 Civil]  Procedure  Code  which  require
 revision  and  see  that  as  far  as  possible,
 better  provisions  are  adopted  which
 will  have  the  desired  effect.  So  I
 welcome  this  measure.

 श्री  आर०  vio  मिश्र  (जला  बुलन्द रा हर):  माँ

 सम  रहा  था  पीका  सिविल  प्रोसीय्योर  में  कोर्ड

 भारी  परिवर्तन  होने  जा  रहा  हैं  क्योंकि  जिस  तरह

 wo  काटजू  साइज  ने  क्रिमनल  प्रासीज्योर  कोड

 एक्ट  के  सम्बन्ध  मेँ  अपना  भाषण  दिया  था  आर
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 wat  सम्बन्ध  में बहुत  से  कागजात  हमार  पास
 भेजे  थे  उससे  हमने  समझा  था  कि  हस  सिविल

 प्राप्तीज्योर  कोड  के  बार  में  भी  काफी  मसाला  हमार
 सामने  रवाना  जाएगा.  लोकन  जब  यह  बिल  हमार
 सामने  आया  ता  मालूम  पड़ा  कि  एसा  कछ  भी

 नहीं  हैं।  जा  इसमें  छोटी  मोटी  तरमीम ों  की  जा

 रही  हैं,  उनके  लिए  तो  मेरी  समझ  माँ  यह  भी

 नहीं  आता  क्वि  यह  बिल  सेलेस  कमेटी  कौ  क्‍यों
 भेजा  जा  रहा  हैं।  इसमें  एसी  कॉन  सी  बात  हैं
 कक  जिस  पर  सेलेक्ट  कमेटी  हद  महीने  गार  करनी
 आर  बिजनेस  कमेटी  ने  भी  यह  नहीं  सांचा  ६ ।  यह
 दस  घंट  का  वक्‍त  बिल  के  सोचने  के  लिए  दिया,

 वह  बिद्युत  ज्यादा  हैं।  इस  से  पहले  चो

 हाउस  मे  सामने  स्प्रिचुअल  प्रीपेरंशन्स  बिल

 रक्‍खा  गया  ऑर  जिसमें  फक  एक  साल  की  सजा
 का  प्रोविजन  था  अगर  कोई  उसकी  खिलाफ

 वर्जी  करता  हुआ  पकड़ा  जाए।  यह  जानना  एक
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 'पा नं तार  क॑  लए  फक  इस  प्रीपेरंशन  में  C,H,OH

 का  कोमल  कम्पांजीशन  हैँ  या  नहीं  बहुत

 मुशिकल  होगा;  उस  बिल  को  तो  यहां  पर  तीन

 घंट  में  पास  कर  दिया  गया।  उसको  सम्बन्ध  माँ

 बहुत  कुछ  कहा  गया  आँ  बहुत  बातें  सम भाई

 गई,  लोकल  कार्ड  भी  बात  नहीं  मानी,  लोकल

 इसमें  जिसमें  कोर्ड  डर  नहीं  हैं,  सर्फ  यह  हैं
 कक  सम्मन  चपरासी  के  बजाय  डाकखाने  से  भी

 रजिस्ट्री  चिट्ठी  द्वारा  मेज  दिया  जाया  कर,  या

 मुंसिफ  का  चपरासी  भी  तामील  के  लिए  बाए

 आर  साथ  ही  डाकखाने  की  रजिस्ट्री  भी  चली  जाए,
 या  खच  पर  सूद  न  दिया  जाए,  या  पीहगूी के  साथ

 आधार  कोमल  कर  ललिया  जाए,  या  इसमें  कहीं

 "एंड"  का  लफ्ज  जोड़  दिया  जाए,  एसी  मामला
 सी  बातां  के  लिए  मेरी  समझ  माँ  यह  नहीं  आधा

 फक  हमार॑  आनर बुल  मिनिस्टर  साहब  ने  इस
 जिल  को  सलट  कमेटी  में  ले  जाने  के  "लिए  कॉन

 सी  बड़ी  बात  धमकी।

 हसी  तरह  इसमें  जो  पर विजन  का  कलाम  हूँ

 उसके  अन्दर  से  "दयालु”  का  लफ्ज  निकाला

 जाए,  उसके  ऊपर  संलंवट  कमेटी  गार  करेगी.  तब

 उसमें  कोर्ट  बदलाव  होगा,  एसी  बातों  को  रख

 कर  हाउस  का  भी  वक्‍त  ख़राब  करना  हैं  ऑर

 सेलेक्ट  कमेटी  का  वक्‍त  भी  खराब  करना  हें  ।

 अगर  वाकई  आपने  इस  सिविल  प्रांसीज्योर  कोइ
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 में  कोई  लाभदायक  अमद मेंट  करना  हैं  तो  चो

 संशोधन  मेर  भाई  श्री  मुकुन्द  लाल  अगुवाई  ने
 शिया  हूँ  फक  सेलेक्ट  कमेटी  को  यह  इन्स्ट्रक्शन्ज
 पाए  जाएं  कि  सिविल  प्रोसीज्यार  एक्ट  में  अमंद
 मंट  करने  के  ।लए  जितने  भी  संशोधन  आएं।  ठन
 पर  सेलेक्ट  कमेटी  गाँ?  कर,  तब  तो  यह  बिल
 मेलचेट  कमेटी  को  भेजना  जरूरी  हो  जाता  हें  ऑर
 अगर  यह  मंशा  हो  तो  माँ  जरूर  अपने  आनर बुल
 ला  मिनिस्टर  साहब  से  अपील  करूंगा  कि  भाई

 मुक्  लाल  अगवा  का  जा  अमेंड  मेंट  हें,  उसको

 मंजूर  कर  लें।  आर  सिविल  प्रोसीज्योर  एंटी  में

 तरमीम  करने  के  ॥लिए  सदस्यगण  जो  भी  असेसमेंट

 दा,  कमेटी  उन  सब  सुका वाँ  पर  गाँव  कर,  ऑर
 अगर  फंसा  द्वारा  हैं  तो  यह  एक  बड़ी  मुनासिब
 आँ?  माइकल  बात  होगी।

 मार  एक  साथी  ने  जो  उड़ीसा  &  चीक  जस्टस

 रह  चुक  हैँ  हमला  बतलाया  आर  अपना  चालीस
 वर्ष  का  तजुर्बा  हमार॑  सामने  रखा  उन्होंने

 हमें  बतलाया  कि  सिविल  प्रोसीज्योर  एक्ट  में

 कोई  एसी  ज्यादा  बात  नहीं  हैं  जिससे  कहीं  व॑-

 इंसाफी  दो  जाने  वाली  हूँ।  हां,  कहीं  कहीं  पर  लांग

 इस  सिविल  प्रीमिच्योर  एक्ट  पर  पूरा  अमल  नहीं
 करते  हैँ  जिसकी  वजद  से  मुकदमों  क॑  त्  होने  मेँ

 दरी  होती  हैँ।  जो  बात  उन्होंने  कही  हैं  वह  समझने
 की  ह्  दूसर॑  आपने  हुद  कहा  हें  कि  प्ले  होती

 हैं,  देती  होती  हैं।  'डिले  का  एक  खास  कारण  ता

 चह  हैं  ऋक  अदालतों  में  जजों  आर  मुंसिफ़ों  की

 कमी  हूँ।  दूसरी  वजह  यह  हैं  कि  इन  सिविल

 कोर्ट  को  इतनी  लम्बी  ह्द्द्टी  दी  जाती  हैँ  कि

 काम  काफी  पिछड़  जाता  हूँ।  सुप्रीम  कोर्ट  चार

 मद्दीने  के  लिए  बन्द  हैं,  तमाम  हिन्दुस्तान  का

 काम  मां  उस  अदालत  को  करना  होता  हैं,  वह

 पड़ा  रह  जाता  हं।  इसी  तरह  हम  दखते  हैं  फक

 दूसरी  अदालतें  भी  जेसे  हाई  कोर्ट  ऑर  दीवानी

 अदालतों  काफी  लम्बी  छ्द्द्टी  मनाती  हैँ,  जिसके
 सिक  कारण  काम  पड़ा  रह  जाता  हैं।  आप  डिले  को

 हटाने  के  लिए  लम्बी  छुट्टियाँ  को  कम  कीजिए
 र  जजों  र  सुसीलो  की  तादाद  को  बढ़ाइए।
 तीसर  जैसे  कि  क्रिमनल  प्रोसीज्यांर  एक्ट  के

 अन्दर  हैं  ऋक  आनरेरी  मजिस्ट्रेट  रक्‍खे  जाएं  आर
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 आनरेरी  कोर्ट एस  हाँ,  उसी  तरह  हिन्दुस्तान  में

 जितने  भी  रिटायर्ड  जज)  मुंसिफ  आर  बकौल
 हमलें  उनको  आप  आनर॑री  जजेस  आर  आनरेरी

 मूसिर  बना  कर  मुकदमें  फैसला  करने  का  प्रबन्ध

 कीजिए  या  कुछ  तनख़्वाहदार  मुरार  किरण  ताकि
 लोअर  कोर्ट दस  आँत  हाइ  कोर्ट  में  जितना

 पिछला  हुआ  काम  हैं  वह  सब  पूरा  हो  जाए,  अगर
 आप  एसा  कर  तब  तो  समझ  में  आ  सकता  हैं
 फक  आप  वाकई  तरमीम  कर  रहे  हें.  el

 श्री  विभाग  मिश्र:  फंसा  करने  से  अनए  म्लान-
 मंट  भी  दूर  द्  जाएगा।

 श्री  आर  डी०  मिश्र:  में”  आनरेरी  के  मुतालिक
 कह  रहा  हूं,  माँ  तो  रिटायर्ड  लोगों  क॑  रखने  के

 वास्ते  कह  रहा  दूं  जिन्हें  पेंशन  भी  काफी  मिलती

 हैं आँ?  जिन्हें  अपने  घर  में  वक्‍त  काटना  भारी

 हो  जाता  हैं,  फंसे  लोगों  को  यह  काम  द॑  दिया

 जाए  ताक  वह  आनरेरी  जज  या  मुंसिफ  बन  कर

 OS  मुक़द्दमात  ह 1.  कर  सको  इसके  अलावा

 आप  #6  सरकारी  नौकर  भी  बढ़ावें  जिससे  पैडल

 दूर  होगी  आर  जसा  पक  मेर  दोस्त  ननें  कहा  एंसा
 करने  से  अनएम्प्लायमोंट  मी  द्र  होगी।

 हस  बिल  के  अन्दर  कछ  बातें  एसी  हैं  जो

 जरूर  अच्छी  हैँ  ऑर  जिनको  कि  माँ  मानता  हू
 फक  चह  वाकई  में  अच्छी  हें।  अब  चक  हमार

 यहां  जमींदारी  प्रथा  खत्म  हां  गई  हैं  इसलिए
 पहले  जो  लैण्ड  एवेन्यू  अदा  करने  वालों  जायदादों
 के  नीलाम  के  सिलसिले  में  एक्स क्यू शन  के  काग-

 जात  नीलाम  के  वास्ते  कलाम?  के  पास  जाते  थे,
 अब  उसकी  जरूरत  नहीं  हैं।  लॉड  रंवेन्य्‌  सिस्टम

 के  कारण  बह्  बजरा  पडेंगी  के  कागजात  कलक्टर
 के  पास  भेजे  जाते  थे  ताकि  लॉड  एवेन्यू  सिस्टम

 में  कोड  खराबी  न  आने  पाए  आर  ठीक  ठीक  काम

 हो  जाए  आँ  साथ  ही  सिविल  कोटा  के  पास  ज्यादा
 काम  न  रहे।

 अब  जिमेदारी  खत्म  हो  गई।  कलेक्टर  क॑  यहां

 एक्जीक्यूशन  के  प्रोर्सीडग्स  भेज  दी  जाएं  ऑर

 ,  वह  जायदादों  को  नीलाम  कर  के  दीवानी  अदालतों
 को  हुजरा  वापस  कर  दीं।  अब  इन  दलित  की

 जरूरत  नहीं  रह  जाती  हैं  उनका  निकालना  जरूरी
 समझा  जा  सकता  हैं।  लेकिन  इस  बिल  मेँ  बाकी
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 कडा  एसी  बातें  भी  रखी  गई  हैं  फक  बाज  जगहों

 पर  तो  उनको  दंख  कर  रूमानी  तकलीफ  होती  हूँ  1

 एक  माननीय  सदस्य:  रूमानी  तकलीफ  कसी  ?

 श्री  आर०  vito  मिश्र:  रूहानी  तकलीफ  यह  हैं

 फक  यह  हमें  अपनी  गुलामी  की  याद  दिलाती  हैं।

 इस  बिल  में  जो  दफा  ४  हैं,  उसमें  यह  रक्खा  हैं

 फक  जो  इ्ौडियन  होडिला  हैं,  जहां  पर  कि  राजा

 लोग  राज्य  करते  थे,  वहां  की  अदालतों  की  चा

 एक्स  पार्टी  पैहरगारियां  हैँ  वह  भारत  के  उस

 भाग  में  जो  टिश  इडिया  का  पहला  था,  जिस

 मेँ  आप  ने  लाल  रंग  नश्शो  माँ  देखा  होगा,  एवज-

 क्यूट  नहीं  हुआ  करेगी,  आर  पिटिशन  हत्या
 की  अदालतों  की  एक्स  पार्टी  'डोरियाँ  इलैविन

 इंडिया  की  अदालतों  में  एग्जीक्यूटिव  नहीं  होगी।

 बायें  साहब?  आपको  इस  अमेंडमेंट  लाने  की

 क्या  जरूरत  हें।  इसकी  वजह  आनरेबल  ला

 स्मीनस्टर  साहब  बतलाते  हैं  फक  २६  जनवरी,

 सन;  ९६४०  से  पहले  इन  भागों  की  अदालतों  में

 आपस  माँ  इजराय  डिगरी  के  ताल्लुकात  नहीं  थे।

 अर  साहब,  हिन्दुस्तान  गुलामी  से  निकल  गया।

 मुल्क  आजाद  हो  गया,  तमाम  [हिन्दुस्तान  एक  हो

 गया,  इडियन  दिया  आर  पी टिश  इंडिया  का

 फका  मिट  गया  तमाम  स्टंट्स  यूनियन  आफ

 हत्या  में  मर्ज  हो  गई।  तब  फिर

 आय  गुलामी  की  याददाश्त  की  इस  दफा  को

 दोबारा  क्या  रख  रहे  हैं  अब  हालत  मेँ  फर्क  आ

 गया  हैं  अब  पिछली  बातों  को  फिर  ताजा  करना

 ठीक  नहीं  हैं।  अब  अगर  एक्स  पार्टी  डिग्री  हाँ,

 तो  उनको  कानून  कं  अनुसार  एग्जीक्यूटिव  किया

 जाए माँ  यह  मुनासिब  समझता  हूं  कि  अगर

 कहीं  राजाओं  की  रियासतों  के  अन्दर  की  अदा-

 लतों  की  एक्स  पार्टी  पैढगरी  पास  की  ह्  हैं

 खाकर  पढ गरी  हासिल  किया  हजा  आदमी  टिश

 इडिया  के  इलाके  की  अदालत  के

 जारी  इजरा  पडेगी  का  तबादला  कराकर

 रुपया  वसूल  करना  चाहता  हैं  तो  उसको

 यह  हक  होना  चाहिए।  आप  इसको  रेखा.

 मॉ  आपके  साथ  ह्  हां.  अगर  किसी

 आदमी  ने  बेइ॑मानी  से  डिगरी  हासल  की  हैं  तो

 वह  एग्जीक्यूटिव  न  होनी  चाहिए।  लकन  इसका

 तरीका  यह  नहीं  हैं  जो  आपने  दफा  ५  माँ  रक्खा

 हैँ  :  इसका  तरीका  यह  हैं  कक  जयमोंटडंटर  को
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 दफा  ४७  के  मातहत  मौका  क्या  जाए  पक बह  उसको

 रद  करा  सके  -  अगर  कोई  जजमों>डंटर  आब्जेक्शन
 कर  कि  उसे  उस  डिगरी  का  पता  हीं  तो  अदालत
 का  इसकी  तह  करामात  करने  की  ज़रूरत  नहीं  कि
 उसको  नालेज  थी  था  नहीं.  उसको  वह  डिगरी
 सेट  साइड  कर  द॑नी  चाहिए  ऑर  रेगुलर  सूट  की

 तरह  की  जांच  करनी  चाहिए।  उसके  वाद
 अगर  रुपए  की  पडमान्ह  अन्य  पाए  तो  उसको
 ठीक  कर  दी  इसमें  विनीश  इया  आर  बीड
 यन  हंडिया  का  सवाल  कहां  हैं।  पाटिल  हथिया
 की  अदालतों  मेँ  पड़गी  आए  तो  यहां  इन्क्वायरी

 हो,  पडिंगरी  की  ठीक  जांच  कर  के  रुपया  वसूल
 कराया  जाए,  अगर  वहां  हैडिन  हँड़िया  की

 अदालतों  में  यहां  की  पड़गी  जाए  तो  वहां  oe
 की कात  हो  ॉ  तब  रुपया  रसूल  हो।  यह  तो
 मेरी  समझ  मेँ  आ  सकता  हैं।  लोकल  यह  बात
 समझ  में  नहीं  आती  कि  वह  पर्गारियां  हजरा
 नहीं  होगी।  सन;  ९६५०  मेँ  आपने  खुद  तमाम

 स्टंट्स  को  मर्ज  किया,  यहां  का  कानून  वहां

 लागू  हो  गया।  ऑर  आज  पांच  साल  बाद  आप

 कहते  हैँ  कक  अब  फिर  दोबारा  इधर  की  दुनिया
 उधर  होगी।  इसलिए  दफा  ४  मेँ  जो  बात  रखी

 गई  हैं  वह  ठीक  नहीं  हैं।  इसको  आप  को  एंमेंड
 करना  चाहिए  जार  सेलेक्ट  कमेटी  को  भी  इस  पर
 गाँ?  दना  चाहिए।  हीलियम  डीड या  ऑर

 बिलिश  इडिया  की  बात  इसमें  नहीं  रहनी

 चाहिए।  हां,  हस  के  लिए  कोई  हस्ती  निकाला

 जाए  फक  जो  गलत  टिक्कियां  किसी  ने  ले  रवि,

 हें  वह  सेट  एं साइड  हो  जाएं  ऑर  ठीक  फिरगारियां
 का  रुपया  वसूल  हो  जाए

 9378

 दूसरी  बात  आपने  कलाम  दो  में  रखी  हैं  ६
 पचरसॉंट  सूद  की।  यह  एक  मामूली  बात  हैं  :
 It  is  the  regular  rate  of  interest  through-
 out  India.  &  परसेंट  से  ज्यादा  कोर्ड  कोर्ट

 इन्टरेस्ट  नहीं  दंता।  अगर  कोर्ट  अपने  फैसले  माँ

 कहा  कि  “विधि  इन्टररस्ट "  तो  सभा  जाता

 हैं  ॥कि  ६  परसेंट  इन्टरेस्ट।
 the  regular  interest  of  Six  ver  cent  is
 तारीख  डिगता  से  तारीख  अदायगी  तक  पिगी  की

 रकम  पर  ६  परसेंट  ही  स्व  अदालतों  आजकल

 पति  हँ  अगर  आप  इस  सूद  की  दर  को  इस  गिल के
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 [श्री  आर  डी०  मिश्र]

 जरिए  दफा  ३२४  में  दर्ज  कर  द॑ना  चाहत॑  हैँ  तां  कर

 दे,  कोर्ड  बात  नहीं  हें.  यह  मामूली  बात  हैं  ।

 इस  बिल  के  द्वारा  आप  दफा  २५०  में  तरमीम
 कर  रहे  हग  जए  की  इस  बात  का  माँ  मानता

 &  कि  उसमें  से  यह  शब्द  निकाल  बने  चाहिएं
 फक  अगर  कोर्ट  शखर  सब  से  पहले  मौके  पर  इस
 प्रकार  का  एतराज  करों  ता  उसको  खर्चा  मल

 सकता  हैं।  अदालत  को  किसी  मौके  पर  भी  अगर

 यह  मालूम  हो  जाए  कि  किसी  आदमी  ने  झूठा
 था  बेक्सेशंस  मुकदमा  दायर  किया  हैं  तो  अदालत
 का  अन्त्या?  देना  चाहिए  हद;  वह  कन्सेशन  या

 स्वर्णा  दिला  द॑।  यह  बात  भी  माँ  मानता  हां  कि

 अगर  कोई  भाठी  डिगरी  जारी  करता  हैं.  नीलाम

 जायदाद  कराता  हैँ  या  कोर्ड  इजरा  कलगी  में  मा
 उजर  करता  हैं,  वहां  लोअर  कोर्ट  को  इसका
 अख्त्यार  दना  चाहिए  कि  वह  दफा  a  में  खर्चा

 खास  दिला  सके ।  लोकल  एपेलेट  कोर्ट  को

 अख्त्यिर  न  दिया  जाए,  यह  बात  मेरी  समम

 में  नहीं  आती  क्यांकि  अगर  एक  आदमी  ने

 ठी  या  वेसेक्स  नादिर  लोअर  कोर्ट  में  कर

 दी  ह  लाहौर  कोर्ट  ने  किसी  गलती  से  नाला

 को  मराठी  न  समझ  कर  पड़ गरी  द॑  दी,  उसके  बाद
 अपील  मेँ  जा  कर  अगर  एपेलेट  कोर्ट  यह  समझे

 कक  लाकर  कोर्ट  का  जजमंट  गलत  हैं  ऑ२  वाकई

 नीलम  भाठी  हैँ,  तो  क्या  वजह  हैं  फक  एपेलेट

 कोर्ट  दफा  awa  में  खच  का  न  दिला  सके?

 एक  छोटा  सा  मूसिर  ्तो  खर्चे  का  दिला  सकता

 हैं,  लोकन  हाई  कोर्ट  का  जज  या  डि  स्ट्रीट  जज

 जो  हैं  वह  उस  खर्च  को  न  दिला  सके,  थ्  बात
 मेरी  समान  में  नहीं  आती।  एपेलेट  कोर्ट  को  भी

 यह  अख्त्यिर  होना  चाहिए।  ह  अपी दां  भी

 मठी  हो  सकती  हैं  इसीलिए  उसमें  भी  वह  खर्चा

 दिला  सके।  मात  लीजिए  फक  एक  आदमी  ने

 लेजर  कोर्ट  में  नीलम  कर  दी,  लेजर  कोर्ट  ने

 उसको  मठी  समझ  वर  खारिज  कर  दिया  आँख

 उस  पर  सूट  का  खर्चा  दिलाया,  ऑर  ३५  अ  मेँ

 खर्चा  खास  दिलाया.  लकन  वह  आदमी  आगे

 अपील  करता  हैं,  यह  जानते  हुए  फक  नालिश  मठी

 हैँ  जॉ  मूसिर  ने  हलाक  उसको  खारिज  कर

 या  हैं  फर  भी  वह  अपील  कर  रहा  हैँ।  तो  अगर
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 ऊपर  की  अदालत  इस  नतीजे  पर  पहुंचे  फक  यह

 मुकदमा  माता  हें  लोअर  कोर्ट  का  फैसला  सही  हैं।

 यह  आदमी  सिर्फ  दूसरी  पार्टी  को  तंग  कर  रहा
 हैं,  नीचे  की  अदालत  में  उसने  झूठा  मुकदमा
 चला  कर  तंग  किया  ऑर  अब  ऊपर  की  भी  अदा-
 लत  में  अपील  करके  तंग  कर  रहा  हैं,  तो  अदालत
 अपील  का  खर्चा  खास  दलाने  का  अख् स्यार
 मिलना  चाहिए।  मौत  कहना  यह  हें  कि  एपेलेट
 कोर्ट  को  भी  यह  हक  रहना  चाहिए  कि  जां  आदमी
 फाल्स  या  बॉद्सशस  अपील  करं  उन  से  रेशए
 के  मुताबिक  वे  दूसरी  पार्टियाँ  कौ  कम् पन् सैशन

 दिला  सके।

 इसक  बाद  आप  देखेंगे  कि  दफा  ६०  में  तरमीम
 की  जा  रही  हैं।  क्‍या  तरमीम  की  जा  रही  हैं  ?
 फक  जब  सरकारी  नाकर  के  खिलाफ  इयर  पड़ गरी

 होगी  ्तो  उसमें  अटैचमेंट  से  सरकारी  मुलाजिमों
 की  तन्ख्वाह  का  ९/२  एग्जेम्ट  रहेगा।  बसे  अब
 तक  था  कि  तन्ख्वाह  के  पहल॑  ९००  Ho  oat.
 से  एग्जेम्ट  रहेंगे  ऑर  उसके  ऊपर  जा  तन्ख्वाह
 बचेगी  उसका  vo  परसेंट  भाग  एग्जेम्प्ट  रहेगा
 शेष  भाग  कोर्ड  आदमी  जब  चाहेगा  तब  अपनी
 डिगरी  में  ले सकेगा  ।  अब  फंसा  मालूम  होता

 हैं  जसे  बहुत  सी  आँतों  मेंटिनेन्स  पड़ गरी  ले  कर
 '  सरकारी  अफसरों  के  खिलाफ  आ  रही  हैँ  ऑर  उन

 औरतों  की  हिमायत  माँ  हमारी  पैमानिस्ट्री  जा

 रही  हैं  कि  २/२  तो  बीवी  को  मिलना  चाहिए
 और  ९/२  खाबिन्दाँ  क॑  पास  रहना  चाहिए  ।

 एक  माननीय  सवस्त्र:  आप  क्या  चाहते  हैं?
 मेंटिनेन्स  की  पहली  कितने  की  होनी  चाहिए?

 a  amo  vio  मिश्र:  बराबर  बराबर  बंटना

 चाहिए।  पाति  &  खिलाफ  बीवी  की  पडिंगरी  आर
 किसी  दूसरी  डिगरी  में  फर्क  हो  जाता  हैं।  सगी
 जो  हैं  व  अभागिनी  होती  हैँ,  अगर  उसके  मोटे-

 नैन्स  की  पैहारी  हो  ्तो  vo,  vo  होना  चाहिए।  आप

 43/2  का  रूल  कहां  से  निकाल  कर  रक्खा  यह
 मैरी  समझ  में  नहीं  आता।  मेंटनेंस  डि गया  माँ

 आधी  तनख्वाह  एक्सेप्ट  रहनी  चाहिए।
 Shri  Pataskar:  It  is  not  going  to  be

 applied  only  to  maintenance  decrees
 in  favour  of  women.

 श्री  आर०  डी०  पम :  आप  साँच  लीजिए।
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 इसक  बाद  आप  इलाज  ९५९  के  जारी  स्माल

 कालेज  कोर्ट  कौ  परियां  की  सेकन्ड  अपील  में

 yoo  Ho  की  मियाद  को  बढ़ा  कर  १०००  रु०  कर  रहे

 हैं।  यह  आप  गरीब  आदाोमयां  के  साथ  अन्याय

 कर  रहे  हैं  (कि  ४००  रु०  कौ  बढ़ा  कर  ९०००  ce)  कर

 रहे  हें  आर  उसको  संकट  अपील  की  इजाजत  नहीं

 ह्  रहे  दें।  लाखों  रु०  का  मामला  ता  हाई  कोर्ट

 तक  जा  सकता  हैं,  सुप्रीम  कोर्ट  तक  जा  सकता

 हैं,  लाइन  गरीब  आदमी  को  जो  सेकन्ड  अपील

 का  राइट  था  उसका  उस  सं  छीन  रहे  2  यह
 आप  अच्छी  बात  नहीं  कर  रहे  हैं,  ३  सका  आप

 सांच  लीजिए।
 दफा  ९४  के  मातहत  16  आप  कोड  की  दफा

 रसे  में  तरमीम  कर  रहे  हैं  कि  प्रॉजिडन्ट  वर्गो रह
 का  अदालतों  मों  हाजिर  होने  से  एग्जेम्प्ट  |किया

 जाए,  यह  ्तो  बड़ी  अच्छी  बात  हैं  आर  इसे  माँ

 मुनासिब  समझता  हू  कि  उन्हें  अदालतों  में

 हायर  होने  से  एग्जिट  रक्खा  जाए।
 अब  सवाल  याद  आता  हैं  "के  आप  सर्विसेज  आफ

 समवन्स  में  भी  फ्य्छ  तरमीम  कर  रह  हैं।  इसमें

 यह  तरमीम  की  जा  रही  हैं  कि  डाकखाने  की

 रजिस्ट्री  क॑  जरिए.  से  समन  भेज  दिया  जाए  ऑर

 वह  हनकारी  वापिस  हो  तो  तामील  काफी  मान

 ली  जाए।  मेरा  कहना  यह  हैं  कि  जब  कोड  रजिस्ट्री

 जाती  हैं  तां  रजिस्ट्री  का  पाने  वाला  पहले  समझ

 दैत्य  हैं  कि  कोई  न  कोई  नाला  का  कागज

 हैं।  एसा  होने  पर  वह  कागज  को  लेगा  ही  नहीं।

 पास  पर  रुपया  चाहिए  वह  रजिस्ट्री  को  लेगा  ही

 नहीं।  रॉयिस्ट्री  को  रिफ्यूजी  कर  दगा  इसरी
 बात  यह  भी  हो  रूकती  हैं  कि  इस  की  कोई

 गारन्टी  नहीं  हैँ  कि  रजिस्ट्री  उसके  पास

 गई  भी  थी.  ऑर  अगर  डाकखाने  वाल॑  बेईमानी

 करना  चाहेंगे  तो  पोस्टमैन  लिख  देंगे  कि

 रिश्यूज्ड।  अब  नए  थोड़ा  सा  सेफ गार्ड  था  .कि

 चपरासी  तामील  करने  जाता  था  आर  उसी  को  समन

 की  तामीली  करनी  पड़ती  थी।  उसको  कम  से  कम

 यह  लिखना  होता  था  कि  मुद्दालेह  के मकान  का

 दरवाजा  पूर्व  को  हैं  या  परचम  को।  इससे  कम

 से  बम  यह  मालूम  होता  था  कफ  चपरासी  मुदुदायलें
 के  मकान  के  दरवाजे  तक  गया  था।

 बीजित  fo  एन०  तिवारी  (सारन  दक्षिण):

 कचेहरी  में  पूछ  लेता  था।
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 श्री  आर०  fo  मिश्र:  लोकन  कम  से  कम  पूछता
 ता  भा  ऑर  साथ  में  दो  गवाहियां  कराता  था  कि

 मुद्दालेह  ने  उनके  सामने  लेने  से  इनकार  कया ।
 तो  दो  गवाहों  की  एटीएस  मिलती  थी,  मकान
 का  क्लौडिया  मिलता  था  फिर  कोर्ट  मेँ  जा  कर  अफ-
 सर  के  सामने  आन  आंध  स्टेटमेंट  ढा  था  कि
 में”  गया  आर  इस  तर  फलां  फलां  गवाह  के
 सामने  फलां  आदमी  ने  समन  लेने  से  इन्कार  किया
 तो  इतने  सेफ गार्ड  के  साथ  चपरासियों  &  द्वारा
 समन  की  तामील  होती  थी।  लोकिन  सफर  भी  कोर्ट

 नहीं  मानता  था  आर  दूसर॑  जरिए  से  भी  उस
 समन  को  तामील  करवाता  था।  अब  आप  कहते
 हैक  अगर  सिफ'  डाकखाने  सं  लिख  कर  चला

 जाएगा  कि  रिफ्यूजी  तो  तामील  काफी  मान  ली

 जाए।  उस  ?िफ्यूज्ड  पर  न  कसी  की  गवाही  हैं
 न  स्टेटमैंट  आन  थ  हें,  आर  आप  कहते  हैं
 फक  इसको  मान  लिया  जाए।  यह  कहां  तक  ठीक

 होगा।  यह्  तो  बड़ी  निकम्मी  सर्विस  होगी  आर

 इससे  आर  ज्यादा  बेइंसाफी  बढ़ेगी।  इससे  ज्यादा
 बेहतर  तो  माँ  यह  समझता  हूँ  कि  अगर  7रजिस्ट्री
 न  करा  कर  अंडर  पिस्टल  सॉटीफकंट  समन  भेज

 पाया  जाए  तो  ज्यादा  बेहतर  होगा।  इससे  यह  तो
 मार्जित  हां  जाता  हैँ  क  सम्मन  भेज  दिए  गए  हैं
 आर  साधारण  रूप  में  वह  मुद्र दाय ले  पर  चिट्‌ठी
 की  तरह  पहंच  गए  होंगे  हम  रोजमरी  दस्त  F
 कि  जो  शचिीटूठयां  बगर  रजिस्टर  करवाए  भेजी

 जाती  हूँ  वे  पहुंच  जाती  हैं  ऑर  इससे  यह  'प्रदीप-
 शन  निकलती  हैं  कि  वे  पहुंच  गई  हैं।  रजिस्टर
 कराने  में  बढ़ी  गड़बड़ी  होगी।  इस  से  वह  मुद्दई
 पोस्टमैन  के  पास  पहुंच  जाएगा  ऑर  उसको  एक
 दो  रुपया  चौकर  “ररिफ्यूय्ड”  के  उपज  लखवी

 दगा  n  आप  करप्शन  को  कचद्दररियाँ  से  हटा  कर

 के  हाकखानां  में  पहुंचा  द॑ना  चाहते  हैँ  लकन  माँ

 प्रियंका  करता  दूं  कक  कम  से  कम  डाकखानों  को  तौ

 करप्शन  से  बचाए  ?दिए।  करप्शन  के  मुताल्लिक़
 भार्गव  साहब  ने  कहा  कि  कचहरियों  में  नीचे  से
 ऊपर  तक  कर-शन  फैला  हैं।  चपड़ासी  रिश्वत  लते

 हैं,  नाजिर  लेता  हैं,  तमाम  अह_लकार  लते  हैं  ऑर
 आप  कसी  फंसे  आदमी  को  नहीं  पाएंगे  जो  रिश्वत
 न  लेता  हो।  यहां  पर  मेँ”  यह  कहना  चाहता  हू  कि

 पार्लियामेंट  ने  एंटी  करप्शन  एक्ट  पास  कया ।

 हाई  कोर्ट  ने  यब  तय  कर  दिया  था  कि  क्रीमनल
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 [श्री  आर०  eto  मिश्र]
 प्रोसीजर  कोड  का  सैक्शन  २६७  रिश्वत  के  मामलों

 में  लागू  नहीं  होता  हँ।  इस  माँ  in  the

 discharge  of  public  duties  का  काम  नहीं

 हैं।  उसमें  मुकदमा  चलाने  के  लिए  किसी  सेक्शन
 की  जरूरत  नहीं  हैं।  हवाई  कोर्ट  क॑  इस  रु लग
 को  बर तरफ  करने  के  लिए  एंटी  करप्शन  एक्ट
 पास  कर  दिया  गया।  उसमें  यह  लिख  दिया
 गया  फक  रिश्वत  के  जितने  भी  मुकदमे  होंगे  वह
 सब  तक  नहीं  चल  सकते  जब  तक  कि  उस
 डिपार्टमेंट  की  मंजूरी  न  ले  ली  जाए  जिस  रिपार्ट-

 मैट  में  कक  वह  आदमी  नौकर  हैं।  अगर  वह  किसी

 डिस्ट्रिक्ट  बोर्ड  में  नौकर  हैँ  तो  उस  बाढ़  के

 चेयरमैन  की  मंजूरी  लेनी  होगी,  अगर  वह  लोकल

 गवर्नमेंट  में  हैँ  तो  लोकल  गवर्नमेंट  की  मंजूरी
 लेनी  होंगी,  अगर  सेंट्रल  गवर्नमेंट  में  हूँ  तो  सेंट्रल
 बावन मेंट  की  मंजूरी  लेनी  होगी ।  हाई  कोर्ट  ने

 रिश्वत  बन्द  करने  के  लिए  जो  फैसला  दिया  आप
 ने  यहां  पर  एक्ट  बना  कर  रिश्वत  खोरी  कौ  नहीं
 बन्द  होने  दिया।  इसका  नतीजा  यह  हुआ  हैं  कि
 जब  रिश्वत  लेने  में  सब  साभीदार  हैं,  खुलेआम
 रिश्वत  ली  जाती  हैं  ऑर  जब  मुकदमा  चलाने  के
 लिए  सौसन  मांगी  जाती  हैं  तो  वह  मिलती

 नहीं  हें।  जितनी  रिश्वत  ९६२७  में  सरकारी

 अफसर  लेते  थे  उससे  कहीं  बढ़चढ़  कर  आज  रिश्वत
 ली बाती  हूँ।  जहां  पहले  एक  रुपया  वे  लेते  थे

 वहां  आज  दस  रुपए  लते  हैँ,  जहां  एक  साँ  लेते
 थे  वहां  आज  एक  हजार  लेते  हैँ  आर  जहां  हजारों
 लेते  थे  वहां  आज  लाखों  लेते  हैं।  आज  हालत  यह
 ¢  कि  इनके  कहीं  पर  ता  टाउनशिप  बन  रहे  हैं,
 कहीं  काला निज  बन  रही  हैं  जॉ  कहीं  दुकानें
 बन  रही  हें।  आज  आप  आर्डर  यश  करते  हैं
 कक  सरकारी  अफसरों  से  उनकी  सम्पत्ति  का

 (हिसाब  लिया  जाए।  लोकन  इन  से  कछ  होता
 :

 नहीं  हूँ।  आज  जो  आई?  आप  इश्‌  करते  हैं  उन

 पर  अमल  नहीं  किया  जाता  हैं।  हाउस  में  ज्

 ककड़  मिम्बर  साहिबान  कहते  हैं  इसकी  भी  कोई

 परवाह  नहीं  की  जाती।  एक  टाई  की  ही  मिसाल

 ले  लीजिए।  इसके  मुताल्लिक़  प्रेजिडंट  साहब  ने

 कुछ  आर्डर  जारी  किए  तकरीबन  तीन  साल  पहल॑,
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 लेकिन  अब  भी  हम  दखते  हैं  फक  कम  से  कम  जो

 सेक्रेटरी  लोग  हैं  उनके  कालर  तो  जरूर  बन्द  हो

 गए  हूँ  वह  बन्द  कालर  का  कोट  पहनते  हैं  लकन

 जो  अंडर  सेक्रेटरी  हैं  उनके  अभी  भरी  टाई  लगी

 रहती  दें  -  अगर  यह  कहा  जाए  फक  फलां  जगह  के

 रहने  वाले  लोग  नहीं  मानते,  बम्बई  के  जो  लांग

 हैं  वह  नहीं  मानते,  तब  तो  बात  समझ  में  आ

 जाती  ¥*,  लोकल  पहली  में,  यहां  सरकारी  अफसरों

 की  लाबौज  में  अंडर  सेक्रेटरी  को  बगर  टाई  के

 नहीं  दिखता  माँ  ने  सोचना  शुरू  किया  फक

 आखिर  बात  कया  हें  कि  सरकार  &  आर्डर्ज  की

 तामील  क्यों  नहीं  होती।  जो  फर्क  माँ ने  दिखा

 वह  यह  हें  फक  राष्ट्रपति  &  आर्डर्ज  की  तामील,

 होम  पमानिस्टरी  के  आर्डर्ज  की  शामिल  सिर्फ

 सेक्रेट  परियाँ  तक  ही  होती  हैं  ऑर  नीचे  के  अकसर

 इन  आर्डर्ज  की  तामील  नहीं  करते।  फिर  माँ  ने

 सोचा  कि  आखिर  क्‍या  कारण  हें  कक  नीचे  क॑

 अफसर  गवर्नमेंट  के  आर्डर्ज  को  नहीं  मानते,  क्या

 उनको  इन  आर्डर्ज  को  न  मानने  से  च्  नताइज
 निकल  सकते  हैँ,  उनका  डर  नहीं  हैं।  मुझे  पता

 चला  पक  सेक्रेटरी  ने  अपने  अंडर  सेक्रेटरी  से

 कह  रखा  हैं  कि  हमें  तां  रोजमर्रा  मिनिस्टर्स  के

 पास  जाना  पड़ता  हैं  ऑर  इसौली  हमें  गला  बन्द

 रखना  चाहिए  आर  चूंकि  आपको  नहीं  जाना

 पढ़ता,  इसलिए  आप  टाई  वीगर  लगा  सकते  हैँ

 आर  सला  गला  रख  सकते  fi  तो  एंसी  हालत

 में  हम  क्या  आशा  फर  कि  यह  हमारा  काम  करने,

 ठीक  ठीक  करेंगे  ऑर  जल्दी  से  करने।  रिश्वत-

 बतानी  को  जब  हाई  कोर्ट-स  ने  रोकने  की  कोशिश

 की  तो  यहां  पर  एक  एक्ट  पास  करवा  लिया  गया

 फक  मुकदमा  चलाने  के  लिए  सैक्रेटरी  की  सकता

 ज़रूरी  हैँ  ऑर  जब  तक  वह  संकलन  नहीं  'मिलती

 मुकदमा  नहीं  चल  सकता।  माँ  ने  देखा  हैं  कि

 अलमारियों  के  पिछले  खानों  में  फाइलें  पड़ी

 रहती  हैं  जिनके  बार॑  में  यह  पता  नहीं  चलता  कि

 वे  कब  कब  की  कॉन  सी  फाइल  हूँ।  हन  बातों

 का  जिक्र  करना  इस  सिविल  प्रोसीजर  कोड  के

 बल  के  बार॑  मेँ  मेर॑  विचार  में  'फिजूल  सी  बात

 Pie  चाहता  हूं  कि  न्याय  जरूर  मिलना  चाहिए।

 अगर  कोई  चारी  करता  हैँ  तो  उसको  सजा  होनी

 सीखिए,  अगर  कोई  हँकाती  डालता  हँ  तो  उसको
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 उसकी  सजा  मिलनी  चाहिए,  अगर  कोई  कत्ल

 करता  हैं  तां  उसको  फांसी  की  सजा  मिलनी

 चाहिए।  अगर  किसी  को  रुपए  दे  हैँ  ऑर  वह  द॑

 नहीं  रहा  हैं  तो  उस  पर  (डिगरी  हो  जानी  चाहिए।

 वह  डिगरी  कसे  होगी  उसके  लए  प्रोसीजर  दिया
 गया  हैं।  इन  प्रोसीजर ों  के  कारण  न्याय  नहीं  हो

 रहा  हैं।  इतनी  कोर्ट  फीस  जरूरी  हैं,  इतने  ऑर

 पसे  चाहिएं,  इतनी  वकील  की  फीस  चाहिए,

 इतना  तलवाना  चाहिए  ऑर  जब  तक  वह  इतने
 पैसे  सर्च  न  कर,  उसके  लिए  इन्साफ  ललना

 मुश्किल  हैं।  खाने  को  तो  बेचार  &  पास  रोटी  के

 पैसे  नहीं  होते  तो  इतना  ज्यादा  खर्च  वह  कहां  से

 लाए।  अगर  कर्जा  लेकर  वह  मुकदमा  लड़ता  भी  हैं
 आर  ईमानदारी  से  जीत  भी  जाता  हैं  तो  अब  कहा
 जाता  हें  फक  खर्च  पर  सूद  नहीं  मिलेगा।  माँ  पूछता

 हूं  कि  क्‍या  वजह  हैं  कि  उसको  सूद  न  दिया

 जाए?  उसने  क्‍या  कसूर  किया  हैं  ?  जब  वह  अदालत
 में  आया  ऑर  उसने  सच्चा  मुकदमा  लड़ा  आर  वह

 जीत  गया  ऑर  जब  आप  उसे  मजबूर  करते  हैँ  कि

 इतने  रुपए  के  टिकट  लगाओ,  कितना  तलवाना  दो,
 बकौल  को  भी  उसे  दना  पड़ता  हैं  ऑर  यह  सब

 खर्चा  करने  के  बाद  जब  पडसूी  हर्डी  फक  इतना
 रुपया  खर्चे  का  भी  मुद्दालह  को  दना  चाहिए  ऑर

 चों  एमाउंट  एडजस्ट  होगा  वह  दूसरा  होगा।  इस
 तरीके  से  जब  आप  कहते  हैँ  "के  खर्च  पर  सूद  नहीं
 मिलेगा  तो  माँ  पूछता  दूं  कि  यह  कहां  तक

 मुनासिब  हैं।  उसने  तो  कर्जा  ले  कर  मुकदमा
 दायर  किया  था  सर  जब  पड़गी  हो  गई!  तब

 अगर  दूसरा  फरीक  उसे  फौरन  ही  पेमेंट  कर  द॑

 तब  तो  यह

 भा

 हैं।  मगर  जब  दूसर  फरीक

 को  मालूम  हूँ  मिल उसको  कोई  खर्च  पर  सूद  नहीं

 दना  पड़ेगा  तो  वह  दो  बरस  या  ज़्यादा  अरसा

 रूपया  नं  में  भी  लगा  सकता  हैं  आर  इस  तरह

 से  यह  आर  डाइलेटरी  प्रोसीजर  बन  जाता  हैं।  यह

 मऊ दमों  को  निपटाने  के  लए  स्पीडी  प्रोसीजर  नहीं

 हो  सटाया।  हां  अगर  यह  कहा  जाए  कि  मॉर्टगेज  का

 मद  नहीं  मिलेगा  तो  समय  में  आता  हैं।  जो  बहुत

 ज्यादा  सूद  लेते  हैँ  उस  सूद  को  रोकने  &  लिए  हम

 ने  जरूर  कोशिश  की  थी  सर  यह  किया  था  फक

 गरीब  आदाौमियाँ  को  इससे  तकलीफ  न  हाँ  आर

 उनको  सूद  दर  सूद  न  देना  पड़  कम्पाउंड  इंट्रेस्ट

 न  दना  पढ़  असल  के  दूने  से  ज्यादा  जो  रुपये  हो
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 गए  हैं  वह  नहीं  मिलने  चाहिएं,  यह  तो  ठीक  बात

 हैं  ली फन  जब  आप  एक  आदमी  को  मजबूर  करते

 हैं  कि  वह  अदालत  में  आए  रूपया  लगाए  तो
 अगर  वह  मुकदमा  जीत  जाए  तो  उसको  उसके

 अदालती  खर्च  पर  सूद  न  दिया  जाए  यह  ठीक  बात

 नहीं  ह्देँ।  पगी  की  तारीख  से  अदा  करने  की
 तारीख  तक  चे  पर  सूद  दिलाया  जाना  चाहिए।

 इसके  अलावा  आपकी  एक  तरमीम  इलाज  ९६
 में  सब-इलाज  ६  के  ऊपर  हैं।  इसमें  कहा  गया  हैं
 कि  महदूद  से  सिक्योरिटी  ले  ली जाए।  अब  तक
 तो  यह  था  कि  अगर  कोई  आदमी  हिन्दुस्तान  से

 बाहर  जाता  था  या  जाने  वाला  होता  था  तो  मुद्दई
 से  सिक्योरिटी  ले  ली  जाती  हैं।  अब  उसको  आम
 ताप  पर  लागू  करने  की  बात  कही  गई  हैँ  कक

 अदालत  चाहे  जिस  से  सिक्योरिटी  डिमांड  कर
 ले  ऑर  अगर  मुद्दा  भारत  से  बाहर  हो  या  बाहर
 जाने  वाला  हो  तो  उससे  जरूर  ले  ली  जाए।  उसमें
 आपको  इसका  भी  ख्याल  रखना.  चाहिए  कि  यह

 तरफा  पापर  सूट  पर  भी  एप्लाई  करती  हैं।  अगर
 पीसी  गरीब  आदमी  के  पास  रिया  नहीं  हैं,  तो

 वह  जमानत  केसे  दंगा?  माँ  यह  भी  कहना  चाहता

 दूं  कि  पापर्य  के  मुकदमों  से  सम्बन्ध  रखने  वाली

 दवाओं  में  भी  आपको  जरा  कुछ  असेंसमेंट  करनी

 चाहिए  |  इस  विषय  मेँ  1  कानून  हैँ,  वह  इतना
 गड़बड़  हैं  कभी  गरीब  आदिमयों  के  "लिए  अदालत
 में  जाने  का  रास्ता  बन्द  ह्  उसमें  बहुत  सी  बातें

 बदल  रानी  चाहिए  ताक  अगर  किसी  गरीब

 आदमी  के  पास  कोर्ट-फीस  बने  लायक  पैसा  न

 हो,  मकान,  जमीन  या  केश  न  हो,  तो  उसको

 मुकदमा  करके  अपने  अधिकार  की  र्ा  का  अब
 सर  प्राप्त  हो  जाए।  अगर  कोई  बड़ी  भारी  जायदाद
 का  मालिक  हो,  लोकन  उसको  गुंडों  ने  छीन
 लिया  हो,  तो  उसको  भी  इन्साफ  हासिल  करने  का

 मौका  मिल  सके।  इस  बार  में  एक  बहुत  शम्बा

 चौडा  सिलसिला  रखा  हुआ  हैं।  पहले  मु/सफ
 तहकीकात  करता  हैं,  क्रीन-बीन  करता  हैं,  अगर
 उसको  यकीन  हो  जाता  हैं,  तब  वह  नोटिस  हता

 हैं.  ऑर  उसके  बाद  (फिर  गवाही  होती  हैं  -  इस  तरह

 कू  तारीखें  पड़ती  fi  पा पर  के  पास  बसे  भी

 पैसा  नहीं  होता  Oi  वह  तो  पेपर  होने  की  ताकि-
 कात  में  ढौर  हो  जाएगा  आँ  उसके  पास  TS  नहीं
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 रहेगा।  वकील  आँ?  गवाह  करने  में  ही  उसका
 तताम  रुपया  खर्च  हां  जाएगा।  हमें  एसी  व्यवस्था
 करनी  चाहिए  कि  उसको  आसानी  हाँ  ऑर  उसका
 इन्साफ  मिल  सके।

 मेँ  आप  से  अर्ज  कर  रहा  था  कि  अगर  आपको

 इसे  बिल  को  उसी  सूरत  में  पास  करना  हैं)  जस
 क  वह  इस  वक्‍त  यहां  रखा  गया  हैं,  तो  इसका
 सिलवट  कमेटी  में  भेजना  बेकार  हैं।  अभी  तीन
 चार  घंट  बाकी  हैँ।  आम  तार  पर  सत्र  मेम्वर्ज
 ने  इसक  पप्रीन्सिपलल्‍ज  कों  मान  लिया  हैं  ऑर
 कार्ड  खास  आब्जेक्शन  'नहीं  किया  हैं।  इसलिए
 आप  चो  कुछ  इस  बिल  में  रखना  चाहत  हैं,
 उसको  अभी  रख  लीजिए  आर  ह  कुछ  निकालना
 चाहत  हैं,  उसको  निकाल  दीजिए।  तीन  चार
 घंट  में  यह  खत्म  हो  जाएगा।  इसको  सिलेक्ट
 कमेटी  में  क्‍यों  भजते  हैँ।  लोन  अगर  आप
 'बादल  प्रोसीजर  कोड  में  इस  प्रकार  की  तरमीम
 करना  चाहत  हैं  '  कि  लोगों  को  इन्साफ  मिले  ऑर
 सब  ख़राबियां  दूर  हाँ.  तो  आपका  इसका  स्काई

 बाइडन  करना  चाहिए  आर  सिलेक्ट  कमेटी  का

 यह  ऑल्तयार  द॑ना  चाहिए  फक  वह  उन  बातों  पर
 गा?  कर।  सिविल  प्रांतीय?  कोड  में  दफा  ९२९.
 ९२२.  १२२  आँख  १२४  मौजूद  हैं,  जनक  ताजिक
 रूल्स  बनाने  के  ऑख्तियारात  हाड  कोर्ट  का
 हासिल  हैं।  वे  जो  कुछ  चाहे  कर  सकते  हैँ।  वे
 काबिल  आदमी  हैं,  इसलिए  समझता  हू

 फक  एक्सपर्ट  कमेटी  की  ज्यादा  जरूरत  नहीं  हैं।
 वाय  हाई  कोर्ट  को  कह  दीजिए  कि  आपको  हस
 तरह  र्ल्ड  बनाने  चाहिए  कभी  स्पीडी  होस्टस  हो
 सके।  अभी  इस  सदन  क॑  सदस्य  एस  चीफ
 जस्टस  साहब  ने  कहा  था  किक  प्रोसीजर  माँ  कोई
 खराबी  नहीं  हैं,  लीक  लांग  उसका  पूर॑  तार
 पर  समझते  नहीं  हैं  इस  था  उस  पर  प्रा  अमल

 नहीं  करते  हैं।  आप  हाई  कोर्ट:स  को  कौडी  फक
 कलां  फलां  ह्प्ल्ज  अबजर्व  नहीं  हो  रहे  हैं--इं  टैरो
 सेशन,  इंस्पैक्शन  वर्गो रह  के  ब्रज  आचार्य  नहीं

 शो  रहे  हैँ--उनको  मातहत  अदालतों  से  आबजर्ष

 कराए  ताकि  मुकदमेबाजी  कम  हो  आर  जल्दी
 जल्दी  काम  चले।  अगर  बल्ज  में  कोड  खराबी  हैं.
 तो  हार्ड  कोर्ट  के  उन  साहिबान  उनमें  तरमीम  करे
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 दोगे।  दूं  आर  दि  बेस्ट  एजस र्टाएस  म  आपसे
 फिर  अर्ज  करना  चाहता  हां  कि  अगर  ont  ares
 सिविल  प्रोसीजर  कोड  मेँ  काड  तरमीम  गरना

 चाहते  हैं,  तो  आपका  इसका  स्कोप  जाइए।  आप
 श्री  मुकन्द  लाल  अग॒वाल  की  तरमीम  को  मंजूर
 कर  लीजिए।  माँ  वद्ध ना  चाहता  हूँ  कि  इसमें
 एसी  बहुत  सी  बातें  हैं,  जिनको  बदलना  निहायत
 जरूरी  हैं।  आप  शुरू  मे  लीजिए।

 सब  से  पहले  लीगल  पिप्रेजंटीटिव  की  हॉकी-
 निशान  आती  हें।  इस  बार  में  हाई  कोर्ट  पड़कर
 स्त  हैं  आर  इसके  सम्बन्ध  मं  कांट्राडक्टी
 रू  लिंग  मौजूद  हैं  ।  यह  किताब  देखिए  ।  सावल

 प्रोसीजर  कांड  की  कमेंटरी  में  लिखा  हुआ  हैं  कि
 फलां  हार्ड  कार्ट  के  जज  साहब  ने  कहा  हैं  कि

 कापार्सनर  लीगल  रिप्रजेंटेटिव  हैं  जाँच  सर  ने

 कहा  हैं  कि  नहीं  हैं।  इस  बार  में  डिफेंस  आफ
 आपी नि यन  हैं  nl  जब  हम  तरमीम  कर  ही  रहे  हैँ,
 ता  हमको  दानों  में  से  एक  राय  को  मान  कर

 उसको  ला  बना  दना  चाहिए  ऑर  तय  कर  द॑ना

 चाहिए  फक  यो  सक्सेना  होगा.  वह  लीगल  पिरिप्रे-

 जेंटीटव  होगा।

 इसी  तरह  र्स  जुरडडिकेटा  मे ंकाज  आफ  एक्शन
 पडफरट  हो  आफ  डिफरेंट  टाइम  पर  फ़राइज़  हो,

 वहां  भी  रिलीज़  'डिफरेंट  हैं।  सस  जु डि फंटा  तब

 होता  हैं  जब  कि  सेम  ईशूज  हाँ।  ईशूज  कई
 प्रकार  के  होते  हैं:  ईशूज  आफ  ला  आर  ईशूज
 आप  फॉल्ट।  ईशूज  आफ  ला  एंड  फॉल्ट  धानी

 गमसवस्ड  भी  होते  हैं।  जब  सिर्फ  इश्‌  आफ  सा

 हो.  तो  वह  सस  जड़ कंटा  होना  चाहिए  या  नहीं
 यानी  अगर  एक  अदालत  ने  किसी  इश्‌  आफ  ला

 को  गलत  इन्टरप्रॉट  कर  दिया  हो,  तो  वह  दूसर॑

 मुकदमे  में  /स  जुडिकेटा  होना  चाहिए  या  नहीं।

 बुधवार  में  भी  डिफेंस  आफ  ओपीनियन  हैं।

 बर्बाद'  हाई  कोर्ट  कहता  हैं  कि  होना  चाहिए,
 लोकन  कलकत्ता  हाई  कोर्ट  ऑफ  दूसर  हाई  कोर्ट:स

 कहते  हैँ  क  नहीं  होना  चाहिए।  कॉन  ठीक  हैं
 र  कॉन  गलत  हैं.  यह  तव  करना  आपका  काम

 हैं।  मेँ"  यह  नहीं  कहता  फक  आप  फलां  हाई  कोर्ट

 की  राय  मानिए।  ये  सत्र  बातें  आपके  सामने

 मौजूद  fo  ah  उनको  दख  कर  आप  फैसला  कर
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 दीजिए।  आपने  स्टेटमेंट  आफ  आवजेक्ट्स  एण्ड
 रिजाज  में  लिख  दिया  हूँ  कि  सिविल  प्रां सी अर

 कोड  में  तरमीम  करना  बड़ा  मुश्किल  काम  हैं
 और  इसको  एक  'एदसपटैदस  कमेटी  करंगी।  माँ

 आपस  पूछता  &  कि  फिर  आपका  संक्रटीरयट
 क्या  कर  रहा  हें?  यह  उसका  काम  था  कि  वह

 इस  काम  को  करता,  लोकल  उसने  कुछ  नहीं
 पी कया।  सेक्रेटीरियट  के  लांग  तो  सारा  दिन  टल

 पर बेंठ  रहते  हैं,  काम  कुछ  करते  नहीं  हैँ  ऑर
 मजा  मार  रहे  हें  =  आवक  सैक्रटरी  हैँ  ला  [मिनिस्ट्री
 के।  आप  उनसे  कहिए  यू  आर  पीद  एक्सपर्ट  7  आपके
 नीचे  पूग  डिपार्टमेंट  हैं।  आप  जो  कुछ  पूछना
 चाहत  हैं,  हाई  कार्ट  से  पूछिए  इसके  अलावा
 सब  कुछ  1किताबें  में  छपा  छुआ  हैं।  तो  फिर

 भक्‍्सपर्टदस  की  क्या  जरूरत  हैं  ?  आप  मिनिस्ट्री
 सें  कॉाहए  कि  जहां  दो  हाई  कोर्ट  की  जाएं
 परिसर  करती  होंगे  हमारे  सामने  रखी  जाएं  ऑर

 ब्र ताया  जाए  कि  उनमें  से  कॉन  सी  राय  मुनासिब
 हैं  |  मिनिस्टर  साहब  खे  फक  बर्बाद  ऑर  कलकत्ता

 हाइ  कार्ट सस  क्या  कहते  हैं  ऑ२  फिर  इस  वार  में

 कोई  फैसला  कर  दे  t  पार्टी  में.  फैसला  कर  दा

 आर  हाउस  को  बता  दाँ।  मेरी  समझ  में  नहीं
 जाता  कक  यह  एक्सपर्ट पस  कमेटी  क्‍या  करेगी।

 मेर  छू याल  मेँ  उसकी  कोई  जरूरत  नहीं  हैं।

 इसके  बाद  दफा  २९  आती  हैं  जू रिस् टि  टशन

 की।  सवाल  हैं  किसी  अदालत  का  मुकदमा  करन

 का  ज[रिस्डिक्शन  हैं  या  नहीं।  इसक  सम्बन्ध

 में  लिखा  हैं  कि  अगर  लोअर  कोर्ट  में  इस  बार

 माँ  आबजंदशन  ले  लिया  गया  हां,  तो  अदालत
 अपील  में  वह  माना  जाएगा  वर्ना  नहीं।  हाई

 कार्ट  की  रूलिंग  हैं  कि  अगर  एपेरटली  जूरी-
 स्टेशन  वार्ड  हैं,  तो  अदालत  की  तमाम  कार्य-

 वाही  गलत  हो  जाती  हैं।  इस  बार  में  भी  हाई

 कॉर्टसस  पड़कर  कते  हैं।  इसीलिए  इस  सिविल

 प्रोसीज़र  में  लिख  दीजिए  कि  अगर  जु रिस्ट्रक्शन
 नहीं  हैं.  तो  उसकी  कुल  कार्यवाही  गलत  हैं।

 हाउस  को  यह  भी  अख्तियार  हैं  ॥क  वह  उसको

 सही  मान  ले।  जिस  बात  पर  हाई  कोर्निस  डफ

 बरते  हैं,  हाउस  को  उसके  बार  में  फैसला  करना

 चाहिए  कि  कॉन  ठीक  हैं  ऑर  क्या  कानून  रहना

 शाहिद।  आप  कहते  हैं  'कि  ओवरहॉलिग  में  बहुत
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 द॑?  लग  आएगी।  माँ  तो  कहता  &  कि  इसके  लिए

 एक्सप्रेस  कमेटी  की  कोई  जरूरत  नहीं  हैं।

 बह  काम  मिनिस्ट्री  ऑफ  डिपार्टमेंट  के  हेड  के

 सुपुत्र  कर  दीजिए।  बे  पढ़ा  ऑर  देखें  ऑर  जहां

 दो  हाई  कॉर्टीीस  पहला  करते  हैं,  वह  मामला

 हमार॑  सामने  रख  द्,  लोकल  एसा  नहीं  किया

 गया  हैं।

 इस  सिविल  प्रोसीजर  में  लिखा  हुआ  हैं  कि

 अगर  किसी  करमेल  पर  फक्कर  हो,  तो  फीमेल  को

 इजरा  डीयू  में  जल  नहों  हां  सकती  t  मेँ  कहना
 चाहता  हां  कि  अब  कॉस्टीट्यूशन  गस  हो  गया

 हैं  उससे  सब  को  बराबरी  का  राइट  मल  गया.
 आर्त  आर  मरद  बराबर  हां  गए,  तो  फर  क्या  वजह

 हैं  कि  परतें  जेल  में  न  जाएं  आर  मरद  जाएं।
 ऑआटिकले  १९४  कान्स्टीट्यूशान  क॑  अनुसार  एसी  सब

 दफा  नाजायज  हैं।  माँ  यह  नहीं  चाहता  कक  परियां
 जेल  जाएं  आँ?  न  ही  यह  चाहता  हाँ  कि  मरद

 जाएं।  जब  किसी  के  पास  रुपया  बने  को  नहीं

 हैं,  तो  कानून  कहता  हैं  कि  वह  इनसालवॉंट
 बन  जाएं।  बकाया  डिगा  का  रुपया  न  दं  तो
 अल  मां  पाने  २  हाँ  जाएगा?  कप  अ

 खाने  का  खर्चा  आर  बढ़  जाएगा  आर  आदमी  मदीना
 भर  जा  कमाता  हें,  बह  नहीं  कमा  सकेगा।  रुपया

 कैसे  वसूल  होगा?  रुपया  वसूली  के  लिए  किसी

 कौ  जेल  भेजना  फिजूल  वात  हैँ  ।  हमारा  कहना

 यह  हैं  फक  कोई  आदमी  रुपए  की  वसूली  के  लए
 जेल  नहीं  भजा  जाना  चाहिए।  अगर  कोर्ट  आदमी

 जुर्म  करता  हैं.  इकंती  डालता  हैं,  कत्ल  करता  हैं
 यूआर  कोई  खराब  काम  करता  हैं  उसी  हालत
 में  उसको  जेल  जाना  चाहिए।  सिविल  प्रांसीज्योर

 में  डिगा  के  एक्जीक्यूशन  के  सिलसिले  माँ  जो

 ट्रस्ट  या  पिटीशन  के  प्राचीन  हैं  उनको  निकाल

 दना  चाहिए।  एसा  करने  से  न  कमियाँ  कौ  शिका-

 द्यूत  रहेगी  ऑर  न  पुरुषों  को  शिकायत  रहेगी।
 Shri  Altekar:  On  a  point  of  informa-

 tion,  Sir.  Will  the  hon.  Member  state
 whether  he  has  not  got  the  experience
 that  a  judgment-debtor  makes  arrange-
 ments  to  pay  the  amount  in  the  court
 in  many  cases  where  a  warrant  for
 arrest  Is  issued?

 श्री  आर०  to  मिश्र:  यह  बहुत  गलत  बात  हैं।

 यो  रुपए  वाले  होते  हैं  उनके  दिल  नहीं  होता।
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 [श्री  आर०  io  मिश्र]

 एक  साहब  ने  एक  आदमी  का  घर  नीलाम  करवा

 दिया  र  उसकी  काइयां  निकलवा  कर  नीलाम
 कर  वा  दीं।  मने  उनसे  पूछा  पक  आपकी  पिगी
 तो  सा  रुपए  की  हैं  पर  आपकों  इस  नीलाम  मेँ
 सिर्फ  ६  रुपए  पहले।  उन्होंने  कहा  कभी  एसा
 करने  से  हसन  बच्चे  तो  चॉक  में  रहेंगे।  दूसरों
 का  सबक  मिल  जाएगा  ऑर  वे  रुपया  द॑  दंगे।
 माँ  कहता  हूं  कि  जेल  भेजने  से  रूपया  वसूल
 नहीं  होता  वह  तो  बदले  की  भावना  से  जल  भेजा

 fi  रुपया  न  दन  की  वजह  से  कोर्ट  जल  नहीं
 जाना  चाहिए।  अब  हिन्दुस्तान  का  नक्शा  बदल
 गया  हैं  आँ  इस  बात  को  सब  को  समान  ल॑ना

 चाहिए  acl

 श्री  पाटनकर:  यह  बात  तां  ठीक  हैं।  लीक

 आप  ही  कहते  हैं  कक  जो  पड़गी  मिले  उस  पर

 भी  सूद  दना  चाहिए

 श्री  amo  wto  मिश्र:  आप  सूद  द॑  यह  तो

 इमानदारी  gi  हो  सकता  हैँ  कक  किसी  गरीब

 आदमी  ने  अपने  को  डिलेड  करने  के  लिए  कर्ज

 लिया  हो  तो  उस  आदमी  को  कास्ट  पर  सूद  क्यों

 ब  मिले।  लीक  माँ  यह  नहीं  कहता  कि  उसके

 रूपए  के  लिए  किसी  को  जेल  भेजा  जाए।  चाहे  वह
 गरीब  का  रुपया  हो  या  अमीर  का  रुपया  हो।
 लेकिन  जो  राया  अदालत  बतौर  कास्ट  करार  दीद
 उस  पर  सूद  न  दिया  जाए  यह  गलत  बात  हैं।
 जार  रूपया  वसूल  कराने  के  लिए  पीसी  को  जल

 भेजना  यह  भी  गलत  बात  हूँ  1

 फर  आप  देखेंगे  कि  दफा  ५०  में  सरकारी

 माँकरों  के  एलाउंसेज  कु  होने  से  .एग्जेम्प्ट  डे  ।

 मेँ  चाहता  हूं  फक  यह  जो  एम०  एल०  एज०
 जार  एम०  पीज०  वर्गो रह  हैं  इनक  भी  एलाउंसेज

 एग्जेम्प्ट  होने  चाहिए।  सेलेरी  आप  कक  कर  ले

 यह  मेँ  मान  सकता  हूँ  ।  लोकन  इधर  तो  वह
 मकान  का  किराया  दे  ऑ२  उधर  कोई  उसका

 एलाउंस  भी  कर्क  करा  ले  तो  उसके  "लए  काम

 करना  मुश्किल  हो  जाएगा।  इसौली  माँ  चाहता

 g  फक  एम०  to  a  एम०  एल०  एज०  बगर

 का  एलाउंस  भी  एग्जेम्ट  होना  चाहिए।  अगर
 चह  एलाउंस  किसी  लाला  या  व्यापारी  के  घर  से
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 आता  होता  तब  ता  दूसरी  बात  थी,  लोकल  यह
 लो  सरकारी  खजाने  से  मिलता  हैं।  अगर  इसको
 एग्वैम्प्ट  नहीं  किया  जाएगा  तो  वह  अपना  काम
 इमानदारी  से  अन्जाम  नहीं  द  सकेगा।  मेँ*  यह
 नहीं  कहता  फक  सरकारी  नौकरों  का  भी  एलाउंस

 कर्क  कर  लिया  जाए,  बिक  माँ  तो  यह  कविता  ६
 क  एम०  पीज०  बर्गर  का  भी  एलाउंस  एग्ज॑म्प्ट
 होना  चाहिए।

 सिविल  प्रोसीज्यार  कोड  में  सेक्शन  ६४  मेँ  यदे
 लिखा  हैं  फक  जब  कोई  प्रापर्टी  टंच  हो  जाएगी.
 तो  जजमेंट  इंटर  उसको  बेच  नहीं  सकेगा।  मेर
 लज्  में  यह  आया  हैं  कि  जब  बिक्री  होल्डर
 ककसी  की  प्रापर्टी  को  कक  कराता  हें  तो  वह  यह
 कोशिश  करता  हैं  कि  वह  कम  से  कम  कीमत  मेँ
 नीलाम  हो  जाए।  अगर  यह  असेंसमेंट  कर  दिया
 जाए  कि  जजमंट  इंटर  अदालत  की  इजाजत  से
 अपनी  प्रापर्टी  के  एक  हिस्से  को  या  कुल  को  बेच
 सके  ता  हो  सकता  हैं  फक  वह  अपनी  कक  प्रापर्टी
 को  बचा  सके।  यह  ट्रांसफर  वह  अदालत  की  सजा-
 मत  से  करेगा।  साथ  ही  यह  भी  प्राचीन  कर  दिया
 जाए  कि  प्रापर्टीज  का  परचेजर  रुपया  अदालत  माँ
 जमा  कर  जजमेंट  डंटर  को  न  द।  एंसा  करने  से
 डिक्री  होल्डर  का  रुपया  भी  सिक्योर  हो  जाएगा  .

 श्री  पाटनकर:  आप  जरा  दफा  च्े  को  पढ़  कर

 खे  Section  64  says  m1  shall  be
 void  as  against  all  claims  enforceable
 under  the  attachment.”

 at  amo  ato  मिश्र:  यही  तो  मेँ  कह  रहा  हूं
 कक  आय  उसको  बेचने  की  डजाउत  द॑  वीं।

 I  am  saying  that  here  permission
 should  be  given.

 Shri  Pataskar:  ‘\Why  it  Is  necessary?
 It  is  only  vold  as  against  all  claims
 enforceable  under  the  attachment:
 otherwise  the  trarsaction  is  valid.

 ah  amo  eto  गमजा :  इसमें  दिक्‍कतें  हैं।  आप

 इसको  प्रा  पढ़  लें  तो  आपको  साफ  हो  जाएगा।
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 Mr.  Chairman:  I  want  to  point  out
 one  thing  to  Shri  Misra.  If  you  give
 way  to  any  other  Member  to  have  his
 say,  at  that  time  you  should  sit  down,

 Shri  8.  8.  More:  That  means  he
 should  not  give  way  to  anyone.

 .  Shri  R.  ऐ.  Misra;  Thank  you.

 अब  इसमें  एक  दफा  जज्बी  हैं  जिसमें  किस
 को  रियायतें  दी  गई  हूँ,  जो  कि  फौरन  रुलर्स
 को  भी  दी  गई  हैं।  लेकिन  अब  हिन्दुस्तान
 आजाद  हो  गया  हूँ  ऑर  सब  बराबर  के  सीटीएस

 हैं।  इसीलिए  इसमें  छह  तरमीम  कर  दी  जानी

 “ चाहिए:
 They  can  be  sued  and  they  can  sue

 like  any  other  citizen  of  India

 Mr.  Chairman:  You  should  try  to
 conclude  now.  .

 श्री  amo  wto  फैम :  बहुत  अच्छा  |

 इसके  अलावा  आप  खफा  ९२२  में  अमंद मंट  कर

 रहे  हैं  कि  प्रेसीडॉट  जॉ  मिनिस्टर  एग्जेम्प्ट  हाँ।

 इसी  तरह  ले  मेँ  चाहता  हूं  कि  आय  मैम्बर्स  आफ

 मै  जिलेभर  Stduring  the  sessions  ofthe
 legislatureand  meetings  of  committees

 graze  कर  दें।  अगर  सेशन  था  मीटिंग  हो  रही

 हो  ऑर  मैम्बर  उस  मुकाम  पर  मौजूद  हो  तो  उसको

 अदालत  मेँ  समन  के  जरिए  वहां  से  जाने  के  लिए

 मजबूर  न  किया  था  सके।  इसमें  यह  एग्जेम्प्शन

 होना  चाहिए।

 दफा  ९३८  मेँ  यह  बात  हैँ  'कि  हाई  कोर्ट  को  राइट

 हैं  ॥फि  वह  किसी  ला  कोर्ट  को  मजबूर  कर  सकती

 #  कक  वह  अपना  रिकार्ड  अंगूठी  में  रखे।  अब

 चह  चीज  इसमें  से  निकाल  दी  जानी  चाहिए।

 हमारा  कांस्टीट्यूशनल  अब  बदल  गया  हैं।  लीक

 गोटी  जिस  जबान  में  चाहे  रिकार्ड  रख,  उसे

 अंगेजी  में  रिकार्ड  रखने  को  मजबूर  नहीं  किया

 जाना  चाहिए।

 पीपर्स  के  लए  माँ  कह  हदी  चुका  द्

 मेरा  कहना  हें  फक  जो  क्प्छ  सजेशन  माँ  ने

 आपके  सामने  रखे  हूँ  बे  तहजीबें  की  बिना  पर  रखे

 fi  अगर  आपको  मेर॑  सजेशन  री जनो बिल  मालूम

 हु!  तो  आ  इस  बिल  के  स्कोप  को  बढ़ा  दीजिए।

 97  LSD.
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 आपकी  सिलेक्ट  कमेटी  तो  अक्तूबर  में  मीट
 करंगी।  इस  बीच  आप  मेर  सेशन्स  पर  राय  मंगा

 लीजिए  आर  गा?  कर  लीजिए  कि  कॉन  कॉन  सी
 चीजें  जरूरी  ह  उन  चीजों  पर  सिलेक्ट  कमेटी
 अगर  गा?  कर॑  हो  अच्छी  बात  हँ।  इस  मामूली
 से  बिन  के  सिलेक्ट  कमेटी  में  जाने  से  बचा  फायदा
 होगा।  इन  शब्दों  के  साथ  ( 3  अच्छी  बातें  इस
 बिल  मेँ  हैँ  उनको  माँ  सपोर्ट  करता  &  जाँ

 चाहता  हूं  कि  जो  इसमें  खराबियाँ  हँ  उनको
 निकाल  दिया  ए।  मने  पाटनकर  साहब  के
 साथ  काम  फक या हैं  ऑर  मुझे  पूरी  उम्मीद  हें  कि

 वह  मेर  रिज निवल  सेशन्स  को  मान  लेंगे।
 लकन  मुश्किल  यह  हैँ  फक  £ 2  उनकी  नीचे  की
 मशीनरी  हैं  उसमें  जंग  लगा  हुआ  हे  वह  एक
 कामा  तक  नहीं  बदलने  दंती।  माँ  चाहता  हूं
 कक  मिनिस्टर  साहब  उनके  कहने  में  न  जावें
 ओर  इस  ल  का  स्कोप  बढ़ाया  बाए  था  न  पढ़ाओ
 जाए  इस  मामले  में  अपने  जंजमोंट  से  काम  लें।
 अगर  वह  एसा  करेंगे  तो  मुझ  उम्मीद  हैं  हम  वह
 मेर  सेशन्स  को  मान  लेंगे।  माँ  मिनिस्टर  साहब
 से  प्रार्थना  करता  हूं.  कि  वह  श्री  एम०  एल०  अग-
 वाल  के  असेंसमेंट  को  मंजर  कर  लें  ऑर  इसके
 म्फोंग  को  बढ़ा  दें।

 Shri  Kasliwal  (Kotab-Jhalawar):  Sir,
 the  hon.  Members  who  have  preceded
 me  have  advanced  long  arguments  on
 the  question  as  to  whether  the  scope  of
 this  Bill  should  be  widened  or  not.
 Many  Members—and  I  am  also  of  that
 view—have  said  that  this  Bill  is  a
 sketchy  and  scrappy  Bill  and  could
 hardly  serve  any  useful  purpose.
 There  are  some  Members  like  my  hon.
 friend  Pandit  Thakur  Das  Bhargava
 who  said  that  the  scope  and  object  of
 this  Bill  was  a  very  limited  one  and
 as  such  the  Bill  was  welcome.

 In  the  heat  of  this  controveray  one
 particular  fact  has  been  forgotten  and
 that  is  this.  What  is  the  genesis  of  thir
 Bill  I  want  to  take  you  very  briefly
 through  the  history  of  the  matter.  In
 953  Dr.  Katju  who  was  then  the  Home
 Minister  addressed  a  long  circular
 letter  to  the  various  State  1०... ...



 [Shri  Kasliwal]
 ments,  public  bodies,  high  court  judges
 and  to  some  others,  That  letter  con-
 tained  certain  things  particularly  with
 regard  to  the  administration  of  crimi-
 nal  and  civil  justice.  His  view  was
 that,  if  not  wholesale  amendments,  a
 lot  of  reform  was  necessary  in  the  ad-
 ministration  of  both  civil  and  criminal
 justice  and  he  raised  four  points  in  his
 letter  and  those  were:  dilatoriness  in
 the  proceedings  in  courts,  expensive-
 ness  of  litigation,  cumbersomeness  of
 procedure  and  some  other  miscellane-
 ous  suggestions.  I  want  to  say  that  if
 this  is  the  genesis  of  this  Bill,  this  Bill
 does  not  touch  the  fringe  of  the  pro-
 blem.  This  Bill  is  a  very  limited  and,
 I  must  say,  a  useless  Bill,  so  far  as
 those  particular  points  are  concerned.
 How  does  it  in  way  say  that  expenses
 on  litigation  will  be  saved  by  the  pro-
 visions  in  this  Bill?  How  does  it  say
 that  now,  there  will  not  be  any  dilatori-
 ness  in  proceedings  in  courts  and  so
 on?  I  do  not  want  te  go  into  greater
 details  because  various  Members  have
 already  addressed  this  House  on  those
 points.  I  leave  it  at  that,  and  I  leave

 4t  to  the  judgment  and  wisdom  and
 good  sense  of  the  Select  Committee  to
 see  that  certain  very  important  provi-
 sions  to  which  attention  has  been
 drawn  by  Members  here  are  included
 im  this  amending  Bill.

 I  want  to  come  to  the  provisions  of
 the  Bill  now.  I  will  not  waste  the  time
 of  the  House  in  repeating  the  argu-
 ments  on  those  clauses  on  which  hon.
 Members  have  said  a  great  deal  but
 there  is  one  provision  on  which,  first
 of  all,  I  want  to  draw  the  attention  of
 this  House,  and  I  welcome  that  provi-
 sion.  I  am  sure  that  when  I  welcome
 that  provision,  the  hon.  Minister  also
 will  be  very  glad.

 Shri  Pataskar:  I  am  always  =  glad
 both  ways.

 Shri  Kasliwal:  I  am  not  going  into
 the  matter  in  the  seriatim  order  of  the
 Bill  but  I  am  going  in  the  reverse
 order.  First  of  all,  I  want  to  take
 clause  16,  In  this  clause  you  have  in-
 cluded  one  sub-clause,  namely,  sub-
 clause  (8).  What  is  sub-clause  (A)?
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 Sub-clause  (8)  seems  to  be  very  im
 nocuous  or  Insignificant  in  a  sense  but
 really  it  is  a  very  salutary  provision,
 because,  for  the  first  time,  in  the  entire
 country  @  summary  procedure  in  res-
 pect  of  liquidated  demands  is  proposed
 to  be  introduced,  This  Order  XXXVII,
 rule  ]  was  previously  applicable  only
 to  the  three  cities  of  Madras,  Bombay
 and  Calcutta.  Now,  for  the  first  time,
 with  the  incorporation  of  this  amend-
 ment,  this  new  provision  is  sought  to  be
 made.  I  heartily  welcome  it  because
 it  is  my  experience  that  in  suits  on
 negotiable  instruments,  all  sorts  of
 vaxatious,  bogus  and  frivolous  defences
 are  made.  It  is  more  or  less  the  ob-
 jective  of  the  defendant  to  try  in  every
 possible  way  to  defeat  or  to  delay  the
 plaintiff's  suit  or  the  decree  that  he
 might  later  on  obtain.  With  the  intre
 duction  of  this  new  provision,  the
 defendant  will  find  himself  in  difficul-
 ties  so  far  as  the  question  of  defeating
 or  delaying  justice  is  concerned.

 Now,  what  are  the  provisions  of  this
 order  XXXVII?  It  is  this.  When  sum-
 mons  are  being  sent  to  the  defendant,
 the  summons  will  say,  “You  have  got
 to  enter  appearance  within  ten  days,”
 If  he  does  not  enter  appearance,  the
 plaintiff  will  be  entitled  to  get  a  decree
 immediately  on  any  negotiable  instru-
 ment.  If  he  enters  appearance,  then,
 the  court  will  say.  “All  right,  I  wil
 give  you  the  right  to  defend  the  suit
 only  on  certain  conditions.  You  might
 file  a  security”.  Under  such  circums
 tances  alone  the  defendant  will  be  in
 a  position  to  defend  a  suit  and  not
 otherwise.  I  do  not  want  to  enter  into
 details  on  this  point  but  I  most  heartily
 welcome  this  provision.

 Shri  Raghavachari:  It  anplies  to  all
 courts  of  original  jurisdiction  in  all
 places.

 Shri  Kasliwal:  It  applies  only  to  the
 presidenagy  towns.  The  Civil  Proce-
 dure  Code  does  not  mention  what  you
 say.

 Now  I  come  to  clause  &  My  bon.
 friend  Shri  R.  D.  Misra  was  the  first
 Member  to  refer  to  this  clause.  I  am
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 rather  suprised  that  for  the  first  time
 after  five  years  the  Ministry  of  Law
 should  have  awakened  to  this  anomaly.
 The  hon.  Minister  said  that  there  is  an
 ariomaly  now  because  the  decrees  which
 were  passed  ex  parte  bef:re  the  26th
 January,  1950,  were  being  executed
 on  both  sides.  That  is  to  say,  when
 decrees  were  passed  in  the  old  British
 India  they  were  being  executed  in  the
 Indian  States  and  the  decrees  which
 were  passed  ex  parte  in  the  Indian
 States  were  being  executed  in  British
 India,  What  was  the  matter  in  these
 last  five  years?  In  these  last  five  years,
 thousands  of  ex  parte  decrees  have
 been  executed  and  many  other  decrees
 in  thousands  are  in  the  process  of  exe-
 cution.  What  is  going  to  happen  to
 these  decrees?  Today,  after  five  years,
 you  are  going  to  pass  an  extraordinary
 measure  in  this  respect.  If  the  Minis-
 try  has  realised  that  there  was  any
 such  anomaly,  I  say  that  there  is  no
 anomaly  at  all  in  this,  My  friend  Shri
 R.  D.  Misra  said  there  is  really  ro  ano-
 maly,  and  that  they  wanted  to  bring
 out  something  very  old  which  related
 to  the  division  of  India—British  India
 and  the  native  States.  If  there  was
 such  an  anomaly,  it  was  the  business
 of  the  Ministry  to  have  brought  it  be-
 fore  the  House  earlier  and  not  after
 five  years.  J]  cannot  say  how  it  is  go-
 ing  to  affect  the  people  as  a  whole.

 There  is  another  matter.  There  is
 no  mention  of  the  question  of  lmita-
 tlon.  There  will  be  many  decrees  which
 will  have  become  time-barred.  How
 can  you  file  suits  on  all  these  ex  parte
 decrees  now?  No  mention  has  been
 made  of  that  question  in  clause  5.  I
 say  that  the  Minister  should  reconsider
 the  whole  position  so  far  as  clause  5
 is  concerned.  I  would  appeal  to  him
 not  to  keep  clause  5  in  this  Bill.

 I  would  very  much  like  to  refer  to
 the  Minister’s  speech  while  he  was
 speaking  about  clause  5.  He  said  that
 there  were  decrees  from  the  then  Indian
 States  which  were  being  executed
 in  British  India.  I  do  not  know  what
 he  really  meant,  but  if  it  was  an  in-
 sinuation  to  the  effect  that  judicial
 officers  in  the  then  Indian  States  were
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 not  as  competent  as  judicial  officers  in
 the  then  British  India,  I  would  like  to
 correct  that  impression.

 Shri  Pataskar:  May  learned  friend
 is  an  advocate  himself.  There  Ig  no
 question  as  to  what  the  character,  etc.,
 of  the  judicial  officers  in  the  Indian
 States  were.  As  I  made  it  clear,  as
 the  law  then  stood,  if  a  person  had  not
 submitted  to  foreign  jurisdiction,  then
 the  question  is  whether  such  an  ex
 Parte  decree  should  be  allowed  to  be
 executed  in  the  foreign  territory,  sim-
 ply  because  the  native  States  have
 now  merged  in  the  Indian  Union.  Of
 course  whatever  suggestions  the  ‘hon.
 Member  has  to  make,  I  can  under-
 stand.  I  have  made  it  clear  in  my
 speech  that  if  a  man  in  Bombay  obtain-
 ed  an  ex  parte  decree  against  some-
 body  in  Hyderabad,  when  the  Hydera-
 bad  man  ‘had  never  submitted  himself
 to  the  jurisdiction  of  Bombay,  such  a
 decree  would  not  be  proper.  I  quite
 understand  other  hon,  Members  speak-
 ing  about  British  India  and  all  that,  I
 do  not  understand  an  eminent  advocate
 saying  like  this.

 Shri  Kasliwal:  I  was  saying  that  the
 hon,  Minister  had  only  mentioned  that
 ex  parte  decrees  which  have  been
 passed  in  Indian  States  were  being
 executed  in  British  India.

 Shri  Patuskar:  I  have  read  my  speech,
 I  referred  to  the  decrees  obtained  in
 the  Bombay  State  as  an  example.

 Shri  Easliwal:  I  will  now  pass  on
 to  clause  8.  The  original  sections  refer
 to  the  delegation  of  certain  powers  to
 Collectors.  This  provision  wag  intro-
 duced  in  1908,  It  was  done  primarily
 with  the  object  that  in  the  villages,  the
 Collectors  and  the  revenue  officers
 subordinate  to  the  Collector  would  be
 in  a  better  position  to  see  that  the  sale
 and  auctioning  of  immovable  property
 take  place  properly.  In  the  city  of
 course  there  is  the  civil  court  and  the
 property  can  be  mortgaged  and  auc-
 tioned.  But  in  the  villages,  it  is  the
 Collector  and  his  staff  who  could  do  ft
 Properly,  Now  it  is  proposed  to  abo-
 lish  all  these  and  the  power  of  the
 Collectors  i:  s..ught  to  be  taken  away.
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 (Shri  Kashiwa)
 The  hon.  Minister  has  said  that  Collec-
 tors  are  more  burdened  now  and  they
 do  not  look  to  this  work  properly.  The

 mine  this  matter  from  that  point  of
 view  and  then  alone  come  to  a  deci-
 sion  about  the  abolition  of  sections  68
 to  72  and  the  Third  Schedule.

 There  is  one  other  matter  to  which
 I  would  like  to  refer  about  which  many
 hon.  Members  have  already  spoken,
 namely,  clause  13,  which  deals  with  the
 curtailment  of  the  revisional  powers
 of  the  High  Court.  I  am  in  agreement
 with  all  those  hon.  Members  who
 have  said  that  the  powers  of  the  High
 Court  in  this  respect  should  not  be
 curtailed.  I  do  not  want  to  enter  into
 other  details;  but  I  only  want  to  say
 this  thing.  When  Dr.  EKatju  wrote  that
 famous  circular  letter  on  the  amend-
 ment  of  the  Criminal  Procedure  Code,
 he  made  it  clear  as  to  how  far  curtail-
 ment  of  the  revisional  powers  of  the
 High  Courts  should  be  done  in  both
 eriminal  and  civil  matters;  and  he
 expressed  the  view  that  in  criminal
 matters,  the  revisional  powers  of  the
 High  Court  should  not  be  curtailed.  I
 am,  therefore  saying  that  in  civil  mat-
 ters  also,  the  revisional  powers  of  the
 High  Courts  should  not  be  curtailed.

 There  are  many  other  small  matters
 about  which  other  hon.  Members  have
 already  spoken  and  I  do  not  want  to
 take  up  the  time  of  the  House  by  en-
 tering  into  them.  I  only  want  to  appeal

 Select  Commitee  that  they
 matters  into

 aft  जिहात  मिश्र:  जब  माँ  प्रथम  पार्लियामेंट

 में  आया  तो  यह  सोचता  था  फक  हमारी  सरकार

 चार  चीजों  मेँ  आमूल  परिवर्तन  करेगी।  पैनल

 कोड,  सिविल  प्रांसीवयर  कोड.  क्रीमनल  प्रोसीजर

 ग्प्ज  नि  एटीएस  एक्ट,  क्‍योंकि  इन

 .8  AUGUST  955
 (Amendment)  Bill  Le

 कानूनों  का  जनता  के  साथ  रोजमर्रा  का  बहुत
 ज्यादा  सम्बन्ध  हूँ।  मेँ  जब  आया  तो  बड़ा  कि
 पिछले  सेशन  में  पक्रामनल  प्रोसीजर  कोड  मेँ  कुछ
 सुधार  हुए।  हमार  वह  भाई  जो  साइकिल  पर

 लते  हैं  उनको  पता  होगा  फक  जब  साइकिल  के
 कच  रिपेयर  होने  लगते  हैं  तब  साइकिल  कितना
 काम  द॑  पाती  हैँ।  arr  सोचिए  कि  सिविल

 प्रोसीजर  कोड  के  जो  पच  रिपेयर  हो  रहे  हैँ  उनसे
 कितना  काम  होगा।  हमार॑  ला  मिनिस्टर  साहब

 पुराने  कांगू सी  हैं,  वह  वृक्ष  दुए  ऑर  उनको  रोज

 कानून  से  सावका  पड़ता  होगा  ऑर  कवचेद्दरियाँ
 का  भी  ज्ञान  होगा  ऑर  कचेदररियों  की  बहुत  सी
 बातों  को  देखा  होगा।  साहब,  सिविल  प्रोसीजर
 कोड  में  गैस  के  लिए  सुधार  हो  रहा  हैं।  हां
 पर  बोलने  बाले  अधिकतर  वकील  हूँ।  माँ  पूछता
 दूं  कि  कानून  बनाने  के  पहले,  जा  हमार॑  कानूनों
 को  चलाने  वाले  पंडा  हैँ,  हमार॑  वकील  हूँ,  उनक॑

 सुधार  के  पाए  क्‍या  हुआ ।  उनका  काम  केसे  हो,

 इसके  लिए  माँ  चाहता  था  कि  सरकार  कोई

 कानून  लाती।

 में”  जानता  हूं  फक  कचहरियों  में  क्‍यों  ह; । 2

 (delay)  at  दूसरी  गड़बड़ी  होती  हैं

 वह  सब  कक  वकीलों  की  वन चह  से  होती  हूँ  ।  मेँ

 कचहरियों  में  जाता  हूं,  कुछ  न  कुछ  काम  रहता

 हूं।  माँ  कांगेस  का  कार्यकर्ता  हूं,  कोई  न  कोई

 भाई  ले  जाता  हैं।  किसी  ने  कहा  "कि  कचेध्दारियाँ
 में  जो  गड़बड़ी  होती  हैं  गह  वकीलों  की  यह
 से  होती  हैं।  मेँ  ने  सुना  था  के  शिव  रोम  मेँ

 यह  प्रथा  चली  फक  फीस  नहीं  लेंगे  ्  मां

 गाउन  पहनते  हैँ  उनके  बगल  से  हदू  रहता  हैं।
 रोम  में  उस  गाउन  के  पहनने  वाले  कहते  et
 कक  मुफ्त  काम  कर  क्या  करते  थे  ऑर  अच्छा काम
 करते  थे।  बहु  कहते  थे  कि  फीस  नहीं  लेंगे।  माँ

 जानना  चाहता  हूं  के  आज  तक  पकाने  बकील

 हमार  यहां  फंसे  हुए  जिन्होंने  किसी  केस  को

 कना  फीस  लिए  हुए  मुफ्त  काम  किया  हो?  मेँ

 हिन्दुस्तान  की  सरकार  से  आर  ला  मॉनिस्टर से

 चैलेंज  दी  कर  के  पूछता  हूं  कि  पी जलों  मेँ  कितने

 बिल  फंसे  हैं!  जो  'बना  फीस  लिए  हुए  ककसी

 गरीब  के  केस  में  गए  हाँ।  एक  भी  नहीं।  माँ  तो

 दखता हैं  कक  चो  भी  सिविल  कोड़  मेँ  सुधार  हो
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 रहा  हैं,  उससे  गरीबों  का  डी  नुक्सान  हैं।  तो
 माँ  चाहता  था  सरकार  को  इस  कानून  को  लाने
 8  बदले  सिविल  प्रोसीजर  कोड  को  पिलक
 आँ वर दाल  करना  चाहिए  था,  पढ़ले  उसका  पूरी
 तरब  सुधारना  चाहिए  था।  हिन्दुस्तान  की  थर्ड-
 मान  स्थति  को  बखत  हुए,  हिन्दुस्तान  का  बो

 सांशालॉस्टक  पैन  ¢  उसको  रखते  हुए  इस

 कानून  में  पूरा  सुधार  करना  चाहिए  |

 दूसरी  बात  यह  हैँ  फक  हस  कानून  को  चलान॑
 वाले  जो  पंडा  हैं,  उनके  लिए  सरकार  पदले  कानून
 बनावे।  जो  इस  वक्‍त  वकील  लांग  हैं!  उनमें
 काफी  सुधार  की  जरूरत  हैं।  जब  तक  इन  दोनों
 का  सुधार  नहीं  होगा  तब  तक  अदालतों  का

 सुधार  नहीं  हो  सकता।

 तीसरी  बात  हैं  फक  चो  कचहरियां  हैं  उन
 सभी  में  सुधार  की  बढ़ी  जरूरत  tf)  आप  लाखों

 कानून  बनाएं,  अभी  हमार  एक  पुराने  चीफ
 जस्टस  बटा  हुए  थे,  उन्होंने  भी  बताया  फक

 आप  लाखों  सुधार  कीजिए  लकिन  उनसे  काम
 चलने  वाला  नहीं  हैं।  यह  कानून  हैं,  चेअरमैन

 साहब,  जरा  आय  प्राचीन  फक  स्माल  काज॑ज  कोर्ट

 मेँ  जहां  पर  कि  गरीबों  के  मामलं

 चलते  हैं  जिनको  जूनियर  के  मामले

 कहते  हैं.  उनके  लिए  लिखा  हुआ  हैं
 फक  स्माल  कालेज  कोर्ट  के  मामलों  की

 मियाद  yoo  रु०  से  बढ़ा  कर  ९०००  Ho  तक  कर

 दी  गई  हूँ।  फिर  उनकी  अपील  भी  नहीं  Hi  मान

 “लीजिए  पक  किसी  गरीब  के  पास  २,  ९  एकड़
 जमीन  हें।  हमार  बिहार  में  एक  एकड़  से  ज्यादा
 जमीन  नीलाम  होती  दें  ऑर  एक  एकड़  से  कम

 नहीं  हो  सकती  हैं।  आज  गांव  गांव  में  रहने
 वाले  बढ  आदमी  "किसी  गरीब  आदमी  के  अंगूर
 की  छाप  कसी  तरह  ले  लेते  हैं,  उसका  कोई  भी

 कागज  लॉयर  कर  लेते  हैं  ऑर  उस  पर  नालिश  कर

 देते  हैं।  गरीब  आदमी  के  खिलाफ

 डिगरी  हो  जाती  हैं  डिगरी  के  बाद

 नीलामी  हो  जाती  हैं।  क  पिनों  तक  वह  उस

 जमीन  को  उसके  पास  छोड़  दंता  हैं।  उसके  दो
 वर्ष  या  तीन  वर्ष  बाद  पिछली  पडिंगरी  के  आधार

 पर  वह  जा  कर  जमीन  पर  कब्जा  कर  लेता  हैं।  अब

 हमार  हा  'मिनिस्टर?  साहब  ने  स्माल  कालेज  कोर्ट

 की  मियाद  yoo  से  बढ़ा  कर  ९०००  कर  दी  हैं।
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 पांच  स्लो  से  ज्यादा  की  जमीन  तो  ककसी  के  पास
 कम  ही  होगी।  किसी  के  पास  आधा  एकड़  होगी,
 कसी  के  पास  चौथाई  एकड़  होगी।  लोकन  उस
 पर  भी  अब  परिवाद  yoo  से  बढ़ा  कर  १०००  कर  दी  ता
 इससे  गरीबों  का  क्‍या  लाभ  होगा  यह  मेँ"  झमक
 नहीं  पाता।  आपको  तो  जिंसे  पहले  ४००  पमिथाव
 थी  बॉँस  रहने  बनी  चाहिए  थी।  इसमें  आप  ने
 अपील  भी  नहीं  रक्खी  दें।  हमार  यहां  बदनीयती
 के  मामले  स्माल  कालेज  कोर्ट  में  चलते  हैँ।  उसको
 अपील  भी  नहीं  रखी  हैं।  हमार॑  यहां  बिक्री
 हैँ  -  भला  बताइए  जिसके  पास  खेत  नहीं  खाने  को

 नहीं  ti  वह  अपील  करने  को  शहर  जाएगा  तो
 ४  सेर  सत्तू  ले  जाएगा,  ऑर  उसको  खाने  के  बाव
 जब  वकील  साहब  के  यहां  पहुंचेगा  तो  बकील
 साहब  पूछने  कि  .हमारी  फीस  लाए  या  नहीं।
 अगर  नहीं  लाए  तो  वोकल  साहब  गालियां  देते
 हैं,  निकाल  दत  fi  इस  सदन  के  अन्दर  बैठने
 वाली  सरकार  के  वाटर  मेँ  समझता  &  कि  ४०  फी

 सदी  से  ज्यादा  गरीब  हूँ।  मेँ  इन  ४०  फी  सदी
 आदिमयों  की  बात  आप  से  करता  हूं।  माँ  पूछता
 हूं  के  आप  यहां  जो  कानून  बनाते  हूँ  वह  गरीबों
 के  पाए  बनाते  हूँ  या  मानकों  के  लिए  ।  आप

 बताइए  भक  जब  गरीबों  ऑर  अमीरों  की  लड़ाई
 होती  हैं  तो  उन  गरीबाँ  को  साथ  कचहरियाँ  माँ
 उकतना  गोलमाल  होता  हैं;  रौनकों  के  लिए
 कोई!  गोलमाल  नहीं  होता।  जहां  गरीब  पिसते

 हैं  वर्दी  गोलमाल  होता  हूँ।  गरीब  आदमी  की

 सुनने  वाला  कोई  वकील  नहीं  ?मलता।  चह
 परियाँ  में  चो  क्लार्क  लोग  होते  हैँ  वे  भी  उनकी

 नहीं  सुनते।  हाकिम  की  तो  कुछ  भी  न  पूछिए।
 दारुक  भाई  साहब  ने  कबा  कि  साहब  बरी
 लगती  हैं,  पिछले  होता  हैं,  मेँ  पूछता  हूं  कि  इमाम
 प्रधान  मंत्री  जितने  समय  तक  काम  करते  हूँ  क्‍या

 हमार  अफसर  लोग  भी  उसी  तरह  से  इमानदारी
 से  दस  बजे  से  पांच  बज॑  तक  काम  करते  हूँ?
 मेँ"  तो  समानता  हँ  कि  वे  नहीं  करते।  जब  कमी

 पूछा  जाता  हैं  कि  फलां  अफसर  कहां  हूँ  तो  कहा
 जाता  हैं  कि  साहब  वह  फलां  काम  कर  रहा  हैँ
 लवन  असलियत  यह  होती  हैं  ग्य  वह  अपने

 दोस्तों  से,  वकील  लॉग  के  साथ  गप्पी  मारने  माँ

 गा  रहता  हैँ।  जब  दो  तीन  बजे  तब  वह  आता

 हैं  ऑर  दो  चार  अपील  सुनने  के  बाद  चला  कत
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 हैं।  यो  ब्लाक  लोग  होते  &  a  भी  मिले  रहते

 हैं!  आर  फिर  पौशयां  द॑  देते  ह्  गरीब  आदमी

 ॉ  बीस  बीस  कोस  से  चल  कर  आते  हैँ  उनका

 तारीख  12  दी  जाती  हूँ  र  कह  क्या  जाता  हें

 क  फलां  तारीख  को  हाजिर  हो।  अब  उन  बेचारों

 को  निराश  हो  कर  वापस  चले  जाना  पड़ता  हैं।
 मेँ”  प्रार्थना  करता  हूं  कि  हमारी  जनता  की  सरकार

 ¢  ऑर  हम  ने  आजादी  की  लड़ाई  लड़ी  हैं  ऑर

 हमारा  फर्ज  t  पक  हम  यह  दखो  फक  गरीब  आद-

 कमियों  का  भला  चो  ।  जिन  लांगो  ने  गरीबों  का

 उद्धार  किया  वे  पैगम्बर  माने  जाते  हैँ  जैसे,  इंशा,
 गांधी  जी,  नाना  साहब  वर्गो रह।  हमें  भी  सोचना

 चाहिए  क  हम  लांगा  का  उदार  कसे  कर  सकते

 दे  ऑर  जो  तकलीफ  आज  लोगों  को  उठानी  पद्धति

 हैं  उनका  हम  कैसे  दूर  कर  सकते  हँ  इस  वास्ते

 स्माल  काजेज  कोर्ट  के  बार  में  मुझे  इतना  ही

 कहना  हैँ  क्यों  वहां  पर  किसी  किस्म  की  अपील

 की  गुंजाइश  नहीं  ti  पर  होनी  चाहिए।

 दूसरी  बात  हमार॑  आर0०  ato  hor  साहब  न॑

 सम्मन  की  तामील  के  बार  में  कही  हँ।  आप  ने

 अब  यह  तय  कर  [दिया  हैं  तक  सम् मंत्र  रजिस्टर्ड

 पोस्ट  से  भी  भेजे  जा  सकते  हैँ।  सम्मंज  की  स्विस

 के  बार॑  में  पहले ही ही  बहुत  गड़बड़ी  होती  दें  आर

 इस  से  अब  ऑ  भी  ज्यादा  गड़बड़ी  हो  जाएगी।

 इसमें  अब  फंसे  होगा  पक  जिस  आदमी  को

 सिमंस  इश्‌  होंगे  वह  आदमी  पोस्टपोन  के  पास

 जा  फर  उसको  दो  रुपए  द  कर  उनके  ऊपर

 रिफ्थूञज्ड  के  लफ्ज  लिखवा  लंगा  इसका  सब

 से  बेहतर  इलाज  तो  यह  हैं  फक  यह  सम्मन  बाई
 पोस्ट  भेजन  के  अलावा  गजन  गांवों  में  पंचायतों

 हैं!  उन  के  जाकर  से  इनकी  तामील  करवाई

 जाए।  अब  सरकार  ने  पंचायतें  गांग  गांव  मेँ

 खाल  दी  हैं।  मेँ  अपने  सूबे  की  बात  जानता  हूं।
 यहां,  इर  उस  जगह  पर  जिस  की  कि  आबादी
 चार  या  पांच  हजार  की  हैं,  एक  एक  पंचायत

 खोल  वी  गई  हँ।  इन  गम  पंचायतों  में  एक

 गाम  सेवक  भी  होता  हैं  ऑर  यब  सम्मंज  गाम
 सेवक  जा  कर  इनकी  तामील  करवा  सकता  हैं।

 इसको  एक  दो  रुपये  सम्मन  तामील  करवाने  के

 लिए  पंचायत  को  फीस  के  बतौर  ए  जा  सकते
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 fi  at  सम्मन  इस  तरह  से  तामील  कर  1, | |
 जाएं  उनको  सर्फ  मानना  चाहिए।  मार  गांवों
 में  लोग  हैं  वे  अनपढ़  हैँ  ऑर  कई  बार  उनको
 तब  पता  चलता  हैं  जब  पडेगी  हो  जाती  हें  जॉ

 दुरंगी  बजती  हैं।  सर्विस  आफ  दी  सम् मंत्र  में  भी
 गरीब  आदमी  ही  मार॑  जाते  हैँ  ऑर  अमीरों  को
 आंच  तक  नहीं  आती।  इसके  बार  में  ६ ।  प्रोसीजर

 एडमिट  किया  जाता  हूँ  उस  से  गांवों  फे  कितने

 ही  घर  बरबाद  हो  गए  हैं।  अमीरों  के  घर  बरबाद
 नहीं  होते,  गरीबों  के  ही  घर  बरबाद  होते  हैँ।  जब
 तभी  गरीब  आदमी  क॑  खिलाफ  मुकदमा  चलाया
 जाता  हें  तो  वह  तबाह  हो  जाता  हैं  क्योंकि  वह

 पढ़ा  लिखा  नहीं  हैं,  कुछ  जानता  नहीं  हैं,  कुछ
 चमकता  नहीं  हें,  सारी  की  सारी  जमीन  उसकी
 नष्ट  हो  जाती  हैं।  दस  वास्ते  माँ  सरकार  से  प्रार्थना

 करता  &  कि  सर्विस  आफ  सिमंस  के  बार  माँ
 काफी  सख्ती  बरती  जाए  आर  माँ"  सिलेक्ट  कमेटी

 से  भी  दरख्वास्त  करता  दूं  फक  वह  इसके  बार॑  मेँ
 सख्त  कदम  उठाए।

 अब  एक  बात  पार्क  के  बार॑  में  कही  गई  हैं।
 मेँ"  आप  से  पूछना  चाहता  हूं  फक  पापर्ज  किस
 को  कहते  हँ  इसकी  कोई  परिभाषा  होनी

 चाहिए  माँ  पूछता  हूं  कि  हमार॑  गांवों  में
 जो  लोग  एक  एक  दो  दो  आर  तीन  तीन  एकड़
 जमीन  के  मालिक  हैं  आर  साल  भर  मेहनत  करने
 के  बाद,  मजदूरी  करने  के  बाद  जब  उनको  खाने
 को  नहीं  मिलता  हैँ,  जब  उनका  गुजारा  नहीं
 होता  हैं  उनको  आप  किस  कैटेगरी  मेँ  लेते  fi
 हमार यद हां  एक  एकड़  जमीन  की  कीमत  हद
 हजार  से  ले  कर  तीन  हजार  तक  हैं मां  पूछता

 हूं  कि  यब  फंसे  आदमियों  के  हाथ  में  से  एक

 एकड़  या  दो  एकड़  जमीन  चली  जाती  हैं  ऑर  उन

 के  पास  एक  ही  एकड़  ज़मीन  बच  रहती  हें  तो

 क्या  यह  उनके  गुजारे  के  लिए  काफी  fi  एक

 एकड़  अगर  उस  माँ  से  निकाल  ली  गईं  ता  भाव
 उसको  मुकदमा  करना  हो  तो  उसके  ऊपर  तीन
 चार  साँ  रुपए  कोर्ट  फीस  लगेगी  ता  वह  रुपया

 कहां  से  आएगा।  आगे  ही  गरीब  काश्तकारों  के

 पास  बहुत  ही  कम  जमीन  हैं  ऑर  साल  भर  मुंह-
 नत  करने  के  बाद  भी  उसका  गुजारा  नहीं  होता

 ti  इस  रास्ते  मेँ  ला  मिनिस्टर  साहब  से  प्रार्थना
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 करता  हैकि  जब  वह  पाया  की  परिभाषा  कर  तो

 बड़ी  होशयारी  से  कर  इस  माँ  जिसने  भी

 गरीब  आदमी  हैँ  उनके  लिए  गुंजाइश  होनी

 चाहिए।  पा पर  का  अर्थ  तो  हमार॑  यहां  यह  लगाया

 जाता  हैं  1८ |  जिसके  पास  कुछ  न  हो,  जो  भीख

 मांगता  हो।  तो  माँ  पूछता  हँ  कि  एसा  आदी
 जिसके  पास  कुछ  नहीं  हैं  ऑर  जो  भीख  मांगता

 हैँ.  वह  मुकदमा  कसे  दायर  कर  सकता  हैं  या

 च्ॉसे  मुकदमा  लड़  सकता  हैं।  इसके  लिए  id

 पसे  कहां  से  लाएगा।  वह  आदमी  सके  पास

 लौटा  मी  नहीं  हूँ.  वाली  भी  नहीं  कोई  चीज

 नहीं  हैं  वह  पापर  होता  हैं।  मला  बताइए  कि  फंसा

 आदमी  केसे  'क्सी  मुकदमे  में  आ  सकता  हैं  1

 इसलिए  पा पर  की  कछ  एसी  परिभाषा  होनी

 चाहिए  पैजसमें  गांवों  के  जां  गरीब  आदमी  हैं

 उनका  उद्धार  हो  क्यांकि  हमारी  चो  सरकार  हैँ

 उसकी  मंशा  गरीबों  का  उद्वार  करने  की  हूँ  1

 अमीर  आदमी  तो  हाई  कोर्ट  में  भी  जा  सकते

 हैं,  सुप्रीम  कोर्ट  में  भी  जा  सकते  हैं,  दो  दो  ऑर

 चार  चार  हजार  खर्च  कर  सकते  fi  इस  चाहते

 ee  सरकार  से  प्रार्थना  करूंगा  फक  पापर्ज  की

 पीर भाषा  निर्धारित  करते  वक्त  उसको  इन
 गरीबों  का  जरूर  ध्यान  रखना  चाहिए।  जब  फंसा

 हुआ  तभी  यह  कहा  जा  सकंगा  फक  सरकार  न्याय

 करती  हैं।  अगर  आप  के  कानून  में  गरीबों  के

 लए  कोई  गुंजाइश  न  दद्  तो  ह  कहा  जाएगा

 पक  यह  सरकार  गरीबों  के  लिये  कज  करना  नहीं

 चाहती  ऑर  सिर्फ  अमीरों  के  "लिए  ही  यह  सब

 चीजें  करती  हैँ  to

 एक  बात  जजमॉेंट्स  के  बार॑  में  कही  गई  हैं।

 कचहरियाँ  में  बहस  हो  जाती  हैं  आर  बहस  हो

 जाने  के  बाद  जज  साहब  कहते  हैं  कि  फलां  तारीख

 को  जजमेंट  सुनाया  जाएगा।  वे  बेचार  वापस

 चले  जाते  हैँ  आर  जब  दूसरी  तारीख  आती  हैं

 तो  फिर  हाजिर  हो  जाते  हैं।  वकील  साहब  वह

 कभी  भी  कचहरी  माँ  आते  हैं  उसके  फते  उस

 शरीब  आदमी  से  वस्‌ल  कर  लेते  हैँ।  जो  थोड़े

 बहुत  इन  बेचारों  के  पास  होते  हैँ  वे  भी  इधर
 उधर  खर्च  हो  जाते  हूँ।  कुछ  वकील  साहब  इस

 बात  का  पता  लगाने  का  कक  कंस  का  क्‍या  कुछ

 हुआ  हैं  ले  लेते  है  आँ  कुछ  जिससे  वह  पूछने
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 at  e  उसको  बने  मेँ  खर्च  कर  देते  | थ  इस
 रास्ते  माँ  अर्ज  करना  चाहता  हूं  कि  कोई  एसा
 क़ब्ल  बनाया  जाए  जिस  से  कि  मुकदमे  की  सुन-
 वार्ड  हो  जाने  के  बाद  कुछ  निश्चित  पिनों  के

 अन्दर  फैसला  सुना  दिया  जाए।  आप  यहां  पर
 ९४  था  २०  दिन  की  हद  मुक़र्रर  कर  सकते  हूँ।
 कस  जसे  के  अन्दर  उनको  ज़रूर  जजमंट  पल

 वर  कर  दना  चाहिए।  बार  बार  गरीब  नांगी  के

 कचौरियाँ  में  आने  से  एक  तो  उनकी  फसल
 की  ठीक  तरह  से  देखभाल  नहीं  होती  जॉ  दूसर॑
 उनका  काफी  रुपया  खर्च  हो  जाता  हँ।  इस
 वास्ते  यह  बहुत  जरूरी  हैं  कक  एक  मुकरा  वक्‍त
 से  पहले  जजमेंट  'डिलिवर  हो  जाए।  अगर  फंसा
 नहीं  हो  सकता  तो  उस  जज  को  लिखना  चाहिए
 कि  क्‍या  कारण  हैं  फक  मुकदमे  की  सुनवाई  हो
 जाने  के  बाद  इतने  दिन  तक  जजमेंट  'डिलीवरी
 नहीं  हुआ  जैसे  कि  एक  काहावत  हैँ  :
 Justice  delayed  is  Justice  denied,

 जब  तक  एक  मुकदमे  का  फैसला  नव  दिखा
 जाए,  तब  तक  क्या  जरूरत  हैँ  दूसर॑  को  बुलाने
 की?  लीकन  आजकल  फँसा  ही  हो  रहा  हैं  ऑर
 फासला  मेँ  बहुत  द॑र  लग  बाती  wh

 इसके  बाद  माँ  यह  कहना  चाहता  हूं  कि  जब
 जजमेंट  पनीर  की  जाती  हैं,  तो  प्लीडर  को
 खबर  कर  दी  जाती  हमें  इस  बात  से  राजी
 नहीं  दूं।  मुझे  भी  कचहरी  का  थोड़ा  बहुत  तजुर्बों
 हैं जब  हम  किसी  पर  मुकदमा  करते  हैं,  तॉँ

 दूसरी  पार्टी  को  नोटिस  द॑ना  पड़ता  हँ।  कच-
 हरी  का  चपरासी  उसको  वकील  के  वसस्‍्तखन
 करवाने  के  लिए  ले  जाता  हैं  कक  नोटस  पाया।
 बकौल  साहब  दस्तखत  करते  हैँ  जॉ  उसको
 विकेट  में  रख  लेते  हैँ  ऑ२र  चलने  क॑  वक्‍त  फाड़
 दत  fi  जब  बकौल  साहब  से  पूछा  जाता  हैँ
 फक  क्‍या  बात  हैँ,  तो  कहते  हैं  ८ |  सक्रियता  में
 दरियाफ़्त  कीजिए।  बिहार  में  कचहरी  में  क्लार्क
 काम  करता  हँ।  आठ  आने  रुपया  उसका  दना
 पड़ता  हैं  ।  जब  उसको  बात  बतलाई  जाती
 ह  कैफ  जब  तच्छील  साहेब  से  पढ़वाना  हो  ता
 एक  रूपया  कचहरी  माँ  दना  होता  हैं  नार  बकील

 साहब  पढ़  कर  बताने  का  वो  रूपया  अपने  लिए
 वसूल  कर  लेते  हैँ।  वकील  साहब  को  फुरसत
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 नहीं  बोट  हैँ  !  जब  दो  रुपए  मिलते  fF  तो  काम

 कर  देते  a’  |  जरूरत  इस  बात  की  हैं  कि  सरकार

 निश्चय  हर  कि  हर  एक  हकीम  को  सुनवाई  के

 दस  था  ध्वन्द्रद  दिन  के  बाद  जजमेंट  जरूर  मिली-

 बर  करनी  पहुंची  आर  इन  दि  प्रेजेंस  आफ  पार्टीज

 करनी  पार्क  |  आज-कल  होता  यह  हैँ  फक  हाकिम

 साहब  आरमेट  लिख  चुप  हैं,  लकन  किसी  को

 उसका  पा  नहीं  होता  हैं  -  हम  को  इस  बात

 का  निकाय  पर  देना  हैं  कि  हाकिम  ग्यारह  बजे

 से  एक  जे  तक  सब  आर्थर  द॑।  बेचार  किसान

 पन्द्रह  बीस  मील  चल  कर  आते  हैँ।  अगर  उनको

 वक्‍त  पर  हुक्मनामा  मिल  जाए-यह  हारों  या

 जीते,  यह  अलग  बात  हैँ  तो  यह  आराम  से

 शाम  को  घर पहुंच  सकते  हैँ।  शाम  को  हुह

 बोई  आदमी  कचहरी  में  नहीं  रहता,  तो  पेशकार

 कहता  हैं  कक  चबजमेट  पै ही लिवर  की  जाएगी।

 शाम  तक  अगर  किसान  को  वहां  रहना  पढ़,  तो

 उसको  बहत  तकलीफ  होती  हैँ।  अगर  वह  दुकान

 में  खाना  स्वाति  t  तो  फँसा  ज्यादा  लगता  हैं।

 इसीलिए  वे  आवश्यक  हैं  कि  जजमेंट  डिलिवर

 करने  के  लिए  समय  निश्चित  होना  चाहिए

 ताकि  सब  लांगो  को  सहायता  हो।  हमने  रखा

 हैं  फक  तीन  तीन  महीने  जजमेंट  कै डी लवर  करने

 में लग  जाते  दें।

 तक  भारत  मेँ  एक्जीक्यूशन  की  बतलाता  el

 बहुत  से  आदमियां  की  डिक्री  हो  जाती  हैँ  तो

 जमीन  का.  रटॉवमेंट  कराया  जाता  हैँ।  फर्ज

 कीजिए  कि  मेरी  डिक्री  हो  गईं  हैं  ऑर  किसी

 की  जमीन  हम  ने  गुलाम  करानी  हें।  तब  हम

 एसा  करते  हैं  कक  एक  आदमी  की  जमीन  को

 एटेंच  नहीं  करते,  बालक  परिवार  के  दो  तीन

 आवुगसर्चाँ
 की  जमीनों  को  टंच  करा  लेते  हैँ।

 विराम  वाई  होता  हैँ  कि  चो  पनिदॉची  हैँ,  जो

 पार्टी  नहीं  हैं.  उसको  भी  मुकदमा  करना  पड़ता

 हैं.  ह  उसको  कष्ट  होता  हैँ।  इसीलिए  जमीन

 अटैच  करते  समय  पूरी  तरह  छान-बीन  कर  के

 ही  एटॉवमेंट
 करनी  चाहिए।

 इन  शो  के  साथ  माँ  on  मिनिस्टर  से  प्रार्थना

 करूंगा  द.  at  वकील  नहीं  हैँ,  लेमन  हैं,  उनका
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 जो  अनुभव  t,  उनकी  ६ ।  कठिनाइयां  हैं,  उनको
 दखते  हुए  ही  बह  कानून  बनाएं।  साथ  ही  मेँ

 यह  भी  कह  दूं  फक  ये  जो  बकील  भाई  हैं,  ये
 बाल  की  खाल  फंचते  हूँ।  वे  चाहे  जहां  बाएं,
 हाई  कोर्ट  में  जज  हो  जाएं  या  सुप्रीम  कोर्ट  में
 जज  हो  बाएं,  उनकी  जां  परिपाटी  बन  जाती  हैं,
 वह  बदलती  नहीं  हँ--वह  अम्यास  से  दूसरी

 प्रकृति  बन  जाती  हैं,  संकट  नेचर  बन  जाती  हैं।
 आप  'डिि्स्पेंशनेट  हो  कर-ननिरपंष  हो  कस्-वंशों
 कक  कचहरियों  में  कहां  तक  इन  कानूनों  का
 पालन  होता  हैं  ऑर  अगर  होता  हैं  तो  कसे  होता
 हैं।  पाटिल  गवर्नमेंट  ने  जो  कानून  बनाए  हैं,
 उनके  विषय  माँ  क्या  अनुभव  हुआ  हैं  ?  आतर
 में  माँ  कहना  चाहता  हूं  कि  सिविल  प्रोसीजर
 कोड  का  पूरा  ओवस्हालिग  हो--हस  प्रकार  के
 पंच-रिपेयर  से  कुछ  होने  वाला  नहीं  हूँ।

 Shri  cC.  BR.  lyyunnai  =  (Trichur):  I
 welcome  this  Bill,  not  for  the  grounds
 that  are  mentioned  in  the  Statement
 of  Objects  and  Reasons,  but  for  other
 reasons.  The  main  object  Is  said  to
 be  to  prevent  dilatoriness  in  the  dis-
 posal  of  suits  and  to  reduce  expendi-
 ture.  As  a  matter  of  fact,  if  we  go
 through  the  various  clauses  of  the  Bill,
 we  will  find  only  one  or  two  small
 things  wherein  the  expenditure  can  be
 reduced  and  dilatoriness  cut  short.  If
 we  go  through  the  Civil  Procedure  Code
 section  by  section  and  if  the  courts  are
 inclined,  as  has  been  suggested  before
 by  a  previous  speaker,  to  stick  to
 things  that  are  stated  there,  it  will  not
 be  difficult  to  cut  short  the  expendi-
 ture  and  at  the  same  reduce  the  dila-
 toriness.  I  know  of  instances  in  certain
 States  where  there  is  very  little  dila-
 toriness,  whereas  in  other  States  there
 is  plenty  of  dilatoriness.  How
 can  that  be  correct  in  view  of
 the  fact  that  there  is  not  much  diffe-
 rence  In  the  Civil  Procedure  adopted
 in  the  two  States?  The  reason  is
 simple.  If  the  Chief  Justice  or  the
 High  Ccurt  is  inclined  to  see  that  cases
 are  disprsed  of  properly,  it  is  not  a  very
 difficult  matter  at  all.  That  is  the
 case.  I  am  acquainted  with  the  High
 Court  in  Cochin,  and  I  am  also  acqu-
 ainted  with  the  High  Court  in  Tra-
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 vancore.  “Years  ago  the  practice  was
 that  by  the  tactics  of  the  advocate  or
 the  parties.  it  was  not  difficult  to  get
 a  case  protracted  as  much  as  possible.
 But  when  the  High  Court  or  the  Chief

 Court  there  Wanted  to  see  that  the  ac-

 cumulation  of  cases  was  reduced  and

 that  the  tirme  taken  to  dispose  of  cases

 was  reduced.  they  issued  certain  ins-

 tructions.  What  they  said  was,  if  it  is
 a  suit  of  @  particular  nature,  say  a

 money  suit,  then  it  must  be  disposed
 of  within  such  and  such  a  time  so  far

 @  i ooes  jm  appeal  to  the  district  court.

 it  must  be  Gisposed  of  in  such  and  such

 time,  and  Similarly  in  the  High  Court.

 If  within  the  time  fixed  the  cases  are

 not  disposed  of,  the  Munsiff  or  the

 District  Judge  was  called  upon  to  ex-

 plain  why  the  cases  had  been  delayed.

 When  that  procedure  was  adopted  by
 the  Chief  Court  then  and  the  High

 Court  subsequently,  there  was  quick

 disposal  of  work.  That  is  the  way  in

 which  it  ought  to  be  done.  Whereas

 in  Travancore  some  years  ago  the  prac-

 tice  was  that  the  cases  used  to  be  pro-

 tracted  indefinitely.  The  reason  was

 that  the  High  Court  there  was  not  par-

 ticular  about  the  quick  disposal  of

 7  That  is  the  reason.  Now,  after
 voteg

 ation  I  find  that  the  ‘number  of

 integs  disposed  of  is  very  much  more

 fan,  before  and  pending  cases  are  also

 yittle-  So,  there  is  no  use  of  find-
 —

 it  with  the  provisions  of  the

 Civil  procedure  Code.  What  is  need-

 ed  is  that  the  High  Court  or  the

 reme  Court  must  insist  upon  tne

 ama  judiciary
 to  see  that  the  cases  are

 ‘deposed
 of  within  a  definite  time,  and

 if  this  |  not  done,  they  may  be  asked

 to  explain  why  there  Is  80  much  delay.

 If  the  delay  can  be  avoided,  much  of

 the  aimiculty  will  be  gone.
 h  regard  to  the  expenditure  side

 after  all,  there  are  only  two  or
 uses  which  say  something

 One  provision  is  with
 some ending  of  notices.  In  case

 to  ue
 |  that  a  notice  cannot  be  served

 bs  707
 ay.  then  it  can  be  sent  by  post.

 oe
 is  one.  of  the  essential  things.

 oe
 th  regard  to  the  other  matters

 it  will  be  seen  that  it  is  because

 ot  conticting  opinions  by  courts  tnat

 also,
 three  ९8
 abou  t  it.
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 certain  provisions  have  been  introduc-
 ed.  For  instance,  if  we  look  at  the  pro-
 visions  connected  with  interest  on
 costs  and  so  on,  we  shall  easily  see
 that  they  have  nothing  to  do  with
 dilatoriness  or  the  question  of  ex-
 penditure.

 On  the  other  hand,  there  are  certain
 yrovisions  here,  which  I  think,  in  very
 desirable,,  And  they  are  provisions  in
 .-gard  to  review  petitions.  Suppose

 a  review  petition  is  to  Se  put  in,  and
 the  judge  who  was  dealing  with  it  be-
 fore  does  not  issue  a  notice  or  some-
 thing  like  that,  then  it  is  difficult  for
 a  review  petition  to  be  admitted.  But
 under  this  provision  which  is  now
 proposed,  even  in  such  cases,  the  suc-
 cessor  can  admit  the  review  petition
 and  pass  orders  on  the  same.  That  is
 certainly  a  welcome  thing.

 As  regards  other  matters,  since  most
 of  the  other  Members  have  expressed
 their  views  already,  I  do  not  think  I
 should  unnecessarily  take  the  time  of
 the  House  and  try  the  patience  of  hon.
 Members.

 Shri  Pataskar:  I  am  really  thankfu
 to  the  hon.  Members  of  this  House,
 those  who  have  criticised  the  Bill  a:
 well  as  those  who  have  supported  the
 same,  For,  I  find  that  all  their  criti-
 cism  has  emanated  from  a  desire  to
 improve  the  administration  of  civil
 justice,  a  desire  with  which  I  also  en
 tirely  agree.  The  difference  may  be
 with  respect  to  what  can  be  done  so
 far  as  this  Bill  is  concerned,  and  what
 has  to  be  unavoidably  left  to  be  done
 on  some  other  basis.

 Arguments  have  been  advunced  as
 to  what  is  the  necessity  for  bringing
 forward  a  Bill,  which  as  [I  already  ex-
 plained,  has  got  a  limited  purpose  only.
 when  a  Law  Commission  is  shortly  go-
 ing  to  be  appointed.  I  would  take  a
 little  time  of  the  House  to  explain  the
 necessity  to  bring  forward  a  Bill  of
 this  nature,  for  which  I  never  made

 any  tall  claim,  though  probably  some
 people  have  been  under  a  wrong  or
 mistaken  impression  that  I  was  aoins
 80.
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 of  this  Code  is  as

 Ever  since  the  year  1908,
 iolows.

 gs  a
 been  this  Civil  Procedure

 there  h
 ~which  has  set  the  pattern  of

 Code,  gration  of  civil  justice  in  our
 adminis’  Fzefore  that  also,  there  were

 country.  cedure  codes,  but  at  least  for
 civil  pro  O  years  or  so,‘this  Civil  Pro-
 the

 ode  has  been  there.  We  have

 od  Leng  wen  in  this  House  that  there
 found  €~’

 ections  amongst  the  lawyers
 are  two

 es-  For  instance,  the  hon.

 themselV  who  is  an  ex-Chie?  Justice  <f

 Member  32  High  Court  expressed  a
 the  0075  7  jpinion  that  so  far  as  the

 definite  r  of  the  Civil  Procedure

 pana  ind  concerned,  it  is  a  very  good
 Code  is

 the  other  hand,  there  are
 one.

 OP.  Members  also  here,  whose

 cther  arn  equally  deserving  of  consi-

 opinion  who  say  that  In  the  new

 Seen  .  farmework
 pa
 must  un

 (Shri
 The

 of  society,  that

 dergo  a  change.

 ect  of  the  present  amending

 The  obs  certainly,  as  I  have  dec-
 the  beginning  itself,  not  to

 lared  ar  at  framework,  for  that  is  a

 change  jch  must  be  deferred  for  a
 task  wh

 body.  But  what  is  our
 The  question  has  been

 w  Commission  is  appoint-
 ke  their  report,  and  then
 brought  before  the  House. ris

 the  matintter
 of  fact,  the  very  history

 As  a
 ;  jslation  of  this  type  has  to  be

 oer.  account  before  we  can  have

 neal
 rspective  in  regard  to  a

 a
 matter  lke  this.

 ere  was  the  Civi:  Justice

 Cc
 which  was  appointed  ag  far

 ag  year  1926,  Their  report
 back  45

 jiume.  But  I  know  that  only
 is  a  big  of  their  recommendations e
 very  “a  jncorporated  in  the  new  Act.

 one  ea  ‘yarious  Teasons,

 First,  th

 _  More:  Are  not  committecs 8 Shri  S.
 "the  purpose  of  not  doing

 patasksr:
 I  do  not  take  exactly

 view  which  my  hon.  friend
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 ce  Hi
 hy  I  should  not  wait  till  the
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 takes  about  the  past.  We  are  bound  to
 differ.  But  let  us  not  colour  this  either
 with  what  I  have  got  to  put  in  my
 own  way,  or  with  what  the  hon.  Mem-
 ber  has  to  put  in  his  own  way.  But
 the  fact  is  that  apart  from  any  colour
 which  we  might  or  might  not  get,  ex-
 perience  has  shown  that  the  Civil
 Justice  Committee—whoever  might  be
 responsible  then—thought  that  some
 changes  should  be  made,  and  a  certain
 amount  of  expenditure  was  incurred  in
 that  behalf.  There  was  in  that  com-
 mittee  a  man  kEnown  as  Mr.  Justice
 Rankine.  Many  of  those  who  are
 students  of  law  must  certainly  be  know-
 ing  his  name.  He  was  a  very  good
 jurist,  and  particularly  a  jurist  who
 knew  the  basis  of  the  Indian  law  as
 such,  And  I  think  there  were  no  two
 opinions  about  his  capacity.

 Leaving  that  aside,  there  was  the
 committee  which  was  appointed  by  the
 U.  P.  Government  as  late  as  the  year
 949  or  1950.  “There  were  certain
 powers  under  which  rules  could  be
 made  by  them,  etc.  and  therefore  they
 made  an  enquiry  into  the  matter.  Still,
 not  much  has  been  done.

 Then  again,  this  question  of  the  re-
 form  of  the  whole  judicial  administra-
 tion  cannot  be  done  by  merely  amend-
 the  the  Civil  Procedure  Code.  In  the
 course  of  the  discussion,  we  have
 found,  for  instance,  that  a  good  deal
 of  criticism  was  addressed  particularly
 to  the  State  Governments.  It  was
 stated  here  that  the  State  Governments
 are  trying  to  increase  their  revenues
 by  the  imposition  of  court  fees  and  so
 on.  That  is  a  matter  which  cannot  be
 dealt  with  by  an  amending  Bill  of  this
 nature.  Nor  can  it  be  dealt  with,  un
 less  a  good  deal  of  time  is  spent  in  that
 regard,  for  that  is  a  State  subject.
 Many  steps  will  have  to  be  taken  be-
 fore,  if  at  all,  that  particular  aspect  of
 the  proposed  scheme  of  improvement
 of  judicial  administration  can  be
 carried  out,  We  shall  have  to  consult
 the  State  Governments,  and  various
 other  matters  will  arise.  Similar  Is
 the  position  with  regard  to  recruitment
 of  judges,  with  regard  to  having  more
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 efficient  judicial  servants  and  so  on.
 There  is  also  the  question  as  to  whether
 we  should  still  conform  to  the
 present  method  of  judicial  administra-
 tion  or  whether  there  should  be  some
 other  method.  All  these  maiters,  I
 for  my  part  feel  convinced,  would  take
 too  long  a  time.  If  at  all  these  re-
 forms  could  be  carried  out  very  early,
 certainly  I  am  one  with  those  who
 have  criticised  this  Bill  from  that
 point  of  view.  I  have  70  desire
 whatever  to  protect  matters  in
 this  respect-  But  I  thought  that,
 as  I  see  and  envisage,  a  long  time
 is  bound  to  intervene  even  if  a  com-
 mission  is  appointed,  for  the  State
 Governments  have  to  be  consulted  on
 their  proposals,  then  the  judicial
 machinery  and  various  other  bodies
 Save  to  be  consulted  and  so  on.  Natu-
 rally,  all  this  is  bound  to  take  some
 time.  Then  there  is  also  this  drawback
 namely  that  when  there  is  a  parlia-
 mentary  type  of  democracy  what  could
 the  will  of  an  individual  do.  What  has
 to  be  done  in  a  democratic  way,  in
 accordance  with  the  system.  which  we
 have  adopted,  and  to  which  we  ad-
 hered,  takes  in  the  very  nature  of
 things  a  long  time.

 Considering  all  these  matters,  I
 thought—and  in  fact,  our  Government
 thought  more  than  myself,  because  this
 had  originated  even  before  I  become  a
 Minister—that  there  was  no  reason
 why  if  at  all  some  changes  could  be
 made,  which  were  at  any  rate  benefi-
 cial  and  useful  from  the  point  of  view
 of  the  present  system  of  judicial  admi-
 nistration,  there  should  be  any  diffi-
 culty  In  trying  to  do  it,  because  that
 is  not  going  to  hinder  or  mar  whatever
 is  going  to  be  decided  subsequently  by
 the  proposed  Law  Commission,  what-
 ever  Government  might  decide  and
 whatever  time  't  may  take.  That  is  my
 justification  for  having  brought  forward
 the  measure  which,  in  the  present  form
 in  which  it  is  brought  is,  I  am  aware
 and  conscious,  limited  in  object.  I

 would,  therefore,  make  an  appeal  to

 hon.  Members  to  realise  that  while  fully

 appreciating  the  need  for  some  diffe-
 rent  system,  there  should  be  no  difi-
 culty  “so  far  as  this  Bill  is  concerned.
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 Some  of  the  hon.  Members  went  to
 the  length—naturally,  having  once
 started  with  the  idea  of  entirely  chang-
 ing  the  whole  picture  of  the  judicial
 administration,  without  seeing  what
 was  there’in  the  Bill—of  wrongly
 characterising  it—it  pained  me—as  a
 puerile  thing;  some  said  there  was  no-
 thing  in  it;  some  others  said  it  was  not
 worth  the  paper  on  which  it  was  writ-
 ten.  But  ultimately  those  very  Mem-
 bers,  when  they  began  to  take  Into  ac-
 count  the  provisions,  said,  this  is  good,
 that  is  good,  but  it  does  not  go  far
 enough.  Who  claimed  in  the  beginning
 that  this  wag  going  to  be  the  last  word
 so  far  as  the  civil  judicial  administra-
 tion  was  concerned?  I  had  made  it
 clear  in  the  beginning  that  this  was  not
 meant  for  overhauling  the  entire  sys-
 tem,  but  that  if  we  succeeded  in  pass-
 ing  these  amendments,  with  such  modi-
 fications  as  might  be  proposed  in  the
 Joint  Committee,  it  would  go  a  long
 way  in  achieving  those  objectives  which
 we  have  in  view.  I  do  not  claim  that
 as  5007  as  this  Bill  is  passed,  expenses
 on  litigation  will  immediately  go  down;
 J  do  not  say  that  immediately  after
 passing  this  Bill,  all  sults  will  begin  to
 be  disposed  of  quite  quickly  enough.
 Such  a  claim  J  never  made,  and  I  do  |
 not  know  whether  we  could,  even  after
 the  Commission  etc.  are  appointed...

 Shri  8.  8S.  More:  So  he  does  not  stand
 by  his  statement  in  the  Statement  of
 Objects  sand  Reasons.

 Shri  Pataskar.  I  propose  to  stand
 by  every  word  of  what  I  have  sald
 there  and  here.  I  will  try  to  argue  that
 this  is’  going  to  achieve  those  objects
 wherever  it  is  possible;  this  is  going  to
 reduce  expense  and  delay.  I  will  take
 some  time  to  explain  what  I  mean.  But
 I  do  not  say,  as  some  hon.  Members
 yeem  to  think,  that  immediately  this  is
 passed  it  will  be  a  heaven  for  all  people
 who  have  to  go  to  courts  for  civil  ‘Mti-
 gation.  For  instance,  there  was  a  good
 deal  of  talk  both  ways.  Some  of  my
 friends  thundered  against  the  lawyer
 class,  May  be;  we  know  they  may
 have  their  own  faults,  but  then  I  do
 not  see  how  by  amending  the  Civil
 Procedure  Code,  I  am  going  to  do  away
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 with  this  system.  Ther.  about  corrup-
 tion,  everybody  waxed  eloquent.  I
 rnyself  would  say  that  I  have  prac-
 tised  mostly  in  civil  courts  for  more
 than  30  years—35  years—and  I  know
 what  is  going  on.  I  am  not  like
 those  who  have  come  from  some-
 where  outside  and  do  not  know
 what  is  happening  in  all  these  courts.
 But  the  point  is  that  impatience
 takes  us  mowhere,  The  pvint  is

 that  we  have  to  see  at  this  time  what
 can  be  done  to  prevent  corruption,  by
 amending  the  Civil  Procedure  Code,  be-
 cause  that  itself  we  can  try  to  avoid
 wherever  it  is  possible  to  avoid.  Any-
 thing  that  could  be  done  to  see  that
 there  is  the  least  chance  of  somebody
 making  money  in  this  way  could  be
 done.  Therefore,  I  think  it  would  not
 be  proper  to  look  at  this  Bill  from  any
 other  approach  than  this  general  ap-
 proach.  I  request  hon.  Members  that
 in  their  anxiety  to  solve  all  these  pro-
 blems  by  an  amendment  of  the  Civil
 Procedure  Code  only—an  impossible
 task,  ‘in  itself,  as  I  regard  it—they
 should  not  fail  to  look  more  to  the  pro-
 visions  which  I  have  tried  to  incorpor-
 ate  here  with  the  limited  object  of  im-
 proving  the  present  system  of  civil  judi-
 cial  administration  within  the  frame-
 work  of  the  present  Civil  Procedure
 Code.  I  also  took  some  time  that  day
 to  explain  that  this  is  a  procedural  law.
 this  is  not  a  substantive  law.  But,  un-
 fortunately,  in  the  course  of  arguments,
 I  have  found  that  substantive  law  has
 been  mixed  up  with  procedural  law.
 What  has  to  be  achieved  by  substantive
 changes  in  the  substantive  law  cannot
 be  achieved  by  merely  trying  to  make
 some  changes  in  the  law  of  procedure.
 Therefore,  I  would  request  hon.  Mem-
 bers  to  took  at  this  problem  from  that

 point  of  view  and  not  to  raise  unneces-
 sary  apprehensions  about  what  is  be-
 ing  laid  down.  They  should  look  at  it
 from  the  “point  of  view  of  what  it  is
 going  to  achieve.

 Then  as  regards  the  claims  made  in
 the  Statement  of  Objects  and  Reasons,
 I  do  not  know  whether  all  will  agree
 that  all  of  them  are  satisfied  to  the
 satisfaction  of  every  single  Member.

 But  I  will  try  to  point  out—it  is  my
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 duty  to  do  so—that  within  the  limited
 sphere,  limited  not  on  account  of  any
 desire  not  to  do  things,  but  on  account
 of  the  very  nature  of  what  we  are  try-
 ing  to  do,  we  should  look  at  those  pro-
 visions  which  we  are  trying  to  make
 in  this.

 Then  again,  this  Civil  Procedure
 Code,  as  I  said,  being  in  itself  in  the
 nature  of  a  procedural  law,  does  re-
 quire  amendments  from  time  to  time,
 from  year  to  year.  That  was  why  I
 gave  the  history  of  it,  because  even
 from  908  to  950  or  952  when  the
 last  amendment  was  made,  there  have
 been  more  than  35  enactments.  Why?
 Because,  in  the  case  of  procedural  law,
 whenever  you  get  any  difficulty,  when-
 ever  you  come  across  any  trouble
 which  you  think  can  be  removed,  it
 should  be  removed.  This  may  probab-
 ly  be  on  account  of  changed  circums-
 tances;  what  applied  in  908  may  no.
 apply  to  the  conditions  of  1930;  condi-
 tions  have  undergone  further  changes
 and  they  were  not  what  they  were  in
 952  or  1953,  Naturally,  therefore,  a
 procedural  law  does  require—whatever
 the  form  of  the  law  which  we  enact—
 amendment  from  time  to  time  so  as  to
 suit  changed  conditions  which  may
 exists.  Therefore,  we  need  not  wait
 for  any  overhauling  of  the  system,  but
 we  will  try  to  do  whatever  is  possible
 within  the  framework  of  the  present
 Act.  So  that  whatever  changes  are
 justified  on  account  of  the  constitu-
 tional  changes,  on  account  of  the
 changing  circumstances,  on  account  of
 change  in  ideas  of  the  structure  of
 society,  will  have  to  be  done,  by
 amending  the  law  of  procedure  suit-
 ably.  That  is  the  purpose  of  the  pre-
 sent  Bill.

 Now,  take,  for  Instance,  clause  ४.  !
 thought  it  was  a  very  simple  provision
 and  I  never  expected  that  there  would
 be  anybody  in  this  House  who  would
 very  seriously  object  to  making  a
 change  in  the  year  1955,  that  when
 costs  are  awarded,  the  courts  should
 not  award  interest  on  the  amount  of
 costs,  Some  of  my  friends,  very
 vehemently  argued  on  that  point.
 There  was  Shri  S.  V.  Ramaswamy,  a
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 barrister,  who  said,  ‘why  should  he  not
 get  interest  on  that?’  Incurring  casts
 and  gtving  a  loan  are  two  =  distinct
 matters.  I  can  understand  that  interest

 ig  giving  primarily  when  ‘there  is  an
 agreement  to  give  interest,  because  it
 is  something  in  the  nature  of  a  thing
 which  should  carry  Interest.  But  to
 say  that  because  a  man  goes  to  a  court
 and  succeeds,  therefore,  the  other  side
 should  be  vindictively  dealt  with,  that
 ft  should  incur  not  only  the  coste—
 which  may  be  heavy—but  also,  add  to
 that,  the  interest  on  it,  ls  something
 which  I,  for  one,  fail  to  understand,
 as  to  how  it  can  be  consistent  with
 whatever  ideas  we  have  got.  That
 people  should  be  expected  to  pay  costs
 is  reasonable;  if  the  party  succeeds,  the

 other  side  should  pay  costs.

 Shi  co  V.  Ramaswamy  rose—

 Shri  Pataskar:  I  know  there  are
 some  people—there  ere  one  or  two
 other  hon.  Members  also—who  think

 aw  that.way, but  I  for  one  do  not  think

 “make  out  of  this  cost  of
 that  __gpybody  should  be  allowed  to

 litigation
 something  as  if  it  was  a  loan  which  he

 gave  to  the  other  side.  If  it  is  not
 viewed  from  that  aspect,  I  think  It
 would  not  be  proper,  from  the  point  of
 view  of  the  ideas  of  justice,  at  any
 rate.
 ‘  Shri  है,  पृ,  Ramaswamy:  If  the  money
 was  invested  in  a  bank,  would  it  not
 have  carried  interest?

 Shri  Pataskar:  It  would  not  enter
 Into  an  argument,  because  this  is  not
 a  discussion  about  the  social  pheno-
 mena  underlying  these  processes.

 Shri  Ss.  S.  More:  Can  you  avoid  that?

 Shri  Pataskar:  I  would  rather  avoid
 it  ‘and  I  think  the  majority  will  agree
 that  this  is  not  the  right  thing  to  do.

 i97  LSD.
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 ‘Shri  Kamath:  Avadi  spirit.

 The  Minister  ef  Commun
 (Shri  छह  Ram):  It  is  per
 Eamath.

 Shri  Pataskar:  This  will,  m
 leas,  be  a  matter  which  will  be
 ed  in  the  Joint  Committee,  and  I  .

 rate  of  interest,  of  6  per  cent.  I  thir
 the  provisions,  far  they  go,  a
 acceptable  and  will  effect  a  go
 change.

 Then  I  come  to  the  question of  ८
 pensatory  costs  in  respect  of  false
 vexation  claims.  What  is  the  pre
 law  on  the  subject?__Section  35A..
 introduced  subsequent  to  908—inl
 or  thereabouts.  The  object  was  to}
 vent  false  and  vexatious  claims,  At  tl
 time,  there  was  a  condition  that  unl
 that  point  was  raised  just  in  the  begi
 aing,  no  compensatory  costs  could
 allowed,

 5  pM,

 Shri  8.  8.  More:  Madam,  is  he  like
 to  take  a  long  time  after  five  o’cloc!

 Mr.  Chairman:  I  thought  that  t
 sense  of  the  House  was  that  tt
 hon.  Minister  should  conclude.  If  yo
 want  to  adjourn  I  have  no  objectio

 Shri  Pataskar:  How  can  I  conclud:
 It  would  not  be  right  on  my  part  5
 to  take  into  account  what  the  he
 Members  have  said.

 Mr.  Chairman:  Then,  we  shel]  ad-
 journ  till  tomorrow.

 The  Lok  Sabha  then  adjourned  tll
 Eleven  of  the  Clock  on  Thursday,  the
 4th  August,  1955.  ' !

 t


